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LOK SABHA DEBATES

LOK SABHA

Tuesday August 23, 1988 / Bhadra 1,1910
(Saka)

The Lok Sabha met at
Eleven of the Clock
[MR. SPEAKER in the Chair]
[English)

SHR!I V. SOBHANADREESWARA
RAO: Many happy returns of the day, Sir.

[ Translation]

SHRI V. TULSIRAM: Hearty congratu-
lations, Sir,

[English)

SHRI H.A. DORA: Many many happy
returns of the day, Sir.

[ Translation]
MR.SPEAKER: Thank you, Sir.

SHRI V. TULSIRAM: May God bless

you with long life. We always relish your
Interventions.

MR. SPEAKER: When Tulsi has
blessed what else can one think of. A lot of
thanks to you for your affection.

SHRIRAM SINGH YADAV: Sir, you did
not make an announcement about the distri-
bution of sweets.

MR. SPEAKER: I thought it was the
responsibility of Ram Singhiji. | was thinking
that he will charge me of doing everything
alone. We will distribute the work.

KUMARI MAMATA BANERJEE:
Madhav Reddiji will distribute sweets.

ORAL ANSWER TO QUESTIONS
[English]

Arrears of State Electricity Boards
Payable to N.T.P.C.

*366. SHRIMATI USHA CHOUDHARI:
Will the Minister of ENERGY be pleased to
state:

(a) the total amount payable to the
National Thermal Power Corporation as
arrears by various State Electricity Boards;

(b) the details of the State Electricity
Boards alongwith the amount of money to be
paid;

(c) the time since when such arrears
are outstanding and the reasons for which
the payments were delayed; and

(d) the steps taken for speedy recovery
of the dues?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALPNATH RAl):
(a) As on 31st July, 1988, an amount of
Rs.411.97 crores was payable to the NTPC
as arrears towards sales of power by various
State Electricity Boards and Undertakings
while Rs. 144.22 crores were payable as
surcharge for delayed payments.

(b)and (c). The detailsof the arrears are
contained in the Statement below. The fi-
nancial constraints of the Boards are indi-
cated as a major reason for the arrears.

(d) The NTPC are actively pursuing the
recovery of their dues with the State
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Electricity Boards and the Undertakings
concerned. The matter is also being fol-
lowed up with the State Governments etc.

concerned who have been advised to expe-
dite liquidation of the arrears and to open
Letters of Credit for payment of the dues.
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[Transiation)

SHRIMATI USHA CHOUDHARI: Mr.
Speaker, Sir the hon. Minister gave a very
lengthy reply here. It has been written
thereinthat a sumof about Rs. 411.97 crores
is payable as arrears by the Electricity
Boards of various States and apart from this
some more amount is outstanding as ar-
rears. He has stated that the financial con-
straints of the Boards is a major reason for
the arrears and they are not able to recover
the dues. But we heard that the recovery has
been delayed not only for tinancial position
having notbeen very sound, pbut due to some
disputes between the Cgntre and the States.
If it is true that recovery of dues has been
deferred due to some disputes, what the
Government are going to do in this regard.

SHRI KALPNATH RAI: As on 21st July,
1988 arrears payable to N.T.P.C. were Rs.
411.97 crores which do not include sur-
charges. According to the agreement made
between the N.T.P.C. and the States, the
Boards were required to open their accounts
for payments on letter of credit on the esti-
mated average Bill within a period of one
month. But most of the States have not
opened such accounts and those who have
opened it, had alesseramountin their credit.
if the Bill is not paid within a period of one
month, 2 per cent surcharge will be levied
over the bill. The amount of surcharge as on
date comes to Rs. 144 crores. The installed
capacity ofthe N.T.P.C. as on July 1988 was
6220 MW. There are proposals to raise its
capacity to 7360 MW dunng the Seventh
Five Year Plan. By the end of the Seventh
Five Year Plan, it will be 9560 MW. On
accounts of all the approved plans, the
capacity of the N.T.P.C. will be 13370 MW.
A sum of Rs. 10312.5 crores has been
provided for the N.T.P.C. in the Seventh
Plan. The provision for the year 1988-89 is
Rs. 2185.34 crores. (Interruptions}..... As
regards, the arrears of dues standing
against the State Electricity Boards, they
have been directed by the Central Govern-
menttoopenanl.C.accountintherr respec-
tive States and to open an L.C. account for
every month’s billing. Severa! States have
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opened their L.C. accounts and many of
them have not yet opened the same.

SHR! SAIFUDDIN CHOWDHARY:
Why have not they opened it?

SHRIKALPNATE RAI: It is the respon-
sibility of the State Government. Why are
you talking like that? Some of the States
have opened their L.C. accounts while some
others have notopened it sofar. The Central
Government has been insisting on them
time and again in this regard. The Secretary,
Department of Power as well as the Chair-
man of the N.T.P.C has written to them. |
have also sent letters to the States. The
States are being asked to make payment of
the arrears of dues to the Central Govern-
ment and to the N.T.P.C.

SHRIMATI USHA CHOUDHARI: Mr.
speaker, Sir, the hon. Minister is a very
experienced person, but his reply did not
solve the problem. The production will go on
rising in every sector, but it is of no use if it
does not give relief to the common man - and
the system does not work properly. It is a
very genuine issue. Until and unless proper
co-ordination is there, an increase in the
production will not solve the problem.
Though the power generation is increasing
inthe country, there is nobalance among the
States. ltis, therelore, necessary to have co-
ordination to sort out the disputes. In this
connection, | would like to point out that the
Maharashtra State Electricity Board sup-
plies electricity to States like Karnataka,
Gujarat, Andhra Pradesh and Madhya
Pradesh but the arrears of dues payable by
these States have not been realised so far
and paid to the supplier State. | wouid, there-
fore, like to know from the hon. Minister if he
Central Government and its administration
will look into it. Will it press the State of
Karnataka to clear its dues. At the same
time, | would also like to draw your attention
to this fact that several years ago, the Gov-
ernment had appointed a commission to
look into the prospects of setting up a na-
tional grid for maintaining abalance in power
distribution in various States. Is the Govern-
ment thinking over it? is it giving any incen-
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tive to the private sector to build up a project
in any State? If so, in which State?

SHRI KALPNATH RAl: Mr. Speaker,
Sir, the Central Government made a cut in
the State allocations of those States against
which arrears were outstanding. The Chief
Minister of States objected to it, and wrote to
the Prime Minister requesting him to not
make any cut from the funds of their State
allocation. The Prime Minister stopped it.
Now negotiations are going on among the
Chief Ministers, the N.T.P.C. and the Minis-
try ot Power on the issue that on the one
hand, States do not want to effect any cut in
their State allocations and on the other,
hand, they do not even pay the arrears. The
Government, therefors, is thinking how to
recover the dues.

[English)

SHR! CHANDRA PRATAP NARAIN
SINGH: Sir, development of any State is
dependant today on the Power that it gets. If
you see the list in the reply of the Minister,
you willfind that the arrears of Uttar Pradesh
Electricity Board are the highest. In his reply,
he had said that he s actively pursuing the
recovery of the dues. In the actual pursu-
ance of the recovery, it is more than 3 years
that Rs. 140 lakhs were due from the UPSEB
and now it is about Rs. 12874 lakhs. So, in
the active pursuance of the recovery, the
amount seems to be getting larger and
larger. The backwardness of UP and other
Statestoday is because of this lack of power.
Agriculturists in UP to not get enough selec-
tricity for their farm operations and tube-
wells, it is a known fact. Will the Minister let
us know what active steps he has taken so
that the recovery can be done from the
UPSEB as quickly as possible? What action
will he take for the detfauit of the UPSEB?

[ Translation)

SHRI KALPNATH RAL: Mr. Speaker,
Sir, the amount of arrears outstanding
against the Government of Uttar Pradesh is
the highest. The former Chief Minister of
Uttar Pradesh as well as the present incum-
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bent Shri Narain Dutt Tiwari is present here.
After persistent request for the payment of
the arrears they have just opened an L.C. for
Rs. 13 crores two months back. We have
a.kedthe State GovernmenttoopenanlL.C.
for a minimum of Rs. 20 crores because the
amount of their lowest billing comes to Rs.
20 crores. Butthey haveopenedanl.C. only
for Rs. 13 crores. | have written to them to
open an L.C. for the minimum of Rs. 20
crores. As regards the arrears we are mak-
ing every effort to ensure that they pay the
arrears | agree to the point that Uttar
Pradesh is a backward State and the should
get more power.

[English]

SHRI CHANDRA PRATAP NARAIN
SINGH: Sir, my question has not been re-
plied properly.  wantto know what steps has
he taken.

MR. SPEAKER: He can only ask the
State Government. What can he do from
here?

[ Translation)

SHRIRAM SINGH YADAV: I did not get
a complete reply to my question regarding
Electricity Boards. The reply did not cover
the point as to the time since when the
arrears are outstanding and why. so far as |
understand the reasons could be that the big
industrial houses make an agreement with
the Government in which the charges of
power remain minimum for them. In some
cases, it is 5 paise and in some others, it is
10 paise per unit. That is why the Electricity
Boards suffer losses. Recovery cannot aiso
be effected from these big industrial houses.
| would also like to know as to how do the
Government propose to recover crores of
rupees of arrears of dues outstanding
against these industrial houses and if the
Electricity Boards propose not to make any
such agreement with them which will be
prejudicial to the interest of the Electricity
Boards.

SHRI KALPNATH RAI: Presently, thc
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plant load factor i the best in Andhra
Pradesh, even the management of power is
best in Andhra Pradesh. But in Uttar
Pradesh and Bihar they suffer a loss of 22
per cent in the transmission. It is one of the
major reasons of our losses. We are thinking
how to improve the position of the Electricity
Boards, how to increase the plant load tactor
and how to set right the transmission losses.
If these things are set right, we can make
improvements in the functioning of the Elec-
tricity Boards.

[English]

Service condition of Branch Post
| Masters and Extra Departmental Staff
*367. SHRI SRIBALLAV PANI-
GRAHIt:
SHRI C. JANGA REDDY:

Will the Minister of COMMUNICATI-
ONS be pleased to state:

(a) whether a judgement has been
delivered by the Supreme Court recently in
favour of the Branch Post Masters and Extra
Departmental Staft for improvement of their
service conditions; and

(
|
|
{

(b) if so, the details thereof and the
action taken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) There is no
recent judgement of the Supreme Court in
favour of the Branch Postmasters and Extra
Deparntmental Staff for improvement of their
service conditions.

(b) Does not arise.

SHRI SRIBALLAV PANIGRAHI: Mr.
Speaker, Sir, the number of Extra Depart-
mental staff in the Postal Department is
about three lakhs out of a total of about six
lakhs employees. Their service conditions
are just miserable and awful. | would like to
know, whether these ED staff also nerform
the same job as performed by the reqular
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employees and still the minimum facilities of
annual increment, wage on pro rata basis,
leave etc. are not granted to them. In a way,
social and economic justice is denied to
these employees in spite of the Supreme
Court judgement in April 1977 when the
Supreme Court had held that these people
were also holders of civil posts and as such
were entitled to bensfits as available to the
regular civil servants. Besides, recently the
Supreme Court in its judgement of 27th
October, 1987 has observed that the casual
workers in the Postal Department shouid be
made regular and that would also be appli-
cable to these people.

Besides, there were several Extra
Departmental Staff Committees appointed
to look into the wage structure and service
conditions of ED staff. Is it not afactthatthey
have recommended several things which
have been ignored by the Government so
far?

[ Translation)

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): So
far as the decision of the Supreme Court is
concerned, it has been received by the
Government. A mention has been made to
Caesual labour there in. The people working
in hilly areas, and in far-flung areas, work
parttime 2 hours, 3 hours or for 5 hours. This
arrangement has been made to provide
postal facilities at those places where open-
ing of the post office is not economical vi-
able. It is not possible to spend the money
required to open a post office there. We
employ part time workers for such far flung
areas. They also do there other jobs like
agriculture. This arrangement has been
made by employing such people so that they
may be able to do this work along with their
other works. If they are taken as regular
employees, arrangements made cannot
continue and the system will collapse. Sev-
eral committees were constituted to look
after these facilities, they have submitted
their reports. Some of their recommenda-
tions were accepted. The suggestion re-
garaing grant of D.A. at par with Central
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employees was agreed to. It will create a
great problem if these arrangements are
changed. We will have to think how these
arrangements can be successful.

[English]

SHRI SRIBALLAV PANIGRAHI: Sir,
the Minister observed that these people are
part-timers. Sir, would it be correct to call
them as part-timers when the old practice of
appointing school teachers and other serv-
ice holders is now withdrawn, and appoint-
ment is given to the unemployed educated
youth and SC/ST people who do not have
any other vocation? So, they are no longer
part-timers.

Secondly, Sir, the ED Committee was
appointed by the Government. | would like to
know whether itis a fact that this ED Commit-
tee was appointed in 1984 and it submitted
its report in 1986 after the Fourth -Pay
Committee’s Report was published which
recommended equal pay for equal work and
payment of wages at hours rate to E.D
employess, bonus, gratuity as per its regular
employees and also their eligibility to Group
Insurance and Emplovees Provident Fund.
What steps Government has taken cn the
recommendations of the E.D. Committes
and whether it is a fact that there were
discussions between the Government and
the concerned E.D. representatives on 9th
and 10th July in which 5 points were agreed
to? Out of those 5 points several points have
not been implemented which is now the
cause of restlessness and unrest among
them. They are now staging dharnas, etc,

[ Translation)

MR. SPEAKER: It is my bithday but
who else is there you are talking abou!?

(Interruptions)
[English)
SHRI SRIBALLAV PANIGRAHI: You

know, Sir, they are living a miserable life and
the reply is quite misleading. Thatis why lam

BHADRA 1, 1910 (SAKA)

Oral Answers 18
putting this question.

[ Translation]

SHRIBIRBAHADUR SINGH: Sir, there
have been several committees and reports
of all of them were received. Many of the
recommendations made in the repont sub-
mitted by Sabhoor Committee have been
accepted. Many schemes were started in
the villages, this facility was provided keep-
ing in view, the need of the vil'ages. Had all
the recommendations been accepted, the
entire arrangements would have collapsed.
Saboor Committee has recommended:

{English)

1. Extra Departmental system to
continue in postal set up for per-
forming postal functions.

2. All exira-departmental
branches, post offices {12662)
working within 3 KM area in vio-
lation of the existing standard
are to be closed

3. All extra departmental sub-of-
fices (35374) which do not earn
income equal to 20 per cent of
the cost be closed and postal
facilities to be provided through
licenced postal agents.

[ Translation]

If the suggestions made in the report
submitted by the Committee had been ac-
cepted, the entire arrangements, which now
have been made in the villages, would have
to be discontinued. This would not have
benefitted the people.

[English]

SHRI SRIBALLAV PANIGRAHL: |
asked you about the recommendations of
the Committee regarding equal pay and
equal wages and about the bonus, gratuity
and so on.
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[ Translation)

SHRI BIR BAHADUR SINGH: The
Government has accepted the recommen-
dations which were worth accepting and has
rejected those which were not considered fit
for acceptance. There is hardly one hour
work in these post offices and if the employ-
ees are taken as regular, then it will not be
economically viable (/nterruptions) because
it has been stated therein that these post
offices should remain open at least for 3
hours ... (Interruptions)

[English]

SHRI V. SOBHANADREESWARA
RAQ: They have to walk a distance of four to
five miles.

[ Translation}

'SHRI SAIFUDDIN CHOWDHARY:
This exists in cities also. The provision of
extra departmental employees was made
for the villages...(Interruptions)

SHRIBIR BAHADUR SINGH: They are
in the cities also but the number is more in
the villages. Mr. Speaker, Sir, if we replace
this arrangement and appoint permanent
employees then it will lead to such a huge
erpenditure that there will be a great diffi-
culty in maintaining th 3se arrangements and
as such these arrangements have been al-
lowed to continue. We have increased the
tacilities in 1986. The salary of branch Post
Master has been raised from Rs. 217 which
they used 10 get prior to 86, to Rs. 275, and
the salary of Additional Departmental Sub
Post Master has been raised from Rs. 310-
373 to Rs. 382-620 All this has been done
with a view to make the arrangements a
success. When the posts are advertised, itis
stated that these are for the part time work-
ers. This works hasto be done in additionto
theirown jobs. If the appointments are made
on a regular basis, the entire arrangement
wiil have te be changed and it will result into
a great loss

SHRI C.JANGA REDDY: He means to
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say that arrangements of post offices for
other villages cannot be made if the salaries
are increased. | have been writing letters to
the Ministry for the last 4 years for a post-
office. Thay say that they have no money.
With the increase in salaries they are not a
position to open new post offices. | have got
one such letter with me. On the other hand
they say that they cannot increasse the salary
because thay have to open new post of-
fices... (Interruptions)

MR. SPEAKER: Mr. Janga, shortage of
funds is the only obstancial. There is no
other obstacle than this.

SHRI C. JANGA REDDY: When the
postman carries the post in his bag, he woks
minimum for 3 hours. Will you do something
to increase the wages of these extra depart-
mental employees? The post is received at
2'0O clock. They do not have work before 2'0
clock as well as after 2'0 clock. What is the
difficulty with you about the recommenda-
tion made for 3 hours?

MR. SPEAKER: There is nothing new in

SHRIBASUDEB ACHARIA: Reply has
not been given.

MR. SPEAKER: There is no need of
reply

[English)

SHRI S. JAIPAL REDDY: Sir, he has
put a specific question with regard to open-
ing of new post offices.

MR. SPEAKER: The repiy would ba the
same.

Use of Plastics in Agriculture and Food
Packaging

*368 SHRIMATI BASAVARAJES-
VARI: Will the Minister of INDUSTRY be
leased to state:

(a) whether Union Government have a
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comprehensive scheme to use plastics in a
big way in agriculture and food packaging;

{b) f so, the main features of the pro-
gramme that has been launched;

(c) to what extent plastics wil be used in
this sector, and

(c) to what extent, it will reduce the
burden on the use of wood for packaging
purposes?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO) : (a) to (d). A statement is
given below.

STATEMENT
(a) Yes, Sir

{b) The main features of the programme
include use of plastics in agriculture far ining
of canals, farm ponds, sptinkler and drip
irrigation and green houses for better water
management and agricultural yield. The
programme also includes introduction of
plastic crates for packaging of fruits and
vegetables and packaging of processed
food articles to conserve wood an to ensure
longer shelf life.

{(c) and (d). Substantial quantitias of
plastics will be used leading to significant
reduction in the use of wood for packaging
purposes and saving in water usage.

SHRIMATIBASAVARAJESWARI: Has
it come to the notice of the Government that
forest coverage is declining day by day due
to large scale use of wood for fuel needs,
house building, agriculture and package
purposes? Accordingly, Government is seri-
ously thinking of replacing this usage of
wood by plastic. For this purpose the Minis-
try of Industry and the Ministry of Agriculture
are collaborating and they have drawn up a
programme. The IPCL has been asked to
introduce plasticulture in the rural areas and
12 districts have been identified to launch
plastic culture in the rural areas. Which are
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these 12 districts?

SHRIJ. VENGAL RAO: Sir, we have not
yet selected the names of the districts. The
suggestion of the hon. Member is a good
one. You know | am an agriculturist (/nter-
ruptions)

SHRI S. JAIPAL REDDY: He is a right
person in the wrong place (Interruptions)

SHRI J. VENGAL RAO: | hava intro-
duced this dripping system in my own farm.
It is giving good results. In the scarcity and
drought prone arsas, we must introduce this
dripping and sprinkling system. It is giving
good results and all the State Governments
should subscribe 50 parcent te the agricul-
turists (Interruptions)

For better irrigation, dripping and sprin-
kling system is very essential {Interruptions)

SHRIMATI BASAVARAJESWARI : We
are using plastics for drip and sprinkler irriga-
tion and also for tubewells. You have already
drawn up some tuture plans. May | know
from the hon. Minister which are those future
plans? Also IPCL is seriously thinking of
manutacturing crates. When are they going
to manufacture such kins of crates.

May | know from the hon. Minister
whether it has come to the notice of the
Government that Karnataka is also having a
large area cof forest and also it grows lot of
fruits in the coastal areas such as oranges,
grapes, etc?

Will the Government seriously think of
sponsoring such units and also giving train-
inginthisfieldinthe State of Karnatakainthe
future plan?

SHRI J. VENGAL RAQ: At present we
are supplying crates for the transport of
apples from Kashmir and Himachal
Pradesh: She asked about the future plans.
The total consumption of plastic for fruit
packaging is of the order of 2 lakh tonnes per
annum i.e. approximately 40 per cent of the
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total plastic consumption. We expect that it
willreach 3,35,000tonnes per annum by the
end of the Seventh Five Year Plan, i.e. 1989-
90. Further 5,40,000 tonnes in ment for
canal and reservoir lining. Drip irrigation,
pipes fittings, food packing, edible oil, fruits,
vanaspati and vegetables are the things
which will be taken up in the future plan.

SHRI C. MADHAV REDDI: Sir, the hon.
Minister said that he has got a very compre-
hensive scheme for developing plastic in-
dustry for package purposes for agricultural
use. But | would like to point out and | would
also like to draw his attention to the fact that
there is an acute shortage of polymers not
only inthis country but also all over the world.
More than 50 per cent of these package
industries in India are closed today. | would
like to know how is he going to solve this
problem first?

SHRI J. VENGAL RAO: | have an-
swered this question last week. We are
laying stress on that in the field of petro-
chemical industries. Now we are entering
the plastic stage. That is why we arecontam-
plating to start more petrochemical indus-
tries.

We are importing this year 3 lakh tonnes
of raw materials for supplying to all the units
next year. it may go up to 5 lakh tonnes.

SHRI DIGVIJAY SINH: In the horticul-
tural and fruit producing States of Jammu
and Kashmir, Himachal Pradesh and the hill
districts of U.P. the problem of substituting
wood - the main question is wood - by
plastics or any other substitute is that wood
is subsidised and given at antiquated prices
to the people at notional value; and that
wood is then used for packaging. To
counteract this, you will have 1c give the
material for packaging at comparable prices.
Otherwise, you will never compete with this
subsidized wood. What is the Ministry of
Industry doing to interact with the Ministry of
Finance to see that such tax concesgions
are given 1o producers who can substitute
wood in packages?
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SHRI J. VENGAL RAO: Only to save
the forests, we are now introducing these
plastic crates; and as | mentioned, we are
requesting the State Government to supply
50% . Only then we can supply these things
very cheaply to the agriculturists.

Central Sector Power Projects in Kerala

*370 SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of ENERGY
be pleased to state:

(a) whether any central sector power
projects are located in Kerala;

(b) it not, the reasons therefor,

(c) whether Government propose to set
up any power projectsin Kerala in the central
Sector; if so, the details thereof; and

(d) the estimated power requirement of
Kerala during the Seventh Plan period and
the corresponding availability as per present
estimates?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHR!I KALPNATH RAl).

(a) No, Sir. ‘

(b) The Central Sector projects are
regional projects and are set up taking into
consideration the needs of the region as a
whole and not tor particular states as such.

(c) The Government of Kerala have
proposed implementation of the
Kayamkulam Thermal Power Project
(2x210 MW) , originally envisaged in the
State Sector, in the Central Sector. The
National Thermal Power Corporation are
preparing the feasibility report for the pro-
posed Project.

(d) The estimated power requirement of
Kerala during the terminal year of 7th Plan
(1989-90) is 6850 million units and the corre-
sponding availability is estimated as 6122
million units.
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SHRI MULLAPPALLY RAMACHAN-
DRAN: The energy crisis in Kerala is acute,
inspite of the fact that 50% of the total hydel
power potential remains untapped in Kerala.
I myself am against the sefting up of any
more hydel projects in Kerala, because that
will lead 10 the devastation of the existing
forests, as well as the total destruction of
environment ard ecelogy. The only hepe for
the people of Kerala, therefore, lies in the
alternative sources of energy such as atomic
energy as well as thermal power.

The hon. Minister has admitted in his
reply that a proposal from the State of Kerala
is panding in the Ministry, to start a thermal
power project at Kayankulam. May | know
from the hon. Minister what decision has
been taken by the Ministry in this regard?

I would also like 1o know whether such
a project will be set up in the Central sector
or in the joint sector.

SHRI KALPNATH RAl: The Kay-
ankulam thermal power s‘ation was origi-
nally envisaged as a 2x210 MW capacity
project in the State sector. As the State
Government did not have adequate funds, it
requested the Central Government to take
over the project in the Central sector. NTPC
hiis been asked to prepare a {easibility re-
port for this project. Simultaneously, Plan-
ming Commission have been requested to
include this project also, for getting benefits
during the &th Plan period. For this project.
environmert and forest clearances are
awaited. The logistics of coal transportation
are still to be tied up ... (Interruptions)

MR. Jaipal Reddy, | will reply to your
question. 1 am ready to reply to any question
put by you. Please let me complete.

(Interruptions)

The Chief Minister of Kerala had written
a letter to the Prime Minister saying that the
capacity of the Kayankulam thermal power
station may be enhanced to 2100 MW. He
has also suggested that gas-based power
project of about 500 MW may be sanctioned
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at Cochin. The Nuciear Power Corporation
may take up a nuclear power station in
Kerala. NTPC may be given the permis-
sion... (Interruptions)

Now, the Government of India has rec-
ommended this to be included in NTPC
projects. The Planning Commission has to
clear it. Also, we are than going to include
this Kayankulam project in the 8th five-year
Plan.

SHRI MULLAPPALLY RAMACHAN-
DRAN: | would like to know whether it will be
setupinthe Central sector orthe joint sector.

SHRI KALPNATH RAI: This will be
under the Central sector as the Kerala
Government has not come forward to con-
tribute any fund for this project.

SHRI MULLAPPALLY RAMACHAN-
DRAN: Sir, Kerala has a very long coastal
line and it is to be noted that energy can be
generated from tidal wave as well as from
the wind. In this connection, may | know from
the hon. Ministry whether any serious efforts
have been made by the Ministegto generate
energy from the tidal wave as wall as from
the wind in the State of Kerala?

SHRI KALPNATH RAL: Sir, this ques-
tion pertains to non-conventional energy.
Therefore, he can address it to the con-
cerned Department.

(Interruptions)

SHRI' MULLAPPALLY RAMACHAN-
DRAN: Sir, the subject of energy comes
under the same Ministry, that is, his own
Ministry .

SHRI KALPNATH RAI: Sir, for this
separate question is required (Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH: Mr. Speaker, Sir, the hon. Member
has asked whether renewable energy can
be utilised in Kerala. Now, the renewable
energy comes under Ministry of Energy . But
the hon. Minister says that it is coming under
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non-conventional power which is not under
the Powsr Ministry, Sir, it is a part of his
Power Department

SHRI KALPNATH RAL: Of course, this
refers to power sector. The hon. Member
has said that this relates to power sector. But
this question does not arise out of this ques-
tion. (Interruptions)

SHRI MULLAPALLY RAMACHAN-
DRAN: Sir, | am not satisfied with the answer
given by the Minister.

SHRI BASUDEB ACHARIA: The ques-
tion is aboutthe generation of power, may be
hydel, may be tidal, may be conventional or
non-conventional power. Allcome under the
same Ministry (/nterruptions )

SHRI P.A. ANTONY: Mr. Speaker, Sir,
Kerala is rich in power when the rain is full
and sit is the cheapest to produce electricity
in the State. But now due to the environ-
mental reasons, Silent Valley is one of the
most virgin forests attached by the entire
world and that should not be disturbed. So,
the only way is to depend upon thermal
power and other kinds of power generation.
So considering the shortage of power in
Kerala, would the hon. Minister assure the
House that Kayamkulam thermal station will
be cleared immediately and also whether
the Government has received the proposal
tor Tirikiripur thermal project in Kerala?
What steps have been taken by the Govern-
ment in this regard?

SHR! KALPNATH RAl: In Kerala ,
Kayamkulam project has to be cleared and
approved by the Planning Commission. The
Forest Department has to clear and their it
will be included in the 8th Plan.

Loss of lives due to subsidence in
Eastern Coalfieids Limited
*371. SHRI SAIFUDDIN CHO-

WDHARY:
SHRI BASUDEB ACHARIA:

Will the Minister of ENERGY be
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pleased to state:

(a) The number of places so far identi-
fied by the Eastern Coalfields Limited which
are critical localities as there has been
enormous damage to surface properties and
even loss of human lives due to subsidence;

(b) the details thereof; and

(c) the steps taken to check subsidence
as well as to save the properties and human
lives there?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHR! C.K.JAFFAR
SHARIEF) : (a) to (c). A statement is given
below.

STATEMENT

(a) and (b). 45 locations in West Bengal
have been identified as unsafe areas based
on the declaration of West Bengal Gowt. ,
DGMS and areas listed by CMPDIL in the
Master Plan of Raniganj Coalfield. Details of
the areas are given in the Table below.

(c) Step taken to check subsidence
include:

(i) Mining operations are carried
out in conformity with the rules
and -regulations and strictly as
per conditions imposed by the
DGMS:

(i) Extraction below built-in areas in
done only in conjunction with
stowing;

(iii) Restricted working/extraction in
case of workings under shallow
cover;

(iv) Prohibition of construction activi-
ties over areas declared unsafe
for habitation.

(v) Regular follow up and liasion



29

A Pilot project has been conducted at
Ramijibanput for stabilisation of water filled
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with the District Authorities has
been maintained for evacuation
of people from areas declared
unsafe. .
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voids. The project involved application of
innovative methods like stowing of sand and
water slurry through boreholes and testing
the efficacy of these measures by geo-

-physical methods. This technology is being

evaluated and may find application at other
places in the Raniganj Coalfields.

Table
: SI.No. Area Location
1 2 3
1. Barakar Town, Plasdanga Chunch Victoria Area, BCCL
village Bengunia town.
2. Mahabir Colliery excluding Kunustoria Area, ECL (Mahabir-
Gowal Bastee Colliery)
3. Fatepur villages and part C.l.Road Sitarampur Area, ECL (Dhemomain
Colliery)
4. Janakpur Village, Konda Bazar Kulti Ramnagar Colliery (IISCO)
Foundary, Kulti Workshop
5. Kenda village Kenda Area, ECL (New Kenda
Colliery)
6. Soabpur village. Sripur Area.
7. Chotdhama & Pankiary Village. Seetalpur Colliery, Sodepur Area.
8. Aluthia & other villages. Patmahana Colliery, Sitarampur.
9. Private Houses near Hindustan - Ushagram, Asansol.
Pilkington Glass Factory.
10. Bhutdoba/Kalipahari under Road. Kalipahari Colliery Sripur Area.
1. Borachak, Raghunathbati, Ranjibanpur Colliery, Sitarampur
Area
E. Rly. East Baraboni Loop two
Santal Bastees.
12, Mahabir Colliery Excluding Mahabir CHuiery, KNT Area.
Gowala Bastee.
13. Raniganj Town, KNT Area

Raniganj Town.
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1 2 3
14. Gorpari & Reckitt & Colmen Blue Dhappra West Block, Sripur Area.
Factory.
15. Janakpur village, Kendau Bazar Ramnagar Colliery (ISCO)
Kulti Foundary, Kulti town.
16. Kenda village. New Kenda Colliery, Kenda Area.
17. Kuidanga village. Parasea Colliery, KNT Area.
18. Sanctoria village. Seetalpur Colliery Sodepur Area.
19. Santhal Bastee. Balbaid Colliery, KNT Area.
20. Sodepur village. Poidih Colliety, Sodepur Area.
21. Monoharbahal. Monoharbahal Colliery, Sitarampur
Area.
22. Aluthia & Other village. Patmchana Colliery, Sitarampur
Area
23. Bahula (Motibazar)/including Kajora- Bahula Colliery, Kunda Area.
Haripur D. B. Road & Bastee.
24. Balsukh ceramics Salanpur Area.
25. Barakar town, Palasdanga Chanch Victoria Area (BCCL)
village, Beguina town.
26. Borachak, Ragunath Bastee, Ramjibanpur Colliety, Sitarampur
E. Rly. East Baronobi Loop, two Area.
Santhal Bastee.
27. Mahabir Colliery excluding Gowala Mahabir Colliery, KNT Area.
Bastee.
28. Raniganj Town. Kunustoria.
29. Chatrisdanga village. Sripur Colliery, Sripur Area.
30. Dangarpatti. Khas Kajora Colliery, Kajora.
31. Sikarpukur village. Khas Kajora Colliery, Kajora.
32. Dhasal village Krishnanagar Colliery, Kenda.
33. Fathepur village & Part of G.T. Dhemomain Colliery, Sitarampur

Road.

Area.
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1 2

3

34. Haripur vilalge, Raniganj Suri Road.

35. Hurmadanga village.
36. Jamuria Bazar.
37. Janakpur village, Kendua Bazar

Kulti Foundary, Kulti Town.
38. Kenda village
39. Kuardih village.
40. Palsbon village.
41. Sanctoria village.
42. Santhal Bastee
43. Seebpur village.
44. Sodepur village
45, Bastee and part of village ,

Ushagram North of G.T. Raod,
Asansol.

Haripur Colliery, Kenda Area.
Jamuria Colliery, Sripur Area.
—do—

Ramnagar Colliery (lISCO).”

New Kenda Colliery, Kenda Area.
Kuardih Colliery, Satgram Area.
Ghanashyam Colliery, Kajora Area.
Seetalpur Colliery, Sodepur Area.
Belbaid Colliery, KNT Arsa.

Sripur Area.

Poidih Colliery, Sodepur Area.

New Ghusick Colliery, Sripur Area.

SHRI SAIFUDDIN CHOWDHARY: Sir,
the hon. Minister has admitted certain facts.
But he has conveniently forgotten to refer to
the Ghungani Committee that was ap-
pointed some years ago to ascertain about
the safety in the coalmines and also a Sub-
Committee by name Bagchi Sub-Commit-
tee was also appointed specifically to go into
the matter of checking subsidence to save
the properties and human lives. They identi-
tied 166 areas all over the country and out of
that in the Ranigunj Area, in the Eastern
Coalfield areas, 80 locations were identified.
Out of that, 45 are very dangerous and the
Bagchi Sub-Committee made 10 recom-
mendations. One of the recommendations is
to evacuate the people in the area and shift
them to other areas and dismantle the struc-
tures that are there over the ground. Since
1973; after the nationalisation of Non-coking

coalfields, 90 cases of subsidence have
taken places in the Ranigunj area. Now, you
have mentioned here the States where you
are undertaking the work to check subsi-
dence.

It has been proved from this fact that it
has not been fool-proof. These people in
these locations are having problems. What
are you going to do to implement that par-
ticular aspect so that people from these
locations should be taken to some other
places? This is a very important aspect
considering the human aspect of it. What are
you going to do about it?

SHRIC.K.JAFFAR SHARIEF: | entirely
agree with the hon. member what he men-
tioned. So tar as that patticular aspect which
he referredto is concerned, it is a question of
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shifting people from the area. On the con-
trary, the areas are becoming over-popu-
lated. So, here it is not merely for the Com-
pany to do something for them; it is for the
State Government to find a place so that we
can be able to send those people there and
rehabilitate them. The cooperation of the
member in this area is also required to
achieve this obiect.

SHRI SAIFUDDIN CHOWDHARY: It is
not a question of putting the blame on the
Central Government or the State Govern-
maent. It is not a natural thing that is happen-
ing. We understand about earthquake; we
do not have any hand in this. But due to
reckless mining, these people are facing this
kind of atragic situation. Who will help them?
Who will develop that area which has pro-
vided the economic growth for the country?
Don'tyou feelthat it is your duty to give them
something back also in place of these ar-
eas? We have a less concern about who will
do it. But if nobody is there to take any
responsibility, | will suggest that the produc-
tion that you are getting there in terms of
coal, the entire amount of money which will
be earned out of that production should be
spent for the development of that area or
shifting the people to other places. We make
money with the help of those people who are
working there but we do not bother about
them

SHRI C.K.JAFFAR SHARIEF : Again |
welcome the concern of the hon. member. it
is true that somebody should own the re-
sponsibility. The hon. member was saying
about the wealth of that place, the natural
resources which are being tapped there. He
should not forget this fact that the govern-
ment nationalised coal mines because of
unscientific mining.

SHRI SAIFUDDIN CHOWDHARY: It
has not been stopped even after that

SHRI C.K.JAFFAR SHARIEF: Please
bear with me. The government nationalised
these coalmines because of unscientific
mining management which has led to this
problem. Now, so far as profits are con-
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cerned, even the State Government is get-
ting loyalty, cess and what not. It is a ques-
tion of the joint responsibility. | would not say
that only the State Government should do
about them. We are here to cooperate with
the State Governmantto the extent possible.
But, so far as finding a place for them is
concerned, | cannot go and find out a place
where it is available; it is for the State Gov-
ernment to come forward and do it.

SHRI BASUDEB ACHARIA: From the
answer it is very much clear that the govern-
ment is not so serious to tackle this problem
of subsidence, although a number of
committees have been appointed. | visited
the area personally. | have seen the plight of
the people there. | have seen the smoke
emitting from the houses, cracks and walls of
the pucca buildings; | have seen it from
Raniganj upto Sakturia, the Headquarters of
ECL. He has stated 45 locations in West
Bengal, although we have asked for the total
number of dangerous areas in ECL; in ECL
and Bihar also there are some dangers
areas; perhaps you do know about them. |
have asked a question what steps have
been taken to check subsidence. Now the
sand stowing which is essential to prevent
subsidence is not done. Coal is being
extracted and sometimes mining is left
abandoned also; unscientific mining and
slaughter mining is still going on even after
nationalisation of coakmines.

So, this is a national problem, wherein
you have prepared a master plan for Jharia
Coalfields. Why are you not preparing the
same for Raniganj which is the oldest co-
almine in our country? One lakh people are
affected there. Many | know from the hon.
Minister whether there is any plan for Rani-
ganj and the areas which are now being
subsided. Every day such incidents take
place. So, is there any plan or any proposal
for Raniganj coalfields to be shifted? Like
Jharia coalfields have you prepared any
plane to shift? (Interruptions)

SHRIC.K.JAFFARSHARIEF: 1am very
happy about my hon. friend Mr. Basudeb
Acharia's question.



37 Oral Answers

MR. SPEAKER: You are happy about
Shri Acharia’s elaborate question.

SHRI C.K.JAFFAR SHARIEF: As a
Member of Parliament belonging to the area
he might have visited. But | am sure, he will
be glad to know that | also visited the area.

SHRIBASUDEB ACHARIA: During by-
election.

SHRI C.K.JAFFAR SHARIEF: No,not
during by-election. | even went to the extent
of visiting an underground mine about 1300
ft down to see the working conditions of the
people and the workers were emotional
when | went and saw them to find out how
they were working (/nterruptions)

SHRI AMAL DATTA: Did they beat you
up?

SHRI C.K. JAFFAR SHARIEF: Please
bear with me. It is very easy to ... (Interrup-
tions)

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : Everybody has one's own per-
sonal experience when one goes to meet
workers (Interruptions)

SHRIC.K.JAFFAR SHARIEF: My point
was that what we share here on the floor of
the House to make it appear in the press and
try to gain popularity is one thing. If you can
go and share with the workers there on the
spot, it make a lot of difference.

I would like to say that on Jheria co-
alfields what he has said is correct. They are
doing it. Itis the question of the magnitude of
the problem and the responsibility. There-
fore, the Governmentis spending nearly Rs.
24 crores every year for the subsidence. We
have recently come out with a new project
which has been tried. The project involves
the technique of Hydro Pneumatic Stowing
in which a sand and water slurry is pumped
underground through surface boreholes and
the spread of this slurry is monitored by geo-
physical method. It is something like making
a paste and pushing it through the holes. It is
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on an experimental basis. Once it is done,
we will continue to go ahead and then try to
complete it.

SHRI DINESH GOSWAMI: The hon.
Minister has said that the policy of coal
nationalisation was for better mine manage-
ment. But is he aware of another kind of a
problem that in some areas of Assam be-
cause of open cast mining the topography
has been destroyed and the environment
has been polluted? | had the occasion to
write even to the Prime Minister about it,
enclosing some reports from some science
experts. But except for the acknowledge-
ment which we normally get, the reply has
not followed it. | was promised in this House
by Shri Vasant Sathe that he will enquire and
let us know about it. May | know whether any
inquiry has been made in this regard and
what is the outcome of that inquiry?

SHRI C.K.JAFFAR SHARIEF: Sir, in
fact the other days some Member, had gome
from Assam. We told them that we “very
mach wanted to go over there and hold
discussions and see what best we can do.
This is not the problem only confining to
Assam. Wherever open cast mines are
there, this kind of problem will be there. But
itis our endeavour to see how bestwe can be
able to help. | assure that after this monsoon
we are prepared to go there and see the
conditions, and try to sit with the State Gov-
ernment and see what best we can do.

[ Translation]

Demand of Coal in Industrial Sector

*372. SHRI BALWANT SINGH
RAMOOWALIAT:
SHR!I RAM DHAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether the coal producing organ-
isations are unable to meet the increasing
demand of coal of the industrial sector in the
country;
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(b) it so, the quantum of demand of coal,
of textile, paper, ceramic, vanaspati and
engineering industries in each of the last two
years;

(c)the quantum of coal supplied to each
in the last two years;

(d) the reasons for supplying less quan-
tity of coal;

(e) whether any efforts were made to
overcome the reasons for which less quan-
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tity of coal was supplied; and

(f) if so, the details thereof and the
outcome of the steps taken in this regard?

[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR
SHARIEF) : (a) to (f). A statement is given
below.

STATEMENT

(a) No, Sir.

(b)(and (c). Demand of coal assessed by Planning Commission for industries in the na-
core sector including textiles, paper, ceramics, vanaspat, enginecring indusiries and captive
power plants during 1986-87 and 1987-88, supplies of coal against the same and satisfaction

level achieved were as under:-

(Figures in m. tonnes)

Year Demand Supplies Y% Satisfaction

1986-87 31.41 30.35 96.6

1987-88 33.76 32.13 95.3
Supplies from Coal India accounted rer ] ) 3

27.34 m.1. (90.1%) and 29.27 m.t. (91.1%)
respectively in the two years. Industrywise
supplies from Coal India are given in the
table below:-

(Figure in Lakh tcnnes)

Industry 1986-87 1987-88
] 2 3
Textile 22.55« 24.82
Paper 24.55 25.32
Vanaspati 2.88 2.41
Caramie 7.72 762

Other including

Engineering
Industries 215.60 232.52
TOTAL 273.37 292.69

(d) to {f). It will be seen from the level or
demand satisfaction achieved that require-
ment of the consumers has, by and large,
been almost fully met. However, there have
been occasional shortfall in certain regions
due tovarious constraints for which remedial
action is taken from time to time. The targets
of productionof coal are so fixed as to permit
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full satisfaction of the anticipated demand.

SHRI BALWANT SINGH RAMOOW-
ALIA: Sir, | had put the question with the
hope that the Minister will reply and examine
the difficulties being faced due to short sup-
ply. According to my information, P.H.D.
Chambers of Commerce and Industry, in a
survey, has said that the coal was in short
supply by over sixty per cent compared to
forty three per cent in the previous quarter.
But in the Statement given here, the Minister
stated that the supply position had touched
to 96.6 per cent, almost one hundred per
cent. So, will the Minister recheck the statis-
tics because according to not only P.H.D.
Chambers of Commerce and Industry but
also Indian Cotton Mills Federation and
many other Associations have complained,
papers have written, that there was short
supply of coal. | want to know whether you
will recheck the statistics because to me, the
statistics is misguiding

SHRI C.K. JAFFAR SHARIEF: Sir, |
must tell the hon. Member that there was
some problem of shortage because of the
failure of monsoon during the last year.
Everybody was aware that for the last two or
three years, the rainfall was not good. So,
the hydel generation has gone down and the
burden onthe Thermal Plants was more. So,
we were mesting the requirements of the
power houses more than any other thing.
This year the monsoon is being favourable,
there should not be any difficulty. As I said in
the report, in some of the sectors which the
hon. Member has mentioned, i.e. in non-
core sector, we have been able to meet the
requirement. It is not that we are giving any
wrong figures or overestimated figures. But
| must tell the hon. Member that there been
some cases, which had come to our notice
that sponsoring agencies of the State Gov-
ernment over estimated it and sent the re-
port. We have asked them to recheck. |
assure you that if there are any problems in
a particular area or in industry, we are pre-
pared to look into the matter.

SHRI BALWANT SINGH RAMOOW-
ALIA : Sir, may | ask through you one clari-
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fication? In both core and non-core sectots,
the import of coal is increasing. For the last
year 1987-88, the coal imported was for Rs.
200 crores and for 1988-89, it is likely to go
further. Hindustan Paper Mills, Kerala had
floated a tender to import fifty thousand
tonnes of coal. So, when non coking coal is
in abundance in the country, why you are
permitting the import of coal at the loss of
foreign exchange.

SHRI C.K.JAFFAR SHARIEF: My hon.
friend was referring to the Kerala State. |
must confess that there is some problem in
the southern sector mostly because of the
movement and also the cost of the coal may
be more to them as they have to carry it from
long distances. Also there is the problem in
the movement pattern. Actually the south-
ernsectoris linked with Singareni. Singareni
is under the management and control of
Andhra Pradesh. For some time, there was
some labour problem. Now that problem is
not much there. But because of the heavy
monsoon, the production has a little bit gone
down. lt is not for any reason that the coal is
not available there. We are prepared to offer
coal provided they are prepared to take it
wherever it is available.

[ Translation]

SHRIBALKAVIBAIRAGI: Mr. Speaker,
Sir, there is no co-ordination between the
Coal Department and the Rail Department.
Due to this, there is a difficulty in loading of
goods. | will like to know the Hon. Minister
through you whether in consultation with
Ministry of Railways he would try to have an
effective coordination between both the
Departments which may facilitate easy load-
ing of goods and avoid thefts. Have you got
any such proposal?

[English]

SHRI C.KJAFFAR SHARIEF: Fortu-
nately, I do not find such a problem because
I had earlier been with the Railways. Since it
is one Government under one leadership.
we do not belive in shifting the responsibility
on one another. It is a total responsibility of
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the Government and we have total commit-
ment to the people. | assure the hon. Mem-
ber that such kind of things will not happen.
We are fully competent to take care of such

problems.

SHR! V. SOBHANADREESWARA
RAO: The hon.Minister has just now told us
about the importance of Singareni colleries
which have to supply coalto severalthermal
power stations not only in Andhra Pradesh
but several other southern states also. Also
a large number of industries depend upon
this. In the absence of adequate quantity of
coal cement units also closed down during
the summer months. Because of abundant
availability of rich quality coal near Maru-
gury, | would like to know from the hon.
Minister as to what concrete steps are being
taken to bring out coal through the open cast
process so that coal linkage can be givento
super thermal power station which is pro-
posed at Maruguru as well as Vijayawada
power station State Il

SHRI C.K.JAFFAR SHARIEF: | think,
the hon. Member is aware that so far as
Singareni coalfields are concerned, the
Government of India is not only holding 49
per cent shares but also in all the plan
allocations we have been assisting to the
fullest possible extent. We know the impor-
tance of Singareni coal mines which take
care of the entire south, There should no be
any paucity of funds. About the project which
the hon. Member has mentioned, | do not
have the details of it here | will write about it
to him.

[ Translation]

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, it is a fact that coal industry is
in key sector and its production has in-
creased by seven per cent during the iast
year. This is a good achievement of this
sector. So, far as power houses are con-
cerned, each one has stocks of coal for 7 to
15 days. One more thing, about the sick
industries. In West Bengal and at other
places many industries have gone sick.
These sick industries are also getting Coal
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which they sell in black market. | want to
know from the hon Minister through you
whether distribution arrangements for coal
will be received so that the Key industries
may get regular supply of coal.

[English]

MR. SPEAKER: The question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

National Subscriber Dialling Facilities
During Eighth Plan

*365. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Department of Tele-
communications has formulated any objec-
tives and programmes for the Eighth Plan
with regard to the provision ot telecom facili-
ties during the plan period;

(b) if so, the details thereof;

(c) whether it has been proposed to link
on National Subscriber Dialling all the head-
quarters of district sub-division, tehsil/ sub-
tehsil/ block levels and head quarters of the
Police Stations;

(d) if so, the exact programme drawn up
in this regard; and

(e) if not, whether all the category sta-
tions mentioned in part (c) would be covered
under the National Subscriber Dialling in the
Eighth Pian and the objectives and program-
mes formulated accordingly?

THE MINISTER OF COMMUNICA-
TICNS (SHRI BIR BAHADUR SINGH): (a)
to (e). The tentative objectives formulated
for the Eighth Plan are:

— Automatisation of all manual ex-
changes.



45 Written Answers

—~— Telephone facility in all inhabited
hexagons by March, 1995.

—  Provisionof STD facilities at all Sub
Divisional/ Headquarters/ equiva-
lent tehsils.

—  Replacement of worn out and un-
serviceable exchanges.

— Replacement of all Patna Conta
Trunk Automatic Exchanges by
digital Trunk Automatic Ex-
changes.

—  Conversion of Electro-Mechanical
Telex Exchanges by Electrical
Telex Exchanges.

— Policy of providing telex on de-
mand to continue.

—  Priority for industrial and commer-
cial growth centres, tourist and pil-
grim centres.

-— Telephone on demand in ex-
changes serving rural, backward,
hilly and tribal areas.

The proposed draft Plan envisages
National Subscriber Dialling upto Sub Divi-
sional Headquarters/ equivalent tehsils
only. Detailed programme is yet to be drawn

up.

Setting Up of National Industrial
Technology Data Bank

*369. SHRIPRAKASH CHANDRA:
SHRI SITARAM J. GAVALI:

Willthe Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to set
up a National Industrial Technology Data
Bank (NITDB) in the country; and

(b) the time by which it is likely te@ be set
up?
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THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) Yes, Sir.

(b) Technical assistance is being ob-
tained to design and establish such a Centre
inthe D.G.T.D. The Centre is expected tobe
fully operational within a few years.

Release of Central Assistance to
OREDA

*373. SHRIANADI CHARAN DAS: Will
the Minister of ENERGY be pleased to state:

(a) whether the Orissa Renewable
Energy Development Agency (OREDA) has
been facing financial difficulties due to non-
release of Union Government assistance;
and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b). Orissa Re-
newable Energy Development Agency
(OREDA) is an agency of Government of
Orissa and so it is under the administrative
control of the State Government of Orissa.
However, itis a nodal agency for the implem-
entation of the various renewable energy
programmes such as —the National Project
on Biogas Development, the National Pro-
gramme on Improved Chulhas, Solar Ther-
mal Devices, Solar Photovoltaic Systems,
Wind Energy etc. Funds for these program-
mes are made available to the State Govern-
ment/ their nodal agency from time to time
depending on the progress, verification of
claims and availability of funds with the
Central Government etc. For the major na-
tional programmes like biogas development
and improved chulhas, the Central Govern-
ment had already released 1o the State
Governmentthe sums due fortheyear 1987-
88. For the current year, as per the proce-
dure, 50% of the targetted amount has been
released in advance to the State Govern-
mentfor the biogas programme. The Central
Government is not aware of OREDA facing
financial difficulties due to non-release by
the State Government or Union Govern-
ment's assistance. However, the matter
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would be taken up with the State Govern-
ment if instances come to the notice of the
Government.

Rent for Building Hired in Metropolitan
Cities

*374.DR. A.K. PATEL: Willthe Minister
of COMMUNICATIONS be pleased to state:

(a) the state-wise rent paid during each
of the last three years by the Department of
Posts and Telecommunications for build-
ings hired by them for post offices and other
purposes; and

(b) the average monthly rent being paid
in the metropolitan cities of Delhi, Bombay,
Madras and Calcutta?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): (a)
The state-wise rent paid during each of the
last three years by the Department of Posts
for buildings hired by them for post offices
and other purposes is given in Statement-|
below. The corresponding information in
respect of the Department of Telecommuni-
cations is being collected and wili be laid on
the tabie of the House.

(b) The average monthly rent being paid
in the metropolitan cities of Delhi, Bombay,
Madras and Calcutta is given in Statement-
libelow. In view of the reply given above, the
corresponding information in respect of the
Department of Telecom will be laid on the
Table of the House.

Statement-|

State-wise Rent Paid During Each of the Last Three Years by the Department of Posts for
Buildings Hired for Post Offices and Other Purposes.

SI.No. Name of the State 1985-86 1986-87 1987-88
1 2 3 4 5

1. Andhra Pradesh 149.90 144.87 137.13
2. Arunachal Pradesh 0.82 0.82 0.82
3. Assam 22.48 24.11 24.78
4. Bihar 16.16 17.97 19.95
5. Goa 1.73 3.05 297
6. Gujarat 65.64 63.66 60.66
7. Haryana 15.37 16.55 17.19
8. Himachal Pradesh 10.84 10.73 11.74
9. J&K 16.10 16.10 16.10
10.  Karnataka 68.87 74.91 79.78
11.  Kerala 94.15 99.08 98.87
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1 2 3 4 5
12. Maharashtra 431.49 374.57 386.36
13. Madhya Pradesh 48.86 57.52 49.34
14. Meghalaya 229 2.51 2.€3
15 Mizoram 2.66 3.02 3.43
16. Manipur 2.69 294 2.96
17. Nagaland 0.74 078 0.82
18. Orissa 3.03 2.63 2.76
19. Punjab 20.48 22.01 23.07
20. Rajasthan 36.27 40.66 4432
21. Sikkim 154 0.61 2.22
22. Tamilnadu 135.06 140.28 145.06
23. Tripura 2.75 3.04 3.10
24. Uttar Pradesh 18.42 76.86 82.37
25. West Bengal 181.19 132.71 117.51
TOTAL 1,409.53 1,331.99 1,335.99

STATEMENT-Il

Average Monthly Rent Paid in the Metropolitan Cities

Name of the Metropolitan city

Average Monthly rent paid in 1987-88

Bombay
Calcutta
Delhi

Madras

(figures in lakhs of Rs.)
22 42
6.09
390

2.91




51 Written Answers

Execution of Upper Indravati and Upper
Kolab Projects In Orissa

*375. DR. KRUPASINDHU BHOI: Will
the Minister of ENERGY be pleased to state:

(a) whether the two hydel projects
Upper Indravati and Upper Kolab in Orissa
are behind schedule;

(b) if so, the reasons for the inordinate
delay in the execution of those projects; and

(c) the steps taken to expedite the exe-
cution of those projects?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) to (c). A statement is given below.

STATEMENT
(a) Yes, Sir.

(b) The delay in progress of works in
Upper Indravati Hydro Electric Project is
mainly due to slow progress of civil works on
all the four dams, surge shaft and head race
tunnel. In the case of Upper Kolab, the delay
is mainly due to slow progress of civil works
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of head race tunnel and surge shatt.

(c) Steps to expedite execution of the
projects include regular monitoring of the

_projects by the Central Electricity Authority

to expedite supply of equipment and materi-
als, visits to project sites by engineers of the
Central Electricity Authority to resolve prob-
lems and organising review mesting of
agencies concerned to coordinate project
implementation.

Power Projects in Andhra Pradesh

*376. SHRI V. TULSIRAM: Will the
Minister of ENERGY be pleased to state:

(a) whether Andhra Pradesh Govern-
ment has approached Union Government
for sanctioning some major power projects
for the State during the Eighth Five Year
Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAIl):
(a) and (b). The following power projects of
Andhra Pradesh are tentatively being con-
sidered for commissioning during the Eighth
Plan Period:—

SI.No. Name of the Scheme Capacity (MW)
1 2 3 \
1. Andhra Pradesh Power House 2x30
at Balimela (H)
2. Srisailam LBC (H) 6X110
3. Upper Sileru (H) 2x60
4. Gas Turbine Sets at Narsapur 3x33
(Razole) (H)
5. Muddanur TPS 2x210
6. Jalaput Dam Power House (H) 3x6
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TV Serials

*377. SHRI SURESH KURUP: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Government are aware that
some TV serials help in spreading of super-
stitious beliefs; and

(b) if so, the details thereof and the
reasons for telecasting such serials?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No Serial
spreading superstitions, prejudices etc. is
telecast by Doordarshan. '

(b) Does not arise.
Industrlal Licences for Tamil Nadu

*378. SHRI R. JEEVARATHINAM: Will
the Minister of INDUSTRY be pleased to
state:

(a) the number of entrepreneurs who
apphed for industrial licences during the
years 1984 to 1987 in Tamil Nadu;

(b) how many of them were recom-
mended by the State Government;

(c) how many applcations were ap-
proved and given industrial licenses by
union Govarnment and;

(d) whether they have set up the indus-
tries and started production?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) to (d). During the,
years 1984 to 1987, a total of 769 Industrial
Licence applications, including 48 from the
various State Government Undertakings of
Tamil Nadu, were received for setting up
industries inthe State. Ofthese, 353 applica-
tions were approved and necessary letters
ofintentgrantedtothe parties concerned. 61
of these letters of intent have since been
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converted into industrial licences. Since it
generally takes about three to four years for
an industrial project to fructify, the licensed
units would presently be at different stages
of implementation.

[ Translation)
Sansad Samachar Telecast

*379. SHRI KAMMODILAL JATAV: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether “Sansad Samachar” narrat-
ing the gist of Parliamentary proceedings in
the Lok Sabha and Rajya Sabha is telecast
and if so, the time slot allotted for the same;
and

(b) whether there is any proposal to
flash also the photographs of the Members
participating in the proceedings of the
Houses?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) Yes, Sir. At
present, “Sansad Samachar” in Hindi and
“Parliament News” in English are telecastfor
aduration of 10 minutes each in the National
Programme of Doordarshan at 9.50 p.m.
and 10.30 p.m. respectively. These pro-
grammes are telecast on the days when the
Parliament is in session.

(b) No, Sir.

[English]

Financial Assistance to Cement
Industry

SHRI UTTAMBHAI H. PATEL:
SHRIMAT! PATEL RAMABEN
RAMJIBHAI MAVANI:

*380.

Willthe Minister of INDUSTRY be pleased to
state:
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(a) whether the cement industry is fac-
ing deteriorating financial position;

(b if so, the reasons thereof;

{c) the cement units closed down in
Cujarat and other parts of the country during
the last three years and the reasons for their
cinsure;

(d) how many of them have been reo-
pened and the mode of their recpening; and

(e) what financial and other assistance
is being gven or offered to those cement
units by Government afresh so as to in-
crease production?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) to (e). A Statement is
qiven below.

Statement

(a) and (b). Representations have been
received from cement industry that is is
facing financial problems due to increase in
@put costs and fall in market price of non-
i=vy cement.

{c) and (d). Among the large cement
sants duning the last three years, Sone
Yilley Pertland Cement Company Lid.
Jupig, in Bihar has been closed since Sep-
temper, 1985. Other cement plants ke
Dvsrk: Cement Works in Gujarat and
Japur Udyog Ltd. in Rajasthan, have been
cinsing down and resuming operations. M/s
Jaipur Udyog Ltd. is, however, closed since
st July, 1988, The Cement factory of M/s.
Tuhtas Invustries Lid. in Bihar and Sewree
Caement Plant of Shree Digvijay Cement
Company Ltd. have been lying closed for
mara than three years. It has been reported
t.iat the factories had to be closed down due
tc nnancial and managenal protlems. M/s,
Uwarka Cement Works, in Gujarat has been
re opened by a new management and it has
siacted production since March, 1988.

(e) As regards M/s. Jaipur Udyog Ltd,
th2 State Government of Rajasthan as also
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the company have made a reference to the
BIFR. The case of M/s. Sone Valley Portland
Cement Co. Ltd. is also with the BIFR. Fur-
ther action with regard to their rehabilitation
will be taken after the Board for Industrial
and Financial Reconstruction have given
their decision.

Sickness in Small Scale Units

*381. SHRI SURESH KURUP: Will the
Minister of INDUSTRY be pleased to state:

(a) the reasons for sickness in small
scale units in the country; and

(b) whether it is due to competition
which large scale units who are entering
small scale sector or due to managenal
inexperience?

THE MINISTER OF INDUSTRY (SHRi
J. VENGAL RAO): (a) and (b). A number of
causes, both internal and external, often
operating in combination have been respen-
stble for industrial sickness inthe small scale
sector. Some of these causes are taulty
planning, management deficiencies, ineffi-
cient financial control, diversion of re-
sources, inadequate attention to R & D,
obsolescence of technology and machinery,
poor industrial relations, inadequate de-
mand, shortage of raw materials and other
inputs, power cuts, inadequacy of working
capital, delay in sanction of working capital
and time gap between sanction of term loan
ar.d working capital and other infrastructural
constraints.

Separate Channel for Rural Audiences

‘382. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) the steps taken by Government to
open a separate channel with a distinct iden-
tity and exclusively devoted to rural audi-
ences to make television a tool of socio-
economic reforms and development as rec-
ommended by the Joshi Committze;
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(b) if so, the likely date by which this
recommendation will be implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) The Joshi
Committee has not recommended any such
separate channel.

(b) and (c). Do not arise.

Amendments to ONGC Act

*383. SHRI AJOY BISWAS: Wil the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Malaviya Committee
and other Committees have recommended
comprehensive amendments to the Oil and
Natural Gas Commission Act, 1959:

(b) whether the ONGC has put forward
for consideration of Government these
amendments to the Act; and

(c) if so, what steps Government pro-
pose to take to modify the provisions of the
ONGC Act at ar: early date?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). Yes, Sir.

(c) Action has been initiated to amend
the Act in respect of thase provisions where
modifications have been considered neces-
sary.

Reopening of Ashok Paper Mills

*384. SHRI ABDUL HAMID: Will the
Minister of INDUSTRY be pleased to state:

(a) the steps taken for the revival and
rehabilitation of the Ashok Paper Mills of
Assam including the amount paid;
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(b) the outcome thereof; and

(c) when the Mill is likely to be reo-
pened?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) to (c¢). The Central
Government has offered to provide neces-
sary assistance to the Government of As-
sam for the reopening of Ashok Paper Mills
as envisaged in the Assam Accord. Consul-
tations with the Government of Assamon the
modalities for the revival and reopening of
Ashok Paper Mills are in progress.

A sum of Rs. 2.84 crores was released
tothe Governmentof Assamin August, 1986
as ways and means advance forwards pay-
ment of post salaries and wages of employ-
ees and for emergent repair of plant, build-
ings and equipment of Jogighopa unit. This
advance was later on converted into non-
plan grant in March, 1987.

On a reference made by the Company
in June, 1987, the Board for Industrial and
Financial Reconstruction has declared
Ashok Paper Mills as a Sick Industrial
Company in terms of Sick Industrial Compa-
nies (Special Provisions) Act, 1985, and has
initiated necessary proceedings under the
Act.

Inclusion of Andal and Pandaveswar
Exchanges in Rural Automatic Ex-
changes

*385. SHRI PURNA CHANDRA
MALIK: Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether there is any proposal for
inclusion of Andal and Pandaveswar Ex-
shanges in the Rural Automatic Exchange;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF COMMUNICA-

TIONS (SHRI BIR BAHADUR SINGH). (a)
No. Sir.
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(b) Does not arise.
() i) Pandaveswardoes notqualify
for a C-DOT RAX due 1o in-
adequate demand.

i) A 500lina RLU at Andal form-
ing p L of E-10-B Exchange at
Asanzol is proposed in 1930-
9i.

Collaboration with yapan in High Tech.
Areas

3754. SHRI H.B. PATIL: Wit the Minis-
ter of INDUSTRY be pleased to state:

(a) whether India wants Japanese firms
to invest in high tech. areas of certain fields
of industry;

(b) if so, whether discussions have
been held with representatives of the Indian
industry about the possible areas of collabo-
ration between India and Japan and the
items have been shortlisted; and

(c} if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) and (c). Discussions between the
enterprises of both the countries take place

AUGUST 23, 1988

Written Answers 60

on a conlinuous basis at various levels and
in different forums and the areas of mutual
co-operation are discussed and the projects
for joint co-operation are identified. The
important areas which have attracted Indo-
Japanese co-operation include automo-
biles, electronics, electrical items, industrial
machinery, fertilizers, chemicals etc. Fresh
areas stressed for Indo-Japanese co-
operation pertain to high technology areas,
in export-oriented or import substitution
manufacturing industries

Blacklisted Companies

3755. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of companies/ parties
which have been blacklisted by the project
department of the Indian Oil Corporation for
engineering;

(b) the amount of damages, if any, re-
covered by Government from these compa-
nies/ parties; and

(c) it no amount has been recovered the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The
details of the companies/parties which are
currently blacklisted/bann--d by 10C are as
under:

1. M/s. R.B. Bholanath & Co.,
A-64B, Nizamuddin (East),
NEW DELHL.

2. M/s. Deepak Constn. Co.,
A-64-B, Nizamuddin (East),
NEW DELHL.

3. Ms. Dilip Manna,
P.O. Haldia Qil Refinery, Haldia,
MIDNAPUR-721 635.

4. M/S. N.N. Desai,
BOMBAY.

5.  Ms. Chandak Engg. Works,
8-E, Kailash Apartment,
35/1, Jawaharlal Nehru Road,
CALCUTTA-71

6. M/s. Prasad & Prasad Constn. Co.,
1428-B, Chowki Bagh Bahadur,
MATHURA.

7. Mrs. K.Paramasiv Mudaliar,
No.16, Coats Road,
T. Nagar,
MADRAS.
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(b) arnd (c). No amount of damages,
otc.. wera dueto IOC from these companies/
parties. In respect of M/s. Chandak Engg.
Works, the earnest money deposit of
Rs.10,000/- was forfeited by 1OC.

Liquidation of India Paper Pulp Com-
pany Ltd., West Bengal

3756. SHRI PIYUS TIRAKY: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Government areaware that
the India Paper Pulp Company Ltd., employ-
ing about 1500 workers, in Hazinagar West
Bengal is under liquidation;

(b) whether Union Government pro-
pose to persuade the United Bark of India
and the Industrial Credit and Investment
Corporation of India to withdraw the appeal
before the Calcutta High Court and to come
to a settlement with Union Government for
valuation of the property; and

(c) whether the financial institutions in-
iend’plan to implement the rehabilitation
nackage expected to be furnished shortly by
the consultant for revival of this unit?

TH MINISTER OF STATE IN THE
DEFARTMENT OF INDUSTRIAL DEVEL-
OPMENT 1! THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (7) M's,
India Paper Pulp Company (IPP Ltd.) went
into liquidation on winding up petition filed by
unsecured creditors in the Calcutta High
Court. Pursuant to winding up proceedings,
the Government o' West Bengal purchased
the assets of the Company at public auction
conducted by the High Court. The State
Government is running the affairs of the
Company.

(o) The United Bank of India has pre-
terred an appeal against the sale order. The
Bank has offered to withdraw the appeal on
satisfactory settlement on its dues.

(c) The question does not arise as the
undertaking is functioning under the Gov-
ernment of West Bengal.
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Use of Unapproved Telephone Devices

3757. DR B.L. SHAILESH: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government are aware of
the rampant use of unapproved devices
hooked to the telephone lines and instru-
ments in violation of the rules;

(b) whether the manufacture of ap-
proved telephones is increasingly being
priced out by those paddling unapproved
indigenous as well as smuggled telephones;
and

(c)if so, the action proposed {o be taken
to prevent the use of such unapproved de-
vices and telephone instruments?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) : (a) No, Sir.

(b) The approved attachments are to be
procured, installed and maintained by the
subscribers themselves. Government do
not fix the prices of such devices.

(c) Action can be taken under the provi-
sions of Indian Telegraph Rules for un-
authorised and unapproved attachments to
telephones.

Allocation of Levy Cement

3758. SHRIMATI JAYANTI PATNAIK :
Willthe Minister of INDUSTRY be pleasedto

state:

(a) whether the quarterly allocation of
levy cement to some States has been re
duced during 1988;

(b) if so, the reasons therefor; and
(c) the allocation of levy cement madeto
different Statesin the firsttwo quarters ofthe

current year?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM ) : (a) and
(b). Gonsequent to reduction in levy obliga-
tion of certain cement plants with effect from
1st March, 1988, the availability of levy
cement has been considerably reduced.
Accordingly, effective from Quarter-11/88
(April-dune), the quarterly allocation of levy
cement has been reduced notonly in respect
of States/Union Territory Administrations,
{except North-Eastern States, the hill States
of Himachal Pradesh and Jammu & Ka-
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shmir, and Sikkim, Andaman Nicobar 13-
lands and Lakshadweep) but also for Cen-
tral Government Ministries/Departments
(except Defence and Border Road Organ-
isation), and including the lrrigation and
Power Sector.

(c) The information regarding allocation
of levy cement made to ditferent States/
Union Territories in the tirst two quanters cf
the current year is given in the Statement
below:-
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[ Translation]

Refund of Term Deposits by Compa-
nies

3759. SHRI VILAS MUTTEMWAR: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Government proposed any
amendments in the law to ensure the refund
of tarm deposit amount of the people by the
companies;

{b) if so, the outlines thereof;
(c) if not, the reasons therefor; and

{d) the total estimated amount of such
deposits in the companies?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) and
{b). Section 58A of the Companies Act,
1956, as amended by the Companies
{Amendment) Act, 1988, empowers the
Company Law Board to take cognizance of
any failure on the part of the companies to
repay depostts or part thereof ih accordance
with the terms and conditions of suchdepos-
is and non-compliance of the directions
iesued by the said Board to the companies,
veuld attract penalty in the shape of both
imprisonment as also fine.

(c) Does not arise in view of what is
slated at (a) and (b) above.

(d) The time and efforts involved in
compiling the information will be not com-
mensurate with the results likely to be
achieved.

[English)

New Policy on Newsprint Distribu-
tion and Advertisements

3760. SHRI YASHWANTRAO
GADAKH PATIL: Wilithe Minister of INFOR-
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MATION AND BROADCASTING be pleas-
ed to state:

(a) whether Government propose to
formulate a new policy on newsprint distribu-
tion and advertisements; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) Yes, Sir.

(b) These policies are under formulation
and therefore no details can be given.

Completion of Dankuni Coal Complex

3761. SHRI ANIL BASU: Will the Minis-
ter of ENERGY be pleased to state:

(a) the estimated cost of construction of
tha Dankuni Coal Complex and whether
there is any escalation of the estimated cost,
if so, the details, thereof;

{(b) the time schedule for completion of
the project and the agencies which are
engaged in construction/commissioning of
the project; and

(c) whether the completion of the pro)-
ect has been delayed resuiting in escalation
of cost of construction; if so, the details
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.KJAFFAR
SHARIEF) : (a) to (c). Dankuni Coal Com-
plex was sanctioned by the Government of
India in 1980 with a capital cost of Rs. 49.27
crores. Heavy Engineering Corporation,
Ranchi, was appointed as the turnkey con-
tractor for execution of the project.The proj-
ect was scheduled to be completed in Sep-
tember, 1984.

There has been delay in the completion
of the project and the project is now fikely tc
be commissioned by 31st December, 1988.
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The revised cost astimate of the project has
now been assessed at Rs. 130 crores.

Talephone Advisory Commitiee for Goa

3762. SHRI SHANTARAM NAIK: Will
the Minister of COMMUNICATIONS be
pleased to state:

{a) whetherthere existz any Telephone
Advisory Committee for Goa Division of
Telecommunications;

{b) if s0, the duration within which this
(Committee meets;

{c) whether there are any guidelines
wirch fix the period within which the said
T.omnttea should meet:

{d} the authority which has issued the
guidelinos;

(e) whether these guidelines have now
" been changed; and

() it so, to what effect and the reasons
thereof?

-

THE MINISTER OF STATE IN THE
MIMISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) - {a) Yas, Sir.
Thete is a Telecommunicatibn Advisory
Committee for the entire State of Goa.

{b) and {c). The Committee is expected
to meet once in three months. and

(d) The guidelines have been issued
from Telecommunications Directorate, New

Delhi.

{e) and (f). In May, 1988, it was decided
o convene the meeting of these advisory
Committ:2es once in six months as a auste:-
'ty measure. However, instructions have
teenissuedon 8th August, 1988to convene
these meetings once ip three months as
before.

BHADRA 1,"1910 (SAKA)

Written Aniswers 74

STD Facility in Orissa

3763. SHRI JAGANNATH PATNAIK:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the names of towns to be linked by
STD facility in Orissa in 1988,

. (b)whetherthetowns in Orissa, particu-.
larly in the district of Kaiahiandi, are pro-
posad to be linked by STD facility so as to
encourage communications in tribal areas
and it nat, the reasons thzraior; and

{c) the steps being taken by Govern-
ment to improve telephane services in the
Kalahand: district?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) (a: Jeypore (K),
Sunabeda, Sundergarh anc Phuibani In
Orissa are likely to be previded with STD

 tacifty in 1988.

(b} Bhawanipatna in kaiahandi District
has bc.en Planned to be provided with STD
facility in the Seventh Plan.

(c) Following steps are being taken to
improve telephone services in the Kalahandi
district:-

1. Commissioning of earth station
by 1989-90,

2. 120 chl. UHF has been planned
for Bhawanipatna & Kesinga
during Eighth Five Year Plan;

3. 300 L MAX -li at Bhawanipatna

" to be replaced by 512 L Port C-
Dot electronic exchange in
Eighth Five Year Plan. and

4. {DPCOs 1o be connected on
VHF.
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Supply of coal to Durgapur Project
Limited, Durgapur

3765. SHRI SOMNATH CHATTER-
JEE: Wil the Minister of ENERGY be
pleased to state:

(a) whether the Bharat Coking Coal
Limited reduced tha supply of coal to Dur-
gapur Project Limited, Durgapur sometime
back;

(b) it so, when it was done.
(c) to what extent it was reduced;

(d) the estimated loss as a result
thered, \

(e) the reasons for such reduction,

(f) whether the cut has been restored
and

(g) # so, since when?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR
SHARIEF) : {a) No, Sir. There has been no
reduction in supplies of coking coalto D.P.L
Durgapur, During January to July 1988 two
lakh tonnes of coking coal was supplied as
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against 88,000 tonnes during the same
period of the previous year.

(b) to (g). Do ;30! arise.

Issue of Global Tenders for Purchasing

and Iimporting Projects Equipment by
National Thermal Power Corporation

3766. SHRI ATISHCHANDRA SINHA:
Will the Minister of ENERGY be pleased to
state:

(a) whether the National Thermal
Power Corporation Limited has issued a
number of global tenders for purchasing and

importing project equipment;

(b) it so, the number of such global
tenders issued and for which projects along
with the details of participants cost of each
such project and offers received; and

(c) the stages at which these are pend-
ing till date?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl)
: (a)to (c). Information in regard to the global
tenders floated by the National Thermal
Power Corporation in the current financial
year is given in the statement below
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Settiement of Accounts between ONGC
and Suppliers of Woolien Cloth

SHRI V. SREENIVASA
PRASAD:
SHRIH.G. RAMULU:

3767.

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the suppliers of woollen
dress material who completed supplies in
1986-87 or thereafter are yet to receive fuil
payment;

4

(b) whether the accounts have been

much delayed to be verified and settled,

(c) if so, the facts and details thereof;
and

(d) further action being taken or pro-
posed to be taken to make quick payments?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMA DUTT): (a) to (d).
Contracts for supply of woollen dress mate-
nal were concluded with two companies viz.

/s. O.C.M. Mills, Amritsar and M/s. Cawn-
pore Woollen Mills Ltd., Kanpur. Accounts of
M/s. O.C.M. could not be settled because of
a civil suit tiled by them. As regards the
accounts of M/s. Cawnpore Woollen Milis
Ltd., only 2.7% of the total bills are pending,
which are expected to be settled within the
next two months.

Workshop on A.LR. High Frequency

3768. SHRI S.B. SIDNAL: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

() whether his Ministry is considering
various proposals to rationalise and regulate
the use of radio frequency spectrum to pre-
vent overlapping, syppressing or even jam-
ming of signals;

(b) whether a workshop on very high
frequency, ultra high frequency was organi-
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sed at New Dethi during April, 1988;

(c) if so, what was the main object of the
workshop and to what extent it has helped
Union Government; and

(d) whether delegates from anumber of
countries also attended the workshop
hosted by All India Radio?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) Rationalization
and regulation of the use of radio frequency
spectrum at the national level is done by the
Ministry of Communications.

(b) Yes, Sir.

(c) The main object of the workshop
was to educate the participating organisa-
tions in adopting uniform techniques of field
strength measurements in Very High Fre-
quency and Ultra High Frequency bands.
Consequent to this workshop the field
strength data collected by various countries
will help in better understanding and plan-
ning of Very High Frequency and Ultra High
Frequency broadcast services in the Asia-
Pacific region including India.

(d) Yes, Sir.

Public Pay-Phone Service

3769. SHR! AMARSINH RATHAWA:
Will the Minister of COMMUNICATIONS be
pleased to state.

(@) whether the Department of Tele-
communications has decided to franchise
voluntary organisations as well as private
entrepreneurs to instal, maintain and
operate public pay-phone service for both
local calls as well as STD calls;

(b) if so, the details of the scheme;

(c) when such facilities are likely to be
provided; and
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(d) the cnteria adopted fo establish
such booths?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (d).In Order
to expand the Public Pay Phone Service in
Cities and Towns, it has been proposed to
provide one p~y-phone for Local call facility
for every 2,500 population and one pay-
phone with STD/ISD call facility for a popu-
lation of 10,000. In order to achieve this, it
has been decided to Franchise Voluntary
Organisations as well as provide Enter-pre-
neurs to instal, maintain and operate such
Pya-phones in addition to existing Public
Telephones subject to {ollowing terms and
conditions:-

(i) Each such organisation or pri-
vate agency may be franchised
for a minimum often pay-phones
in acity or atown. The number of
agencies to be franchised in a
city/town will depend cn popula-
tion and the number of pay-
phones each agency is able to
handle. In case of a number of
agencies being frarchised in a
city/town, the franchise may be
distnbuted in suitable geo-
graphical areas.

(i) The pay-phones may be of the
cointoken or card opetated type
at the choice of the opereting
agency.

(i} Foreachpay-phone,the Depart-
inent will provide a felephone
connection parented to a suit-
ahle telephone exchange, pref-
erably Electronic Exchange
wherever possible, with an ap-
proptiate termination at the loca-
tion of pay-phore.

(v) The operating agency will pro-
vide and maintain its own coin/
tohen/card operated pay-phone
duly approved by Department of
Telecom. and operate it. Depart-
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ment of Telecommunications
will maintain the telephone con-
nection except the instrument.

The operating agency will be
permitted to charge R. 1/ per
unit cali from the public.

In case of STD pay-phones,
which will permit local, national
and International subscriber di-
alling facilities, 80 paise per unit
call will be payable to the Depart-
ment of Telecommunications!
Mahanagar Telephone Nigam
Limited and 20 paise per unit wii!
be retained by the operating
agency.

Department of Telecommunica-
tions will charge the operating
agency on the basis of metered
call units recorded in the ex-
change. There will be a monthly
guaranteed minimum amount of
Rs. 1600/- per month for each
STD payphone which the opei-
ating agency will have to pay to
Department of Teleconnunica-
tions. There will, however be no
separate rental or instaliation
charges for the telephone con-
necticn for the payphone.

In case of payphones installed
for purely local call facility the
operating agency will be entitled
to charge Rs.-1/- per local call
from the pubdic; it will pay 60
paise per call unit to the Depart-
ment of Telecom. and retain the
balance of 40 paise per unit.
Department of Telecommunica-
tions will charge on the basis of
metered call unit recorded in the
exchange. There will be a
monthly guaranteed minimum
chaige for 500 cail units i.e. Rs.
300 per month for each such
payphone. There will be nc
separate rental or installation
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charge for the telephone con-
nection.

(viii) The operating.agency may give
preference to physically handi-
capped persons/ex-servicemen
to work as attendants for the
payphones.

(ix) The operating agency will final-
ise the number and location of
various types of payphones to be
established in a city ftown in
consultation with local head of
the telephone system. The oper-
ating agency will make its own
arrangement for suitable accom-
modation and space for estab-
lishing the payphones. The
Department will assist, to the
extent possible, the operating
agency for obtaining suitable
space on road side etc. from
municipal and other agencies
and selected location.

(x) The operating agency will make
a security deposit in the form of
either cash or bank guarantee to
rover six months minimum guar-

ntee amount initially to be ad-
justed later to 3 months average
revenue for each payphone.

Tha Scheme has come into force
from 6th July, 1988.

LPG Facility in Andhra Pradesh

3770. SHRIC. SAMBU: Will the Minis-
ter of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the number and names of the towns/
cities of Andhra Pradesh where L.P.G. facil-
ity has been provided till June 30, 1988; and

(b) the number of towns where such
facility is likely to be provided during the
realigning period of the Seventh Plan?

THE MINISTER OF STATE OF THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRi BRAHMA DUTT): (&) The
oilindustry has introduced LPG facility in 155
town/cities of Andhra Pradesh till June
30,1988. The names of these towns/cities
are given in the Statement below.

(b) Upto the marketing plans 1988-89,
the oil industry has planned to provide LPG
facility at 24 more towns/cities of Andhra
Pradesh through 37 new LPG distributors.
As various steps precede the actual the
actual commissioning of LPG distributor-
ships, it is not feasible to indicate the exact
time by which these distributorships would
be commissioned.

STATEMENT
S.No.  Nama of
x towns/cities
1 2

1. Ammalapuram’
2. Armovr
3. Chintalpudi

4. Bellampalli

5. Dhone
6. Eluru

7. Gooty

8.  Guntakal
9. Guntur

10. Hyderabad/gacunderabad
11.  Jangaon

12.  Kadiri

13.  Kakinada

14.  Kamareddy
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15.  Kanigiri 40. Bheemavaram

16.  Karimnagar 41.  Bodhan (R)

17. Khammam 42.  Bhongir

18.  Kurnool 43.  Chirala

19.  Machilipatnam 44,  Chittoor

20.  Mahbubnagar 45.  Cuddapah

21. Medak 46.  Dundigul (R)

22. Naigonda 47.  Gudiwada

23.  Narayanpet 48, Goda'varikhari (R)

24.  Narsapur 49.  Ibrrahimpatnam (R)

25. ‘' Nizambad 50.  Jagtiyal

26. Ponnur 51.  Karankota (R)

27.  Rajahmundhry 52.  Koratla

28.  Sangareddy 53.  Kandukur

29.  Srikalahasti 54.  Macherla

30.  Srungavarappukoty 55.  Madanapally

31. Suryapet 56. Markapur

32.  Vijayawada 57.  Miryalaguda

33. Vishakapatnam 58. Machaeriyal

34.  Wanaparthi» 59.  Narasaraopet

35.  Warangal 60. Neliore

36.  Zaheerabad 61.  Nandigama

37.  Adoni 62. Ongole

38.  Anakapalli 63. Palacole

39.  Anantapur 64. Prodatur
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65.  Punganur 90. Gadwal
66.  Paloncha 81.  Sadasivpet
67. Ramagundam 92.  Kothagudem
68. Ramakrishnaq‘aur (R) 93.  Manuguru
69. Royadurg 94.  Butchirajpalem
70.  Sattenapalie 95. Nirmal
71.  Sriharikottai 96.  Siddipet
72.  Sircilla 97.  Mehboobabad
73.  Shankarapally (R) 98. Peddanandipedu
74.  Salur 99.  Munnangi
75.  Tadepalligudam 100. Duggirala
76.  Tanuku 101.  Vuyyuru
77.  Tenali 102.  Kankipadu
78.  Titupati 103.  Nuzvid
79.  Tadapatri 104. Manaéalagvil
80. Tandur 105. Railpet
81. Ukkunagaram (R) 106. Chirala
82.  Vijianagaram 107.  Baptala
83.  Vijayapuri (R) 108.  Ponnur
84.  Yerraguntla (R) 109.  Yemmiganur
85. Palmaner 110.  Nandyal
86. Ramachandrapuram 111.  Srisailam
87. Adilabad 112. Hindupur
88.  Vsirpur Kaghagnagar 113.  Dharamavaram
89. Bodha 114.  Vinukonda
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115.  Atmakur 140, Gajuwaka
116.  Nagarkurnool 141.  Ramchandrapuram
117.  Bhadrachalam 142, Nidadavol
118.  Akiveedu 143.  Parvatipuram
119.  Achanta 144,  Bheemunipatam
120. Anaparthy 145. Bobbili
121. Chodavaram 146. Rajam
122. Dowleshwaram 147.  Tuni
123.  GP Nagram 148.  Kovvur
124.  Kothapeta 149.  Chipurupalli
1285. Kothavalasa 150. Sompeta
126. Maruteru 151. Venkatagiri
127. Mummidivaram 152. Sullurpeta
128.  Narsipatnam 153.  Gudur
129. Palasa 154,  Kavali
130.  Palakonda 155.  Puttur
131. Peddapuram R = Restricted supplies to Projects etc.
132 Pithapuram
impact of Newsprint Policy
133. Mandapeta
3771. SHRI LAKSHMAN MALLICK:
134.  Poduru Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
135.  Rayavaram
(a) whether any assessment has been
136. Razole made on the working of the newsprint policy
1987-88 and its impact on the economics of
137. Samalkot the newsprint industry;
138.  Srikakulam (b) if so, the details thereof statiné the
impact of the policy on the indigenous pro-
139.  Yelamanchili duction of newsprint; and
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(c) the rationale behind canalisation of
imports of newsprint through the State Trad-
ing Corporation and how far it has helped the
industry to meet the demand?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). No
formal assessment has been made. How-
ever, ther Newsprint Allocation Policy is
based on the principle of self-reliance with a
view to encourage the indigenous newsprint
production. The shortfall is met by imports.
The indigenous production has been stead-
ily oing up and the Government has issued
letters of intent also for setting up of more
units.

(c) The import of newsprint is canalised
through STC to facilitate procurement at the
best possible terms on a long term basis. It
also ensures constant supply of newprint at
reasonable prices specially at critical times
through its buffer stock to the Newspaper
Industry particularly to the Small and Me-
dium Newspapers. The present arrange-
ment ensures that the imports are kept at a
realistic level which being a major indicator
of the demand reflects the scope for the
growth of the indigenous industry.

Extansion of FAX Facility

3772 CHAUDHARY RAM PARKASH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
extend the FAX facility to fifty towns by
December, 1988 connecting all States and
Union Territories; and

(b) if so, the details of the proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir. There
is a proposal to provide an upgraded docu-
ment transmission service from the Central
Telegraph Offices of 53 stations all over the
country in 19R8
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{b) Document transmission service has

" already been introduced from the following

fourteen Central Telegraph Offices: Agra,
Ahmedabad, Bangalore, Bombay, Calcutta,
Hyderabad, Guwahati, Jaipur, Lucknow,
Madras, New Delhi, Patna, Port Blair and
Shillong. A list of 39 more stations to be
connected on the Bureau Fax network is
given in the statement below.

STATEMENT

List of 39 C.T. Os to be provided with FAX
facifities by December, 1988.

1 2

1. Ernakulam

2. Trivandrum

3. Mangalore

4. Mysore

5. Vijayawada

6. Vishakhapatnam

7. Coimbatore

8. Madurai

9. Pune
10. Nasik
11.  Nagpur
12. Sholaput
13. Panaji
14. Baroda
15. Surat
16. Rajkot
17.. Bhopal
18. Indore
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19. Kanpur
20. Allahabad
21. Ajmer
22. Jodhpur
23. Ranchi

24. Bhubaneshwar

25. Cuttack
26. Siliguri
27. Gangtok
28. Silchar
29. Imphal
30. Aizwal

31. Iltanogar
32. Dimapur
33. Kohima

34. Agaitala
35. Srinagar
36. Ambala

37. Chandigarh
38. Jalandhar

39. Shimia

Setting up of Industries

3773. SHRI CHINTAMANI JENA: Wil
the Minister of INDUSTRY be pleased to
state: '

+

{(a) whether the production of power in
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the country is not meeting the rsquirement of
industrial units running at present and the
production of many industries has declined
due to shortage of power; and

(b) if so, whether Government propose
to review its policy in regard to establishment
of more industries in the country in view of
the shortage of power?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Ac-
cording to Quick Estimate of index of indus-
trial Production, the Manufacturing Sector
showed a satisfactory growth rate of 8.5%
during 1987-88. Availability of power in the
country during the year 1987-88 went up by
7.7 per cent. This was achieved due to 15.9
per cent increase in thermal power genera-
tion despite a shortfali of 11.9 per cent in
hydel power generation due to drought.
During the current year, with the good mon-
soons, the overall power availability is ex-
pected to improve further

(b) Does not arise.

Increasing time of Bengali and Other
Regional Programmes

3774. SHRI MATILAL HANSDA:
SHRI VAKKOM PU-
RUSHOTHAMAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the total time allocate in a week to
regional language programmes by Delhi
Doordarshan on the regional and the na-
tional network;

(b) whether there is any proposal to
increase the duration of coverage.for re-
gional language programmes;

{c) if so, the details thereof and if not,
the reasons therefor; and

(d) the details of the Bengali program-
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mes telecast during the last six months?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND:- BROADCASTING
(SHRIH. K. L. BHAGAT): (a) Doordarshan
Kendra, Delhi telecasts regional language
programmes for about 350 mts. in a week,
including National network,

(b) No, Sir.

(¢) The present quantum of regional
language component is considered to be
adequate considering limited availability of
total transmission time.

(d) Programmes in Bengali language
were telecast by Channel | of Doordarshan
Kendra, Delhi for a duration of approx. 756
mts. during the period January-June, 1988.
These were in the format of songs, feature
films and short plays etc.

Gap between demand and supply of
Bldis

3775. SHRI GURUDAS KAMAT: Will
the Minister of INDUSTRY be pleased to
state:

(a) the gap between the demand and
Supply of Bidis in the country; and

(b) the steps being taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT INT HE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
Government has not received any report of
gap betweenthe demand and supply of Bidis
in the country.

(b) In view of above (a), the question
does not arise.

Survey Conducted on Eurotops’
' Programme

3776. SHRI T. BALA GOUD: Will the
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Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(@) what is the rationale behind tele-
casting of the ‘Eurotops’ programme at 9.00
P.M. on Sunday; and

(b) whether any survey has been con-
ducted tq know the effect of this programme
on young people?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H. K. L. BHAGAT): (a) 'Eurotops’ is
a programme of Pop Music, basically of
interest for young people who constitute a
good percentage of Doordarshan viewers.
Such programmes are expected to add vari-
ety to Doordarshan’s fare. The programmes
expose the viewers to select programmes
available in the International Market. Tele-
cast of ‘Eurotops’ came to anend on 7.8.88.

(b) No specific Audience Research
Study has been undertaken on the serial
‘Eurotops’. However, some letters have
been received appreciating the programme
as “entertaining and interesting”

Telecast of T.V. Serials

3777. SHRI MURLIDHAR MANE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of T.V. serials
telecast from June, 1987 to June, 1988;

(b) the total time spent on these tele-
casts during this period; and

(c) the total revenue earned through
commercial advertisements during this pe-
riod? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH K. L. BHAGAT): (a) and (b). The
total number of serials telecast from June
1987 to June 1988 on the National network
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was 65 which include serials telecast in full
or partially during this period. About 274
hours were spent on telecast of these seri-
als.

(c) The gross revenue earned through
commercial advertisements and sponsor-
ship of serials during this peripd is Rs.
154.95 crores. |

Electrification of Villages

3778. SHRI SYED SHAHABUDDIN:
Will the Minister of ENERGY be pleased to
refer 1o tha reply given on 2 August, 1988 to
Unstarred Question No. 801 regarding elec-
trification of villages and state:

(a) the total number of villages electri-
fied, State-wise, at the end of financial year
1987-88;

(b) the number of villages State-wise
which remains to be electrified as on 1 April,
1988;

(c) the number of villages taken up for
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electrification during 1988-89; and -

(d) the target, State-wise, for cent per
cent village electrification?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) and (b). Statewise number of villages
electrified upto end of March, 1988 and the
number of villages remaining to be electri-
tied as on 1.4.1988, are indicated in the
statement below.

(c) The Planning Commission has fixed
atarget of electrification of 17,064 villages in
various States during 1988-89.

(d) Punjab, Haryana, Kerala and Goa
have achieved cent per cent electrification
as per 1981 census. Tamil Nadu, Himachal
Pradesh, Nagaland and Karnataka have
achieved cent per cent electrification as per
1971 census. Cent per cent electrification in
allother States is likely to be achieved by the
end of the 8th Plan subject to availability of
financial resources and other inputs.

STATEMENT

Electrification of villages

(Provisional)
S No. States/U.Ts Villages Villages
electrified remaining
upto to be
31.3.1988 electrified as
on 1.4.1988
1 2 3 4
1. Andhra Pradesh 25661 (%) 1718
2. Arunachal Pradesh 1062 2195
3  Assam 17897 (%) 4098
4. Bihar 41038 (7) 26508
5 Goa 377 (+) @
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6. Gujarat 17867 25 + 222
Non feasible
7. Haryana 6745 @
8. Himachal Pradesh 16778 (%) 29
9. Jammu & Kashmir 6010 () 467
10. Kerala 219 @
11. Madhya Pradesh 51552 (%) 19800
12. Maharashtra 37870 1484
13.  Manipur 887 (M) 1148
14. Meghalaya 1622 (%) 3280
15;. Mizoram 252 469
16  Nagaland 1072 40
17. Orissa 27815 (M 18738
18. Punjab 12342 @
19 Rajasthan 23016 11952
20. Sikkim 298 () 142
21. Karnataka 26473 555
22. Tamil Nadu 15731 (%) 100
23. Tripura 2329 () 2398
(as per 1971 census)
24. Uttar Pradesh 75749 36817
25. West Bengal 23485 (%) 14539
Total (States) 425147 142862
1. A&N Islands 396 95
2. Chandigarh 24 @
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1 2 3 4
3. D& N Haveli 67 (++) @
4. Delhi 214 @
5. Daman & Diu 26 @
6. Lakshdweep 7 @
7.  Pondicherry 291 @
Total (U Ts) 1025 95
Total (All-india) 436172 142960
Note:- 100% electrification achieved as per 1971 census by the States of Himachal

Pradesh, Karnataka, Nagaland, Tamil Nadu and Gujarat. (Except 5 villages in
protected forest area of Dangs district).

(@) - Cent percent villages electrified as per 1981 Census.

(*) - Achievement as per 1971 census (E) - 1981 census was not held

(+) - 8villages submerged and one village non-feasible.

(++) - 3villages are going under submergence in Daman Ganga Project.

Utllisation of Natural Gas

3780.SHRI A.J.V.B. MAHESHWARA
RAO: Wilithe Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the flaring losses so far on basis of
use of natural gas at industrial prices and at
household prices; and

(b) whether use of natural gas for power
production will lead to cheaper power for
industrial development?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
During 1987-88, a quantity of 3423 million
cubic metres of gas was flared. The national
value of this gas based onthe minimumprice
of Rs. 500/1000 M works to Rs. 171.15
crores

(b) The cost of production of electricity
depends on various factors such as the type
of plant, unit size, price and quality of fuei
used, location of the power station in relation
to the source of fuel supply and operating
hours in a year.

Ghaziabad Telephone Exchange

3781. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether an electronic exchange of
4000 lines has been added to the existing
telephone exchange in Ghaziabad; and

(b) out of these how many connections
have been released for non OYT (General)
category?

THE MINISTER OF STATE IN THE
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MIN!éTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) A 2000 fines
electranic exchange has already been
commissioned in May 1988. Another 2000
linas as RLU/Remote line unit is under instal-
lation at ‘85’ exchange building.

(b) No connections under the Non- OYT
(General) category have been released so
far. However, connections for applicants
registered upto Sth August, 1984 will be
released shortly unde: this category for Raj
Nagar Telephone Exchange.

Sick Industrial Units

3782. SHRI PRAKASH V., PATIL: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether according to a survey
conducted by the Federation of Indian
Chambers of Commerce and Industry, only
10.5 per cent of the sick industrial units are
viable and 80.2 per cent of sick units are
potentially non-viable;

(b) if so, the details thereof; and

(c) whether a drastic change in the
industrial Policy and programmes is under
consideration of Government so that huge
investments made in this sphere do not go
wholly waste and employment potential
lost?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). In the background paper prepared by
Federation of Indian Chambers of Com-
merce and Industry for the workshop of BIFR
conducted by them recently, it has been
indicated that as of June,1986, there are
13,762 number of units in the country found
potentially viable, of which 734 units belong
to Large & Medium sector and 13, 028 units
belong to Small Scale sector. The number of
units found potentially non-viable is
1,04,683 of which 975 units are inthe Large
and Medium sector and 1,03,708 units are in
the Small Scale sector.
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(c) Government of India is already
seized of the problem and a number of steps
have been taken to prevent sickness in in-
dustries. Some of the important steps are:-

i} Government have enacted a
comprehensive legislation
namely, the Sick Industrial
Companies (Special Provisions)
Act, 1985, which provides inter-
alia, for timely identification of
sick and potentially sick indus-
trial units and establishment of
quasijudicial body to be know as
the Board for Industrial and Fi-
nancial Reconstruction (BIFR)
with powers to consider suitable
measures for speedy rehabilita-
tion of potentially viable sick
industrial units. BIFR has since
been set up and has become
operational with effect from the
15th May, 1987.

li) The Reserve Bank of India have
issued guidelines to the banks
for strengthening the monitoring
systems and for arresting indus-
trial sickness at the incipient
stage so that corrective meas-
ures are taken in time.

i) The Bank have also been di-
rected by the Reserve Bank of
India to formulate rehabilitation
packages for the revival of po-
tentially viable units. The banks

. and financial institutions evolve
rehabilitation packages for the
revival of sick units.

iv) Reserve Bank of India have also
issued guidelines separately to
the banks indicating parameters
within which banks could grant
reliefs and concessions for reha-
bilitation of potentially viable sick
units without reference 1o RBI
both in the large and small scale
sectors.

v) A number of measures to con- :
tainthe spread of sickness in the
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small scale sector have been
taken by the RBl as wellas by the
Govt. The Margin Money
Scheme has been liberalised in
order to give further relief to the
small scale units. Its limit has
been raised from Rs. 20,000 to
50,000. The creation of the Na-
tional Equity Fund is also ex-
pected to held in reducing the
incidence of sickness in the
small scale sector to some
extent by extending financial
assistance by way of providing
loans. The RBI have directed
that the commercial banks
should give relief to sick units in
the small scale sector in a time
bound manner and have indi-
cated parameters within which
they can agree to certain con-
cessions without a reference to
the Reserve bank of India.

[ Transiation] )

Electrification of Villages in Bihar

3783. SHRI VIJAY KUMAR YADAV:
Will the Minister of ENERGY be pleased to
state:

(a) the district-wise names of the vil-
lages in Bihar which have not been electri-
fied so far;

(b) the district-wise names of the vil-
lages which have been electrified during the
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last three years and the amount spent
thereon;

(c) the district-wise number of remain-
ing villages which are proposed to be alectri-
fied during the remaining period of the Sev-
enth Five Year Plan; and

(d) the time by which the remaining
villages in Bihar are likely to be electrified?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) and (b). The district-wise number of
villages remaining to be electrified as on
15.1.1988 and the number of villages electri-
fied during the last 3 years (1.4.1985 to
15.1.1988) are given in the Statements -|
and I below. Details of amount spent is
being collected and shall be laid onthe Table
of the House. It is felt that the time, efforts
and labour involved in collecting, compiling
and furnishing the district-wise names of
villages may not commensurate with the
likely benefits from the information.

(c) Districtwise activities are finalised by
State authorities depending uponthe targets
fixed for the State by the Planning Commis-
sion in the Annual Plans. The Annual Plan
for 1989-90 is not finalised. Details for 1988-
89 are being collected and shall be laid on
the Table of the House.

(d) The remaining villages in Bihar are
likely to be electrified by the end of Eighth
Five Year Plan, subject to availability of
financial resources and other inputs.

STATEMENT - |

District-wise number of villages remaining to be electri‘i-

1 the State of Bihar as on

15.1.1988
{Provisional)
Sl No. Name of the Villages remaining to be
District electrified as on 15.1.1988
1 2 3
1. Aurangabad 252
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12 3
2.  Begusarai
3.  Bhagalpur 1095
4.  Bhojpur 572
5. East Champaran 406
6.  West Champaran 572
7. Darbanga 61
8. Deoghar 1459
9. Dumka 2942

10. Godda 1093
11. Sahebgan, 1807
12.  Dhanbad 674
13. Gaya-Jahanabad 786
14.  Gindih 1973
15. Gopalgan; 496
16. Gumla 926
17.  Lohardaga 119
18. Ranchi 953
19.  Hazanbag 1984
20.  Katihar 595
21. Khagaria -
22.  Madhubani 32
23. Madhepura 41

24. Munger 867
25. Muzaffarpur 486
26. Nalanda -
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27.  Nawada 75
28.- Palamau 2102
29. Patna -
30. Purnea 1318
31.  Rohtas 808
32. Saharsa 204
33. Samastipur -
34. Saran 354
35.  Singhbhum 2875
36.  Sitamarhi 279
37. Siwan 595
38. Vaisall 254

Total 28616

Districtwies number of villages electrified during the last three years (1.4.1985 to

STATEMENT - Il

15.1.1988) in the State of Bihar

(Provisional)
Sl No. Naiize of the Villages electrified from
Districts . 1.4.1985t0 15.1.1988
1T 2 3
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6. Woest Champaran 189
7. Darbanga 156
8.  Deoghar 176
9. Dumka 236

10. Godda 132
11. Sahebganj 249
12.  Dhanbad 120
13.  Gaya-Jahanabad 243
14.  Giridih 266
15.  Gopalganj 69
16.  Gumla 176
17. Lohardaga 76
18.  Ranchi 271
19.  Hazaribagh 259
20.  Katihar 120
21. Khagaria 14
22.  Madhubani 50
23.  Madhepura 87
24. Munger 246
25.  Muzaffarpur 122
26.  Nalanda 37
27. Nawada 113
28.  Palamau 248
29. Patna 75
30. Purnea 248



119 Written Answers

AUGUST 23, 1988

Written Answers 120

1 2 3
31. Rohtas 139
32. Saharsa 120
33.  Samastipur 138
34. Saran 116
35.  Singhbhum 462
36.  Sitamarhi 99
37. Siwan 103
38. Vaisali 102

Under State Plan 75
Total 6157
[English] (d) if so, whether Government propose

Computerisation of Eiectricity Bills

3784. SHRI MANIKRAO HODLYA
GAVIT:

SHRI DHARAM PAL' SINGH
MALIK:

Will the Minister of ENERGY be
pleased to state:

(a) whether while computerising the
billing system, Delhi Electric Supply Under-
taking (DESU) has not issued any bills for
domestic consumption to the consumers for
the last six months or so;

(b) whether the DESU is now sending
bills worth thousands of rupees for payment
in one go, particularly hard hitting the middle-
class and salaried people;

. (c) whether the endorsement of bills for
payment in instalments is likely to entail lot of
worry and harassment to the subscribers at
large; and

todirectthe DESUto stamp onthese bills the
option tothe consumers to pay the amountin
instalments to avoid unnecessary harass-
ment to the general public and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
\a) and (b). Yes, Sir. According to DESU,
the billing cycle is normally adhered to,
however, issuing of bills got delayed in cer-
tain districts beyond the prescribed periodic-
ity due to initial problems in computerisation.
Itis possible that in some cases the bills may
be of large amounts,

(c) and (d). According to DESU, in
cases where facilty of payment in in-
stalments is asked for by consumers, the
same is allowed as per rules and stamp/
remarks to that effect are put on the bills.
Such bills, therefore, should not cause any
worry/harassment to the consumers.
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Setting up of industries in Punjab,
Haryana and Himachal Pradesh

- 3785. SHRI KAMAL CHAUDHRY: Will
the Minister of INDUSTRY be pleased to

state:

(a) the details of licences given for
setting up industries in Punjab, Haryana and
Himachal Pradesh during the period of
Seventh Five Year Plan (till 31.7.1988); and

(b) the progress made in setting up of
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thase industries so far, State-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
table below indicates the number of indus-
trial licences granted during the financial
years 1985-86, 1986-87, 1987-88 and 1988-
89 (April-July '88) for setting up of industries
in the States of Punjab, Haryana and Hima-
chal Pradesh:-

State No. of industrial licences granted during
1985-86 1986-87 1987-88 1988-89
=
Punjab 69 30 18 6
Haryana 41 38 21 6
Himachal Pradesh 14 5 2 —

(b) Monitoring of the progress of im-
plementation of industrial licences issued is
done by the State Government concerned
and the Ministry/Department administra-
tively concerned with the industry in ques-
tion in the Central Government.

Gas leakage from Union Carbide
Factory, Bhopal

3786. SHRIPARASRAM BHARDWAJ:
Will the Minister of INDUSTRY be pleased to
state:

(a) whether reports have been received
about more gas leakages from the Union

Carbide Factory, Bhopal;
(b) if so, the details thereof; and

(c) the steps taken by Government to
avoid such incidences in future?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) and 0;). A report was

received by the Government of Madhya
Pradesh on 20.6.1988 that on account of
corrosion in the tank which was used for
storage of Chlorosulphuric Acid, some leak-
age had taken place. The leakage was
mainly contained within the tank farm area of
the plant. It appears that although Chioro-
sulphuric Acid stored in the tank had been
disposed, some quantity of sludge/siurry
formed at the base of the tank had remained
which had started leaking. Technical experts
were immediately rushed to Bhopal for plug-
ging the leak and also for assisting in re-
moval of the sludge. Steps have also been
intiated for neutralizing the sludge in the
Chlorosulphuric Acid tanks after which the
sludge will'be safely disposed.

(c) Keeping in view the fact that the
UCIL plant at Bhopal has remained closed
for more than three years, an Expert Team
has been constituted for ascertaining the
present position with reference to the inven-
tory of items lying in the plant. Members of
the expert team have already visited Bhopal
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twice and hava checked the list of inventory
of all materials given by UCIL as still lying in
the premises. The team has given detailed

instructions for the removal of these materi-

als from the plant premises. This is being
monitored by the appropriate state authori-
ties and representatives of expert team are
expected to visit Bhopal again to verify the
final removal of all these materials.

Recommendations of Fact Finding
Committee on Newspaper Economics

3787. SHRI NATAVARSINH
SOLANKI: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
refer to the reply given on 29.2.1988 to USQ
923 regarding Report on Fact Finding
Committee on Newspaper Economics and
state:

(a) the difficulties involved in the im-
plementation of the recommendations of the
Fact Finding Committee on Newspaper
Economics; and

(b) the steps proposed by Government
to implement these recommendations in
near future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). While
the principles enunciated by Fact Finding
Committee on Newspaper Economics and

later by the Second Press Commission, are

unexceptionable, the problem is a complex
one, requiring a thorough national debate
before any specific action can be consid-
ered.

Canadian Assistance in Tele-
communications

3788. SHRI BALASAHEB VIKHE
PATIL: Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Canadian assistancs has
been sought in the field of telecommunica-
tions; and

(h) if so. the details thereoi?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) A Memorandum of Understanding
between M/s Hindustan Teleprinters Ltd.,
Madras and M/s Andover of Canada for
manufacture of a product “Communicator”
has been signed.

Shifting of LPG Godowns from Resl-
dentlal Colonles

3789. SHRI RAM BHAGAT PASWAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government propose to
shift LPG godowns from the residential colo-
nies of Delhi in general and trans-Yamuna
area in particular; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM A DUTT): (a) and
(b). A Committee constituted by the Delhi
Administration- had inspected the 16
godowns in Delhi, including trans-Yamuna
areas, which had earlier been found prima
facie hazardous by the Fire Department
(Delhi), and concluded that four of the
godowns need to be resited. Out of these,
two godowns have already besn resited,
while formalities for approvals from the vari-
ous authorities concerned for the other two
are under way.

[ Transtation)
Sale of Coal in Black Market

3790. SHRI YOGESHWAR PRASAD
YOGESH: Willthe Minister of ENERGY be
pleased to state:

(a) whether a number of private indus-
try owners have arranged coal quota which
far exceeds their requirement and they sell it
in black market; and

(b) whether Governmaent have tried to

.. .apprehend such persans and if so, the par-
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ticulars thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) and (b). Coal is supplied to
the industrial consumers linked by rail on the

basis of quantitative requirement assessed

by sponsoring agencies. Supplies to road
linked consumers are regulated on the basis
of assessment/inspection by the sponsoring
authorities/coal companies. In case of re-
ports of any misutilisation coming to the
notice of coal companies the matter is
brought to the notice of sponsoring authori-
ties for appropriate action. Coal companies
also arrange to investigate such complaints
and regulate further supplies on the basis of
results of investigation.

Loss to Coal Industry
SHRI MADAN PANDEY:

DR. PRABHAT KUMAR
MISHRA:

3791.

Wiil the Minister of ENERGY be
pleased to state:

(a) whether the coal industry is suffer-
ing heavy loss;

(b) it so, whether Government have
taken any steps to root out the corruption in
coal industry; and

(c) i so, the details thereof; and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) Yes, Sir.

(b) and (c). Every Cual Company has a
vigilance organisation headed by Chief Vig-
ilance Officer to look into complaints of cor-

e
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ruption and to try to root out corruption. CBI
also makes inquiries into complaints-of seri-
ous nature. Surprise raids are conducted
from time to time in appropriate cases. Offi-
cers of the Coal Companies make regular
and surprise ingpections and if any irregular-
ity is noticed, itis dealt with as per prescribed
procedure.

[English)
Kerosene Oil burn accidents in Assam

3792. SHR! SUDARSHAN DAS: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether a number of kerosene oil
burn accidents took place in Karimganj dis-
trict, Hailakandi and Silchar subdivision of
Assam;

(b) if so, the number of persons mjured
and died, area-wise;

(c) whether the causes of the accidents
have been identified;

(d) if so, the details thereof; and

(e) the preventive measures taken to
avoid such accidents in future?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMA DUTT): (a) Afew
kerosene oil burn accidents took place in
Karimganj district and also in Silchar sub-
division of Cachar District. No such accident
was reported from Hailakandi sub-division of
Cachar District;

(b) The number of the dead and the
injured in Karimganj district, as reported by
the Govt. of Assam before the Magisterial
enquiry ordered by the Deputy Commis-
sioner, is as under:

Area Dead Injured Total
1 2 3 4
Patherkandi - . 3 14 17
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1 2 3 4
Ramkrishnagar 3 7 10
South Karimganj 2 4 6
Badamur Area 1 4 5

9 29 38

(c) and (d). The investigations done by
IOC reveal that the accidents had taken
place due to the contamination of kerosene
oil with motor spirit at the oil company'’s
dealership at Patherkandi, Karimganj Dis-
trict.

(e) The following preventive measures
have been taken:

(i) In respect of the old cases of
combined dealership of MS/
HSD and SKO, a decision to
arrange separate and independ-
ent premises, to the extent fea-
sible, for marketing and storage
of kerosene.

(ii) Introduction of quality control/
flesh point tests of kerosene by
the mobile laboratories till the
above segregation is completed.

Consumption of Polyester Staple Fibre

3793. SHRI K. RAMAMURTHY: Will
the Minister of INDUSTRY be pleased to
state:

(a) the steps being taken to stimulate
consumption to polyester staple fibre in view
of the fact that polyester staple fibre units
which have created huge capacity at heavy
cost are faring badly; and

(b) the steps being taken to contain the
cost of mono ethylene giycol (MEG) which
has led to steep increase in the selling price
of polyester staple fibre?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) The excise duty on
polyester staple fibre has been reduced from
Rs 25 to Rs 15kg. in this years budget to
promote its domestic consumption.

(b) The basic customs duty on MEG
has been reduced from 110% to 45% effec-
tive from May 2, 1988.

import of Tyres

3794. PROF. P. J. KURIEN: Will the
Minister of INDUSTRY be pleased to state:

(a) the number of tyres imported after
the announcement of the new import policy;
and

(b) whether Government have taken
this into account while fixing the quantity of
import of natural rubber and corresponding
by reducing the quantity of import of natural
rubber? -

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Gov-
ernment have decided to allow the import of
certain categories of truck and bus tyres
under OGL at reduced rates of duty in order
to check the rising trend in tyre prices. No
import of tyres have so fartaken place under
this scheme.

(b) Quantity of natural rubber to be
imported is decided on the basis of the gap
in demand and domestic supply.
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Estsblishment of a Nationai Develop-
ment and Research Centre for Automo-

bile Tyres at Mysore

3795. SHRIV.S. KRISHNA IYER: Will
the Minister of INDUSTRY be pleased to

state:

(a) whether there is any proposal be-
fore Government to set up a National Devel-
opment and Research Centre (NDRC) for
automobile tyres at Mysore;

(b) i so, whether Government are
aware that the proposed centre will acquire
sophisticated equipment to maintain inter-
national standards for tyres specitications;

(c) whenthe proposed centre s likely to
be started; and

(d) whether Government propose 1o
give import duty exemptions on the equip-
ment to be procured by the above centre?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (d).
The Automotive Tyre Manutacturers Asso-
ciation (ATMA) have submitted a proposalto
the Government for the setting up of a Na-
tional Research & Development Centre for
Tyres. A final view is yet to be taken on the

proposal.
Export of Trucks
3796. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Wil the
Minister of INDUSTRY be pleased to state:

(a) whether some truck manutacturing
units propose to export trucks;

(b) i so, the names and other details of
such truck manufacturing units;

{¢) whether any of those units had
earlier exported trucks; and

(d) i so, the details thereot?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (d).
M/s. TELCO, Bombay, M/s. Ashok Leyland
Ltd., Madras and M/s. Hindustan Motors
Ltd., Calctitta are the main manufacturers of
medium and heavy duty commercial ve-
hicles, which includes trucks and buses, in
the country. These companies have already
entered the export market in a limited way.
The no. of vehicles exported by these units,
including deemed exports, during the period
1985-86 to 1987-88 are as under.—

Mss. TELCO 6323 nos.

M/s. Hindustan Motors 2093 nos.
Lid. (Trucks only)

M/s. Ashok Leyland Lid. 1400 nos.

’
[ Translation)]

Selling of Rifampicin and INH-3
Capsules at higher prices

3797. SHRI RAJ KUMAR RAl: Willthe
Minister of INDUSTRY be pleased io state:

(a) whether the attention of Govemn-
ment has been drawn to news-item cap-
tioned, "Manmani Keemat par bik rahin hein
T.B. Ki Dawain” appearing in the Jansatta of
25 July, 1988 wherein #t is stated that Ri-
fampicin and INH-3 capsules required for
treatment of T.B. are being sold at higher
prices; and

(b) it so, the action being taken or
proposed to be taken by Govemment
against the manufacturers of these medi-
cines and the chemists sefling them?

THE MINISTER OF NDUSTRY (SHRI
J. VENGAL RAOQ): (a) Yes, Sir.

(b} Aceiling price of Rs. 12.01 has been
notified for 4’s pack of Rifampicin and INH
capsules (450 mg + 300 mg) as per provi-
sions of DPCO, 1987.
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Electrification of villages in Rajasthan

3798. SHRI SHANKAR LAL: Will the
Minister of ENERGY be pleased to state:

(a) the villages in Rajasthan, electrified
sofar and the numberofthevillages yetto be
electrified, district-wise details thereof; and

(b) the assistance being given by Union
-Government to the State Government to
ensure the supply of electricity in each vil-
lage of Rajasthan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) Out of a total of 34,968 inhabited villages,
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as per 1981 census, in Rajasthan, 23,060
villages have been electrified till July, 1988.
Districtwise details as on 31.3.1988 are
given in the Statement below.

(b) Rajasthan power system is con-
nected to Northern Regional Grid and during
1987-88 an assistance of about 161 million
units was provided to Rajasthian from other
States/Systems. In addition, Rajasthan was
able to draw about 244 million units from the
Central Sector generating stations at Sin-
grauli over and above its agreed share.
Power supply to various categories of con-
sumers, including rural, is regulated by the
State authorities, depending upon the over-
all requirement and availability of power.

STATEMENT

Electrification of Villages in Rajasthan

S.No.  Districts Total No. of Villages elec- " Villages
villages (1981 trified as on remainig to be

Census) 31.3.1988 electrified
1 2 3 - 4 5
1. Ajmer 923 678 245
2 Alwar 1892 1474 418
3 Banswara i445 784 661
4 Barmer 853 442 411
5 Bharatpur 1328 849 479
©. Bholpur 538 294 244
7. Bikaner 571 433 138
3. Bund 725 571 154
9 Bhilwara 1512 1318 194
0 Chittorgarh 2144 1397 747
I Churu 855 538 517
12 Dung:rpur 832 535 297
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1 2 3 4 5
13. Jaipur 2706 2080 626
14. Jaisalmer 462 82 380
15. Jalore 602 534 68
16. Jhunjhunu 689 657 32
17. Jhalawar 1444 784 660
18. Jodhpur 705 624 81
19. Kota 1901 1306 595
20. Nagaur 1223 970 253
21. Pali 818 782 36
22. Sawai Madhopur 1534 969 565
23. Sikar 813 813 —
24. Sirohi 433 429 4
25. Sriganganar 3886 1275 2611
26. Tonk 1017 530 487
27. Udaipur 3117 1868 1249

TOTAL 34968 23016 11952
[English)] DEPARTMENT OF INDUSTRIAL DEVEL-

Production of Tile Factories

3799. SHRI I. RAMA RAIl: Will the

Minister of INDUSTRY be pleased to state:

L4

{a) the number of tile factories in the
country and their total production;

(b) the number of workers working in
the above industry; and

(c) whether Government will consider
setting up of a Research Centre to encour-
age the industry?

THE MINISTER OF STATE IN THE

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRi M. ARUNACHALAM): (a) and
(b). There are a number of types of tiles in
vogue, namely, wooden, plastic, clay, glass,
granite, marble, cement and ceramic glazed
tiles. Excepting ceramic glazed tiles, all are
reserved for the Small Scale Sector. The
number ot units in the organised sector for
the manufacture of wall and floor tiles is 15,
and the number of workers is estimatedtobe
between 4000 to 5000, and the production
during 1987 was 1,30,C00 MT. The number
of units falling within the purview of the Small
Scale Sector for the manufacture of various
type of tiles is 3140, and the production
capacity of these has been estimated at
around Rs. 8082.53 lakhs. The information
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with regard to the number of workers and the
production capacity on All India basis is not
available.

(c) As regards ceramic tiles, research
work is being done from time to time at the
Central Glass and Ceramic Research Insti-
tute, Calcutta and for the clay tiles which are
reserved forthe Small Scale Sector, Central
Building Research Institute, Roorki is doing
research work.

Telecast of Telugu Films and other
Regional Films in National Programme

3800. SHRIMAT! N.P. JHANSI LA
KSHMI: Wili the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact "hat no Telugu
films are telecastinthe National Programme
of Docrdarshan;

(b)  not, the number of Telugu films
telecast during the last three y=ars; and

(¢) how many nims of other regional
languages were telecast on Doordarshan
during the above period language-wise?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No, Sir.

(b) 12 Telugu feature films were tele
castdunngthelastthreeyearsi.e. from 1986
to middie of August, 1988.

(c} The information is given in the
Statement below.

STATEMENT

Number of tiims telecast in various otlier
languages from 1986 to0 14.8.1988 is given

below.
Language No. of films
1 2
Assamese 12
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1 2
Bengali 14
Gujarati 1
Kannada 10
Malaya...m 13
Mot 17
Sty 2
Pur, 2
Tan, 13
Kha<: 1
M.a 1
Sanshi 1

TOTAL ac

Import of Foreign Films
3301. SHRI MOHANBHAI PATEL:
SHRI CHINTAMANI JENA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the names of the countries from
whom the foreign films are being imported
and the number of films imported from each
country during 1987-88; and

(b) the number of Indian feature films
exported during 1987-88 and the names of
the countries to whom exported?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) The names of
countries from which foreign feature films
are imported, along with the number of films
imported from each country during 1087-88
are given in Statement-| beiuw.
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(b) The number of Indian feature films  the countries to which exports took place are
exported during 1987-88 and the names of  given in Statement-!l below.

STATEMENT-I

No. of feature films imported from various countries during 1987-88

S. No.  Name of the country No. of feature films
imported
1 2 3
1. Argentina 2
2. Australia 4
3. Bulgaria 2
4. China 1
5. Cuba 4
6. Francg 9
7. Greece 1
8. Hong Kong 9
9. lreland 1
10. ltaly 18
11. Japan 2
12. New Zealand 2
13. Philippines 3
14. +  Poland 1
15. Spain 1
16. South Korea 3
17. Sweden 2
18. UK. 24
19. US.A. 122
20. USSR 7

21, West Germany 4
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STATEMENT-Il

Indian Feature Films Exported during 1987-88

S. No. Territory/Country 1987-88
~ No. of films
1 2 -3
1. Afghanistan 4
2. MIDDLE EAST
Iran 2
Jordan 28
Lebanon 1
Syria 1
Egypt (ARE) 5
Greece 3
40
3. Arabian Gulf 179
4, FAR EAST:
Singapore 27
Malaysia 33
Hong Kong 3
Indonesia 41
Tawan 8
112
5. Japan 3
6. Sri Lanka 30
7. Maldives \ 27
8. EASTERN EUROPE:

Yugoslavia 4
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1 2 3
9. WESTERN EURCPE (EXCLUDING UK & IRELAND)
Portugal 1
France 2
West Germany 4
Scandinavian countries (including
Sweden, Denmark, Finland & Norway) 4
italy 5
16
10. UK & Ireland 67
11. USA/Canada 3
12. South/Latin American (Brazil) 12
13. West Indies 13
14. Fiji Islands 29
15. Sudan 31
16. EAST AFRICA:
Kenya 22
Tanzania 28
Lesotho 1
51
17 WEST AFRICA
Nigeria/Lagos 10
Ghana 5
Gambia 11
Libena 10
36
18. NORTH AFRICA.
Mceiroce o 36
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1 2 3
Senegal 2 ‘

Gibralter 6

44

19. Mauritius & Madagascar 61

20. Yemen/Djibouti/Sanna 13

21. Australia 8

22. China 1

23. New Zealand 4

24. NFDC TERRITORIES:

a) USSR 18

b) Burma 17

35

TOTAL (TH./TV/CABLE TV RIGHTS) 823

VIDEO RIGHTS 137

GRAND TOTAL 960
Demand and Production of LPG MINISTRY OF PETROLEUM AND NATU-
Cylinders in Assam RAL GAS (SHRI BRAHMA DUTT): (a) and

3802. SHRI BHADRESWAR TANTI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total demand of LPG cylinders in

Assam and the total production thereof inthe
State;

(b) whether there is any difference
between the demand of cylinders and pro-
duction in the State; and

(c) # so, how the difference is being
covered?

THE MINISTER OF STATE OF THE

(b). During 1988-89 the total estimated
demand of LPG in Assam is 30,700 MTs as
against an anticipated LPG availability of
56,600 MTs with a bottling capacity of
35,000 MTs (1 MT = 70.4 cylinders):

(c) Does not arise in view of {a) and (b)
above.

Establishment of industries at Growth
Centres in Andhra Pradesh

3803. SHR!I M. RAGHUMA REDDY:
Will the Minister of INDUSTRY be pleasecto
state:

(a) whether it is proposed to establish
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industries at selected growth centres in
Andhra Pradesh;

(b) whether any representation has
been received for establishment of such
industries in Nalgonda district in Andhra
Pradesh; and

(c) if so, what steps have baen taken in
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
Presumably the Hon'ble Member is referring
to the recent Government announcement
regarding setting up of 100 growth centres
all over the Country. The growth centres will
be identified in consuitation with the State
Governraents concerned.

[ Translation)

Telephones and Communication Pro-
grammes for Himachal Pradesh in Eighth
Plan

3804. SHRIi K.D. SULTANPURL: Will
the Minister of COMMUNICATIONS be
pleased to state the details of provision
made for the telephones and other commu-
nication programmes for Himachal Pradesh
in the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): Only objectives
for the 8th Five Year Plan have been formu-
lated which are as follows:—

— Automatisation of all manual
Exchanges.

— Telephone on demand in re-
spect of exchanges with capac-
ity upto 5000 lines.

— To meet demand as on 31.3.94
in respect of exchanges above
5000 lines.

— Telephone facility in all inhabited
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hexagons by March, 95.

— Provision of STD facilities at all
Sub-Divisional Headquarters/
equivalent Tehsils.

— Conversion of Electro-Mechani-
cal Telex Exchanges by Elec-
tronic Telex Exchanges.

— Policy of providing teiex on
demand to continue.

[English)
Industries In Public Sector

3805. SHRI THAMPAN THOMAS: Will
the Minister of INDUSTRY be pleased to
state:

(a) the details of the new industries
started in public sector in 1987; and

(b) the employmerit opportunities pro-
vided as a result thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) and (b). Presumably
the Hon'bie Member is referring to the Cen-
tral Public Sector Enterprises set up during
1986-87. The following public sector enter-
prises were set up in 1986-87:-—

1. Bharat Bhari Udyog Nigam Ltd
2. Bharat Yantra Nigam Ltd.
3 Power Finance Corporation Ltd.

4. Indian Railway Finance Corpn.
Ltd.

5. Mahanagar Telephone Nigam
Ltd.

6. Videsh Sanchar Nigam Ltd.
7 National Airports Authority
As per available information the total num-

ber of emplovaes as on 31.3.1987 in these
enterprises were 73,850. Public Sector En-
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terprises at Sl. Nos. 5,6 & 7 were created
mainly by transferring employees from
Government Service.

Power Potentlal at Ramagundam

3806. SHRI N. VENKATA RATNAM:
Will the Minister of ENERGY be pleased to
state:

(a) the increase in power potential at
Ramagundam unit of the National Thermal
Power Corporation, Andhra Pradesh in view
of the recent commissioning of new units;
and

(b) the share of Andhra Pradesh from
the Ramagundam unit of the National Ther-
mal Power Corporation at present and en-
hancement of its share in future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(@) With the commissioning of the first 500
MW unit on 26th June, 1988, the installed
capacity at the Ramagundam Super Ther-

mal Power Project has increased to 1100
MW.

(b) Andhra Pradesh's share from the
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ultimate capacity of 2100 MW at the Rama- .
gundam Super Thermal Power Project is
580 MW. The State has been receiving its
share proportionately in accordance with the
commissioning of various units of the proj-
ect.

Fall In Coal Production at Singareni
Coal Mines, Andhra Pradesh

3807. SHRIG. BHOOPATHY: Willthe
Minister of ENERGY be pleased to state:

(a) whether there is a fall in the coal
production at Singareni Coal Mines, Andhra
Pradesh;

(b) if so, the reasons therefur; and

(c) the steps taken by Government to
increase the production?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) and (b). Production of coal in
Singareni Collieries Company Limited dur-
ing 1987-88 and 1988-89 (Apnil to July) as
compared with target and corresponding
period of last year is as under.—

(milfion tonnes)

Year Target Actual Production
1 2 3

1987-88 20.00 16.40
1986-87 18.00 16.58
1¢88-89 6.47 552
(April-July)

1987-8E 6.43 5.49
(Apiil-duly)

There has been marginal drop during 1987-88 as compared to performance in 1986-87.
Production in SCCL is less than the targeted mainly on account of strikes.
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(c) Steps taken to increase production
of coal in SCCL include:

(i) Constant dialogue with labour to
avoid strikes and curb
absenteeism,

(i) Special incentive schemes to
reduce absenteeism.

(i) Monitoring progress of new proj-
ects through monthly review
meetings and taking advance
action to eliminate delays in fi-
nalisation of new projects, pro-
curing equipment and spares.

Conversion of Nagpur Telephone
Exchange into Electronic Exchange

3808. SHRIBANWARILAL PUROHIT:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have a pro-
posal to convert the existing Nagpur Tele-
phone Exchange into electronic one;

{b) whether any progress has since
been made in this regarc; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) to (c). Yes Sit,
a 10000 lines E-10B digital Exchange is
under installation at Nagpur. This will re-
place 5000 lines of the existing Main
Strowger exchange of 8900 lines capacity.
The exchange is likely to commissioned
during 1988-89. This exchangeis plannedto
be expendad by 4000 lines by 1989-90. At
that time the remaining 3900 lines of the
existing stiowger exchange will also be
replaced.

Out of Turn Telephone Connections on
the Recominendations of State Advi-
sory Committee

3809. PROF. SAIF-UD-DIN SOZ: Will
the Minister of COMMUNICATIONS be

BHADRA 1, 1910 (SAKA)

Written Answers 150
pleased to state:

(a) whether the State Advisory Commit-
tees are entitled to sanction out-of-turn
connections to the aspirants of telephone
facility;

(b) whether such recommendations for
out-of-turn connections by the Committee
are restricted to OYT category; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). No,
Sir. A Telecom./Telephone Advisory
Committee can recommend out-of-turn tele-
phone connections under OYT-General and
Non-OYT Special categories.

(c) Out of turn provision of telephone
connections in NON-OYT General category
would not be fair to the large number of
prospective subscribers who wait for long
periods for their turn to mature.

[ Translation)

Transmission from Lucknow T.V.
Centre

3811. SHRI SANTOSH KUMAR
SINGH: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(@) whether the transmission from
Lucknow Doordarshan is not being received
properly in other centres like Gorakhpur and
Allahabad; and

(b) if so, the reasons thereior?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). Gora-
khpur and Allahabad do not fall within the
sarvice range of the high power TV transmit-
ter operating at Lucknow, in view ol ine
intervening distance. It is in consideration of
this tact that the two'places have been pro-
vided with their own high power TV transmit-
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ters, which at present relay programmes
originating from the Doordarshan Kendra,
Delhi, via satellite. The VIl Plan of Doord-
arshan, however, includes a scheme for
establishment of a dedicated microwave link
between the two transmitters and the Doord-
arshan Kendra, Lucknow to enable them to
relay primary (regional) service originating
from Lucknow. A firm demand for establish-
ment of these links has been placed with the
Department of Telecommunications.

[English]
Production of lodised Salt

3812. SHRIMATI VYJAYANTHIMALA
BALL: Will the Minister of INDUSTRY be
pleased to state:

(a) the steps being taken by Govern-
ment to increase the production of iodised
salt indigenously;

(b) whether Government have ex-
panded the capacity of the public sector
units for the production of required quantity
of iodised salt; and

(c) whether Government would con-
sider distribution of iodised salt at a very
nominal prce in the rural areas?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT iN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) lo-
dised salt is being produced indigenously.
The present installed capacity 1s more than
the current demand of iodised salt in the
country.

{b) Yes, Sir. The public sector units
have alsa expanded their capacity to the
axtent of their ability to meet the demands.
As on May, 1983, only 3 units with an annual
installed capacity of about 3.81 lakh tonnes
existed in the public sector. As ~n 30.6.88,
Govt. have permitted 11 units wih an annual
installed capacity of 5.26 lakh tonnes.

(c) The present pelity of the Gowt. is to
maintain traditional channels of supply of
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iodised salt leaving retail price to be deter-
mined in the open market.

[ Transiation)

Setting up of Max il Automatic
Exchange at Madhupur in Bihar

3813. SHRI SALAHUDDIN: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whetherthere is a proposalto set up
MAX Il (Auto Exchange) in Madhupur in
Bihar; and

(b) i so, the time by which itis proposed
to be set up there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b) There
is no proposal to set up MAX-ll exchange In
Madhupur in the Seventh Plan. However 1t
will be included in the Eighth Plan.

[English]
New projects of H.M.T. Ltd.

3814. SHRI S.M. GURADD!:
SHRI G.S. BASAVARAJU:

Will the Minister of INDUSTRY be
pleased to state:

(a) whetherthe H.M.T. Limited propose
to implement several new projects in the
coming year;

(b) if so, the details of the new projects
to be set up;

(c) what will be the capacity of each
project and the total amount to be spent on
each project; and

(d) by when these projects are likely to
start production?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAOQ): (a) HMT do net propose
to implement any new major project during
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the coming year.
(b) to (d). Do not arise.

Contracts between ONGC and Foreign
Petroleum Companlies

3815. SHRIMATI D.K. BHANDARI:
SHRI SHANTI DHARIWAL:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total area, State-wise, to be
brought under the project signed with foreign
oil companies for exploration and exploita-
tion of hydrocarbons; and

(b) the amount involved therein?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The
contracts signed with foreign oil cos. pertain
to exploration and exploitation of hydrocar-
bons in offshore blocks only. No contract
with foreign oil co. has been signed for
exploration in the onland area of any state.

However the basin wise areas awarded
to foreign oil cos. for exploration of hydrocar-
bons is as follows:

Name of Area offshore
the basin (sq km. appro-
ximately)
Kon-Kan Kerala Basin 76900
Palar basin 9100
Krishna-Godavari Basin 21280
Mahanadi Basin 8300
TOTAL 115580

(b) The foreign oil cos. will explore for
petioleum at their own risk and cost. ONGC/
OIL will not make any contribution until a
commercial discovery of petroleum is made
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and ONGC/OIL exercise the option to par-
ticipate in the development and production
of such discovery.

Handing over of Travancore House

3816. SHRI VAKKOM PURUSH-
OTHAMAN: Will the Minister of INDUSTRY
be pleased to refer to the reply given on 8
March 1988 to Unstarred Question No. 1948
regarding release of Travancore House and
state:

(a) whether the Monopolies and Re-
strictive Trade Practices Commission has
since been allotted an alternate accommo-
dation;

(b) if so, the reasons for not shifting its
office so far; and

(c) when the Commission is expected
to shiftits oftice to the new place and the time
by which the Travancore House will be re-
turned to Kerala Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) and (c). The Commission has since
finalised and approved the partitioning plans
and would shift to the new premises after
they are fit for occupation on completion of
the work relating to partitioning, fixtures,
lighting, etc.

Demand for withdrawal i Drugs (Prices
Control) Order and P sychotopic Drugs
Act

3817. SHRI ANANDA PATHAK: Wil
the Minister of INDUSTRY be pleased to
state:

(a) whether it is"a fact that a large
number of chemists and drugqists all over
the country closed their shops on 25 May,
1980 in protest against the new Drugs
(Prices Control) Order and to press their
demand for the withdrawal of the Drugs
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(Prices Control) Order and repeal of the
Psychotopic Drugs Act; and

(b) the action Government propose to
take in this regard?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) and (b). It has been
brought to the notice of Government that
some Chemists and Druggists observed
bundh on 25th May, 1988.

Telephone System in Jaunpur

3818. SHRI KAMLA PRASAD SINGH:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the telephones in Jaunpur
(U.P.) remain mostly out of order, particu-
larly after the introduction of the S.T.D. facil-
ity;

(b) if so, the details of steps taken to
improve the functioning of the telephone
exchange catering to the needs of Jaunpur
and to replace the old equipment with new
electronic ones;

(c) the number of applications pending
for grant of telephdne connections in Jaun-

pur (U.P.);

(d) when the waiting list is likely to be
cleared; and

(e) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No Sir; Intro-
duction of S.T.D. tacility at Jaunpur during
May, 88 has not affected the working of local
telephone system as there is no increase in
fault rate during May, June and July, 88 in
comparison to May, June and July, 1987.

(b) There is no proposal to replace this
by an electronic exchange. However the
present exchange is proposed to be ex-
panded by 100 lines (800 to 900) by March,
89.
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(c) 121 numbers are on the waiting list.

(d) and (e). With the expansion ot the
exchange, the objective of the 7th Five Year
Plan to clear average demand registered
upto 1.4.1988 by 31 March, 1990 willbe met.
The remaining will be cleared progressively
during 8th Five Year Plan.

[ Translation)

Registration of Small Medium Newspa-
per for Government Advertisesments

3819. SHRISHANTI DHARIWAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any survey has been con-
ducted regarding the popularity and interest
of readers in the advertisements being pub-
lished in newspapers;

(b) whether in the survey it was con-
cluded that the readers take more interest in
advertisements which are published in small
and medium newspapers instead of those
published in leading newspapers;

(c) it so, the reasons for not listing the
small and medium newspapers for adver-
tisements sponsored by Government De-
partments; and

(d) the number of applications of the
small and medium newspapers pending for
registration for publishing Government ad-
vertisements, Statewise including Rajast-
han?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) and (b). No Sir

(c) Government advertisements are
released to small and medium newspapers.
There are 2,519 small and medium newspa-
pers borne on the DAVP media list.

(d) A Statement is given below.
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STATEMENT
New cases pending with-D.A.V.P. as on
18.8.1988 (Statewise)

1. Delhi 15
2. Uttar Pradesh 103
3. Madhya Pradesh 56
4. Bihar 26
5. Rajasthan 31
6. Punjab 11
7. Haryana 3
8. Jammu & Kashmir 6
9. Maharashtra 9
10. Gujarat 8
1. Goa 1
12.  West Bengal 16
13. Assam 8
14. Orissa 5
15. Madras 3
16.  Andhra Pradesh 7
17. Kerala 5
18. Karnataka 5
19. Mizoram 1
TOTAL 319

Construction of TV Towers in Border
Hih Areas of U.P.

3820. SHRIHARISH RAWAT: Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the total number of T.V. towers
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under construction in the border hill areas of
Uttar Pradesh and the numberof T.V. towers
proposed to be set up there during the cur-
rent year;

(b) whether the percentage of T.V.
coverage in these areas is expected to be
equivalent to the national average with the
setting up of these towers; and

(c) if not, what will be the percentage of
T.V. coverage in these areas and the steps
proposed to be taken to increase the per-
centage in future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI HIK L. BHAGAT): (a) Besides a very
low power TV transmitter at Gopeshwar in
Chamoli district commissioned into service
in April, 1988, three other transmitters are
under implementation in the border hilt dis-
tricts of Uttar Pradesh, as part of the Seventh
Plan of Doordarshan; one of these transmit-
ters is expected to be commissionad into
service during the current financial year
(1988-89).

(b) and (c). No, Sir. On commissioning
of these transmitters, about 13% population
of the border hill districts of Chamoli, Pithora-
garh and Uttarkashi is expected to be cov-
ered by TV service. Extension of TV service
to the remaining uncovered parts of the
border hill areas of Uttar Pradesh (as also
other parts of the country similarly placed)
can be camied out in a phased manner
depending upon the future availability of
resources.

[English]

Unlformity in Tariff Rates of State
Electricity Boards

3821. SHRI E. AYYAPU REDDY: Wil
the Minister of ENERGY be pleased to state:

(a) the names of State Electricity
Boards which are sustaining loss on account
of supplying power at subsidised rates;
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(b) whether uniformity in tariff rates of
the State Electricity Boards has ever been
contemplated or attempted by the Central
agency;

(c) whether acute power shortage is
crippling and coming in the way of industrial
growth and under utifisation of industrial
capacity in some of the highly industrialised
_ States; and

(d) the steps taken to prevent this
national loss?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) All State Electricity Boards are sustaining
losses on account of sale of power to the
agricultural sector as the average cost of
generation and supply is much higher than
the average realisation per unit supplied to
that sector.

(b) No, Sir. Under the Electricity (Sup-
ply) Act, 1948, the power to fix taritfs for
supply to different categories ot consumers
vests in the State Electricity Boards/Electric-
ity Departments.

(c) and (d). Shortage of power is one of
the factors affecting industrial production.

Measures taken to increase the availa-
biity of power include induction of new ca-
pacity, implementation of short-gestation
projects, improving the performance of ex-
isting power stations, reducing transmission
& distribution losses, implementation of
demand management and energy conser-
vation measures, etc.

FAX Facility
3822. SHRI DAULATSINHJI JADEJA:
Will the Minister of COMMUNICATICNS be
pleased to state:
(a) whether small entrepreneurs shar-
ing FAX facility are being harassed by iocal
telephone departments;

(b) what is Govemment's objection to
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allowing small entrepreneurs to utilise FAX
facility to compete with big houses and for-
eign firms; and

(c) the steps being taken to avoid such
harassment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRi
GIRIDHAR GOMANGO): (a) to (c). Depart-
ments permits the use of fascimile on tele-
phone line for the exclusive use of the sub-
scriber for which he has to obtain a licence
and pay the necessary fee.

While casual use of such facilities by
others is acceptable, commaercial exploita-
tion of this facility by the subscriber is against
the terms of the licence grantsed. Action can
be taken for violation of the terms and condi-
tions of licence.

The Government has now decided to
permit use of FAX facilities provided on a
telephone for public purposes also. A higher
licence fee of Rs. 15,000/ p.a. is to be paid
in this case.

[ Translation]
Bodhghat Hydel Power Project

3823. SHRIARVIND NETAM: Willthe
Minister of ENERGY be pleased to state:

(a) whether due to delay in the implem-
entation of approved Bodhghat Hydel Power ,
Project and Sanjay Gandhi Thermal Power
Project in Madhya Pradesh, there will be
acute shortage of power in the State by the
end of current Five Year Plan as also in the
next Five Year Plan and it will further in-

crease by 40 per cent by the year 2000; and

(b) if so, whether Union Government
propose to sanction 420 megawatt Pench
Thermal Power Project and the expansion
scheme of Virsingpur Power Project in order
to maet the powar ctisis in the State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
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(a) A capacity of 210 MW from the Sanjay
Gandhi Thermal Power Station wastargeted
for commissioning in the Seventh Plan,
which has now slipped to Eighth Plan.
Bodhgtmhhydro-eledric Project is expected
to be commissioned only beyond the Eighth
Plan. Madhya Pradesh is, however, ex-
pected to be surplus in enetgy by the end of
the Seventh Plan. According to present indi-
cations, the State is expected 1o be deficit in
energy to the extent of 256 MU (9.5%) by the
end of the Eighth Plan period. No estimate
has been made of the likely power shortage
by 2000 AD.

(b) The Pench thermal power station
(which has been sanctioned} and the Bir-
singpur thermal power station extension are
being considered for commissioning in the
Eighth Plan period.

inclusion of Telecommunications in
Technological Mission

3824. SHRI VIRDHI CHANDER JAIN:
Will the Minister of COMMUNICATIONS be

pleased 1o state:

(a) whether Union Govemment had
included telecommunications also in their
technological mission about a year ago;

(b) il so, the details of technical and
scientific progress made in the field of tele-
communications since its inclusion in the
mission; and

(c) the outlines of future plans and
programmes prepared in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) and (c). Progress made as fol-

() Progressive replacement of
manual exchanges and electro-
mechanical exchanges by mod-
em electronic exchanges re-
placement of electromechanical
taleprinters by electronic tele-
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printers; and replacement of old
type telephone instruments by
push button instruments.

(i) Using computerised aids in tele-
graph offices for speedy dis-
posal of telegrams.

(i) Inducting digital electionic ex-
changes in rural areas.

Under the future plans and proposals of
Telecom Mission, attention will be focused
on the following activities during 1988-90—

1. improve Qualty of Service.
2. Increase Urban Public Cait Offices.

3. improve Delivery of Telegrams.

4. Provide telex on demand.

5. Improve Rural communications. and
6. Build up National Digital Network.

[Enghsh}

Royalty on Crude Ol to Andhra
Pradesh

3825. SHRI SRIHARI RAO: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the basis of payment of royalty to
Andhra Pradesh by Union Government for
Krishna Godavari Basin; and

(b) the details of royaltly being paid, at
present, by Union Government o Andhra
Pradesh Government?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). The Central Government do not pay
royalty on production of mineral oil. Royalty
is paid by the producer company. Payment
of royalty is governed by the provisions of the
Oil Fields (Regulation and Development)
Act, 1948 and the Petroleum and Natursi
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Gas Rules, 1959 under which royalty is
payable to the Central Government when
crude ol and natural gas are produced from
offshore areas and to the concemed State
Govemment when the production is from
land vested in that State. The present rate of
royalty is Rs. 192/- per MT on crude oil and
10% of the value of natural gas obtained at
the well-head. For the year 1987-1988, Oil
and Natural Gas Commission have paid Rs.
31.50 lakhs as royafty to the Government of
Andhra Pradesh for the onshore production
of crude oilnatural gas.

[ Translation]
T.V. Relay Centre in Barauni

3826. PROF. CHANDRA BHANU
DEVI: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is proposed to set up a
T.V. relay centre in Barauni (Begusarai); and

(b) & so, the time by which it will be set
up?

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHR1 HK L. BHAGAT): (a) and (b). Estab-
kishment of a low power TV transmitter at
Begusaraiis included in the Seventh Plan of
Doordarshan. The transmitter is likely to be
commissioned into service during the cur-
rent financial year (1988-89).

Sitrike in Central Telegraph Office, New
Delhi

3827. SHRI MANVENDRA SINGH:
Wil the Minister of COMMUNICATIONS be

pleased to state:

(a) the reasons for which there was a
four-hour strike in the month of July, 1988 in
the Central Telegraph Office, New Delhi;

(b) the quantum of loss suffered by
Govemment as a result thereof: and

(c) the action taken against the officials
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responsible for that strike?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) There was
stoppage of work only by a group of employ-
ees in Central Telegraph Office New Delhi
on 14.7.1988 for about 2 172 hours due o the
suspension of a Telegraph Master who
manhandied a Gazetted Officer.

(b) There was no loss but the stoppage
of work led to hold-up of the telegrams during
that period.

(c) Disciplinary proceedings against
the suspended official have been initiated.
The officials agitated by the suspension of
their colleague stopped work. However,
when the circumstances leading to the sus-
pension of the Telegraph-master were ex-
plained to the officials, they resumed work
thereafter.

[English)
Demand of Gas

3828. SHRI ASHOK SHANKARRAO
CHAVAN: Wilithe Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details regarding demand of the
offshore gas put up by various State Govern-
ments and the various projects where the
gas would be required;

(b) the recommendations of the Work-
ing Group constituted by Government in
1979 under the Chairmanship of Adviser
(Energy), Planning Commission for utilisa-
tion of offshore gas; and

(c) the reaction of Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
Requests have been received from time to
time from various State Governments in-
cluding the State Govemments of Gujarat
Maharashtra, U.P., M.P., Rajasthan, Hary-



1685 Written Answers

ana and Punjab for supply of natural gas for
various projects; these requests related pri-
marily to the Fertiliser/Power/Petro-chemi-
cal sectors.

(b) A Statemant is given below.

(c) The recommendations had been
broadly accepted by the Government. The
Planning Commission have constituted an
Advisory Group on Perspective Plan for
natural gas. This group would inter-alia go
into the question of optimum utilisation of
natural gas bearing in mind the present
conditions and circumstances.

STATEMENT

The main recommendations and con-
clusions of the Working Group are as un-
deri—

(i) The Working Group fixed the
priorities in the use of naturalgas
on the basis of the opportunity
cost for each of the fractions
contained inthe naturalgas. The
optimum economic use ofthe C4
fraction alongwith some C3 fiac-
tion is in the production of LPG,
chemicals and C3 fractions in
the production of petrochemi-
cals and C1 fraction (lean gas) in
the production of nitrogenous
fertilizers.

(i) As the highest opportunity cost
for lean gas is in the production
of nitrogenous fertilizers, the
Working Group came to the
conclusion that almost all the
available lean gas could be util-
ised for production of fertilizers in
six new fertilizer plants apart
from 2 plants each in Maharash-
tra & Gujarat already agreed to.

(i) The Working Group did not rec-
ommend substitution of naphtha
or fuel oil by gas in the fertilizer
plants of GNFC & GSFC in
Gujarat.

(iv) The Working Group recognised
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v)

(vi)

(vii)
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the usefulness of establishing
some capacity for sponge iron
using the gaseous reduction
process and has recommended
installation of one unit of a ca-
pacity not exceeding 0.5 million
tonnes per annum on the basis
of economic viability.

The Working Group did not
make any recommendation re-
garding utilisation of gas for pro-
duction of chemicals, etc. in view
of insufficient techno-economic
data available and desired that a
detailed examination was nec-
essary before a view could be
taken. It also did not make any
recommendations regarding
use of Jean gas for town gas
supply in Bombay as the Study
Group appointed by the Mahar-
ashtra Govt. has yet to submit its
report. In its opinion, a view
could be taken after the report is
received on detailed cost esti-
mates, pricing, financial & eco-
nomic viability, etc.

The Working Group also did not
recommend the utilisation of off-
shore gas in other industries
such as glass industry except for
production of a small quantity of
special variety of glass as per
technical recommendation. Inits
opinion the use of the gas as fuel
ingeneral run of glass industry is
naot essential since fuel oil or
electricity can be used.

The Working Group could not
find justification for using gas for
power generation under any of
the circumstances mentioned by
the various States including
Gujarat. The Working Group s of
the view that the long term elec-
tricity generation policy has to be
based on maximum exploitation
of hydro-potential and reliance
on coal as the primary fuel for
power generation. Keeping this
in view the Working Group did



167 Written Answers

not recommend utilisation of gas
in the turbine units at Dhuvaran
& Utran in Gujarat & MSEB’s
units being set up at Uran in
Mabharashtra.
(vii) The Working Group was of the
view that the precise location of
the landfall point of the offshore
gas pipeline from South Bassein
would have to be determined on
techno-economic consideration
as long as gas for the expected
end-uses was assured; this is-
sue in its view was not of any
significance to the users of the
gas.

Expenditure on ONGC Projects in
Maharashtra

3829. SHRID.B. PATIL: Wil the Min-
ister of PETROLEUM AND NATURAL GAS
be pleased to state:

{a) the capital investment made by the
Oil and Natural Gas Commission in Bombay
High offshore projects and projects in Ma-
harashtra including office and housing
complexes and expenditure incurred
thereon till March, 1988; and
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(b) the yearly recurring expenditure of
the ONGC in Maharashtra State? '

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). The information is being collected and
will be laid on the Table of the Sabha.

Production and export of watches

3830. SHRI N. DENNIS: Will the Min-
ister of INDUSTRY be »leased to state:

(a) the details of the firms in public and
private sectors which produce watches,
State-wise; and

(b) the details of the quantity exported
by them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
required information is given in the State-
ment below.

(b) According to the statistics of Foreign
Trade, exports of watches during the periods
1984-85 and 1985-86 are as under. Data for
the later years is not available.

Period Article Qty. Nos. Value in Rs.
April, 84 Wrist Watches, 35,647 58,91,952.00
to March, 85 Stop Watches and
other Watches.
August, 85 Wrist Watches, 33,353 58,35,037.00
to Marcn, 86 and other Watches.
STATEMENT

Existing watch manufacturing units in the organised sector

SlI. Name of the Name of the Whether Public Sector
No. State Undertaking or Private Sector
1 2 3 4

1. Andhra Pradesh

Hyderabad Allwyn

M/s. State Public

Ltd., Hyderabad.
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1 . 2 3 4
2. Gujarat Amar Watches Pwt. Private
Ltd., Baroda.
3. Haryana Indo-Swiss Time Ltd., Private
Haryana
‘ 4. Himachal Pradesh Purewal Associates Private
Ltd., Solan (H.P.)
5. Jammu & Kashmir HMT Lid., Srinagar Central Public
(J &K)
6. Karnataka i)  HMT Lid., Bangalore Central Public
i)  HMT Ltd., Tumkur Central Public
i)  Bifora Watch Co. L.1d., Private
Bangalore
7. Kerala Keltron Crystals Ltd., State-Public
Cannanore, Kerala
8. Maharashtra Indo French Time Indus- Private
tries Ltd., Bombay
9. Punjab Semi-conductor Com- Central Public
plex Lid.
10.  Tamil Nadu i)y ELCOT (Electronics State-Public
Corpn. of Tamil Nadu
Ltd.) Madras
ii)  Titan Watches Lid. Private
11. Uttar Pradesh i)  HMT Ltd., Nainital (UP) Central Public
ii) Jayna Time Industries Private

Ltd., Sahibabad (UP)

Rise in Prices of Drugs required for
Endemic Diseases

3831. SHRIMATI KISHOR! SINHA:
Will the Minister of INDUSTRY be pleased to
state:

(a) whether the consumer prices of
drugs used in the treatment of tuberculosis,

leprosy, diarrhoea and such other endemic
diseases have gone up between January,
1988 and July, 1988; and

(b) it so, the details thereof and the
reasons therefor?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) and (b). Increase in
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the prices of some category | formutations
has been allowed during the period as per
prowvisions of DPCO, 1987.

Functioning of Indigenous and Foreign
Power Generation Sets

3832. SHRI SATYENDRA NARAYAN
SINHA: Wil the Minister of ENERGY be

pleased 10 state:

{a) whether both indigenous and for-
sign 500 MW power generation sets are
functioning in the country;

{b) # so, the relative performance of
these sets;

(c) whether the indigenous sets are
performing as good as foreign sets;

{d) ¥ so, whether all future orders for
these type of sets would be placed with the
indigenous manufacturers only, and

(e) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) 1o (c). Out of seven 500 MW sets installed
in the country, only one 500 MW set is of
foreign make. As the imported set has not
yet started generation, the relative perform-
ance of these sets cannot be compared.

(d) and (e). Question does not arise.

Land for TV Programmes Production
Centre Orissa

3833. SHRISOMNATH RATH: Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the project work on the first
fultfledged T.V. programme production
centre in Orissa has been enormously de-
layed due to non-availability of land for this

purpose; and

(b) # so, the details in this regard and
whenthe work on the project s likely to start?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) and (b). No, Sir.
Commencement of civil works of
Doordarshan’s TV Studio Centre at Bhu-
baneswar got delayed because tenders had
to be re-invited. The construction work
started in January, 1988 and is in progress.

Commercial Energy Fuels

3834. SHR! PRATAPRAO B.
BHOSALE: Willthe Minister of ENERGY be
pleased to state:

(a) whether Government propose to
keep the demand for various forms of com-
mercial energy fuels in line with the resource
endowment of the country;

(b) i so, the action Govemment pro-
pose to take in this regard; and

(c) how natural gas has been a great
source of commercial energy in the country?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) Of the various forms of commercial en-
ergy, the demand for electricity and coal is in
line with the resource endowment of the
country. In case of petroleum products, the
Government policy is to contain the con-
sumption so as to meet the demand from
indigenous sources and minimise imports.

{b) The action initiated by the Govem-
ment to contain the consumption of petro-
leum products includes measures such as
upgradation of technology to manufacture
fuel efficient vehicles, replacement of ineffi-
cient oil fired boilers, fuel oi! utilisation stud-
ies in industrial units and in State transport
organisations, development of fuel efficient
equipment and devices, rectification of die-
sel operated pumpsets and incentives by
financial institutions.

(c) With the increase in its availability,
natural gas is likely to become a significant
source of commercial energy in the country.
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The usefuiness of the source of energy lies
in the patential for ts use as a fual for power
generation and as an industrial and domes-
tic fuel.

French collaboration for Coal Mining
Projects

3835. SHRI V.S. MAHAJAN: Wil the
Minister of ENERGY be pleased to state:

(a) the basis and considerations on
which the French collaboration for develop-
ment of underground coal mining projects
has been decided and whether it has been
done on global tender basis;

(b) the terms and conditions of the
proposed collaboration; and

{c) how it differs from callaboration with
other countries?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) to (c). Collaboration with
France in development of underground
mines in India is decided with reference to
the scope for adopting specialised French
technologies for exploiting thick coal seams,
like the blasting galiery method or sub-level
caving. These technologies are exclusive to
France, and such projects are, therefore,
tied up with France on bilateral basis for
implementation on turnkey basis by Char-
bonnages de France; the cost of French
equipment and experts’ services is covered
by Protocol Credits given by France to India.

Gap between Power Supply and
Availability

3836. SHRI VIJAY N. PATIL: Will the
Minister of ENERGY be pleased to state:

(a) the amount of power in terms of units
that will be required per yearby the end of the
Seventh Five Year-Plan;

(b) the production target thereof;

(c) whether the gap between the power
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supply and availabiity is likely 1o widen fur-
ther at the end of the Seventh Ptan period;

(d) ¥ so, the whether it is due to delay in
the commissioning of power projects in vari-
ous parts of the country; and

(e) how Government prapose to narrow
down the gap of power availability and sup-
ply?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) The amount of power that is required in
the terminal year of the Seventh Five Year
Plan (i.e. 1989-90) is estimated at 249.1
billion units.

(b) The estimated availability of power
in 1989-90 is 234.1 billion units.

(c) No, Sir.
(d) Does not arise.

(e) The steps béing taken to narrow
down the gap between power availability
and supply include expediting commission-
ing of new capacity, implementation of short
gestation projects, improving the perform-
ance of the existing power stations, reducing
transmission and distribution losses and
implementation of demand management
and energy conservation measures.

Cellular Radio Communication System

3837. SHRIH.A. DORA: Wili the Min-
ister of PETROLEUM AND NATURAL GAS

be pleased to state:

(a) whether the Oil and Natural Gas
Commission is going for a cellular radio

communication system; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes
Sir.
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(b) The proposed cellular radio commu-
nication system for the western region will
provide telephone communication between
ONGC's fixed (production installations),
semi-fixed (Drilling rigs) and Mobile (geo-
physical parties) subscribers in Mehsana,
Ahmedabad, Barvda, Ankaleshwar, Cam-
bay, Gandhar and Hazira (kawas). Initially
there would be 500 subscribers to this sys-
tem, which number would later be increased
to 600.

Unfair Trade Practices by Private
Educational institutions

3838. SHRI MOHD. MAHFOOZ AL!
KHAN: Will the Minister of INDUSTRY be
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pleased to refer to the reply given on 10
November, 1987 to Unstarred Question No.
461 regarding unfair trade practices by pri-
vate educational institutions and state the
follow up action taken by Government
against each of the educational institutions
so far on the findings of the MRTP Commis-
sion?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): Under
the MRTP Act, 1969, the MRTP Commis-
sion is empowered to take appropriate ac-
tion in such cases. Relevant details are
contained in the statement below.
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Modernisation of Abrasive industry

3839.SHRI RADHAKANTA DIGAL:
Willthe Minister of INDUSTRY be pleased to
state:

(a) whether Government propose to
modernise abrasive industry;

(b) whether the modernisation pro-
gramme would be taken up during the cur-
rent financial year; and

(c) it so, the steps taken in that direc-
tion?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (c).
The Government have taken several steps
to encouraye modernisation and technology
upgradation in industry. Some of these steps
are:

i) Import of technology for moder-
nisation

) Permitting capacity increase,
resulting from modernisaticn,
upto 49% over licensed capacity
without locational constraints.

i) Liberalisation of the TDF
Scheme by increasing the upper
limit to Rs. 2 crores and expand
ing its coverage.

The abrasive industry can take advan-
tage of thesoe schemes for its modernisation.

Opening of Post Offices and Public Cali
Oftices In Jabalpur District

3840. SHRI AJAY MUSHRAN: Will the
Minister ot COMMUNICATIONS be pleased
to state:

(a) the number of location of public call
offices and post offices opened during 1986-
87 and 1987-88 in Jabalpur dic.rict; and

(b) the number and location of public
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call offices and post offices to be opened
during 1988-89 and 1989-907?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No Public Call
Offices were opened in Jabalpur District
during 1986-87.In 1987-88 14 were opened.
Locations are given in the Statement below.
No new post offices were opened in Jabalpur
district during 1986-87 and 1987-88.

(b) Tentatively 10 Public Call Offices
each during the year 1988-89 and 1989-90
are proposed to be opened. Names of loca-
tions subject to technical suitability are given
in the statement. Two post offices are pro-
posed to be opened in the District during
1988-89, one at Gulra Bhari and the other at
Mathwari. There are no proposals at present
for opening of new post offices in the district
during 1989-90.

STATEMENT
Names of places where Public Call Offices
were opened n Jabalpur District during
1987-88

1. Kanwara

2. Bandhi

3. Darsnan
4. Bhainswai
5. Chhapara
6. Bargi

7. Deori Kalan
8. Jobikalan
9. Kandiya
10. Bhadaura
11. Boriya

12. Bamkana
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13.

14,

-t

10.

Bachaiya

Indrana

Public Call Offices proposed to be
opened during 1988-89 and 1989-90

1988-89
Singaudi
Kari Talai
Darharnam’
Antarwad
Darsani
Pipariya Kalan
Baran Mahagawan
Kumarwara
Amgawan
Baghraji

1989-90
Bhojiya
Deori Hatai
Sahpura
deori
Kamkariya
Dinrakhamiya
Silondhi
Chargawan
Fola

Ahmedpur.
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Electronic Mail Service and Remote
Area Network

3841. SHRI NITYANANDA MISHRA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have recently
approved two schemes i.e. electronic mail
service and remote area net WOrk;

(b) if so, the details of these schemes
which propose to improve substantially
communication facilities particularly in the
remote areas.

(c) whether along with the approval of
these schemes, Government have also
planned the areas where they will be intro-
duced; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE

, MINISTRY OF COMMUNICATIONS (SHRI

GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) Details relating to Electronic Mail
Service as envisaged by the Department of
Posts, are as follows:

In principle, the introduction of Elec-
tronic yail Service by this Ministry has been
approved. The utilisation of both Telecom-
munications channels as well as possibility
of utilising satellite communications for fac-
simile transmission in collaboration with the
National Informatic Centre is being ex-
plored. The technical and technological
details are still in the process of being
worked out.

A Project for Remote Area Business
Message Network, by the Department of
Telecommunications, has been sanctioned
at a cost of Rs. 15.05 crores. The Remote
Area Business Message Network will pro-
vide Data Communication facilities upto
speed of 1200 bits per second for. Ineractive
Data Communication and facsimile service
between subcribers-owned/micro earth sta-
tions. The micro earth stations will also be
able to access to the telex network in the
country. C e e
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(c) and (d). Initially, it is proposed to
use this Flectionic Mail Service only be-
twaen major metro cities ke Delhi, Bombay,
Madras etc. Only when the scheme
stablises and proves viable, the question of
expansion for remote areas will be taken up
tholgh such a possibility cannot be ruled out
at this stage.

The areas where the Remole Area
Business Musuage Network facilitice wili be
provided will depend on the demaiids of the
subscribers.

Suspension of Staff in Tanakpur Hydel
Froject, Uttar Pradesh

3842 SHRISARFARAZ AHMAD- Will
the Minister of ENERGY be pleasedto state:

(a) the number of officers of staff work-
ing in the Tanakpur Hydel Projent, Uttar
Pradesh under the National Hydro-electric
Power Corporation Limited who were sus-
pended during the perioc 1986-87;

(b) the number of cases out of them
dacided so far and the number of cases shill
pending; and

(r) the reasons for délay in deciding the
remaming cases, especially the cases al-
rendy cleared by the Central Bureau of In
vestigaticn?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS -
TRY OF ENERGY(SHRI KALPNATH RAl).
(a) One Officer of Tanakpur Hydroelectric
Proiect of National Hydroelectric Power
Corporation was suspended during 1986-87
on the ba~is of repotts received from the
Central Bureau of Investigation(CBI).

(b) and (c). Report from the CBI have
been received in respéct of three cases
registered by the CBI against the officer.
The Officer has not been cleared by the CBI
in any of them. Another case against the
Officer has also since been registered by the
CBi.

On the basis of the reports received
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from the C.B.L, dopanmemal proceedings
have already been initiated against the Offi-
cer.

S.T.D. Facllity Between Orissa and New
Dethi

3843. SHRI HARIHAR SOREN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether some places of Orissahave
been provided with straight Trunk Dialling
facility with New Delhi;

(b) if so, the 8etails thereot;

(c) the date since when such Straight
Trunk Dialling facility has been provided
between those places and New Delhi; and

(d) the details thereot?

THE MINISTER GF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) to (d). The names of places and
dates from which subscriber Trunk Dialling
facility provided with New Delhi are:

1. Cuttack 1-10-75
(Chowdwar, 1.10.75
Jagatpur) 31-1-88

2. Bhubaneswar 13-3-78
(Mancheswar) 31-1-88

3. Balasore 31-1-88

4. Baripada 23-5-88

5. Sambalpur 31-1-83

6. Puri 31-1-88

7. Paradeep 31-1-88

8. Dhenkanal 18-3-88

9. Berhampur 31-1-88
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~

10. Chatrapur 23-5-88
11. Angul 23-5-88
12. Koraput 21-7-88 '
13. Bhadrak 22-7-88
14. Rourkela 15-8-79
R ——— o J

Filling up of Posts of News Correspon-
dents/Asstt News Editor Etc. in Doord-
arshan

3844. DR. T. KALPANA DEVI: Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether a number of posts of News
Correspondents, Assistant News Corre-
spondents and Assistant News Editors are
lying vacant in Doordarshan; and

(b) if so, the details thereof and action
being taken to fill up these vacancies?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) and (b). Fifty
Seven posts of TV News Correspondents/
Assistant News Correspondents/Assistant
News Editors were sanctioned for re-organ-
isation and strengthening the news set up of
Doordarshan. While the recruitmenttothese
posts was in progress, applications were
fited in the Central Administrative Tribunal,
Delhi, against appointments to these posts
and the Tribunal had granted a stay. The
Tribunal has decided the cases in favour of
Governmenton 5.8.88 and offers of appoint-
ments have since been issued on 6.8.88 to
the selected candidates for filling up all thes‘e

posts.
Export of Chemicals

3845, SHRI SWAMI PRASAD
SINGH:
SHRI RADHAKANTA DIGAL.:

SHRI MOHANBHAI PATEL:

Wil the Minister of' INDUSTRY be
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pleased to state:

(a) the details of chemicals being ex-
ported;

(b) the value of the chemicals exported
during 1986-87, 1987-88 and likely to be
exported during 1988-89; and

(c) the steps being taken to boost this
trade?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) Chemicals are being
exported under 6 broad groups namely:
(1) Drugs & Pharmaceuticals.

(2) Dyes & Dye Intermediates

(3) Basic organic and inorganic chemi-
cals including Agro-Chemicals-

(4) Cosmetics and toiletaries

(5) Agarbatis

(6) Essential oils and Medicinal Herk-..
(b) The value of exports of above

Chemicals during relevant three years is as
under

(Rs. crores)
1986-87 561.93
1987-88 783.37
1988-89 1200.00
(Estirnated)

(c) Specitic problems taken up through
the ‘Export Promotion Councils' are at-
tended to by the Commaerce, Ministry. An
inter-Ministerial Standing Committee has
been set up in that Ministry to look into the
problems faced by the exporters of Chemi-
cals and to remove the constraints affecting
exports. My Ministry is trying to motivate the
concernad companies to increase exports
and is solving their export related problems
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on priority.
High Power Transmitter at Coimbatore

3846. SHRI C.K. KUPPU SWAMY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal to
increase the power of AIR transmitter at
Coimbatore;

(b) whether it is a fact that a powerful
foreign station is operating on the same
wave length of 999 KHZ; and

(¢) i so, the remedial action proposed
in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FfORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) No, Sir,

(b) Yes, Sir.

(¢) The 100 KW MW Transmitter lo-
cated at Tiruchirapalli which was recently
commissioned provides extended radio
coverage to large areas of Coimbatore dis-
trict. Besides, during the Seventh Plan
(1985-90), a new radip station with 2X5 KW
FM transmitter is proposed 1o be set up at
Kodaikanal. This will provide radio coverage
to entire Coimbatore district.

[ Trans!ation)
Construction of Power House in U.P.

3847. SHRI RAM PUJAN PATEL: Will
the Minister of ENERGY be pleased to state:

(a) whether a proposal to construct a
power house in Uttar Pradesh is under con-
sideration of Union Government; and

{b) it s0, the date by which it is likely to
be approved by Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY(SHRI KALPNATH RAI):
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(a) A number of proposals to set up Power
plants in Uttar Pradesh are under various
stages of appraisal and clearance.

(b) Approval ot power projects depends
upon several factors such as the compre-
hensiveness of project reports, expeditious
response of the project authorities to the
various comments/observations of the Cen-
tral Electricity Authority/Central Water
Commission, availability of various inputs
and clearances and the relative priority
accorded to the projects in terms of alloca-
tion of funds.

[English]
Coal Linkage to Chandrapura Unit

3848. SHRI V. N.GADGIL : Wil the
Minister of ENERGY be pleased to state:

(a) whether Government of Maharash-
tra has submitted a proposal for sanction of
coal linkage to Chandrapura Unit No. 7 ( 500
MW) instead of the National Thermal Power
Corporation’s thermal plant; and

(b) whether Union Government have

cleared the proposal and posed it for Warld
Bank financing?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI
: (@) The establishment of coal linkage for the
Unit No. VIl of the Chandrapura Thermal
Power Station of the Maharashtra State
Electricity Board is scheduled to come up in
the next meeting of the Standing Linkage
Committee (Long-term). The proposal relat-
ingto Unit No. VIl would be techno-economi-
cally cleared by the Central Electricity Au-
thority after the statutory requirements, as
per Section 29 of the Electricity (Supply) Act,
1948, are complied with by the Maharashtra
State Electricity Board and the requisite
clearances, including those from the envi-
ronmental and forestry angles, become
available.

(b) In view of (a) above does not arise.
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industris! Licences for Aicohol Based
Chemical Industries In Karnataka

3849. SHRI H.G. RAMULU: Will the
Minister of INDUSTRY be pleased to state:

(a) whether the Government of Karna-
taka has issued industrial licences for the
alcohol-based chemical industries without
the prior permission of the Union Govern-
ment;

(b) if so, the number of industries which
have come up and the details thereof; and

(c) how much quantity of Rectified Spirit
has been issued to each industry and the
details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO) : (a) to (c). The relevant
information is being collected and will be laid
on the Table of the House.

Utilisation of Natural Gas in Gujarat for
Power Generation

3850. SHRI RANJITSINGH
GAEKWAD: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:
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(a) the quantity of onshore and offshore
natural gas made available from the gas
fields in Gujarat as ¢n 31st March 1988;

(b) whether the unutilisation of gas as
teed-stock for power generation has been
accepted in principle by Government;

(c) if so, the details of the proposals for
gas based power projects with their installed
capacities, submitted by Government of
Guijarat for necessary clearance; and

-

(d) the action taken therean?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a)
About 8.18 MMCMD of natural gas had been
committed to various users in Gujarat (in-
cluding ONGC's internal consumption) from
ONGC's offshore and onshore fields. In
addition about 4.0 MMCMD had been
committed on a fall-back basis.

(b) Gas is being supplied and has been
committed for power generation in various
states.

(c) Proposals for the following gas
based power plants have been received
from the Government of Gujarat/GEB.

(i) Uttaran combined cycle Power Plant —

123 MW

(i)

v)

(vi)

(vii)

Gas based power station at Battol,
Kalol and Ankleshwar

Combined Cycle TPS based on Gandhar
Gas tield in Bharuch District

Gas based combined cycle Power
Project in South Saurashtra

A Joint gas based captive power plant of
Gujarat Industries Pawer Co. Ltd.

Ahmedabad Electricity Company

Dhuvaran TPS

99 MW

600 MW

75 MW

135 MW

100 MW
2 x 35 MW
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(d) Bearing in mind the availability of
natural gas, gas for the power project of
GIPC and GEB's Projects at Dhuvaran and
Uttaran has been committed this Year.

Utilisation of Gas Found in North
Eastern Region

3851. SHRI K. RAMACHANDRA
REDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether 50 per cent of the natural
gas discovered in the State of Tripura and
other North-Eastern States remains unutil-
ised and the same is being flared up;

(b) the reasons for not using this rare
resource;

(c) whether any schen'cs have been
drawn up to make best utili.ation of this gas;
and

(d) it not, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a)
There is no flaring of gas in Tripura, as the
production of free gas Is regulated to match
the demand. In the Assam area, associated
gas is being produced, and during 1987-88,
about 33% of the total gas produced was
flared.

(b) The major reasons for flaring of gas
in the North-Eastern States are:

(1) Low offtake by existing consum-
ars

(i) Delay on the part of committed
consumers to complete their
projects.

(c) and (d). Following steps have been
taken to reduce flaring;

(i) Fall back consumers are being
encouraged so that they can
take the gas when the reguiar
consumers {ail to do so. A 15%
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discount on the basic price of
gas for fall-back consumers is
available.

(i) Additional consumers have
been devaloped in Assam where
the offtake by the regular con-
sumers has been very low. Pres-
ently the total commitment ex-
ceeds production of gas in As-
sam.

[ Translation]

Setting up of Radlo Stations in Madhya
Pradesh in Sev~nth Plan

3852. SHRI SATYANARAYAN
PAWAR: Wilithe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the places where Radio Stations are
proposed to be set up in Madhya Pradesh by
the end ! the Seventh Plan;

(b) the time by which a Radio Station is
Ikely to be.set up in Ujjain; and

(c) if noi, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) Ten new Radio
Stations are proposed to be set up in
Madhya Pradesh, during the Seventh Pfan
of All India Radio. These will be established
at Shahdol, Shivpuri, Chindwara, Bilaspur,
Guna, Balghat, Raigarh, Khandwa, Betu!
and Sagar.

(b) Seventh Plan of All India Radio does
not include any scheme to set up a Radio
Station at Ujjain.

(c) The existing radio station at Indore
with 100 KW MW High Power Transmitter
provides good quality radio coverage both
during day and night time to entire Ujjan
District. As such from the coverage paint of
view, there is no felt need to set up a sepa-
-ate Radio Station at Ujjain.
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{Englishi
Sale of Spurlous H.M.T. Watches
3853. SHRIMATI

SINGH:
DR: G.S. RAJHANS:

MADHUREE

Willthe Minister of INDUSTRY be pleasedto
state:

(a) whether Government are aware of
take HMT watcnes tiooding the Delhi market
with unauthorised dealers and failure of the
public sector company to check their activi-
ties;

(b) if so, whether the Monopolies and
Restrictive Trade Practices Commission
has recently detected such unauthorised
dealers; and

(c) if so. the details thereof and what
steps Government propose to take against
the dealers who are selling spunous HMT
watches?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ) : (a) The sale of fake HMT
watches in Delhi has been brought to the
attention of the Government.

(b) Yes, Sir.

~ (c) Action nas been initiated under
MRTP Act against six watch dealers in Delhi
and elsewhere for selling fake HMT
watches.

Selection and location of Growth
Centres

3854.  SHRI BHATTAM
SRIRAMAMURTY : Will the Minister of
INDUSTRY be pleased to state:

. (a) whether Government have short-
listed the industries requiring industrial li-
cences from 1966 to 1987;

~ (b) whether it is proposed to provide all
infrastructural facilities to atleast 100 growth
centres in the country at a cost of about
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rupees 25 to 30 crores for each centre;

(c) whginer Union Government and
State Financial institutes together will invest
about rupees 2500 to 3000 crores in the next
five years on these growth centres;

(d) whether criteria/guidelines were
formulated for the selection and location of
growth centres;

(e) if so, The details thereof; and

(f) the number of growth centres in the
country, particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM) : (a) Liber-
alisation in industrial licensing is a continu-
ous process and a number of relaxations
including de-licensing of industries have
been given from time to time.

(b) Yes, Sir.

(c) Yes, Sir. An investment of the order
of Rs. 2500-3000 crores is envisaged over
the next about 5 years for creating sound
and efficient infrastructural facilities in se-
lected growth centres in backward areas.
The funds for this purpose will be found by
the Centre, the States and the all India
financial institutions action together.

(d) to (f). Government has constituted a
High Level Committee under the Chairman-
ship of Secretary, Planning Commission on
17th June, 1988 to formulate the criteria and
guidelines far the selection and location of
Growth Centres. The Growth Centres will be
identified in consultation with the State
Governments concerned.

Optical Fibre Project in Kerala
3855. SHRI V. S. VIJAYARAGHAVAN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Optical Fibre pm;ect is
to be set up in Kerala soon;
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(b) whether there is a proposal to start
this work simultaneously from Trivandrum
and Palighat; and

(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) : (a) Yes, Sir.
project for installing Optical Fibre system
betweén Trivandrum and Tirchur in Kerala
has been sanctioned.

(b) No, Sir.
(c) Does not arise.

Training Centres for TV Programme
Producers in Kerala

3856. SHRI K. MOHANDAS : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Government have any pro-
posal to set up training centres for TV pro-
gramme producers;

(b) if so, whether any such centre is to
be set up in Kerala; and

(c) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
- TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) The Seventh
Plan of Doordarshan includes a scheme for
the establishment of a Staff Training Institute
of Lucknow for imparting in-service training
to Doordarshan Engineers and programme
personnel.

(b) and (c). No, Sir, there is no such
proposal underthe consideration of Govern-
ment at present.

[ Translation)

Supply of Cooking Gas Throuah
Pipelines

9857. SHRI MAHENDRA SINGH: Wil
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the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state the details of
the scheme alongwiththe names of the cities
where cooking gas in proposed to be sup-
plied through pipelines during the ensuing
years?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRIBRAHMADUTT): Thereis
no proposal under Government'’s considera-
tion to supply LPG through pipelines for
cooking purposes.

[English)

Bakreswar Thermal Powsr Project

3858. SHRI SANAT KUMAR MANDAL.:
Will the Minister of ENERGY be pleased to
state:

(a) whether a four-member team from
the Central Electricity Authority visited
Bakreswar in Birbhum Distt. in West Bengal
during the last month to study the infrastruc-
tural facilities available for the proposed 630
MW power plant;

(b) if so, the observation made by the
team;

(c) whether Government have since
allowed the Bakreswar Project in the State
Sector and agreed to the West Bengal
Government utilising the proposed Soviet
assistance; and

(d) the assistance, technical and other,
which Union Government have agreed to
render to the State Govarnment in the exe-
cution of this project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-

TRY OF ENERGY (SHRI KALPNATH RAI)
: (a) No, Sir.

(b) Does not arise.

(c) and {d). The Planning Commission

have accepted in-principle the feasibility of
the Bakreswarthermal power project (3x210
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MW), subject'to adequate financial provi-
sions being made in the State Plan and
clearance being obtained from the forestry
angle in respect of acquisition of land for the
ash disposal system. The possibility of avail-
ing of external, bilateral assistance for the
proposed project is aiso being explored. -

[ Translation]

Telephone Service in Rural Areas of
Ahmedabad

3859. SHRI NARSINH MAKWANA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the nature of improvements regis-
tered in telephone services in rural areas
after inclusion of the District Rural Area in
Ahmedabad City Telephone in Gujarat;

(b) whether the complaints of telephone
subscribers of rural areas e.g. Viramgaon,
Bawala, Dhunduka and Dholuka have in-
creased and if so, the steps taken to remove
them; and

(c) when the programme of establishing
small telephone exchanges in the district will
be completed and the time by when a tele-
phone exchange will be set up in Begodara
Village?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) Four new
exchanges, two of 50 lines and 2 of 25 lines
have been opened. 8 exchanges have been
expanged increasing the capacity by 1840
lines. In addition rehabilitation of external
plant has been undertaken.

(b) There has been no increase in the
complaints in respect of Viramgaon, Dhun-
dukaand Dholuka. However, there has been
some increase in the complaint in Bawala
due to cable break down during monsoon.
this has been attended on emergency basis.

(c) Four new exchanges are proposed
to be commissioned during 88-89. There is
no proposal to set up exchange at Bagodara
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Village as the demand registered is too
meagyie.

[English}
import of Petroleum Products

3860. SHRI HAROOBHAI MEHTA: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) the ratio of import of petrolaum prod-
ucts to the total unput in India during last
three years;

(b) the steps taken or contemplated to
be taken by Government to reducs the ratio;
and

(c) the ratio of cost of petroleum impon
to the amount realised on total exports of all
commodities from india?

THE MINISTER OF STATE OF THE
MINISTRY OF*PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT) : (a) The
ratio of imports of petroleum products to the
total consumption in the country during the
last three years is given below:-

Year Percentage of import
of petroleum products
to total consumption

1985-86 9.5

1986-87 7.0

1987-88 9.3

(Provisional)

(b) Besides efforts towards demand
management and the measures taken for
conservation of petroleum products, the fol-
lowing steps have been taken to increase

the production of crude oil:

— Intensification of exploration,
which may eventually lead to
enhanced production.

— Use of enhanced oil recovery
techniques.
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— Induction of advanced technol-
ogy.

(c) The ratio of cost of gross pgtroleum
imports to the amount realised or. total ex-
ports of all commodities from India is given
below:-

Year 'Gross POL imports as
% of total exports
1985-86 45.8%
1986-87 21 3%
1987-88 26.0%

(Provisional)

[ Translation)

Commissioning of Electronic Tele-
phone Exchange at Gopalganj Bihar

3861. SHRI KALI PRASAD PANDEY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
commission an electronic telephone ex-
change in Gopalgan) district of Bihar;

(b) if so, the time by which such an
exchange will be commissizned in Gopal-

ganj;‘and

(c) if not, the reasons thetefcr?

THE MINISTER OF S1ATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) . (a) « db). Yes,

Sir. It is planned to be commiLsiurad during

1989-90. |,
(¢) Does not arise.

Trading Cadre Managers in Sales
Offices of KVIC

3862. SHRIMATI VIDYAVATI
CHATURVEDI: Will the Minister of INDUS-
TRY be pleased to state:

(@) whether there are n”: *r1 ung cader
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managers in some of the sales offices ot the
Khadi and Village Industries Commussion;

(b) if so, the names of such offices and
since when there is no trading cadr2 man-
ager, alongwith the details thereof; and

(c) whether Government wiil give any
clear directives to the Khadi and Village
Industries Commission in this regard to
ensure that the sales work is speeded 1p?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRi M. ARUNACHALAMj : (a)to (c).
Managers of non-trading cadre are working
in Khadi Gramodyog Bhavan at New Delhi
and Calcutta since 18.8.1986 and 30 8.1985
respectively, KVIC is being advised to post
Managers of trading cadre to these Bha-
wans.

[English}
import of Films by NFDC

3863. SHRIBIMALKANTIGHOSH  Will
ythe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the films imported by the National
Film Development Corporation (N F.D.C.)
in 1986-87 and 1987-88 and amount patd
(including foreign exchange involved) per
film;

(b) the authority which clears the filnis
for screening; and

(c) the criteria adopted for clearing
these films?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) A statement is
given below. ’

(b) Under tho policy announced on
21 1.1988 by th- Ministry of Information and
Breaaeasting o0 mport of featute films and
video rights, *hernal ote,, ol propcsals for
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import of feature films including those by
NFDC are considered by a Film Import Se-
lection Committee constituted by the Central
Government. Prior to 231.1.1988, the films
imported by NFDC were cleared by an inter-
nal Sub-Committee constituted by the Cor-
poration itself. The authority which clears
films for screening is the Central Board of
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Film Certification under the Depaitment cf
Culture.

(c) The criteria adopted fcr clearing
these films is as per the guidelines 1ssued
under Cinematography Act, 1952, as
amended from time o time. .
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Jelly Fllled Cables Project of Hindustan
Cables Ltd.

3864. SHRI INDRAJIT GUPTA: Willthe
Minister of INDUSTRY be pleased to.state:

(a) whether the Dry Core and Co-axial
cables manufactured at the Hindustan
Cables Lid., Rupnarayanpur, Wast Bengal
are now considered obsolete for telecom-
munication purposes and have to be re-
placed by Jelly filled cables;

(b) if so, whether the Company pre-
pared a project for production of 18 lakhs
Conductor Kilometers (CKM) of Jelly filled
Cables, approval for which is awaited from
Government for more than threa years; and

(c) if so, the reasons for the in-ordinate
delay in clearing the project, which is giving
undue advantage 1o private sector compa-
nies to capture the market?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO) : (a) Yes, Sir, Department
of Telecommunications have decided to
phase out the purchase of Dry Core Cables
in due course of time and go in for jelly Filled
Cables. Co axial Cables are also becoming
obsolete on account of advent of Optical
Fibre Cable Technology.

(b) and (c). The consideration of the
proposal of Hindustan Cables Ltd. (HCL) for
expansion of capacity fo 18 lakh Conductor
Kilo Metres (CKM) for manufacture of Jelly
Filled Cables in its Rupnarainpur unit was
earlier deferred in 1983, pending finalisation
of targets for telecommunication sector for
the Seventh Plan. However, owing to de-
mand as also the resource constraints, no
progress could be made. Meanwhile the
Company has revised the cost estimates of
the project which requires detailed scrutiny
from techno- economic angle.

Opening of Branch Post Offices in
Himachal Pradesh

3885. PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of COMMUNICA-
TIONS be pleased to refer to the reply given
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on 11 Novembaer, 1986 to Unstarred Ques-
tion No. 1041 regarding opening of Branch
Post Offices in Himachal Pradesh and State:

(a) whether the E.D. Branch Post Of-
fices have been opened in ali the 18 places
in Himachal Pradesh for which the proposals
were found justified on the then norms (atthe
end of the Sixth Plan) but which could not be
opened at that time on account of ban;

(b) if so, the dates on which they have
been opened in each case; and

(c) if not, the reasons therefor and the
dates by which they would be opened?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir. Out of
18 proposed villages, post offices have been
opened in two villages.

(b) and (c).
() Bathu (District Unna) — 29.3.1988
(i) Matyal (District Kangra)— 28.3.1988.

These were cases in respect of which
specific commitments had been made ear-
lier. The other proposals are to be re-exam-
ined in the light of the current norms.

Speed Post Facillty in Shimia

3866. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there are any state capitals
including Shimla which have not been pro-
vided with the facility of Speed post as on
date;

(b} if .80, the names thereof and the
reasons for delay in providing this facility to
these States ; and

(c) the Iikely date by which Shimla and
the other left out capitals would be given this
tacility?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) : (a) and (b). A list
of State capitals including Shimla which
have not been provided with the tacility of
Speed Post as on date is given in the Annex-
ure. The prime requisite for introduction of
Speed Post Service is availability of conven-
ient air/train connections. The second requi-
site is adequate business potential. Since
Speed Post Service is an gssured and time
bound service, it is essential that the above
criteria are fulfilled before the introduction of
this Service. In respect of many of the cities,
as listed in the statement below, these two
criteria are not fulfilled entirely. However,
each case is examined periodically to see
whether this service can be introduced in
these cities also.

(c) The possibility of introducing Speed
Post Setvice in Shimla and other State
capitals is constantly kept under review but
due tothe reasons, stated in reply to part (b)
of this question, no firm indication can be
given as to when this Service can be intro-
duced.

STATEMENT
The names of State Capitals which have

not been provided with the facility of
Speed Post as on 23.8.1988.

1. Ranagar
2. Kohima
3. Aizwal

4. Pana), (Goa)
5. Gangtok

6. Shimla

7. Pondicherry.

Collection of Funds Through Small
Savings

3867. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
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TIONS be pleased to state:

(a) whether the employeses of the De-
partment of Posts are also given any re-
wards/incentives for mobilizing the collec-
tion of funds under the small Savings
Scheme;

(b) if so, the nature of awards/incentives
offered for this purpose;

(c)if not, the reasons for not recognizing
the services of postal employees, especially
when the State Government officers like
Deputy Commissioners and Sub-Divisional
(Civil) Officers are rewarded for achieving or
exceeding their targets within their jurisdic-
tion, though the significant contribution is
made by the postal employees, and

{d) if so, the hkely date by which a
decision would be taken to reward the postal
employees for significant contribution for the
success of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO ) : (a) and (b). The
regular employees of the Department of
Posts are not given any rewards/incentives
for mobilizing the collection of funds under
the Small Savings Schemes. However, the
Extra Departmental Sub & Branch Postmas-
ters are given some incentive in the shape of
commissions on certain instruments of the
National Savings Schemes like the Time
Deposit Accounts, National Savings Certifi-

- cates VI and VIl issues, Social Security

Certificates, as also on net accretion above
Rs. 500/~ in the Savings Accounts. Extra
Departmental Branch Postmasters are also
eligible to be appointed as agents under
standardised Agency System and obtain full
commissions on instruments covered under
the system.

(c) and (d). The Department of Posts
Carries out the operations of the various
instruments of the National Saving Schemes
as an agency function on behalf of the Min-
istry of Finance. The Post Office Savings
Banks are engaged in receiving deposits
and maintenance of accounts and with-
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drawal/discharge of invested funds. Admini-
stration of the collected funds is in the hands
of the Ministry of Finance. Promotional and
mobilisational efforts for the National Sav-
ings Schemes are carried out under the
instructions of the Ministry of Finance by the
National Savings Organisation as also the
State Government functionaries like Deputy
Commissioners and other officers. Besides,
agents are appointed under the standar-
dised Agency System and Mahila Pradhan
Kshetriya Bachat Yojna who largely contrib-
ute towards the mobilisation efforts and are
paid commissions on specified schemes
ranging from 1% to 4% of the gross deposits.
The Ministry of Finance/State Governments
fix the targets of collection during a year and
rewards are paid for achieving/exceeding
the targets The Department of Posts is
remunerated for the transactions under all
the instruments on the basis of a formula
prescribed by the Ministry of Finance.

Installation of C-DOT Exchanges

3868. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the supply of Electronic C-
DOT exchanges has commenced as per
schedule and the programme for their instal-
lation has been launched as planned;

(b) if so, the number of units allotted to
Himachal Pradesh Telecom, Circle in the
firstand second quarters of the year 1988-89
and the names of the places where they
have been installed; and

(c) if not, the reasons for delay and
whether it would be ensured that the instal-

lation of C-DOT exchanges as planned for
1988-89 is done?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) There has
been some delay in the supply of electronic
C-DOT exchanges.

(b) Ten units have been allotted to
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Himachal Pradesh in the 1st and 2nd quar-
ters of 1988-89. No exchange has however,
been installed so far.

(c) The reasons for non-installation ate
delay in production and supply of C-DOT
RAX units by M/s. ITl. Installation work will
commence as and when the units are sup-
plied by Mss. ITL.

Construction of Denkuni Coal Complex

3869. SHRI ANIL BASU: Will the Minis-
ter of ENERGY be pleased to state:

(a) whether construction of the Dankuni
Coal Complex hasbeen entrustedto a public
secter undertaking; and

(b) if so, the name of the company and
its performance in regard to construction
work of Dankuni Coal Complex as per
schedule?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF) : (a) and (b). Dankuni Coal
Complex of Coal India Limited was sanc-
tioned by the Government of India in 1980.
Heavy Engineering Corporation, Ranchi
was appointed as the turnkey contractor for
execution of the project. The project wark
was awarded to HEC in 1981 and was
scheduled for completion in September,
1984. The completion of the project has
been delayed and as per revised schedule
the project is likely to be completed oy 31st
December, 1988.

Replacement and Expansion of Tele-
-phone Exchanges In Goa

3870. SHRI SHANTARAM NAIK: Wil
the Minister of COMMUNICATIONS be

pleased to state:

(a) the progress made so far with re-
spect to each of the telephone exchanges in
Goa proposed to be replaced and/or ex-
panded;

(b) the progress, made during the last
two months; and
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(¢) the details therefor? MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) to (c). A state-
THE MINISTER OF STATE IN THE  ment is given below.
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Expansion of A.L.R. Panaiji

3871. SHRI SHANTARAM NAIK : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the upgradation, improvements,
expansion etc. proposed to be made in All
India Radio, Panaji; and

(b) the details of progress made and
expenditure involved with respect to each of
-the items?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) and (b). The
approved Seventh Plan Schemes for All
India Radio Panaji include

i) Upgradation of existing 10 KW
MW Transmitter to 100 KW MW
power for an estimated cost of
Rs. 256.56 lakhs. Building
works at the site are in progress.
Transmitter equipment has been
ordered on Bharat Electronics
Limited in March, 1986 and is
expected to be delivered by the
end of 1988. The projectis envis-
aged to be commissioned by
June, 1989,

(i) Provision of permanent type
(R) Studies at Panaji.for an
estimated cost of Rs. 217.00
lakhs Layout Plan has been fi-
nalised. Preliminary estimate
are under preparation.

(iii) Provision of 2 x250 KW SW
Transmitters for commercial
service to Gulf Countries for an
estimated cost of Rs. 2149
lakhs. The contract for purchase
of transmitting equipment has
been signed on 3.5. 88 and the
equipment is expected to be
delivered by September, 1989.

Tolecast of R.K. Films

-BAT2. SHRI SHANTARAM MNAIK - Will
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the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Doordarshan propose to
telecast any of the R.K.Films in near future;
and -

(b) if so, the namas of those films and
when the same will be telecast?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRIH.K.L.BHAGAT) :(a) and (b). As and
when any offer of films of late Shri Raj
Kapoor is received by Doordarshan, it will be
considered fortelecast as per the prescribed
procedure. At present, there is a proposal to
telecast R.K. Films Aag in the late night
chunk in the near future.

Setting up Public Call Offices

3873. SHR! JAGANNATH PATNAIK :
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of Public Call Offices
proposed to be opened in different districts
of Orissa, particularly in Kalahandi district;
and

(b) the progress made so far in imple-
menting the above proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) 100 Long
Distance Public Telephones (LDPTs) are

proposed to be opened in 1988-89 in differ-
ent district of Qrissa, out of vhich 5 are

proposed in Kalahandi District.
(b) One LDPT has been opened in

Orissa Gircle and none in Kalahandi District
as on 31.7.1988, '

Telephone Service In Calcutta
3874. SHRIATISH CHANDRA SINHA:
Will the Minister of COMMUNICATIONS be
pleased to state:

{a) whether a larae number of tole-
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phones connected with the 47/48 ex-
changes of Calcutta Telephones have been
out of order since long;

(b) whether the complaints are gener-
ally not attended to within the reasonable
period of time;

(c) whether quite a large number of
applications for rebate are also pending
against these exchange authorities; and

(d) if so, the details thereot and the
steps being taken to restore the dead tele-
phones and to sanction the rebate for non-
working of telephones quickly?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) Yes,Sir. The
faultrate is higherthan usual due to the faults
in cables and restoration also takes longer
time.

(b)No, Sir. Generally faults are attend to
within a few days. However, if difficult cable
faults in water logged areas are involved, it
takes a few weeks some times.

(c) About 300 such cases are pending
as on date

(d) Extra staff have been deployed to
clear the rebate cases expeditiously .

To attend to cable break-downs special
parties have been formed and utilised.
However, delays in location and rectification
of complicated faults is inevitable.

Guidelines on Forelgn Collaboration

3875. SHRIS.B. SIDNAL:
SHRI LAKSHMAN MALLICK:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are contem-
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plating to bring out major changes in existing
guidelines on foreign collaboration for
speedy foreign investment; and

(b) if so, the details thersof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT !N THE MINISTRY OF INDUS-
TRY (SHRI. M. ARUNACHALAM) : (a) and
(b). The basic frame-work of our foreign
collaboration policy has a substantial degree
of flexibility and it is the intention of the
Government to promote more direct invest-
ment within this broad framework.

Employees in Central Public Sector
Industrles in Kerala

3876. SHRI SURESH KURUP: Will the
Minister of INDUSTRY be pleased 1o state:

(a) the names of the Central Public
sector industries in Kerala at present;

(b) the number of employees in each of
these industnes; and

(¢) the number of Scheduled Caste/
Scheduled Tribe employees working in each
of these industries?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ ) : (a) to (c). Information
relating to the total number of employees
and representation of Scheduled Castes
and Scheduled Tribes amongst them is col-
lected by the Bureau of Public Enterprises,
on an annual basic, undertakingwise, and
not State-wise. There are , at present, five
Central Public sector undertakings having
their registered office in Keralar The total
number of employees and the number of
Scheduled Caste and Scheduled Tribe
employees amongst them in respect of each
of the five undertakings, as on 1.1.1988, is
given below:-
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Name of the Undertaking Total No.of  No. of Scheduled  No. of Scheduled

Employees. Caste employees  Tribe employees
(out of Col.2) (out of Col.2)

Fertilizers & Chemicals 8215 779 148

(T) Limited :

Cochin Refineries Limited 1034 107 30

Cochin Shipyard Limited 2671 303 44

Hindustan Newsprint Limited 1707 109 6

Hindustan Latex Limited 1533 318 41

Increasing Frequency ‘Chitramala’
Programme

3877. SHRI SURESH KURUP:
SHRI K. MOHANDAS:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether there is any proposal to
increase the frequency of ‘Chitramala’ Pro-
gramme;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) No, Sir.

(b) Does not arise.

{c) Due to availability of limited trans-
mission time, it is not feasible to increase the
frequency of Chitramala programme, at
present.

Production Capacity of Talcher Thermal
Power Plant

3878. SHRI AMARSINH RATHAWA:

Will the Minister of ENERGY be pleased to
state:

(a) the production capacity of Talcher
Thermal Power Plant and the actual power
production;

(b) whether the power production in
Talcher Power Plant is less than the produc-
tion capacity; and

(c) the steps being taken to improve the
power production in the plant?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl)
: (@) The generating capacity of Talcher
Thermal Power Station of Orissa State
Electricity Board is 470 MW and the actual
generation during April-July, 1988 was 442
Million Un'its.

(b) The plant load factor of Talcher TPS
during April-July, 1988 was 32.1% against a
target of 38.4%

(c) With a view to improve the genera-
tion from Talcher thermal power station, a
renovation & modernisation programme is
being implemented at an estimated cost of
Rs. 3615.50 lakhs.

Opening of New Post Offices in Andhra
Pradesh

3879. SHRI C. SAMBHU: Will the Min-
ister of COMMUNICATIONS be pleased to
state:
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(a) the number of Head Post Offices,
Sub Post Offices and Branch Post Offices in
Andhra Pradesh;

(b) whether there si any proposal to

open new post offices in Andhra Pradesh;

and
(c) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) The informa-
tion is as follows:

‘Head Post Offices = — 106 |
Sub Post Offices — 2,477
Branch Post Offices — 13,543
Total 16,126

(b) and (c). Yes, Sir. it is proposed to
open 155 new post offices in Andhra
Pradesh Under Annual Plan 1988-89.

Energisation of Pump Sets in Andhra
Pradesh

3880. SHRI C. SAMBU: Will the Minis-
ter of ENERGY be pleased to state:

(a)the number of agricultural pump sets
energised by the Rural Electrification Corpo-
ration in Andhra Pradesh till 30 June, 1988,

(b) the number of pump sets to be
energised in the remaining period of the
Seventh Five Year Plan in Andhra Pradesh;
and

(c) the details thereot?

THE MINISTER OF. STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI)
. (a) 5,55,593 (provisional) agricultural
pumpssts were energised under REC pro-
gramme in Andhra Pradesh till June
30,1988.

.
i3

(b) and (c). The Planning Commission
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has fixed a target of energisation of 92,500
pump sets during 1988-89 in the State under
Rural Electrification Programme 2,500
pumpsets are to be energised under the
State Plan, 4000 under REC (Normal
Schemes and 86,000 under Special Proj-
ects Agriculture (SPA) Scheme.

LP Transmitters instalied In A_P.

3881. SHRI C. SAMBU: Will the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) pe number of low power transmit-
ters installed in Andhra Pradesh till 30 June,
1988; and

(b) the number of low power transmit-
ters to be installed in the remaining period of
the Seventh Plan in Andhra Pradesh?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT) : (a) and (b).
Whereas fourteen (14) low power TV trans-
mitters were operating in Andhra Pradesh as
on 30th June, 1988, four more transmitters
are envisaged to be set up in the State in the
remaining part of Seventh Plan.

industries in Andhra Pradesh

3882. SHRI C. SAMBU: Will the Minis-
ter of INDUSTRY be pleased to state:

' (a) the number of large, medium and
small scale industries in Andhra Pradesh till
30 June,1988;

(b) the number of cases for issue of
industrial licences pending with the Director-

_ate General of Technical Development ;

(c) the total investment and creation of
employment in all typas of industries; and

'{d)the future pian for industrial develop-
ment in Andhra Pradesh? -
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRiIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) The
table below indicates the number of indus-
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trial icences, D.G.T.D. registrations and SIA
registrations for de-licensed industries
granted during the years 1985, 1986, 1987
and 1988 (upto June’88) for Andhra
Pradesh:

1985 1986 1987 1988(upto
June’88)
Industrial Licences 70 40 38 11
D.G.T.D. Registrations 178 79 114 83
SIA Registrations
pertaining to delicensed Industries. 86 170 97 44

Smal! scale industrial undertakings are
exempted from obtaining industrial licences
and have only to get themselves registered
with the Directorate of Industries in the
State-Government concerned. The number
of small scale units registered with the Direc-
torate of Industries, Government of Andhra
Pradesh. during the last three years is indi-
cated below:-

Year No.of units registered
1985 5568
1986 4607
1987 5419

(b) As on 16.8.88, 83 Industrial Licence
applications received for setting up of indus-
tries in Andhra Pradesh are at various
stages of processing in the Secretariat for
Industrial Approvals. As regards DGTD
registration, 11 proposals for locations in
Andhra Pradesh are under process in
D.G.T.D.

(c) Information relating to actual invest-
ment made and employment created in the
industries already set up is not maintained
centrally in the Ministry of Industry.

(d) Formulation of futurc plans for in-
dustn’a\l development in a State is the re-

sponsibility of the State Government con-
cerned.

Coal Reserves

3883. SHRI PIYUS TIRAKY : Will the
Minister of ENERGY be pleased to state:

(a)the coal reserves of Indiain compari-
son to other coal producing countries;

(b) the annual production of coal in the
country for the last three years in compari-
son to the annual production of other coun-
{ries, year-wise;

(¢) the action being taken to increase
annual production of coal in the country; and

{d) the details of the major hurdles for
the increase?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K.JAFFAR
SHARIEF) : (a) The total coal resources of
India as on 1.1.1988 are 1,70,460 million
tonnes which is about 1% of the world coal
resources.

(b) The annual coal production figures
of India and those of other leading countries
of the world calender year-wise are as fol-
lows:-
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SlL.No. Country 1987 1986 1985

No. (Figures in million tonnes)
1. China 925.0 890.0 850.0
2. U.S.A. 831.6 807.5 B05.7
3. U.S.S.R. 758.4 751.0 726.0
4. Poland 193.0 192.0 191.6
5. South Africa 176.5 176.7 17341
6. India 187.4 170.4 1452
7. Australia 152.1 146.2 136.0
8. Czechoslovakia Not available 124.7 126.2
9. West Germany 191.2 114.4 120.7

10. U.K. 104.4 108.1 94.1

(c) The annual coal production is being
increased through opening new mines,
expanding other mines and through im-
provement in productivity.

(d) Land acquisition has been the main
problem in the development of new mines.’

Regilstration of news Papers/Periodicals
Published in Various districts of West
Bengal

3884. SHRI PIYUS TIRAKY: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of Registered newspa-
pers and periodicals being published from
Jalpaiguri, Cooch Behar and Darjeeling dis-
tricts of West Bengal, language-wise;

(b) the details of newsprint quota allot-
ted to these publications;

(c) the details of the number of publica-
tions registered with the DAVP for Govern-
ment advertisements in West Bengal,

(d) whether a large number of applica-
tions for registeration of the periodicals of
West Bengal are still pending for Govern-
ment advertisements;

(e) if so, the reasons thereof; and

(fy if not, the number of registration
made during the last two years?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L.BHAGAT): (a) and (b). A State-
ment is given below.

(c) There are 302 publications from
West Bengal borne on the Media list of
D.AV.P. for the release of Government
advertisements.

(d) and (e). Only 16 cases are pending
and they are at various stages of processing.

(f) The number . of puolications from
West Bengal, borne on the list of D.A.V.P.
during the years 1986-87 and 1987-88 were
348 and 356 respectively.



247 Written Answers

AUGUST 23, 1988

. Whritten Answers 248

STATEMENT

(a) Statement showing language-wise number of registereii newspapers and periodicals
published from Jalpaiguri, Cooch Behar and Darjeeling districts of West Bengal, as per

information available:-

Cooch Behar Jalpaiguri Darjeeling
English " 1 —_ 3
Hindi —_ 1 4
Bengali 25 28 18
Bilingual 1 1 4
Other languages — 3 37
Total 27 33 66 N

‘ (b) Statement showing newspapers published from Darjeeling District which applied for
and were allocated newsprint during the year 1987-88:-

S. No. Name of Publication Quantity allocated
(M. Tonnes)

1. Janpath Samachar, 266.29
Hindi daily, Siliguri,
distt. Darjeeling.

2. Himachuli
Nepali daily, Siliguri,
Distt. Darjeeling 276.93

Expansion of HM.T. Ltd., Kaimaserry

3885.SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of INDUS-
TRY be pleased to state:

(a) whether there is any scheme for the
expansion/modernisation of the H.M.T. Ltd.,
Kalmaserry, Kerala;

(b) if so, the details thereof and the
allocationmade for the scheme during 1988-
89; and

(c) the details of profit earned/loss in-
curred by the unit during 1985-86, 1986-87

and 1987-887

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQO) : (a) Modernisation and
replacament of machinery and plant in the
HMT unit at Kalamassery is being carried out
on a continual basis from year to year com-
mensurate with the needs and the marketing
environment for its product range. However,
no expansion schemes are proposed there
during the 7th Plan.

(b) During the year 1988-89, an amount
of Rs. 182 lakhs has been allocated to the

Kalamassery unit for renewals and replace-
ment.
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(c) The profits earned by the HMT unit at
Kalamassery during the last three years are
as follows:-

(Rs. lakhs)
1985-86 32
1986-87 18
1987-88 26

(provisional subject
to Govt. Audit)

Profit/Loss by Hindustan Newsprint
Ltd., Kerala

3886. SHR!I MULLAPPALLY RAMA-
CHANDRAN: Will the Mirister of INDUS-
TRY be pleased to state:

(a) whether the Hindustan Newsprint
Ltd., Vellur, Kerala is running in profit;

(b) if so, the detailsthereof and if not, the
reasons for the loss;

(c) whether any report has been re-
ceived by his Ministry regarding the misman-
agement/corrupt practices in the above in-
dustry; and

(d) if so, the details thereot and the
steps taken by Government in this regard”

THE MINISTER OF INDUSTRY (SHI3I
J. VENGAL RAO ) : (a) and (b). The Hindus-
tan Newsprint Limited has been generating
cash profit but not net proft, after providing
for depreciation, on account of uneconomic
price of newsprint insufficient to cover the
increase in the cost of various inputs.

(c) and(d). Government have received
reports regarding irregularities in the supply
of chemical viz. paper podirc and in the
execution of forest contracts. While the ac-
tion under Hindustan Paper Corporation
(Conduct, Discipline & Appeal) Rules was
taken in the case of paper podric against the
then chief executive of Hindustan Newsprint
Ltd. Who was subsequently appointed as
Managing Director, Mandya National Paper
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- Mills and whose services were later termi-

nated, some of the allegations regarding
forest contracts are being looked into by the
local CBI.

Mechanization of Coir Industry

3887. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have any pro-
posal to promote mechanisation of the coir
industry in Kerala;

(b) if so, the details of the proposals;

(c) whether Kerala Government has
objected to the machanisation of the coir
industry; and

(d) if so, what are the reasons put fortn
by them for their objections?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHAL AM) : (a) to (d).
The Coir Board, Cochin, has proposedto the
Government of Kerala to formulate a suit--
able scheme for modernisation and for intro-
ducing productivity aids by the COIRFED.
The reaction of the Government of Kerala is
yet to be known.

Units of Indian Telephone industries

3888. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) how many units of the Indian Tele-
phone Industries (L.T.l.) are functioning in
the country;

(b) the details of their location;
(c) whether any more units of L.T.l. are
proposed to be cpened, if so, the details

thereof; and

{d) the number of workers employed by
LT.I. Palghat?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO) : (a) and (b). Six
units of Indian Telephone Industries are
functioning in the country at: -

1. Bangalore, Karnataka;
2. Naini, U.P.
3. Rae Bareli, U.P.
4. Mankapur, U.P.
5. Srinagar,J & K
6. Paighat, Kerala.
(c) No, Sir.

{(d) 818 personnel are working in 1.T.]
Palghat as on 30.6.1988.

Reconstitution of Company Law Board

3889. DK. B.L. SHAILESH: Will the
Minister of INDUSTRY be pieased to state:

(a) whether there has been an inordi-
nate delay in the reconstitution of the Com-
pany Law Board resulting in an alarming rise
in the number of companies failing 1o repay
deposits, particularly by the small ones, and
other complaints of the violations of the
Companies Act;

(b) if so, the reasons therefor; and

(c) # it has been reconstituted, the
details of its composition?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
While rules for recruitment of Members are
being framed and other formalities required
to be completed before the Company Law
Board can be reconstituted under Section
10E of the Companies Act 1956, as
amended by the Companies (Amendment)
Act 1988, are being processed, the Govern-
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ment has no information that in the absence
of the re-constitution of Company Law Board
there has been an alarming rise in the
number of companies failing to repay depos-
its and other complaints of violation of the
provisions of the Companies Act.

Propagation of Energy Conservation
Message on A.LLR. and T.V.

3891. CHAUDHARY RAM PARKASH:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a panel has been set up in
Doordarshan and All India Radio for the
propagation of energy conservation mes-
sage and inviting companies to participate
and contribute in this effort; and

(b) if s0, the details thereot?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) and (b). No Sir.
No panel has been set up either in Doord-
arshan or in All India Radio for the propaga-
tion of energy conservation message. How-
ever, both the medias have taken energy
conservation as an important campaign
theme in their broadcasts/telecasts. Special
emphasis is laid on success stories and the
theme is being carried in education, children
programmes also.

On Doordarshan an informal group
called "Lok Seva Sanchar Parishad” has
taken upon itself to promote the idea of
voluntary efforts towards propagating some
essential public service messages, includ-
ing that on energy conservation by inviting
contributions from Public Sector Undertak-
ings and Advertising Agencies.

Separate Energy Conservation Forums
3892. CHAUDHARY RAM PARKASH:
Will the Minister of ENERGY be pleased to

state:

(a) whether Government propose to
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create a separate Energy Conservation
Forum to make all power consuming sectors
aware of the energy conservation concept
and offer assistance and guidance; and

(b) if so, the main features of the pro-
posal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) No such decision has so far been taken
by the Government.

(b) Does not arise.

Letter of intent for Caprolactum Project
at Rourkela in Orissa

3893. SHRICHINTAMANI JENA: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Orissa Government had
applied to Union Government for grant of a
letter of intent to set up a new project at
Rourkela in Sundargarh district to produce
50,000 TPA of Caprolactum;

(b) if so, the details thereof and when
the State Government had applied for the
grant of letter of intent;

{c) the reasons for the delay; and

(d) the steps being taken by Union
Government to clear it an early date?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAOQ): (a) to (d). M/s. Industrial
Promotion and Investment Corporation of
Orissa Limited (M/s. IPICOL) a State —
owned undertaking of Government of Orissa
have submitted an application on 25.8.87 for
licence for setting up a Caprolactum project
at Tehsil Panposh, Rourkela, district Sun-
dargarh in Orissa. Details of such applica-
tion are not disclosed until a decision
thereon has been taken. Decisions on such
application are taken on techno-economic
considerations.
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Setting up of industries in Orissa

3894. SHRI CHINTAMANI JENA: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether Orissa is one of the indus-
trially backward States in the country;

(b) whether Government of Orissa
have sent proposals for the issue of letters of
intent for setting up of industries in various
parts of Orissa; and

(c) if so, the number of cases in which
letters of intent have been issued and the
steps taken by Government to clear the
remaining pending cases?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) and (c). During the penod January
1985 to July 1988, 68 Industrial Licence
applications were received from the various
State Government Undertakings of Orissa
for setting up industries in the State. Of
these, 23 applications have been approved
and necessary letters of intent issued to the
undertakings concerned. It is the constant
endeavour of the Government to dispose of
the applications as expeditiously as pos-
sible.

Posting of A.L.R. Staff Correspondents
in Orissa

3895. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) the number of news-items covered
during the period from 1 July, 1987 to 30
June, 1988 in the regional news bulletin
(Oriya) broadcast on All India Radio stations
in Orissa and how many of them were trom
the news agencies and how many from the
AlR's staff correspondents, respectively;
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{b) the number of AIR staff correspon-
dents in position in Orissa and the number of
news-items given by thom (correspondent-
wise) during this period;

(c) whether any evaluation of their work
is being done and if so, the details thereof;
and

(d) whether there is any proposal to
increase the number of AR staff correspon-
dents in Orissa for better news reporting and
if so, the places where they would be posted
and when?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI HK.L. BHAGAT): (a) During this
period, a total number of 5976 news-items
were covered in the regional news bulletins
in Oriya from All India Radio, Cuttack. No
other radio station in Onssa broadcasts
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news. Out of these news-items, 598 were
from the news Agency, 3207 from All India
Radio Cormrespondents and 2171 from other
sources.

{b) There are 2 regular correspondents
and 12 part-time correspondents of All India
Radio in Orissa. The number of news items
filed by each of these correspondents are
given in the Statement below.

(c) The evaluation of work of All India
Radio correspondents is done from time to
time. Whenever it is found that a particular
correspondent has failed to file the number
of items expected of him, he is immediately
asked to put in more efforts and come to the
expected standard.

(d) All India Radio’s long term objective
is to have one correspondent in every dis-
trict, depending upon availability of funds.

STATEMENT
Regular correspondents No. of items filed from 1.7.87 to
30.6.88
1 2
Station
Bhubaneswar 817
Sambalpur 158
Part-time Correspondents
Balasore 136
Dhenkanal 71
Jeypore 111
Cuttack 839
Bolangir 107
Berhampur 83
Bhawanipatna 105
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1 2
Phulbani 26
Keonijhar 80
Baripada 328
Puri 178
Rourkela 168

DRIP Irrigation

3896. SHRIS.M. GURADDI: Will the
Minister of INDUSTRY be pleased to state:

(a) whether the drip irrigation helps in
saving water and increasing yield of high
value low volume crops such as fruits, flow-
ers and vegetables;

(b) i so, the number of Plasticulture
Development Centres set up in the country
so far; and

(c) to what extent the National Commis-
sion on the use of Plastics in Agriculture and
Plastic Development Centres have helpedin
encouraging drip irrigation system?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) Yes, Sir.

" (b) Sofar 18 Plasticulture Development
Centres (PDCs) have been set up, out of
which 9 PDCs are working on drip irrigation.

(c) Besides taking up R & D activities
through PDCs, the National Committee on
the Use of Plastics in Agriculture has initi-
ated anumber of activities to encourage drip
irrigation such as:—

(i) Formulation and introduction of
pilot scheme for drip irrigation in
six States like Karnataka,
Gujarat, Tamil Nadu, Rajasthan,
Uttar Pradesh and Bihar.

(i) Assisting in formulation of ISI

standards for drip irrigation
components.

(i) Most of the commercial banks
have agreed to extend loans to
farmers for installing drip irriga-
tion, under NABARD refinancing
scheme.

Memorandum by Consumer Assocla-
tions to MRTP Commission

3897. SHRI C. JANGA REDDY: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether some consumer Associa-
tions have sent a Memorandum 1o the
Monopolies and Restrictive Trade Practices
Commission seeking changes in MRTP
regulations to make the procedure of enquir-
ies conducive to giving a full hearing to
consumers and their associations; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). The MRTP Commission has received a
memorandum from a consumers’ associa-
tion seeking changes in and simplification of
the MRTP Commission Reguiations, 1974.
Some of the main paints made in the memo-
randum are locus-standi of the consumer/
consumers’ association as the complainant,
rights of the complainant and his greater role
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in engquiry proceedings, multiplicty of pro-
ceedings, need for summary procedure for
small claims, rigid application of CPC
Rules, widening of the definition of ‘au
thorised representatiVe’, need for regulat-
ing adjournments etc.

The memorandum is under considera-
tion of the Commission.

[Translation)

Provision for jobs to dependents of
dead or retired labourers of coal mines

3898. SHRI YOGESHWAR PRASAD
YOGESH. Willthe Minister of ENERGY bae
pleased to state

(a) whether there was a provision for
giving jobs to the dependents of those
labourers working in the coal mines who
died or retired after the nationalisation

(b) since when this provision has been
diccontinued and the reasons therefor,

(c)' whether Goverrment propose to
include this subject in the conciliation talks
on new pay scales and otherfaciities for the
coal labourers to be appointed in future?

THE MINISTER OF STATE IN THE
DLPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K JAFFAR
SHARIEF) (a) tm {2) K h s been the prac-
tice nthe coalindustry to give employment,
an compassionate grounds toone depend
ent of 3 worker who dies oris permanently
disabled while in service NCWA-II and II!
aiso contain formal provisions to this effect
in NCWA-III effective frem 1.1 83, an add-
tonal provision was incorpotated for em-
ployment to a dependent of each retiting
empioyee However, this provision was
foundto be violative of the Constitution and,
hence, could not be implemented For the
same reason, the question of consideting
nclusion of such a provision in any futu, <
wn0e agreement does not arise
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Coal mine workers suffering from
Silicosls disease

3899 SHR! YOGESHWAR PRASAD
YOGESH: Will the Minister of ENERGY be
pleased to state:

(a) whether coal mine workers gener-
ally suffer from silicosis disease due to na-
ture of their job; and

(b) the percentage of incidence of this
disease among the workers and the protec-
tive measures taken by Government in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF). (a) No, Srr.

(b) The percentage of incidence of this
disease among the coai miners is very insig-
nificant. The coal compantes have adequate
developed medical infrastructure ‘through-
out their coal mines to safeguard the health
of their workers

Khadia Coal Project

3900 SHRIMADANPANDEY Willthe
Minister of ENERGY be pleased to state

(a) whether a large number of person«
are likely to be displaced due to the implem-
entation of the Khadia Coal Project of the
Northern Coalfislds Ltd ,

(b) f so, whether Government have
taken ay steps for the resettiement of the
displaced persons so far,

(c) f so, the details thereof and If not,
the reasons therefor. and

(d) whether Government prooose to
provide jobs etc to the families of the dis-
placed persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN 1HE MINIS-
TRY OF ENLRGY (SHRI C K. JAFFAR
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SHARIEF): (a) to (c). About 1500 families

are likely to be displaced due to implementa-

tion of the Khadia Coal Project of the North-
ern Coalfields Limited. The coal company
has already earmarked 1545 plots in village
Gharsari Chandwar for rehabilitation of the
villagers. In additionto the home-stead sites,
the company has also developed infrastruc-
tures, like, roads, school building, Pan-
chayat Bhawan, electric lines, water supply
etc. in the rehabilitation village.

(d) As apolicy, it is not possible for the
coal companies to provide job to each and
every land loser. A small percentage of them
doss get employment, depending upon the
vacancies created in new projects; but jobs
can not be guaranteed to all. However, the
coal companies do give preference in em-
ployment to land oustees subject to their
requirement.

[English]
Diesel Car

SHRIMATI BASAVARAJES-
WAR!:

SHRI S.B. SIDNAL:

SHRI S.M. GURADD!I:

3901.

Will the Minister of INDUSTRY be
pleased 1o state:

(a) whether itis a fact that a diesel car
will be on the road in early 1989;

(b) if so, the total cost of diesel car;

(c) the number of such cars likely to be
manutfactured per annum; and

(d) to what extent it will save the money
as compared to petrol cars?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) M’s
Hindustan Motors are already manutactur-
ing a diesel car. M/s. Premier Automobiles
Lid., have stated that they propose to intro-
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duce a diesel version of passenger car in
1989.

(b) M/s. Premier Automobiles Ltd. have
not yet worked out the cost of their diesel car.

(c) M/s. Premier Automobiles Ltd. pro-
pose to manufacture 3,600 nos. of such cars
during the first year of commercial produc-
tion.

(d) As the cost of the proposed diesel
car has not yet been worked out, such a
comparison.is not possible at this stage.

Unclaimed Dividends

3902. SHRI S.B. SIDNAL:
SHRI G.S. BASAVARAJU:
SHR!I SWAMI PRASAD
SINGH:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Indian Chamber of
Commerce and Industry (ICCI) has sug-
gested that each shareholder should, be
required to nominate a person to whom the
shares and income accruing from them
should be developed;

(b) it so, whether this would help miti-
gate the accumulation of unclaimed divi-
dends;

(c) Government’s reaction thereon; and

(d) the total unpaid and unclaimed
dividends during 1987-88 and how these
unpaid unclaimed dividends are being dis-
pesed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM ARUNACHALAM): (a) to (c).
Such a suggestion has been made by the
Federation of Indian Chambers of Com-
merce and Industry to the Ministry of Person-
nel, Public Grievances & Pension, (Depart-
ment of Administrative Reforms and Public
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Grievances), which has undertaken a study
on simplification of procedures relating to
payment of unpaid/unclaimed dividend to
the share-holders of companies. The study
report is awaited.

"(d) The time and effort invoived in
collecting the information will not be com-
mensurate with the results likely to be
achieved.

[ Translation)
Issue of Industrial Licences

3903. SHRI RAM BHAGAT PASWAN:
Willthe Minister of INDUSTRY be pleased to
state:

(a) the number of industrial licences
issued to large industries during the last
three years alomgwith the details of such
industrial houses; and

(b) the details of the items to be manu-
factured for which industrial licences have
beenissued and places where the industries
are to be set up?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
number of industrial licences issued during
the last three years to various undertakings
registered underthe MRTP Act are indicated
in the table below:

Year No. of industrial
licences granted
to MRTP Companies
1 2
1985 106
1986 124
1987 105

(b) Statements | & Il indicating the
Scheduled Industry-wise and State-wise
break-up of industrial licences granted dur-
ingtheyears 1985 to 1987 to MRTP Ccmpa-
nies are given below.

STATEMENT-l

Scheduled Industry-wise break-up of number of Industrial licences issued during the years
1985, 1986 and 1987 to MRTP Undertakings

Scheduled Industry 1985 1986 1987
1 2 . 3 4
1. Metallurgical industries 4 5 5
2. Boilers & Steam Generating 1 —_ —
Plants
3. Prime Movers (other than — 2 -
electrical equipments)
4. Electrical Equipments 19 19 20
§. Telecommunications 1 7 4
6. Transportation 12 9 3
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& 2 3 4
7. Industrial Machinery 6 8
8. Machine Tools 1 3 \ 5
9.  Earth Moving Machinery 1 1 —_
10. Misc. Mech. & Engg. Industries 1 2 1
11. Commercial Office & household 7 2 1
equipments
12.  Medical & Surgical Appliances — 1 1
13.  Industrial instruments 1 1 2
14.  Scientific Instruments — — 1
15.  Fertilizers 2 1 1
16. Chemicals (other than 21 27 25
fertilizer)
17.  Photographic Raw Film & — 1 -
Paper
18. Dye-Stutf 1 1 —
19. Drugs & Pharmaceuticals 6 14 13
20. Textiles (including those dyed, 6 9 3
Printed or otherwise processed)
21.  Paper & Pulp (including paper 1 1 -
products)
22. Sugar 1 — —_
23. Fermentation Industries — — 2
24. Food Processing Inds. 4 1 —_
25. Vegetable Oils & Vanaspati - — 1
26. Soaps, Cosmetics & Toilet preprationst - —_—
27. Rubber Goods 2 3 2
28. Leather, Leather Goods & 1 1 —_

Pickers
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1 2 3 4
29. Glue & Gelatin 1 — —
30. Glass 1 2 —
31. Ceramics 1 — 3
32. Cement & Gy\psum Products 5 5 4
33. Timber Products 1 : —_ —_
34. Misc. Industries 1 — —_
Total 106 124 108
STATEMENT-II
State wise break-up of number of industrial licences issued during 1985, 1986 and 1987 to
MRTP Undertakings
State/Union Territory ’ | 1985 1986 1987
1 2 3 4
1. Andhra Pradesh 5 — 3
2. Andaman & Nicobar Islands 1 — —
3. Bihar * 1 2 2
4. Delhi 2 — 2
5. Goa 3 2 7
6. Gujarat 17 27 17
7. Haryana 5 6 4
8. Jammu & Kashmir — — 1
9. Karnataka 4 5 7
10.  Kerala 2 — —
1. Madhya Pradesh 10 7 4
12.  Maharashtra 28 37 29

13. Ornssa — 1 —_—
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1 ‘ 2 3 4
14.  Punjab 2 9 -—
15. Rajasthan 1 6 5
16.  Tamil Nadu 9 9 9
17.  Uttar Pradesh 10 7 8
18. West Bengal 6 3 7
19.  More than one State — 2 -—
Total » 106 124 105
[English] with proven ability and good record in the

Scheduled Castes/Scheduled Tribes
Members on Board of Directors of
Public Sector Undertakings

3904 SHRI A.J.V.B. MAHESHWARA
RAO- Wil the Minister of INDUSTRY be
pleased to state

{a) the number of Scheduled Caste/
Scheduled Tribe members on the board of
directors of public sector undertakings:

{b) the reasons for non-inclusion, if any,
of Scheduled Caste/Scheduled Tribe mem-
bers ontheboard of directors of public sector
undertakings: and

(c) the ciiteria for appointing a membet
on the board of diectors of these undertak-
Ings”?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQO) (a) Infarmation is being
collected and wiil be laid on the Tabhle of the
House to the extent available

(b) and (c) There 1s no formal reserva-
tion for Scheduled Castes and Scheduled
Tribes in appointment to Board level posts in
public sector undertakings. The policy of the
Government with regard to constitution of
the Board of Directors of public sector under-
takings 13 to select, as Direclors, persons

field of industry, commerce, administration,
finance, etc. The policy is based on the
imperative need to make the Board of Direc-
tors of Public Enterprises professionally and
managerially competent. It is feit that it may
not be necessary to afford representation of
Scheduled Castes and Scheduled Tribes at
Board level with a view to promoting the
interests of Scheduled Castes and Sched-
uled Tribes. Already, there are certain high-
powered bodies operating at macro-level
who are in a better position to protect the
interests of Scheduled Castes and Sched-
uled Tribes more effectively than the Board
of Directors alone. Moreover, within the
framework of the aforesaid policy, the Gov-
ernment can always consider claims of suit-
able persons belonging to Scheduled
Castes/Tribes who are otherwise competent
and have the necessary background/record
in industry, commerce, administration, fi-
nance, etc.

Shortage of Morio Ethylene Glycol

3905. SHRIG.S. BASAVARAJU: Will
tne Minister of INDUSTRY be pleased to

state:

(a) whether a world wide shortage of
mono ethylene glycol has affected the poly-
ester industry in the country; and

(b) f so, the main reasons for the
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shortage and the steps being taken in this
regard?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAOQO): (a) Yes, Sir. &t has in-
creased the input cost of polyester industry,
as at present around 80%.of MEG require-
ment is met through imports and its world-
wide shortage has led to steep increase in
the international prices of this product.

(b) The tight availability situation of
MEG in the international market has arisen
because of overall shortage of ethylene,
further aggravated due to accidents to some
ethylene plants abroad.

~ To reduce the impact of increase in
international prices, import duty on MEG
was brought down in May 1988.

By way of long term solution to the
problems, additional capacities for the
manufacture of MEG are being established
in the country. In Maharashtra Gas Cracker
Complex under implementatior')‘ by IPCL,
which is slated for mechanical compietion in
1989, 50,000 tonnes per annum MEG willbe
produced. Another unit in the private sector
is expected to be commissioned this year.

[ Translation)

Dual Pricing Policy for Cement

3906. SHR! BALWANT SINGH RA-
MOOWALIA:
SHRI TEJA SINGH DARD!:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have decided
to put an end to the dual pricing policy for
cement;

(b) if so, the reasons therefor;
(c) whether Government have taken

care to safeguard the interests of the con-
sumers while taking this decision;
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(d) if so, whether Government have
made any efiective arrangements to ensure
that prices of cement do not increase in the
market; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
“OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (e).
The Government have been progressively
reducing the price and distribution controls
on the cement industry, in recent years.
However, no decision has been taken to
decontrol cement fully.

[English]

Publication of Employment News in
Kannada

3907. SHRIV.S. KRISHNA IYER: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the languages in which the Employ-
ment News is being published;

(b) whether it is published in Kannada
also; and

(c) if not, whether steps would be taken
to publish the Employment News in Kan-
nada?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI HK.L. BHAGAT): (a) Employment
News is being published in three languages,
viz., English, Hindi and Urdu.

(b) No, Sir.

(c) There is no such proposal under
consideration of the Government at present.

irregularity in Recruitment in Public
Sector Undertakings in Orissa

3908. SHR! ANADI CHARAN DAS:

Wil the Minister of INDUSTRY be pleasedto
state:
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(a) whether Union Government are
aware of the alleged irregularity in recruit-
ment made by the public sector undertak-
ings in Orissa, especially by the National
Textile Corporation and the National Ther-
mal Power Corporation;

(b) if so, the action taken so far in this
regard; and

(c) it no action has been taken, the
reasons therefor?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) to (c). Information is
being collected and will be laid on the table
of the House.

Import of Films from USA

3909. SHRIMATI USHA CH-
OUDHARY:
SHRI MOHANBHAI PATEL:
SHRI CHINTAMANI JENA:
SHRI MURLIDHAR MANE:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to stats:

(a) whether a contract with the Motion
Picture Export Association of America or any
other organisation for the import of US films
in India has been renewed;

(b) if so, the details thereof;
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(c) whether any Selection Committee
has been constituted to select the films to be
imported; and

(d) if so, the composition of the Commit-
tee?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): {(a) The National
Film Development Corporation, a public
sector undertaking under the Ministry of In-
formation and Broadcasting, entered into an
agreement on 21.7.1988 with Motion Picture
Export Association of America (MPEAA) for
an annual import of not more than 100 fea-
ture films owned (produced and co-pro-
duced) by member companies and acquired
films.

(b) The salient features of the Agree-
ment are given in the Statement below.

(c) and (d). The relevant provisions of
the import policy for feature fiims and video
rights thereof announced by the Ministry of |
& Bon 21.1.88 have been made applicable.
These envisages clearance by the Film
Import Selection Committee, as in case of
other importing agencies.

The present composition of the Film
Import Selection Committee under the Im-
port Policy announcedon 21.1.1988 is given
below:—

1. Shri Kantilal Rathore

2. Shri Basu Chatterjee

w

Shri K.G. Verma, Director, Film &
Telavision Institute of India

Shri Govind Nihalani
Ms. Leela Naidu
Shri lgbal Masud
Shri Atma Ram

Shri Mohan Agashe

Shri Sidharth Kak

© ® N o 0 »

— Chairman

—  Vice Chairman

—  Vice Chairman

—  Member
—  Member
—  Member
—  Member

—  Member

—  Member
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10. Shri P.K. Nair, Director, National
Film Archive of India

11. Shri Dhaneshwar Nadkarni
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—  Member

—  Member

STATEMENT

Salient features of Agreement between
National Film Development Corporation
(NFDC) and Motion Picture Export
Association of America (MPEAA)

(i)

(ir)

(i)

(v)

The Agreement 1s valid from
1.8.1988 t0 31.7.1991.

The Agreement provides for
annual import of not more than
100 titles owned (produced and
co-produced) by member com-
panies and acquired films as well
as re-issue titles; distnibution of
films imported under the previ-
ous agreements and import of
video rights of owned and ac-
quired films imported under the
agreement.

Import and distribution of films
and video rnghts by member
companies of MPEAA is subject
to all the relevant provisions of
the Import Policy of Feature
Films issued on 21.1.1988.

Authorisation for importation of
films and video rights will be
given by NFDC.

The member companies of
MPEAA will pay canalisation
chargesto NFDC atthe following
rates:

(a) For acquired titles, both for
theatrical as well as video
rights at the rates pre-
scribed for Non-Resident
Indian Imports, the rates
being US § 8000 to US $
10,000 perfilm for theatrical
rights and 25% thereot for
video rights.

(vi)

(vii)

(viii)

(b) Forfilms owned by member
companies of MPEAA @
Rs. 10,000 per print and for
video nights of such fiims @
7,500 per film.

After meeting local expenses
and payment of taxes and dis-
charge of past obligation for
payment of interest-free loans,
the balance of earnings of
member companies of MPEAA
from exploitation of films and
video rights thereof can be repa-
triated in quarterly instalments
subject to the annual ceiling of
US $ 7,00,000 (Seven hundred
thousand) In the first year of the
Agreement, US § 1,000,000
(One Million) in the second year
and US $ 1,400,000 (One million
four hundred thousand) in the
3rd year of the Agreement.

Balance of interest-free loans
payable by member companies
of MPEAA to NFDC under the
last agreement will be advanced
before 31st August, 1988.

Interest-free loans amounting to
Rs. 450 lakhs payable under
previous agreement (pror to
1.2.1985) wiil be advanced to
agencies designated by the
Ministry of Information & Broad-
casting as per the following
schedule: ]

July, 1989 Rs. 100 lakhs
July, 1990 Rs. 150 lakhs
July, 1991 Rs. 200 lakhs

(ix)

The gross film rental bilings
accrued from the exploitation of
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the films and video rights im-
ported by the member compa-
nies of MPEAA will be eligible for
utilisation, inter alia, for meeting
expenditure on all operating,
managerial and administrative
expenses for liaison offices of
member companies of MPEAA
in India, import charges, pay-
ment of any taxes due to Gov-
ernmant of whatsoever nature
and for other purposes men-
tioned in the agreement.

Strike by Bharatiya Telecommunication
Technicians Union

3910. SHRIMAT!I BASAVARAJES-
WARI: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether about thirty thousand tech-
nicians belonging to Bharatiya Telecommu-
nication Technicians Union have threatened
to resume an indefinite nationwide strike in
Bangalore:

(b) if so, whether it was tc protest
against the alleged agreement by the De-
partment of Telecommunications regarding
the implementation of reasonable pay
scales for telecom technicians and technical
supervisors on 26 July;

(c) the main reasons for notimplement-
ing the agreement; and

(d) by what time it is likely to be imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, sir. Some
technicians who are members of BTTU are
on a “work to rule” agitation from 26.7.88.

(b) There was noagreement atany time
for revision of pay scales cf Technicians/
Technical Supervisors.

{c) and (d). Do not arise.
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industrial Investment

3911. SHRIMATI BASAVARAJES-
WARI:/WiII the Minister of INDUSTRY be
pleased to state;

(a) whether the industrial investment
received a severe setback during the first
eleven months of the last financial year;

(b} if 50, the main reasons therefor;

(c) the major industries which ware
atfected; and

(d) the steps being taken in the current
financial year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (d).
The latest dataon investment as given in the
Annual Survey of Industries brought out by
CSOis avallable only upto 1984-85. Accord-
ing to this, the total invested Capital in the
registered factory sector was Rs. 80502
crores in 1984-85 as against Rs. 72494
crores in 1983-84. For the subsequent pe-
riod the data is available only for a sample of
581 Companies (large and medium with a
paid up capital of Rs. 1 crore & more) con-
ducted by RBI. The study shows an increase
of 12.5% in total gross assets duringthe year
1986-87.

Fire in Hazira Gas Processing Complex

3912. SHRI PRAKASH CHANDRA:
SHRI SITARAM J. GAVALL:
SHRI M. RAGHUMA REDDY:
SHRI C. MADHAV REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news item
captioned “Hazira Complex work comes to
halt after fire” appearing in the “Times of
India” dated 27 July 1988 wherein it has
been stated that there had been a big fire in
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Hazira Gas Procassing Complex;
(b) if so, the causes of the fire;
(c) the estimated loss suffered;

(d) whether any inquiry has since been
conducted in this regard; and

(e) if so, the outcome thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM_AND NATU-
RAL GAS (SHRIBRAHM ADUTT): (a) Yes,
Sir. .

(b) to (e). An inquiry was ordered on
23rd July, 1988 by ONGC. Information on
the cause of fire, the estimated loss suffered
etc. would be known only after the receipt of
the report. The gas supply to HBJ Pipeline
and KRIBHCO's fertilizer plant was not af-
fected. The LPG Plant which was shut down
commenced production from 7.8.1988.

Upgradation of Rural Telecommunica-
tions Network

3913. SHRI PRAKASH CHANDRA:
SHRI SITARAM J. GAVALL:
SHRI M. RAGHUMA REDDY:
SHRI MANIK REDDY:

SHRI C. MADHAV REDDY:
SHRI V. TULSIRAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal under
the consideration of Government to upgrade
rural telecommunications network in the
country;

(b) if so, the dstails thereof;

(c) the names of the States selected for
the purposs; -

(d) whether Government propose to
give top priority to the backward areas; and

(e) the tunds allocated by Government’
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in this regard, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Si.

(b) and (c). Upgradation of the rural
telecom, network is planned for all the States
progressively.

(d) No, Sir.

(e) No separate allocation has been
made for the upgradation of rural Telecom.
network.

Special Fast Channel for clearing
Industrial coliaboration with Japan

3914. SHRI PRAKASH CHANDRA:
SHRI SITARAM J. GAVALI:
SHRI M. RAGHUMA REDDY:
SHRI MANIK REDDY:
SHRI C. MADHAV REDDY:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose to set
up a Special Fast Channel for clearing the
industrial collaboration between India and
Japan in the areas like petro-chemicals,

engineering, plastics, auto ancillaries and
chemicals;

(b) if so, the broad outlines of the
proposals;

(c) the time by which it is likely to be set
up;

(d) whether there is any proposal to set
up such channels with other countries; and

(e) i not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (e).
Proposals for industrial collaboration be-
tween India and Japan are considered by
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approval committees like Foreign Invest-
ment Board (FIB) and Project Approval
Board (PAB) etc. Within the broad frame-
work of foreign collaboration policy, an infor-
mal Indo~Japan Group set up in the Depart-
ment of Economic Affairs meets at regular
intervals with a view to facilitating greater
Indo-Japanese co-operation. A similar pro-
cedure has also been contemplated in re-
spect of West German technical tie-ups.

It 1s the constant endeavour of Govern-
ment to clear expeditiously all foreign col-
laboration proposals.

Scarcity of Carbon Black

3915. SHRI PRAKASH CHANDRA:
SHRI M. RAGHUMA REDDY:
SHRI MANIK REDDY:
SHRI C. MADHAV REDDY:

Will the Minister of INDUSTRY be
pleased to state.

(a) whether at present there is scarctty
of carbon black in the country;

(b) if so, the reasons thereof;

(c) whether the scarcity of carbon black
has affected the production of rubber indus-

try,

{d) whether any steps are proposed to
be taken to remove the shortage of rubber;
and to improve the condition of rubber indus-
try in the country; and

(e) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) and (b). Yes, Sir.
There is a shortage of *hard grade’ Carbon
Black in the country mainly used in the
manufacture of Bus and Truck tyres. The
main reason for the shortage is due to the
Increased demand for this product, in view of
the increased production in Bus and Truck
tyres targetted for the cutrent year. There is
no shortage of soft grades of Carbon Black
as enough raw material is available for them
in the country.
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{c) Yes, Sir. Some sectors of Rubber
Industry including production of tyres have
been affected.

(d) and (e). Government have allowed
the import of hard grade Carbon Black to
manufacturers of Bus and Truck tyres to tide
over the shortage. Government are also
taking steps to allow the import of high BMCI
carbon black feed stock for manufacturers of
hard grade carbon black so that their produc-
tion capacity isfully utilised and carbon black
of all grades is adequately available. At the
same time efforts are being made to maxi-
mise production of high BMCI feed stock
from indigenous refineries.

Telephone Saervices In Asansol-
Raniganj Area

3916. SHRI SAIFUDDIN CHO-
WDHARY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are aware of
the fact that the telephone services have
been gradually but consistently deteriorat-
ing in Asansol-Raniganj area; -

(b) if so, the details thereof; and

(c) the steps taken by Government to
improve the functioning of the telephone
services there?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Although a free
complaints have been received from Rani-
ganj regarding malfunctioning of group di-
alling system, all the exchanges of group
dialling system have been tested and ob-
served that more than 80% calis were suc-
cessful and the telephone systems have
been working satisfactorily.

(b) Does not arise.

(c) For further improvement of tele-
phone services of the exchanges in Asansol
and Raniganj coal field area it has been
planned to replace the exchanges by the
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elactronic switching network with the main
unit at Asansol and connected to other units
by RLU at Raniganj, Barakar, Bahula,
Rupnarayanpur, Neamatpyr, Jamuria and
Andal. This replacement will take place
during the Eighth Five Year Plan.

[ Translation) ’

Memorandum by D.E.S.U. Workers
Union

3917. SHRI RAM DHAN:

SHRI BANWARI LAL PURO-
HIT:

SHRI BALWANT SINGH RA-
MOOWALIA:

SHRI HARISH RAWAT:

SHRI KAMLA PRASAD
SINGH:

Will the Minister of ENERGY be
pleased to state:

(a) whether the Workers Union of Delhi
Electric Supply Undertaking had submitted a
memorandum to Government in July, 1988;

(b) i so, the details thereof;

(c) whether Government have con-
ducted an inquiry into the points made out
therein;

(dy 1 so, by which organisation the
enquiry is being conducted; and

(e) when the result of the enquiry would
be made public?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) Yes, Sir.

(b) DESU Karamchari Union have
addressed a memorandum to the Minister
for Energy drawing attention to the general
criticism of DESU by the press and the public
at large on various issues like purchase of
materials, corruption, losses due to theft of
Energy and delay in billing etc. and demand-
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ing the constitution of a high power commit-
tee by the Government to go into the working
of DESU.

(c) and (d). Delhi Administration has
been directed to look into the memorandum
and to take suitable action.

(e) Question does not arise.
Theft of Power in Delhi

3918. SHRI RAM DHAN:
SHRI SUBHASH YADAV:
SHRIMATI PRABHAWATI
GUPTA:

DR. (MRS.) T. KALPANA
DEVI:
SHRI SWAMI
SINGH:
SHRI KAMLA PRASAD
SINGH:
SHRI HET RAM:

PRASAD

Will the Minister of ENERGY be
pleased to state:

(a) whether cases of misuse and theft of
power were detected in Delhi recently;

(b) if so, the names of the establish-
ments found guilty;

(c) the details of irregularities being
committed by them;

(d) the action taken against them; and

(e) whether Government propose to
make permanent arrangement to check
such cases of misuse and theft of power?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH BAl):
(a) Yes, Sir.

(b) and (c¢). The details of the establish-
ments and irregularities being committed by
them which were detected by DESU during
the raids conducted in the last week of July,
1988 in different parts of Delhi are given in
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(d) According to DESU, out of the 14
cases of power theft/pilferage referred to in
the Statement above, six cases have been
referred to Central Bureau of Investigation
for detailed investigdtion and the remaining
8 have been registered with the police under
section 39 of the Indian Electricity Act, 1910.
Necessary action for assessment of energy
consumed and lavy of surcharge/penalty in
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the other cases has also been initiated by
DESU.

(e) The Indian Electricity Act, 1910 has
been amended making theft of Energy a
cognizable offence. These provisions are
also applicable to the Union Territory of
Delhi. In addition, a spscial cellto check the
cases of power theft etc. has also been set
up by DESU.

STATEMENT

The details of the establishment and irregularities being committed by them which were
detected by DESU during the raids conducted in the last week of July, 1988 in different
parts of Delhi

Names of establishment

Irregularities

1

2

1. M/s. Saraf Steel (P) Ltd.,
203, Okhla Estate-lll.

2. M/s. Alankar Metal (P) Ltd.,
B-133, Okhla Phase-l.

3. Mss. Mittal Casting Ltd.,
F-2/1, F-2/2, Okhla Phase-l.

4. M/s. Alliance Paints & Varnish
Works, A-5§8, Okhla Phase-Il.

5. M/s. Single Trading Leasing Ltd.,
D-21, Okhla Phase-I.

6. M/s. Madan Lal Batra Ashok Kumar

Batra, X-17, Okhla Ind|. Area, Phase-Il.

7. M/s. Steel Ball Bearing (P) Ltd.,
B-66/2, Wazirpur Indi. Area.

8. M/s. Complex Stesl (P) Ltd.,
A-118, Wazirpur Indl. Area.

9. M/s. Pawan Plastic, 3452-A,
Hansapuri Road, Tri Nagar.

10., M/s. Haryana Plastic, 2804,
Bus Stand, Tri Nagar.

Theft/Pilferage of Energy.
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1

2

11.

12.

13.

14,

15.

16.

17.

18.

19,

20.

21.

22.

23.

24.

25.

26.

M/s. Urgent Plantic, 2978,
Bus Stand, Tri Nagar.

M/s. Singhal Plastic, 4233,
Budh Nagar, Tri Nagar.

M/s. Sadhu Singh, 2571, G.N.G.

Road, Anand Parbat.

M/s. Venus, C/48, DDA Shed,

Okhla Indl. Area, Phase-|.

Mrs. Sharad Enterprises Pvt. Ltd.,

Okhla Indl. Area, Phase-I.

M/s. Ligic Instrumentation,

B/60, Okhla Indl. Area, Phase-!.

M/s. Laxma Singh, 25/2, Ne

w

Rohtak Road, Anand Parbat.

Mss. A. R. Instrument Co.,

C-22, DDA Indl. Area, Okhla Phase-I.

M/s. V.N. Bhargava, C-42,
DDA Shed, Okhia Phase-|.

Shri Rajiv Bhargava, C-41,
DDA Shed, Okhla Phase-lI.

M/s. Shest Blasting Co.

4/8 Kirti Nagar, Indl. Area
M/s. Eq. Man Enterprises,
3/19A, G.F. Kirti Nagar, Ind!

M/s. Green Dot Engg. Co.,
3/19A, G.F. Kriti Nagar, Indl

M/s. Satish Ice Factory,

3/19A, Kirti Nagar, Indl. Area.

. Area.

. Area.

M/s. ‘Automotive Enterprises,

C-54/7, Wazirpur indl. Area.
M/s. Ashoka Pure Chemical

A-93/18, Wazirpur Indl. Area.

SIP to LIP and low power
factor.

Meter stop on one phase
and low power factor.

Meter sticky on all phases,
subletting and shunt capa-
citor not installed.

Shunt capacitor not in-
stalied

Sub-letting.

Low power factor and
misuse

Lower power factor

Mis-use, shunt capacitors
not installed. -

SIP to LIP and misuse.

In addition, 27 units were found committing peak load violations during the above raids.
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Promotional Avenues of Extra Depart-
mental Employees

3919. DR. A.K. PATEL: Willthe Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) whether Government propose to
increase the promotional avenues of Extra
Departmental employees, if so, the details
thereof; and

(b) the number of Extra Departmental
employees promoted to Group ‘D’ and to the
cadre of Postman in each of the last three
years and the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sr.

(b) The information is being collected
and will be laid on the Table of the House.

Retrenchment of Extra Departmental
Employees

~N

3920. DR. A.K. PATEL: Willthe Minis-
ter of COMMUNICATIONS be pleased to
state:

(a) the number of Extra Departmental
employees viz. Stamp-vendors retrenched
in each of the years 1986-87, 1987-88 and
the current year and how many of them have
been taken back on duty as agreed with the
Unions; and

(b) the time by which ail retrenched
employees will be taken back?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The informa-
tion is being collected and will be laid on the
Table of the House.

(b) This issue will be examined on
receipt of information from afl units.
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Toxic Chemicals lying ih Union Carbide
Factory

SHRI V. TULSIRAM:

SHRI C. MADHAV REDDY:

SHRI MANIK REDDY:

DR. PRABHAT KUMAR
MISHRA:

Will the Minister of INDUSTRY be
pleased to state:

3921.

(a) whether it is a fact that dangerous
and toxic chemicals ars still lying unsafe and
unprotected in the Union Carbide factory
premises;

(b) if so, the details thereof;

(c) the reasons for not removing these
chemicals to safer places; and

(d) the action taken againstthe persons
responsible for such lapse on their part?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO): (a) to (d). According to
available information, Union Carbide India
Limited (UCIL) had been reporting from time
to time to the appropriate authority of the
Government of Madhya Pradesh, the status
of material in storage within its premises in
Bhopal. InMay 1986, UCIL had reported that
no volatile or otherwise unusally hazardous
chemicals are left and that the only chemical
present in large quantity is Sevidol premix
which does not constitute a hazard to any-
one.

Keeping in view the fact that the UCIL
plant at Bhopal has remained closed for
more than three years, an Expert Team has
been constituted for ascertaining the pres-
ent position with reference to the inventory of
items lying in the plant. Members of the
expert team have already visited Bhopal
twice and have checked the list of inventory
of all materials given by UCIL as still lying in
the premises. The team has given detailed
instructions for the removal of these materi-
als from the plant premises. This is being
monitored by the appropriate state authori-
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ties and representatives of Expert Team are
expected to visit Bhopal again to verify the
final removal of all these materials.

" Conversion of Raniganj-Asansol Area
Telephone Exchange

3922. SHRIBASUDEB ACHARIA:
SHRI PURNA CHANDRA
MALIK:
DR. SUDHIR ROY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal for
conversion of Raniganj-Asansol area tele-
phone exchange into electronic automatic
exchange;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) ltis proposed to replace the existing
electro-mechanical (strowger) exchanges at
Asansol and Raniganj by E-10 B Type elec-
tronic Pigital system. 5000 fines of E-10 B
exchange is proposed to be installed at
Asnsol and 2500 lines remote lines Units
(RLUs) are proposed at Raniganj. The
equipment for the purpose has been allotied
from the supply programme cf 90-91 of L.T.I.
Mankapur.

(c) Does not arise.

introduction of Air Mall facilities to
Vi]Jayawada City

3923. SHRI V. SOBHANADREES-
WARA RAQ: Wil lthe Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Vijayawada city was pro-
vided with air mail facility previously;

(b) whether this facility was discontin-
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ued and if so, since when;

(c) whether this discontinuation has
resulted in serious inconvenience to the
publiq;

(d) if so, whether Government will rein-
troduce the air mail facility to Vijayawada
City; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRi
GIRIDHAR GOMANGO): (a) Yes, Sir.

(b) to (e). This facility was discontinued
with effect from 4.5.85, since the air timings
were not advantageous from delivery point
of view. As alternate arrangements were
made, no serious inconvenience to public
has resulted. However, keeping in view the
delivery advantage, as per the present tim-
ings, the air mail facility has been re-intro-
duced with effect from 25.3.88.

Upgradation of P.1.B. at Vijayawada,
A.P.

3924, SHRI V. SOBHANADREES-
WARA RAO: Willthe Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether Government are aware of
the representations made for upgradation of
the Press Information Bureau at Vijayawada
city in Andhra Pradesh on the lines of Madu-
rai in Tamil Nadu; and !

(b) if so, the reaction of Government
thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-

FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) Yes, Sir.

(b) The matter has been examined. The
existing set up provides adequate service to
Journalists and the newspapers and periodi-
cals published from Vijayawada.
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Corporate plan of ONGC

3925. SHRI AJOY BISWAS: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Corporate Plan of the
Oil and Natural Gas Commission has been
finalgsed and approved by Government;

(b) if so, whether it is proposed to be laid
before the Parkament; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRI BRAHMA DUTT): (a) and (b). The
revised Corporate Plan — 1985-2005 of
ONGC was approved by the Government
and it was laid in the Parliament in Decem-
ber, 1987.

(c) Does not arise.

Gas based Thermal Power Plant in
Tripura

3926. SHR! AJOY BISWAS: Will the
Minister of ENERGY be pleased to state:

(a) whetherthere is any proposal to set
up a gas based 500 M.W. thermal power
plant in Tripura; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) and (b). The National Thetmal Power
Corporation are in the process of preparing
a Feasibility Report for setting up of a 500
MW gas-based power station in the Central
Sector, in Tripura, for benefits in the Eighth
Plan period.

Karbi-Longphi Hydel Project in Assam

3927. SHRI ABDUL HAMID: Will the
Minister of ENERGY be pleased to state:
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(a) whether Karbi-Longphi hydel proj-
ect in Kdrbi Augleng district of Assam has
since been cleared by Union Government;

(b) i not, the reasons for the delay;
(c) the amount spent uptil now; and

(d) the details of the initial amount of the
project and the time by which it will be
cleared?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRIKALPNATH RAI):
(a) and (b). There are two stages of Karbi-
Langpi Hydro Electric Project in Karbi
Augleng district of Assam. The Lower Stage
(2x 50 MW) is under implementation and the

Jpper Stage (2 x 30 MW) is under techno-
economic examination of Central Electricity
Authority.

(c) and (d). On the Lower Stage an
amountof Rs. 72.69 crore has been spent by
the State authorities upto September 1987.
The Project was sanctioned at an estimated
cost of Rs. 36.36 crore in September, 1979.

The Upper Stage will be considered for
techno-economic clearance by CEA after
certain clarification asked for by CEA and
CWC are received from the project authori-
ties and the inter-State aspects are re-
solved. The estimated cost in 1985 of the
Upper Stage was Rs. 84.42 crore.

Changes In T.V. Programmes

3928. CHAUDHARY RAM PARKASH:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Doordarshan changes TV
programmes and schedules frequently even
alter the daily programmes appear in the
daily newspapaers;

(b) if so, the reasons for not adhering to
fixed programmes; and

(c) the steps taken to adhers strictly to
publicised TV schedule in newspapers?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
{SHRIH.K.L. BHAGAT): (a) to (c). Program-
mes of Doordarshan are telecast as per the
announced schedule. However, sometimes,
some programmes are substituted to ac-
commodate topical programmes of larger
public interest. In the case of feature films
and episodes of sponsored serials, changes
have to be made because of non-availability
at the last moment or because of some
litigation. As far as possible announcements
are made regarding changes.

Review of the working of ONGC

3929. SHRI SITARAM J. GAVALL:
SHRI MANIK REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government have held
Performance review of the working of the Oil
and Natural Gas Commission (ONGC) dur-
ing the last three years;

(b) if so, the dstails thereof;
(c) if not, the reasons therefor;

(d) whether during the course of thor-
ough review of Public Sector Undertakings,
ONGC has been found working with tremen-
dous unreasonable expenditure; and

(e) if so, the corrective steps taken or
contemplated by Government?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM-AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) Yes,
Sir.

(b) Six Performance Review meetings
of ONGC were taken by the Ministry of
Petroleum and Natural Gas during the last
three years (1985-88). The last meeting was
held on 18.7.1988.

The performance of ONGC against
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physical and financial targets was reviewed
in these mesetings.

(c) Doas not arise.

(d) No, Sir.

(e) Does not arise.
[ Translation)

Development of backward areas of
Maharashtra

3931. SHRI VILAS MUTTEMWAR:
Willthe Minister of INDUSTRY be pleasedto
state:

(a) the number of districts in Maharash-
tra which have been declared as backward
areas and the details of the assistance pro-
vided by Union Government for their devel-
opment since their declaration as backward
districts to date, ysar-wise and the amount
out of it spent; and

(b) the number of industries set up in
such districts so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Under
the Central Investment Subsidy Scheme, 14
districts in Maharashtra have been declared
as backward by the Central Government. An
amount of Rs. 30.64 crores has been reim-
bursed to the State of Maharashtra as Cen-
tral Investment Subsidy since the inception
of the scheme upto 31.7.1988, as per details
given below:

1972-73 Rs/crores
to

1979-80 7.59
1980-81 2.89
1981-82 1.22
1982-83 1.97

1983-84 2.61
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1972-73 Rs/crores (b) The following number of letters of
intent (LOI), industrial licences (ILs), Deli-

?m ggg censed Industries Registrations (DLR) and
1986-87 3' 43 DGTD Registrations have been issued for
198 7’ a8 2‘ 83 setting up industries in Centrally notified

8 ) g backward districts n Maharashtraduring the
1988-89 —0.80 last four years:
(Upto July) 30.64

LOI L DLR DGTD Regn.

1984 79 39 — 77
1985 78 43 67 80
1986 67 28 132 59
1987 63 20 78 80
[English] LPG complaint cell in a particular city.

LPG Complaint Cells in the Country

3932. SHRIMOHANBHAI PATEL:
SHRI AMARSINH RATHAWA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number and location of LPG
complaint cells opened in the country so far
by the Indian Oil Corporation, Hindustan
Petroleum Caorporation and Bharat Petro-
leum Corporation, separately;

(b) the number of complaints received
so far in each cell;

(¢) whether there is any proposal to
open more such cells in the countty;

(d) if so, the details thereof and when
these will be opened; and

(e) the criteria adopted for opening of

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) A
Statement is given below.

(b) During the current year, 3521 com-
plaints have so far bean received by the cells
operated by IOC, while 1067 complaints
have been received by the cells operated by
HPCL, and 40 complaints by the cells
operated by I0C (AOD). The three cells
operated by BPCL at Bombay, Bhopal and
Pune have so far receiveg 3164, 1989 and
692 complaints respectively, since their in-
ception.

(c) Yes, Sir.

(d) and (e). It is proposed by the aii
industry to cover all major LPG-marksted
towns with a populatidn of 5 lakhs and
above, with this facility in a phased manner.

STATEMENT .
Indian Oil Corporation Bharat Petroleum Hindustan Petroleuem
(including AOD) (21Nos.) Corporation Ltd. (3 Nos.) Corporation LTD. (17 Nos.)
Locations Locations Lokations
1 2 : 3
1.  Delhi 1. Bombay 1. Chandigarh
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1 2 3
2. ' Jaipur 2. Bhopal 2. Dethi
3. Lucknow 3. Pune 3. Jaipur
4. Calcutta 4. Lucknow
5. Patnd 5. Calcutta
6. Ahmedabad 6. Patna
7.  Madras 7. Visakh
8. Gwalior 8. Bhubaneshwa,
9. Raipur 9. Ahmedabad
10. Bhilai 10. Bslgaum
11.  Durgapur 11. Bhopal
12. Pondicherry 12. Bombay
13.  Trichy 13. Pune
14. Madurai 14. Bangalore
16. Salem 15. Cochin
16. Dhanbad 16. Madras
17. Calicut 17.  Secunderabad
18. Baroda
19. Digboi
20. Guwabhati
21. Tinsukia

Decline in Production of Superior grade
coal

(b) what was the production of superior
grade coal in 1976-77 and 1986-87;

3933. SHRIMOHANBHAIPATEL: Will (c) the reasons for the declining trend;
the Minister of ENERGY be pleased fo state:

(a) whether the production of superior
grade coal is gradually declining year after
year;

(d) whether there is likely to be further
declining in the production of superior grade
coal in the coming years; and
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' (e) if so, the steps being taken to meet
the situation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) The share of superior grades
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in the total coal produced in the cot.'mtry is
gradually declining as a proportion of the
total production.

(b) The production of superior grade
coal in Coal india during the year 1976-77

and 1986-87 is as under.—

(Figures in million tonnes)
1976-77 1986-87
(i) Metallurgical 20.88 23.58
Coking Coal.
(i) Superior Non-
Coking Coal
Sel. Grade 5.72 Grade ‘A’ 2.90
Grade | 33.11 Grade'B'’ 21.94
Grade 'C’ 24.96
Assam Coal 0.57 0.91
39.40 50.71

(c) to (8). In the past when the mines
were under private control superior grade
coal was selectively mined leaving out un-
economic inferior coal seams/sections of the
seams. As a result, coal seams, both coking
and non-coking, which are now available for
mining are generally of inferior quality com-
pared to the coal seams worked in the past.
Even the new virgin coal bearing areas show
inferior variety of coal.

With the depletion of reserves of upper
seams, bulk of the production now being
obtained is from the lower seams. In the
interest of conservation and scientific explo-
ration of scarce coal reserves of the country,
the nationalised coal industry is now mining
all workable seams in proper sequence from
the top downwards. In course of such scien-
tific exploitation (as against selective mining
of the past), a large number of inferior coal
seams are now being worked resuiting in
greater percentage of inferior coal in the coal

product mix. This trend will continue. Coal
consumers are therefore advised to adopt
technology which can use inferior coals
available in the country.

[ Translation)

Allotment of Petrol, Diesel, Kerosene
Dealerships to one Person

3934, SHRI RAM BHAGAT PASWAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether dealerships for petrol, die-
sel and kerosene oil are generally allotted to
one person;

(b) it so, whether the dealarships of all
such agents in kerosene oil will be cancelled
to prevent adulteration of kerosene oil in
diese! and petrol; and
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(¢) whether Government have any tions hold dealership (s) of petroleum prod-
details regarding agents who adulterated  ucts of the marketing companies will not be
petrol during the period from 1986 10 1988  eligible for another dealership, there are old
and the action taken against them? cases of multiple dealerships. The termina-

tion of such old dealership will be governed
by the provisions in the contractual agtee-

THE MINISTER OF STATE OF THE = ments between the dealer and the oil com-
MINISTRY OF PETROLEUM AND NATU- pany concerned in each case; '
RAL GAS (SHRI BRAHMA DUTT): (a) and
(b). While the current policy guidelines stipu- (¢) The details are furnished in State-
late that a person who or whose close rela-  ment below.

STATEMENT
Name/Location of Action Taken
Dealerships
1 2

1. Kanodia Oil Stores Adulteration of MS were detaected/established
Nim-Ka-Thana. and the dealership was terminated on 25.7.86.
Rajasthan. The dealers have filed a suit against BPC in

Jaipur Bench of the Rajasthan High Court.
The case is pending.

2. Mothuram Premchand, Adulteration of MS was established during

Jagraon, Punjab. inspection and the dealership was terminated
on 21.10.86.

3. Ch. L. Narasimham & Co., State Gowvt. Authorities seized stocks on
Mangalagiri, 17.9.86 for alleged adulteration. Sales/
Andhra Pradesh. supplies were stopped and partner arrested.

Supplies resumed on 31.1.87 based on Joint
Collector’s Orders.

4. M.V. Narasimham, Jt. Collector suspended the licence granted

Piduguralla, A.P. by the State Gowvt. Sales stopped w.e.f.
17.9.87. Licence was suspended for a
period of two months from 14.10.86 as a
punishment. Supplies resumed on 20.12.86.

5. Ch. Yegman & Sons, Stocks seized and sales suspended in Dec. '86
Jedicharala, A.P. for alleged acdulteration. Sales not resumed.

6. Balanagar Service Stn. Sales stopped in Dec. '86. Jt. Collector
Hyderabad, A.P. issued release orders in Jan. 'R7,

7. Bharat Service Stn. Sales/supplies suspended on 12.12.86 but
Hyderabad, A.P. resumed on 24.12.86 as per Jt. Collector’s

Orders.
8. University Filling Stn. Sales suspended in Dec., ‘88 but resumed in

Hyderabad, A.P. Jan. '87 as per Jt. Collector's Orders.
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0.

14.
15.
| 16.
17.

18

19.

20.

Pandurangaih & K.
Aswarthanarayana,
Rayachoti. A.P.

B.H. Madhava Rao,
Patchur, A.P.

Jagga Babaiah Narasappa
Dharamavaram, A.P.

Benoy Service Stn ,
Dist. Burdwan, Oyaria, West
Bengal.

M/s. Senairam Doongarmal,
Tinsukia, Assam

Ms. Totla Automobiles,
Paldi Dist. Jalgaon (Mah.).

M/s. Gurucharan Singh &
Sons, Adampur, Punjab.

M/s. Jaswant Singh &
Sons, Kamhanon, Punjab.

Ms. Ashoka Filling Stn.
bulkot, Haryana.

Setkari SAS Society,
Nele, Maharashtra.

M/s Mandgi Brothers,
Belum, Karnataka.

M/s Suneriwala Service
Station, Calcutta, W.B.

Jt. Collector issued orders to suspend the
licance on 28.9.87 for kerosene & HSD only.
Dealers have filed an appeal for revoking
suspension order on MS. Supplies of MS
remain suspended.

Licence suspanded, stocks seized in Dec. '87
following raid by Vigilance. Sales/supplies
ramain suspended.

Vigilance Staff seized stocks and sales

suspended w.e.i. 30.4.88, based on reports on
sainples sent for test in June, '87. Sales,

however, were allowed to continue by the Callector.

Local Police Authorities suspended sales/
supplies on 31.1.86 for suspected aduiteration

of product but subsequently withdrew suspension
order on 5.3.86.

*MS sample tested by Mobile Lab; based on

the result, sales from the Retail Outlet
were suspended w.e f. 5.3.87 till 21.8.87.

Dealership terminated on 8.4.87.

Dealership terminated on 30.12.87.

Dealership terminated on 30.3.88.

Dealership terminated on 29.5.86 but
dealer has gone to the Court.

Dealership terminated on 20.10.87 but the
dealer had gone to Court and obtained a
Stay Order.

Dealership terminated.

Dealership terminated.
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Power Schemes for Blhar and U.P.

3935, SHRI RAM BHAGAT PASWAN:
Will the Minister of ENERGY be pleased to
state:

(a) whether some power schemes have
been sanctioned during the last four years
for implementation in Bihar and U.P.;

(b) if so, the names of the places where
these schemes are likely to be implemented;
and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAl):
(a) Yes, Sir.

(b) The schemes are for implementa-
tion in Singhbhum, Aurangabad, Girdih,
Maithon & Bhagalpur in Bihar and Pauri
Garhwal, Nainital, Etawah and Gaziabad in
Uttar Pradesh.

(c) Does not arise in view of (b) above.
Petroleum Outlets in Bihar

3936. SHRI RAM BHAGAT PASWAN:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government propose to
sanction pétroleum outlets in Gandey, Ti-
sari, Bangabad and Bhandare Mor of Hire-
dih thana to provide kerosene oil, diesel and
petrol on priority basis to headquarters of
backward and Adivasi dominating blocks of
Bihar; '

(b) if so, whether the said outlets willbe

be reserved for the Adivasi, Scheduled
Castes and educated unemployed persons;
and '

: (¢) if so, when and if not the reasons
therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) No,
Sir;

(b) Does not arise in view of (a) above;

(¢) The oil industry conducts field sur-
veys on a continuous basis and identifies
locations which offer adequate potential and
also satisfy the volume-distance norms
evolved by the oil industry for setting up of
MS/HSD Retail Qutlets under its Annual
Marketing Plans. As regards kerosene
agencies, these are being set up at place
where a minimum sale of 75 Kls. per month
is established. None of the locations men-
tioned in part (a) of the question has been
identified for setting up of MS/HSD retail
outlets, kerosene dealerships there.

[English]

Telephone Facliities in Villages of
Guwahati

3937. SHRI BHADRESWAR TANTI:;
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of villages in Guwahati
which are likely to be provided with tele-
phone facilities in 1988-89; and

(b) the funds allocated for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a} and (b). The
only village in Guwahati is likely t¢ be pro-
vided with Telephone facility during 1988-89
and Rs. 2.25 lakhs are aliocated for this
purpose.

Import of Films from USA

3938. SHRI BHADRESWAR TANTI.
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of films imported from
USA during 1986, 1987 and 1988 (upto
date),
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(b) the number of Indian films exported
to USA during the above period; and

(c) whether Government have taken
any steps to promote the exhibition of Indian
films in USA?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) The number of
feature films imported from USA is given
below:

Year No. of films
1986-87 117
1987-88 122
1988-89 (April 1988 to 6
July 1988)

(b) In case of theatrical rights of films,
normally rights are sold to USA and Canada
together since they constitute one territory.
The number of films exported by National
Film Development Corporation to USA/
Canada i1s given below:-

Year No. of films
1986-87 2
1987-88 3

1988-89 (upto 17.8.1988) 1

(c) National Film Development Corpo-
ration, a public sector undertaking under the
Ministry of Information and Broadcasting,
the canalising agency for export of feature
films (excluding low budget feature films
(produced at a cost not exceeding Rs. 20.00
lakhs) have taken several steps to promote
the export to and exhibition of Indian films in
USA. Details of the important steps taken by
NFDC are given in the statement below.
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STATEMENT

Details of Important steps taken/Proposed

to be taken by the National Film Develop-

ment Corporation tb promote the export to
and exhibition of Indian films in USA

(i) NFDC are making vigorous of-
forts to sell Indian films for ex-
ploitation of USA TV networks
including local channels catering
to ethnic population.

(i) NFDC has started participating
in the American Film Market.

() Foreign delegates including
those from USA are invited ei-
ther for Indian markets or other-
wise thereby creating a meeting
ground for buyers and Indian
exporters.

(iv) NFDC advertise in leading for-
eign film journals during film
festivals/film markets thus creat-
ing an added awareness and
exposure of Indian films.

(v) NFDC preparas marketing tools
such as video cassettes, sub-
titled prints and publicity material
of Indian tilms used for promo-
tion during film festivals/ilm
markets.

{(vi) ‘The Corporation has constituted
Regional Film Export Advisory
Committees at Madras, Bombay
and Calcutta and a Central Film
Export Advisory Committee a
Bombay jointly with Film industry
to devise steps to boost exports
to various countries including
USA.

(vii) NFDC give advances/icans ftc
exporters for preparation of prin
material, etc.
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Defective Rubber Washer in LPG
Cylinders

3939. ~SHRI BHADRESWAR TANT!:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government are aware of a
large number of complaints about the risks
and inconvenience caused to the consum-
ers of L.P.G. due to the defective rubber
washer in L.P.G. cylinders; and

(b) if so, the steps taken by Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a)
Some complaints have been received by the
oil companies in this regard;

{b) The oilindustry has taken a number
of measures to minimise complaints relating
to defective rubber washers, as under:

(i) 'O’ rings of improved quality
have been introduced, strictly
conforming to the approved
design and purchased procured
only from approved manufactur-
ers;

(i) Strict quality control measures
are observed at various points
such as bottling plants,
distributor's premises, etc., to
ensure that the washers meet
the required performance level;

(iiiy Distributors are under instruc-
tions to check the ‘O’ washers
and proper fitment of the regula-
tors at the time of delivery of
refills to consumers;

(iv) In case of complaints received
trom-consurers regarding de-
fective washers, the refills are
replaced free of cost.
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Professionalisation of Top Management
in Public Sector

3940. SHRI BHADRESWAR TANT!:
Will the Minister of INDUSTRY be pleased o
state:

(a) whether Government have decided
to ensure profits from huge investments in
public sector through improved profitability
and accountability; and

(b) whether Government propose to
professionalise the top management and
also remove bureaucratic controls and over-
centralisation?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAO)' (a) Government have
been constantly endeavouring to ensure
greater profits from public sector enterprises
through 1mproved productivity, profitability
and accountability.

(b) Top Management in Public Sector
Enterprises 1s already professionalised.
Government have been continuously taking
steps to enhance the autonomy of public
sector enterprises consistent with their ac-
countability.

[ Translation]
Generatlon of Solar Energy

3941. SHRI K.D. SULTANPURI: Will

the Minster of ENERGY ba pleased to state:

(a) the State-wise quantum in Mega-
watts of solar energy being generated in the
country at present; and

(b) the amount earmarked for this pur-
pose during the Eighth Five Year Plan,
State-wise?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) The Solar Pho-
tovoltaic System installed in the country are _
expected to be generating 1.5 million KW hr
electrical energy and the Solar Thermal
Systems are expected to be generating/
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saving 242 million Kwhr thermal energy per
annum. in addition, 4.8 million units of elec-
tricity were generated in 1987-88 from wind
farm projects with an installed capacity of 6
MW. Furthermore Biogas and Biomass
generated/saved 4801 million KWhr and
improved Chulhas saved over 3 million ton-
nes of fuel wood during 1987-88.

(b) The Eight Five Year Plan has notyet
been finalised by the Planning Commission.

[English]
Loss to Public Sector Drug Companies

3942. SHRI K. RAMAMURTHY: Will
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the Minister of INDUSTRY b Aleased to
state:

(a) the year-wise los$ incurred during
the last three years by tpe Indian Drugs and
Pharmaceuticals Lid, and the Hindustan
Antibiotics Ltd.; and

(b) the steps being taken to rehabilitate
these two public¢ sector drug companies?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) The net loss incurred
(-Wprofit earned (+) during the last three
years by the Indian Drugs & Pharmaceuti-
cals Ltd., and the Hindustan Antibiotics Ltd.,
is as under:-

Rs. in crores
1985-86 1986-87 1987-88 (provisional)
IDPL (—) 32.21 (-) 50.80 (—) 28.01
HAL (—) 8.11 (—) 0.81 (+) 1.03

(b)To improve their performance, IDPL
and HAL have taken steps to improve/up-
grade technologies, to increase capacity
utilisation, to promote sales, to introduce
new drugs and to increase productivity and
reduce material and utilities consumption

Recommendations made by Seminar
on “Liberalisation”

3943. SHRI K. RAMAMURTHY: Will
the Minister of INDUSTRY be pleased to
state:

(a) the recommendations made by the
seminar held in New Delhion July 8, 19880n
“Liberalisation the next step” which was
organised by the Federation of Indian
Chambers of Commerce and Industry
(FICCI); and

(b) the action proposed to be taken
thereon by Goverhment?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The
recommendations mada in the FICCI Semi-
nar include proposals for single window
clearance, further relaxations in industrial
licensing, defining monopoly on the basis of
market share only and not in terms of valus
fo assets, changes in policy regarding indus-
trial sickness, technology upgradation,
treatment of surplus labour as a result of
modernisation, incentives for exports, re-
vival of capital market, fiscal incentives for
more production, etc.

(b) Liberalisation of industrial policy
and streamlining of procedures is a continu-
ous process and the recommendations
made and opinions expressed at different
forums are kept in view in making the
changes from time to time.

Data Bank of industries

3044. SHRIK. RAMAMURTHY:
SHRI SHANT! DHARIWAL,:

Will the Minister of INDUSTRY be
pleased to state:
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{"\ whether a data bank providing indi-
vidual piefile of industries and the products
manufactuiad by them hasbeen set upinthe
office of the Director General, Tachnical
Development;

(b) the location of a national energy
centre to set up in collaboration with the
European Economic Community authori-
ties; and

(c) the steps being taken 1o ensure that
big industries settle the bills of small indus-
tries within a prescribed time-limit?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) There
is a Data Bank in the Directorate General of
Technical Development which gathers and
monitors information on production by indi-
vidual industrial units in selected sectors.

(b) The Energy Management Centre is
proposed to be set up at Nagpur.

(c) Theissueis underthe consideration
of the Government.

Hydel Power Projects in Kerala

3945. SHRI THAMPAN THOMAS: Will
the Minister of ENERGY be pleasedto state:

(a) whether Government of Kerala has
given a review petition on rejection of their
proposals of Hydel Power Projects; and

(b) if so, the details of the proposals and
the action taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHR! KALPNATH RAI):
(a) and (b). Information is being collected
and will be laid on the Table of the House.

Pooyamkutty Hydro Electric Project
3946. SHRI THAMPAN THOMAS:
SHRI VAKKOM PU-
RUSHOTHAMAN:

Will the Minister of ENERGY be
pleased to state:
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(a) the present stage of Pooyamkutty
Hydro-electric Project; and

(b) the time by which it will be commis-
sioned?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) The Pooyamkutty Hydroelectric Project
has been sanctioned by the Planning
Commission in August, 1986, subject to the
State authorities obtaining clearance from
the forest angle from the Ministry of Environ-
ment and Forests. The Proposal for diver-
sion of Forest land submitted by the State
authorities has been scrutinised by the Min-
istry of Environment and Forests and they
have sought further details from the State
authorities.

(b) As the Project awaits forest clear-
ance, commissioning schedule has notbeen
firmed up.

Uniform wages in Coal Mines

3947. SHRIG. BHOOPATHY: Will the
Minister of ENERGY be pleased to state:

(a) whether there is uniformity in the
wages of coal mines in the country; and

(b) if not, whether there is any plan to
give uniform wages in the coal mines in the
country.

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHR! C.K. JAFFAR
SHARIEF): (a) Yes, Sir.

(b) Does not arise.

Spare Parts Manufacturing Unit of
Maruti cars in Andhra Pradesh

3948. SHRI G. BHOOPATHY: Will the
Minister of INDUSTRY be pleased to state:

(a) whetherthere is any proposal to start
the spare parts manufacturing unit of the
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Maruti cars in Andhra Pradesh; and

(b) if so, the details thersof and the
place wherg it.is proposed to be set up?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) No, Sir.

{b) Does not arise.
Open Cast Mining in Andhra Pradesh

3949. SHRI G. BHOOPATHY: Will the
Minister of ENERGY be pleased to state:

(a) whether open cast mining in Andhra
Pradesh is going to be started with foreign
coliaboration;

(b) i so, the names of countries; and

(c) the quantum of financial assistance
received so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFAR
SHARIEF): (a) and (b). Among the sanc-
tioned opencast mining projects in Andhra
Pradesh, the Ramagundam-ll opencast
project has been tied up with the Federal
Republic of Germany.

(c) The quantum of financing agreed by
Federal Republic of Germany for this project
is upto DM 172 million (about Rs. 137.5
crores). The agreement for this financial
assistance is, however, yet to be concludad.

Expert Committee on Small and
Madium Newspapers

3950. SHRI BANWARI LAL PURO-
HIT:
PROF. RAMKRISHNA MORE.
PROF. P.J. KURIEN:-

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether there is any proposal to set
up an expert Committee to go into the prob-
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lems being faced by small medium newspa-
pers in the country;

(b) if so, when; and

(c) whether the proposed Committee
willgothroughthe views of the newspapers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT ): (a) and (b). It is
proposed to set up an Expert Committee to
go into the problems of small and mgdium
newspapers in the country, shortly.

(¢) The Committee will have members
from the newspaper industry also.

New and Renewable Sources of Energy
SHRI BANWARI LAL PURO-

HIT:
PROF. RAMKRISHNA MORE:

3951.

Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose to
give abetter thrust to the exploitation of new
anc renewable sources of energy 1o mest
vanety of energy needs in urban and far
flung rural areas In the decentralised man-
ner;

(b) if so, the details in this regard;

(c) whether State Governments have
been i1ssued guidelines in this regard; and

(d) how far State Governments will met
energy needs in their respactive States?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) to (d). The Depariment of Non-
Conventional Energy Sources have taken
steps subject to financial constraints to in-
tensify rasearch and development, to under-
take demonstration projects and to support
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large scale extension activities in respect of
matured technologies such as biogas, solar
energy, wind energy etc. throughout the
country to meet variety of energy needs in
urban andfarflung rural areas in adecentral-
ised manner. The State Governments/nodal
agencies, public institutions and voluntary
organisations have been actively involved in
these programmes which have become
popular and effective particularly in rural
areas where they have been taken up.
These programmes are being extended
through out the country in urban and rural
areas to the extent financial resources are
available. The non-conventional energy
nodal agencies in different states are partici-
pating in planning and implementation of
non-conventional energy programmes to
meet energy needs in their respective
states. Necessary norms and guidelines for
these programmes have been given to them
and they have been asked to promote the
use of new renewable energy resources as
far as feasible.

Export of T.V. Serials

3952. SHRI SHANTARAM NAIK: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have studied
the possibilities to find out export avenues
for T.V. serials produced in the country;

(b) if so, the result thereof; and

(c) the names of the T.V. serials if any
which have, found export market?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): (a) to (c). Yes, Sur.
Negotiations have been started with some
foreign TV/Cable networks for possible sale
of Doordarshan programmes. Doordarshan,
however, have no right to export TV serials
produced by outside producers.
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[ Translation)
Direct Dialling Facllity in Farukhabad .

3953. SHRI SANTOSH KUMAR
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a provision has been made
to provide direct dialling facility in
Farukhabad district;

{b) if so, the time by which it will be
provided there; and

(c) 1 not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GlR!DHAR GOMANGO): (a) Yes, Sir.

(b) STDisplannea ic be provided by the
end of Seventh Plan.

(c) Does not arise.

Shifting of Offic 2 of D.E.T. from Etawah
to Farukhabad

3954, SHRI SANTOSH KUMAR
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the office of the D.E. Tele-
phones is located in Etawah instead of
Farukhabad district;

(b) if so, the reasons therefor; and

(c) whether it will be shifted from Eta-
wah district and i so, by hat time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir, how-
ever, Telecom. District Engineer, Etawah’s
office is presently campeod at Kanpur.

(b) Telecom Assets of Etawah Secon-
dary Switching Area in comparison to
Farukhabad SSA are much more and
Farukhabad dpes not fit well in the re-
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alignment of divisions based on SSA con-
copt. Farukhabad would neither prove as a
nodal point nor a meleus in the area within
the telecom. frame-work of Uttar Pradesh
Circle.

(c) Does not arise.

Setting up of Microwave Tower Iin
Farukhabad District (U.P.)

3955. SHRI SANTOSH KUMAR
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the decision to set up a
Telecommunication Microwave tower
centre in Farukhabad district has been
shelved; and

(b) it so, the reasons for which this
decision was shelved and the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir.

(b) Does not arise.

Import of Items for Manufacturing
Medicines

3956. SHRI SANTOSH KUMAR
SINGH: Will the Minister of INDUSTRY be
pleased to state:

(a) the details of the items being im-
ported for the manufacture of medicines;
and

(b) the names of Indian firms which
import these items?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) and (b). These details

are not being monitored by this Ministry.

1

[English)

Telephone and Telecommunication
Equipment

3957. SHRI JAGANNATH PATNAIK:
Will the Minister of COMMUNICATIONS be
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pleased to state:

(a) whetherthe country is self-sufficient
in telephone and telecommunications
equipment; and

(b) if not, the value of such equipment
imported during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Though by and
large the country is manufacturing most of
the telecommunication equipment indi-
genously, some equipment has to be im-
ported where the production capacity is ei-
ther non-existent or inadequate.

(b) The value of the equipment im-
ported during the last three years is:-

1985-86 — Rs. 95. 16 crores
1986-87 — Rs. 116.46 crores
. 1987-88 — Rs. 85.00 crores

. (estimated)
[ Translation)

Raw Material for Engineering Industry

3958. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI TEJA SINGH DARDI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Confederation of Engi-
neering Industry has requested Govern-
ment to arrange for the availability of raw
material as the engineering industry is facing
acute scarcity thereof;

(b) it so, whether Government have
taken any concrete measures in this regard;

(c) if so, the details thereof; and

(d) the time by which normal situation in
regard to availability of raw material is likely
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to be achieved?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (d).
Confederation of Engineering Industry has
not formally requested the Government to
arrange for the availability of raw materials to
Engineering Industry. But the Government
has been discussing the issue of providing
raw materials at reasonable prices to the
industrial units at various formus. To ensure
availability of raw materials, Government
has taken a number of measures. For in-
stance, custom duties on imported copper
and aluminium have been reduced; import of
aluminium has been de-canalised and put
under OGL,; pig iron was imported to meet
the domestic demand etc.

Industrial Units in Punjab

3959. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI TEJA SINGH DARDI:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Industrial units func-
tioning in Punjab are facing difficulties these
days due to non-availability of raw material;

(b) it so, whether these industrial units
have requested Government to solve this
problem;

(c) if so, whether Government have
taken concrete steps in this regard; and

(dj if so, the details of the outcome of the
efforts made by Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) fo (d).

Actording to a survey conducted by PHD
Chamber of Commerce and Industry there is

shortage of some raw materials in the North-
em Region of the Country. To ensure availa-
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bility of raw materials Government has taken
a number of measures. For instance, cus-
toms duties on imported copper and alumi-
num have been reduced; import of alumin-
ium has been de-canalised and put under
OGL; pig iron was imported to meet the
domestic demand etc

[English)
Procurement of Uniform Material by
ONGC ’
3960. SHRI V. SREENIVASA
PRASAD:
SHRI M.V. CHANDRASHE-
KHARA MURTHY*

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Qil and Natural Gas
Commission has not yet decided the tenders
for woollen dress material to be procured for
its employees;

(b) if so, the details of tenders received
and whether any retendering has also been
done;

(c) whether Public Sector manufactur-
ing units are not being preferred; and

(d) if so, the facts and reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The
procurement of uniforms except neckties
has been decentralised at the level of the
Regional Business Cemre. Each Centre
invites its tenders and decides independ-
ently.

(b) The time and labour involved in
collection of information from all the Re-
gional Business Centres may not be com-
mensurate with the purpose sought to be
achieved.

(c) ONGC allows price preference to
Public Sector Undertakings in accordance |
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with Government guidelines.
(d) Does not arise.

Strike by Technicians of Telecommuni-
cations Department

SHRI PIYUS TIRAKY:

SHRI  YASHWANTRAO
GADAKH PATIL:

DR. (MRS) T. KALPANA DEVI:

3961.

willthe Ministerof COMMUNICATIONS
be pleased to state:

.(a) whether about 30,000 technicians
and technical supervisors of the Telecom-
munications Department have decided to
stop work in support of their demands;

(b) it so, the details of their grievances
and demands;

(c) what action is being taken’has been
taken to fulfil their demands;

(d) what will be the daily loss of revenue,
if any, if they go on indefinite strike; and

(e) what alternative arrangement has
been is being made to run the telecommu-
nication system smoothly when the techni-
cians all over the country go orf strike?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI

GIRIDHAR GOMANGO): (a) No, Sir.
(b) to (e). Do not arise.

import of Know-How by Indian Tele-
phone Industries

3962. SHRI PIYUS TIRAKY: Will the
Minister of COMMUNICATIONS be pleased

to state:

(a) whether the Indian Telephone In-
dustries (ITl) has sought transfer of know-
how of microelectronic chip technology
which aims at component i~*~gration at 1.5
micron level from an American company;
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(b) if so, the details in this regard;

(c) the price of the project and how
much time will be required for its complstion;
and

(d) the present capability of chip pro-
duction in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). Yes,
Sir. Indian Telephone Industries has enteged
into an agreement with M/s VLSI and Arcus
Technology INC, California for transfar of
know-how for 1.5 Microp Complimentary
Metal Oxide Semiconductor Gate Array
Process and full process alongwith design
tools.

(c) The cost of technology is US §
3.501 million. The cost of Gate Array Project
is Rs. 19.52 crores including cost of technol-
ogy. Project is likely to be completed in about
two years.

(d) India has the capability to design,
develop and manufacture integrated circuits
in both bipolar and metal oxide semiconduc-
tor technologies. The current annual inte-
grated circuits production is around 15 mil-
lion numbers.

[ Translation)
Deveiopment of Petrochemical industry

3963. SHRIMADAN PANDEY: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Government are consider-
ing a scheme for the development of the
petrochemical industry;

(b) if so, the details thereof and the total
amount likely to be spent thereon; and

{©) J not, the steps proposedto betaken
by Government for the development of the
industry?

THE MINISTER OF INDUSTRY (SHRI
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J. VENGAL RAQ): (a) to (c). Setting up of
petrochemical plants entails large capital
investment and decisions on such matters
are taken having regard to demand-supply
balance for the products, availability of feed-
stocks and other techno-economic consid-
erations, at the appropriate time. This is a
continuous process.

Increase in Rental for Public Telephoné

3965. SHRIMADAN PANDEY:
SHRI RAMASHRAY PRASAD
SINGH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the rental for the public
telephones has been increased recently;

(b) whether Government have received
any memorandum for reducing it; and

(c) it so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) No, Sir. How-
ever, the hirer of a private public telephone
has to pay a minimum guaranteed revenue
of Rs. 500/- p.m. to the Department.

(b} and (c). Some representations
have been received for reduction of this
amount. However, it has not been possible
to agree to these suggestions.

(English)
Levy on Cement
3966. SHRIMATID.K. BHANDARI: Wil
.the Minister of INDUSTRY be pleased to

state:

(a) whether Government propose to lift
levy on cement;

(b) if so, the details and the reasons
thereof; and
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(c) the results likely to be achieved as a
result thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
Government have been progressively re-
ducing the levy quota of cement industry in
recent years. However, no decision has
been taken to decontrol cament fully.

Own a Telephone Undgr Rs. 30,000
Deposit Scheme in Bangalore City

3967. SHRIV.S. KRISHNA IYER: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) when the new scheme of '‘Own a
telephone under Rs. 30,000/- deposit’ was
introduced in Bangalore city; and

(b) the number of applications received
so far under the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS(SHRI
GIRIDHAR GOMANGO): (a) The ‘Tatkal”
scheme for new telephones connections
come into effect all over the country includ-
ing Bangalore city with effect from
10.6.1988. ’

(b) The number of applications received
so farin Bangalore city under the scheme is
21.

Transfer of Telephone in Bangalore
City

3968. SHRI V.S. KRISHNA IYER: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications received
for transfer of telephones in Bangalore city
since January 1988;

(b) the number of transfers effected
during that period;
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(c) whether Government are aware that
estate agents are publicly giving advertise-
ments in news papars to provide telephones
under transfer of telephones scheme;

(d) whether these estate agents are
also inviting telephones from the subscrib-
ars for being given to their clients under the
above scheme; and

(e) the steps takento stop such transfer
of telephones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) The number of
applications received for tramsfer of tele-
phones in Bangalore city since January,
1988 is 498.

(b) The number of transfers effected
during the said period is 354.

(c) to (e). Yes, Sir. The Government is
aware of such advertisements. Government
cannot interfere with such adverisements.
However, transfer of telephones is permiied
as per transfer of telephone rules only.
Customers are cautioned that if they entrust
such cases to an agent they do so at their
risk, as the Department deals in such mat-
ters only with the transferer or the transferee
and not with any agent or agency.

Production and Demand of HMT
Watches

3969. SHRIV.S. KRISHNA IYER: Will
the Minister of INDUSTRY be pleased to

state:

(a) the estimated production of Quanz
analog watches and ladies watches by HMT
Ltd. during 1988-89;

{b) the estimated demand for these
watches;

(c) whetherthe HMT Ltd. is able to meet
the entire market requirements of these
watches; and
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(d) whether the capacity of its various
units are fully utilised to meet the market
demand?

THE MINISTER OF INDUSTRY (SHRI
J. VENGAL RAQ): (a) to (c). Outof an
estimated production of nearly 6.5 million by
HMT during .1988-89, about 7.5% would be
Quartz Analogue Watches and about 21,8%
Ladies watches.

The demand for watches is estimated at
about 12.15 million. Separate estimates of
demand for Quartz Analogue Watches and
Ladies Watches are not available.

(d) The capacity of HMT's various units
is fully utilised to meet the market demand.

Changes in Industrial Policy

3970. DR. B.L. SHAILESH: Will the
Minister of INDUSTRY be pleased 1o state:

(a) whether Government are contem-
plating some significant changes in the in-
dustrial policy shortly with a view to promot-
ing a rapid industrial growth and providing a
fillip to domestic research and development,

(b) whether attention is also being paid
to the funding of the research and develop-
ment programme while formulating changes
in the industriai policy for rapid growth; and

(c) the salient features of the adminis-
trative decisions, it any, taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c).
Industrial Policy Resolution, 1956 continues
to provide the basic frame-work for industrial
development in the country. With a view to
bringing about rapid industrial growth and to
remove irritants in setting up of industries,
liberalisations in licensing policy are made
from time to time. The licences for products
based on the results of in-house research
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and development are given as a matter of
course to non-MRTP/ Non-FERA compa-
nies. Licences are also ordinarily issued to
MRTP/FERA companies for products falling
under Appendix-l Industries. Non-MRTP,
Non-FERA companies taking up the manu-
facture of item based on technology devel-
opment by C.S.1.R. laboratories and labora-
tories approved by the Department of Sci-
ence and Technology are exempted from
industrial licencing. The Government are in
the process of setting up of a Technology
Development Fund (TYDF) with the objec-
tive of commercialisation of technology,
sponsoring and funding of specific R&D
projects and providing venture capital for
developing products by using indigenous
R&D.

Setting up of National Industrial
Technology Data Bank/Fund

3971. DR. B.L. SHAILESH: Will the
Minister of INDUSTRY be pleased to state:

(a) whether Government proposeto set
up a National Industrial Technology Data
Bank;

(b) if so, its functions and estimated
cost;

(c) whether Government also propose
to establish Technology Development fund;

. (d) if so, its corpus and means of
funding; and

(e) the manner in which the Fund is
proposed to be utilised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): (a) Yes,
Sir.

(b) The main function of the Industrial
Technology Information Centre would be to
collect, analyse and disseminate informa-
tion on technical and commercial aspects of
industrial technologies from abroad and
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within the country. The revised estimated
cost of the Centre is Rs. 4.75 crores.

(c) Yes, Sir.
(d) Not yet finalised.

(e) To begin with, the proposed Fund
will concentrate only upon the commerciali-
sation of technology that has already been
developed successfully upto laboratory
stage. On the basis of the expsrience
gained, the scope of the Fund would be
widened to include activities, such as fund-
ing of specific R&D projects of national or
industry-wide importance, provision of risk
or venture capital, and co-financing of R&D
axpenditure on selected projects etc.

Dulhasti Hydroelectric Power Project

3972. SHRI ATISH CHANDRA SINHA:
Will the Minister of ENERGY be pleased to
state:

(a) whether the Dulhasti hydroelectric
power project has been delayed;

(b) if so, the details thereof; ‘

(¢) whether the collaborators have
advanced a number of demands for working
with the National Hydro-electric Power Cor-
poration Limited; and

(d) the details thereof and the action
being taken to finalise the project to contain

the escalation cost and to maintain time
schedule?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI):
(a) to (d). Negotiations were conducted with
the two foreign consortia who had submitted
ofters for execution of Dulhasti HE projecton
a turn-key basis. On the basis of these
negotiations and evaluation of the two of-
fers, a Letter of Intent was placed by the
National Hydroelectric Power Corporation
on a French Consortium on 2.12.1986 for
turn-key exacution of the project in a period
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of 57 months. Howsver, the contract with the
French Consortium could not be finalised so
tar in view of differences on a number of
points. To expedite the finalisation of the
agreement various other alternatives for
expeditious implementation of the project
are being examined.

Postal Delays in Kandl

3973. SHRIATISH CHANDRA SINHA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Govermment are aware that
the delivery of letters to and from Kandi, a
sub-division town in Murshidabad district of
West Bengal is increasingly being delayed
day by day;

(b) the time now taken for a letter to
reach Kandi from Calcutta as compared to
the time taken about ten years back; and

(c) the reasons for such delays and the
remedial steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGOQ): (a) No such delay
has been experienced in delivery of letters to
and from Kandi.

(b) The time taken for a letter to reach
Kandi from Calcutta in normal circum-
stances as compared to the time taken about
ten years back remains the same i.e., one
day of posting if posted within the prescribed
time for clearance of letter boxes.

(e) Does not arise.

Conversion of Manual Exchange into
auto Exchange in Berhampore, West

Bengal

3974, SHRI ATISH CHANDRA SINHA:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether there is a proposal to con-
vert the manual exchange into auto ex-
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change in Berhampore town of Murshidabad
district in West Bengal; ©

(b) if so, whether the town would be
connected to New Delhi and Calcutta
through STD; and

(c) the likely date of completion of these
tacilities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) and (b). Yes,
Sir.

(c) The automatisation of the manual
system and provision of STD are likely to be
completed in the year 1990-91.

Documentary on Indians and Indian
Missionarles Abroad

3975. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of IN-
FORMATION AND BROADCASTING be
pleased to state:

(a) whether a documentary fitm about
Indian and Indian missionaries working
abroad is being prepared for being telecast
on Doordarshan;

(b) if so, the details thereof; and
(c) when it is likely to be telecast?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER OF
INFORMATION AND BROADCASTING
(SHRIH.K.L. BHAGAT): (a) to (c). Doord-
arshan has approved the proposal of a pri-
vate producer to produce a six-part docu-
mentary of 50 minutes each at a cost of Rs.
70,00 lakhs. This documentary will cover the
lives and aspirations of the people of indian
ongin living in different parts of the world,
However, there is no proposal at present, to
make any documentary separately on the
Indian Missionaries working abroad.

Since the above mentioned documen-
tary film has not yet been produced, the date
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of its telecast has not been de.ided.
Ws. Nirma Chemicals works

3976. SHRIGANGA RAM:
SHRI K.N. PRADHAN:
SHRI ZULFIQUAR ALI KHAN:

o
Will the Minister of INDUSTRY be
pleased to state:

(a) whether some of the small scale
units are taking shelter under the capital
investment norms for small scale sector and
producing very large turnover and projects
by setting up multiple units;

(b) if so, the details thereof;

(c) the total number of units of Nirma
Chemical Works and its associate compa-
nies and the production and number of
workers in each unit:

(d) the reasons for this company being
not covered by the Industries(Development
and Regulation) Act when its turnoveris over
rupees four hundred crores;

(e) whether this company and its asso-
ciates are taking advantage of excise relief,
being in small scale sector by setting up
multiple units; and

(f) the steps Government propose to
take to prevent evasion of excise duty
through legal loop-holes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and
(b). Turnover is no criterion for determining
status of a unit.

(c) Nirma Chemical Works has seven
associate units. The details of production
and of number of workers employed of an

individual unit are not centrally maintained.

(d) Turnover is no criterion for bringing
an industrial undertaking under the purview
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(e) and (f). The excise duty exemption
for detergents manufactured without the aid
of power was withdtawn in 1985 to bring
companies having large turnover like M/s.
Nirma Chemical Works efc. into the excise
net. Subsequently with effect from October.
1987, small scale excise duty exemption for
“specified goods” (which includes soaps and
detergents) has been denied in respect of
such specified goods which are affixed with
the brand name of a person, who is not
otherwise eligible for such SS1 duty exemp-
tion and hence specified goods manufac-
tured under the brand name of M/s. Nirma
are no longer eligible for excise duty exemp-
tion.

Use of Westland Helicopters by ONGC

3977. PROF. MADHU DANDAVATE.:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Oi! and Natural Gas
Commission is using the helicopters pur-
chased from the Westland Company of the
United Kingdom;

(b) whether due to snags in the Wes-
tland Helicopters half of the fleet lies idle with
the Oil and Natural Gas Commission; and

(c) if so, what steps are being taken to
ensure normally in the operations of helicop-
ters used by the Oil and Natural Gas
Commission?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a).
Besides the three owned Chetak helicop-
ters, ONGC is charter-hiring helicopters
which also include the helicopters of Wes-
tland Company of the United Kingdom.

{b) and (¢). Since the helicopters are
on charter-hire and are provided only on
requisition, the question of idling of the fleet
with the ONGC does not arise.
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Production and Demand of Washing
Soaps

3978. SHRI V. KISHORE CHANDRAS.
DEO: Will the Minister of INDUSTRY be
pleased to state:

(a) the total demand for washing prod-
ucts of synthetic detergents and washing
soaps in 1985, 1986 and 1987;

(b) the total production of washing prod-
ucts of synthetic detergents and washing
soap in 1985, 1986 and 1987,

(c) the names ot the first three produc-
ers of synthetic detergents and washing
soaps in the country and their respective
shares (Percentage) of naticnal production;

(d) whether all or some of them are
dominant undertakings under the Monopo-
lies and Restrictive Trade Practices Act; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a). The
total demand for washing products as esti-
mated by the Working Group on Oil, Soaps
and Detergents for the 7th Five Year Plan is
as follows:-

(in lakh tonnes)

1985 — 14.85
1986 — 16.14
1987 — 17.52

{b) The production of synthetic detet-
gents has been roughly estimated tn be

(in lakh tonnes)

1985 — 5.50
1986 — 6.00
1987 -_ 7.00
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The production of laund}y soap is esti-
mated to be around 9 lakh fonnes per an-
num. \

(¢) The major producers of Synthetic
detergents are the Nirma Group of Compa-
nies and M/s. Hindustan Lever Ltd. Govt.
have not independently estimated market
shares of various units manufacturing wash-
ing products.

(d) and (e). No unit is registered as a
dominant undertaking in the manufacture of
Synthetic detergents.

Registration Under IDR Act

3979. SHRIK.P. UNNIKRISHNAN: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether the attention of his Ministry
has been drawn to the reports, that some
leading manutacturers of industrial products
are avoiding registration required under the
provisions of tha Industries (Development
and Regulation) Act, 1951;

(b) whether it is a fact that leading
manufacturers of synthetic detergents
(Nirma) who have claimed a sales turn over
of Rupees 300 crores are not registered or
covered under this Act.

(c) if so, the reasons thereof, and

(d) whether his Mimstry is aware of
other cases of avoidance of registration and
the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM. ARUNACHALAM): (a) to (d).
Registration ot Small scale industrial under-
takings having fixed assets in plant and
machinery upto Rs. 35 lakhs with State Di-
rectors of Industries and of other industrial
undertakings with concerned Technical
Authorities in respect of delicensad industry
where no industrial licence is required to be
obtained under the Industries (Development
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and Regulation) Act, 1951 is not a statutory
requirement under the Industries (Develop-
ment and Regulation) Act but it is an admin-
istrative arrangement for statistical pur-
poses and for obtaining Governmental as-
sistance by way ot allocation for scarce/
imported raw materials, finance, approvals
for import of capital goods, foreign collabora-
tion etc. such registration or licensing under
| (D&R) Act is not based on turnover of an
undertaking. As unregistered units are not
borne on the books of the Government, no
statistics of such units is maintained.

Conversion of Manual Telephone Ex-
change Into Electronic Telephone Ex
change at Gohana (Haryana)

3980. SHRI DHARAM PAL SINGH
MALIK: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government's attention
has been drawh to a news item captioned
*Avyavastha ka Shikar hai Gohana Tele-
phone Exchange” appeared in “Denik Vir
Arjun” dated 19 July, 88,

(b) if so, the steps taken by Government
to remove the mismanagement in this par-
ticular exchange;

{c) whether Government propose to
convert the manual telephone exchange at
Gohana into electronic exchange; and

(d) i so, the time by which it will be
converted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) Yes, Sir, a
news item appeared in the Dainik Vir Arjun
dated 19.7. 88 under the heading
“Avyavastha ka shikar hai Gohana Tele-
fhone exchange.”

{b) The complaint mentioned in the
naws item 1s of general nature, without any
specific case. However, the controlling offi-
cers have been instructed to be vigilant.

AUGUST 23, 1988

Whritten Answers 340

(c) There is no propcsal at present to
convert the manual exchange into an elec-
tronic exchange.

(d) However, replacement of this ex-
change by automatic exchange during the
8th Plan has been proposed.

Strategic Planning for Growing Infra-
structure

3981. SHR! G.S. BASAVARAJU: Will
the Minister of INDUSTRY be pleased to
state:

(a) whether the Bureau of Industrial
Costs and Prices (BICP) has recommeanded
strategic planning for the fast growing infra-
structure;

(b) if so, the main recommendations;
and

(c) whether Government have exam-
ined the recommendations and to what
extent these have been accepted?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRIM, ARUNACHALAM): (a) From
time to time BICP has been preparing re-
ports on various industries. These include
infrastructure industries such as Coal, Steel
and Cement. Their Reports basically relate
to Costs and Prices. BICP has not submitted
any report on strategic planning for the fast
growing infrastructure as such.

(b) and (c). Do not arise.
[ Translation
Generation of Hydel Power in Bihar
3982. SHRI YOGESHWAR PRASAD
YOGESH: Will the Minister of ENERGY be
pleased to state:
(a)the names of the schemas approved

by Union Government to increase genera-
tion of hydel power in Bihar and the number
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of the schemes on which work is not being
carried out;

(b) the reasons for delay in completing
these schemes; and

(c) the steps baing taken to obviate the
delay?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHR!I KALPNATH RAI):
(a). The following hydroelectric schemes
have been approved in Bihar:-

1. Sone Western Canal (4 X 1.65 MW)
2. Eastern Gandak Canal (3 X 5 MW)
3. Sone Eastern Canal (2 X 1.65 MW)
4. Tenu-Bokaro Link Canal (1 X 1 MW)
5. North Koel (2 X 12 MW)

6. Chandil (2 X 4 MW)

Work on one hydroelectric project is not
being carried out due to problems in land
acquisition as a result 9f an agitation by local
people. ‘

(b) The main reasons affecting the
commissioning schedule of nower projects
include delays in environment and forest
clearance, placement of orders, and supply
of equipment, changes in scope of the
works, dslays in acquisition of land and in
execution of civil works, and attime resource
constraints.

(c) A numbet of steps have been taken
to assist the State/Project authorities in
expediting the implementation of powe:
projects. These measures include regular
monitoring of the projects by the Central
Electricity Authority to expedite supply of
equipment and materials, visits to project
sites by engineers of the Central Elactricity
Authority to resolve problems and organi-
sing review meeting of agencies concerned
to coordinate project implementation. The

BHADRA 1, 1910 (SAKA)

Written Answers 342

need to obviate time and cost over runs in
project implementation is being constantly
emphasised on the State authorities.

[English]

Violent Incldent at Doordarshan Kendra
in Trivandrum

3983. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government are aware
that Doordarshan Kendrain Trivandrum was
stoned on 18 July, 1988;

(b) if so, the details thereof and the
reasons for such an incident;

(c) whether such incidents have oc-
curred in the past also;

(d) whether the matter was taken up
with the State Government to take steps so
as to ensure that such incidents do not occur
in future; and

(e) if so, the outcome thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI HK.L. BHAGAT): (a) and (b). At
about 11.35 a.m. on 18.7.88, sixty persons
belonging to Students Federation of India
forcibly entered the premises of Doord-
arshan Kendra, Trivandrum. They did not
stone the building, but they took out placards
and shouted slogans alleging biased cover-
age. Some glasspanes were also broken.
The Director General of Police and the City
Polica Cornmissioner were immedictely
contacted by Director of the Doordarshan
Kendra Trivandrum. Police removed the
squatters at about 12.30 p.m

(c) No such attack on the Kendra had
occurred in the past. However, on 15,3.88
the vehicles carrying Doordarshan officials
weve attacked by an unruly mob.
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(b) i so0, e sweps ken so far in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) An earth sta-
tion already exists in Bhubaneshwar.

" (b) Does not arise.

Commitiee to Monitor Hazards of
Asbestos Industry

3988. SHRI DAULATSINHJI JADEJA:
Will the Minister of INDUSTRY be pleased to
state:

(a) whether Government have ap-
pointed a committee 1o study the safety
aspects and hazards of the Asbestos Indus-

try;

(b) if so, the composition of the commit-
tee; and

(c) the recommendations made by the
committee so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) A
Commiltee was appointed in August, 1983
by the DGTD Panel on Asbestos Products
Industry to study the .health hazards in the
Asbestos Industry.

(b) The Committee was headed by Shri
D.K. Biswas, Director, Deptt. of Environment
and consisted of 13 other Members compris-
ing Dr. G.G. Davay, Ex-Medical Inspector of
Factories, Govt. of Maharashtra and repre-
sentatives from Central Labour Institute,
National Institute of Occupational Heatth,
Deptt. of Environment, Directorate General
of Mines Safety, Asbestos Information
Centre and Asbestos Products Industry.

(c) The major recommendatigns of the
Committee are listed below:

(i) State Pollition Control Boards

(i)

(i)

(v)

v)

(vi)

Written Answers 346

should make emission stan-
dards for the control of asbestos
fibre dust in the general environ-
ment;

All operations and places where
asbestos fibre is used should be
brought under the purview of the
Factories Act and Rules, irme-
spective of the size of the
workforce or usage of electric
power,

Every process and equipment
related to the milling of asbestos
ore and processing of asbestos
fibre should be studied for its
potential to create air-bome
dust. In case any process/equip-
ment releases dust that cannot
be controlled to the desired limit
by engineering control methods,
such process/equipment should
be prohibited;

Equipment used in the process-
ing of asbestos should carry a
certificate from the manufacturer
that during normal usage as
recommended, the equipmant
will not release fibre dust th... will
result in any workman boinc
exposed to dust levels higher
than the prescribed limit;

Specialised trained manpower
and equipment are to be pro-
vided to effectively monitor the
environmental exposures in
mines and medical surveillance
system of the mine workers;

For licensing/registration of new
units, specific requirements of
dust control to be met by them
should be listed out by the com-
petent autbority. Licence should
be issued by the competent au-
thority only after satisfying itself
that such requirements have
already been included in the
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®) ifm,umsiqisw(onaoiarhmis
regard? \

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
GIRIDHAR GOMANGO): (a) An earth sta-
tion already exists in Bhubaneshwar.

" (b) Does not arise.

Commitiee to Monitor Hazards of
Asbestos Industry

3988. SHRIDAULATSINHJI JADEJA:
Wil the Minister of INDUSTRY be pleased to
state:

(a) whether Government have ap-

pointed a committee to study the safety
aspects and hazards of the Asbestos Indus-

try;

(b) if so, the composition of the commit-
tee; and

(c) the recommendations made by the
committee so far?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-

TRY (SHRI M. ARUNACHALAM): (a) A.

Commiitee was appointed in August, 1983
by the DGTD Panel on Asbestos Products
Industry to study the .health hazards in the
Asbestos Industry. ‘

(b) The Committee was headed by Shri
D.K. Biswas, Director, Deptt. of Environment
and consisted of 13 other Members compris-
ing Dr. G.G. Davay, Ex-Medical Inspector of
Factories, Govt. of Maharashtra and repre-
sentatives from Central Labour Institute,
National Institute of Occupational Heatth,
Deptt. of Environment, Directorate General
of Mines Safety, Asbestos Information
Centre and Asbestos Products Industry.

(c) The major recommendatigns of the
Committee are listed below:

(i) State Polittion Control Boards -

(iii)

(iv)

)

(vi)

dards for the control of asbestos
fibre dust in the general environ-
ment; '

All operations and places where
asbestos fibre is used should be
brought under the purview of the
Factories Act and Rules, irme-
spective of the size of the
wortkforce or usage of electric
power;

Every process and equipment
related to the milling of asbestos
ore and processing of asbestos
fibre should be studied for its
potential to create air-bome
dust. In case any process/equip-
ment releases dust that cannot
be controlled to the desired limit
by engineering control methods,
such process/equipment shouid
be prohibited;

Equipment used in the process-
ing of asbestos should canry a
certificate from the manufacturer
that during normal usage as
recommended, the equipment
will not release fibre dustth.. will
result in any workman b«ing,
exposed to dust levels higher
than the prescribed limit;

Specialised trained manpower
and equipment are to be pro-
vided to effectively monitor the
environmental exposures in
mines and medical surveillance
system of the mine workers;

For licensing/registration of new
units, specific requirements of
dust control to be met by them
should be listed out by the com-
petent authority. Licence should
be issued by the competent au-
thority only after satisfying itself
that such requirements have
already been included in the
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(vii) Packing of raw asbestos fibre
should be in impermeable bags
and should be handled as uni-
tised loads as far as it is practi-
cable. ISI may be requested to
bring out the Code Practice for
packing, handling, transporta-
tion and use of asbestos fibre;

(viii) All the workers likely to be ex-
posed to asbestos fibres should
be covered by a well defined
medical surveillance plan with
no cost to the employee;

(ix) The employees covered under
the ESI Act should also be eli-
gible for compensation after
cessation of ES| coverage, as is
the case in Workmen's Compen-
sation Act. Employees not cov-
ered under ES! Act should be
covered under general insur-
ance at no cost to them;

(x) I1SImayberequestedtoexpedite
formulation of:

— Standards for the measurement
of airborne fibrous dust,

— Code of practice tor the packing,
handling, transportation, and
use of asbestos in the factory,
mine and other places,

— Code of practice for the use of
asbestos containing products,

— Code of practice for disposal of
asbestos waste materials, in-

cluding tailings.
12.00 hrs
[English)
KUMARI MAMTA BANERJEE

(Jadavpur) : Sir, the House should welcome
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»,
the Agreement signed by the Government
and the GNLF. '

SHRIMURLIDEORA (Bombay South):
We welcome it.

PROF. N.G.RANGA: (Guntur) Mr.
Speaker, Sir, may | congratulate the Gov-
ernment on the latest agreement that they
have reached with GNLF. it has paved the
way for the solution of many such ethnic
problems in India.

MR. SPEAKER: All of them.

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, we are again seeking to draw your
attention to the need for a discussion on the
CAG Para about the HWD submarines
...(Interruptions)

[ Translation)

MR. SPEAKER : It is under considera-
tion of the B.A.C.

[English]

SHRI AMAL DATTA: Sir, it has been
admitted by you. Why you are not allocating
the time.

MR. SPEAKER: It is for the BAC, not for
me.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Have you read that para, Sir,?

MR. SPEAKER: Yes, | have read...
(Interruptions)

MR. SPEAKER: It will be coming. Don't
worry. it wont fly away...

(Interruptions)

SHRi SAIFUDDIN CHOWDHARY: Sir,
it is a very serious matter concerning the
defence of our country... (Interruptions)

MR. SPEAKER: Yes, Mr. Acharia.
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SHRI BASUDEB ACHARIA ( Bankura)
: Sir, the Government has stopped the sup-
ply of pig iron to the engineering industry,
Hundreds of industries have been closed
down, This is a very serious problem...
(Interruptions)

[ Translation)

MR. SPEAKER : Please give it in writ-
ing.

[English)

SHRI BASUDEB ACHARIA: You allow
a Calling Attention on this Sir. .. (Interrup-
tions)

SHR! V. SOBHANADREESWARA
RAO ( Vijayawada) : Sir, | have given a
notice regarding a discussion on the clear-
ance of pending projects. A discussion
should be allowed on that .. (Interruptions)

SHRIAMAL DATTA : Sir, why don't you
allow us a discussion on the submarine deal
? ... ( Interruptions)

MR. SPEAKER: How many times |
have to tell you, how many times | have to
repeat before the House that | have already
admitted that. It has to be decided by the
Business Advisory Commitiee...

(Interruptions)
MR. SPEAKER : Yes, Mr. Naik...
(Interruptions) -

MR. SPEAKER: Please listen now. |

have called Mr. Naik. | have listened to you, -

now | have allowed Mr. Naik,

SHRISHANTARAM NAIK (Panaji) : Sir,
’ yesterday | had mentionaed the matter of
hunger strike by Congress (1) MLAs... (Inter-
ruptions)

MR. SPEAKER: No, The problem is...

(Interruptions)
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PROF. MADHU DANDAVATE: (Ra-
japur) How do you allow this, Sir. (Interrup-
tions)

[Transiation] ~

MR. SPEAKER : Why don't you let me
speak? How many times should | repgat it?

[English}

You do not realise what | am saying .
Listen to me first. The problem is the State
Assembly is an independent body and,
secondly, the hon. Deputy Speaker had not
allowed you. So, it did not go on record and
it was not recorded. So simple it is ...

(Interruptions)

SHRI SHANTARAM NAIK: Sir, now, |
have made an application to you asking for
a review of yesterday’s ruling. | want a ruling
on that ... (Interruptions)

MR. SPEAKER : Shri Bir Bahadur
Singh...

(Interruptions)

SHRI  S. JAIPAL REDDY
(Mahbubnagar) : You fix a date, Sir.

[ Translation)

MR. SPEAKER : It is for you to decide .
I have no objection

[English]

it is for you to decide. | have no objec-
tion. My job is done.

SHRI SAIFUDDIN CHOWDHARY: Sir,
it is a very important matter concerning the
defence of the country.

MR. SPEAKER : | do not deny it.
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PAPERS LAID ON THE TABLE
[English]

indian Telegraph (Seventh Amend-
ment) Rules, 1988

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIRBAHADUR SINGH): Ibeg
to lay on the Table a copy of the Indian
Telegraphy (Seventh Amendment) Rules,
1988 (Hindu and English versions) pub-
lished in Notification No. C.S.R. 606 in
Gazette of India dated the 23rd July, 1988,
under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885. [Placed in
Library See No. LT 6440/88]

Newsprint Allocation Policy For
Licensing Year 1988-89

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): | beg to lay on the
Table a copy of the Newsprint Allocation
Policy for the Licensing year 1988-89 (Hindi
and English versions). [Placed in library.
See No. LT 6441/88].

Notification Under the Import and Ex-
ports Control Act, 1947 and Annual Re-
port and Review on the working of the
India Tea and Restaurants Limited,
Bombay for 1986-87 efc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): | beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) issued under section 3
of the Imports and Exports
(Control) Act, 1947.—

(i) S.O. 837 (E) published in
Gazette of India dated the
Ist June, 1988 making cer-
tain amendments to Notifi-

AUGUST 23, 1988

(if)

(i)

(iv)

(vi)

Papers Laid 352

cation No. S.0. 344 (E)
published in Gazette of In-
dia dated the 30th March,
1988.

S.0. 544 (E) published in
Gazette of India dated the
3rd June, 1988 making cer-
tain amendments to Notifi-
cation No.S.0.388 (E) pub-
lished in Gazette of India
dated the 30th March,
1988.—

S.0. 741 (E) published in
Gazette of India dated the
4th August, 1988 making
certain amendments to
Notification No. S.O. 377
(E) published in Gazette of
India dated the 30th March,
1988.

S.0. 742 (E) published in
Gazette of India dated the
4th August, 1988 making
certain amendmants to
Notification No. S.0. 343
(E) published in Gazetie of
india dated the 30th March,
1988.

S.0. 755 (E) published in
Gazette of India dated the
12th August, 1988 making
certain amendments to
Notification No. S.0. 338
(E) published in Gazette of
India dated the 30th March,
1988.

S.0. 756 (E) published in
Gazette of India dated the
12th August, 1988 making
certain amendments to
Notification No. S.0. 342
(E) published in Gazette of
india dated the 30th March,
1988. [Placed in Library.
See No. LT 6442/88]

A copy each of the following



353 Papers Laid

papers (Hindi and English ver-
sions) under sub-section (1) of
section 619 A of the Companies
Act, 1956:—

(i} Review by the Government
on the working of the India
Tea and Restaurants Lim-
ited, Bombay, for the year
1986-87.

(i) Annual Report of the India
Tea and Restaurants Lim-
ited, Bombay, for the year
1986-87 along with Audited
Accounts and the com-
ments of the Comptroller
and Auditor General of India
thereon.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above. [Placed in
Library See No. LT 6443/88]

The Cost Accounting Records (Formuia-
tions) Rules, 1988 and a Statement Re-
garding Review on the Working of and
Annual Report of Delhi State Industrial
Development Corporation Limited for
1986-87 and a Statement Showing Rea-
son for Delay

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): | beg to
lay on the Table:—

(1) A copy of the Cost Accounting
Records (Formulations) Rules,
1988 (Hindi and English ver-
sions) published in Notification
No. G.S.R. 452 in Gazette of
India dated the 4th June, 1988,
under sub-section (3) of section
642 of the Companies Act, 1956.
[Placed in Library See No. LT
6444/88]

(2) A copy each of the following
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papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Comnanies
Act, 1956:-

(i)y A statement regarding Re- .
view by the Government on
the working of the Delhi
State Industrial Develop-
ment Corporation Limited,
New Delhi, for the year
1986-87.

(i) Annual Report of the Delhi
State Industrial Develop-
ment Corporation Limited,
New Delhi, for the year
1986-87 along with Audited
Accounts and the com-
ments of the Comptroller
and Auditor General
thereon.

(3) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (2) above. [Placed in
Library. See No. LT 6445/88]

12.04 hrs.
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY-GENERAL: Sir, lhaveto
report the following message received from
the Secretary-General of Rajya Sabha:—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure afd Conduct of Business in
the Rajya Sabha, | am directed to return
herewith the Punjab Appropriation (No.
2) Bill, 1988, which was passed by the
Lok Sabha at its sitting held on the 18th
August, 1988, and transmitted to the
Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha in regard to the said Bill.”



355 B.OH.

[ Translation}

THE MINISTER OF THE STATE IN
THE MINISTRY OF AGRICULTURE AND
COOPERATION (SHRI SHYAM LAL
YADAV): Mr. Speaker, Sir, the statement is
not ready as yet and the hon. Minister wil
make the' statement at 1 P.M, so please
allow him to make the statement at 1.00 P.M.

MR. SPEAKER: Alright.

12.05 hrs.
[English]
BUSINESS OF THE HOUSE

THE MINISTER OF PANUIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) With your permis-
sion, Sir, I rise to announce that Government
Business in this House for the week com-
mencing Monday... {Interruptions)

SHRI AMAL DATTA (Diamond Har-

bour): Whatis he saying, Sir? Is it not meant
to be heard?

PROF. MADHU DANDAVATE: Why is
he standing silently, may we know? Is he
paying homage to us?... (Interruptions).

[ Translation)
MR SPEAKER: Is it not audible to you?
Please repeat again for them.

[Enghish)

SHRI H.K.L. BHAGAT: With your per-
mission, Sir, lrise to announce that Govern-
mant Business in this House for the week
commencing Monday, the 29th August,
1988 will consist of . —

(1) Consideration of any item of
Government Business carried
over from today's Order Paper.
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(2) Consideration and adoption of
amendments made by Rajya
Sabha in the Prevention of Cor-
ruption Bill, 1987.

(3) Consideration and passing of
the following Bills as passed by
Rajya Sabha:—

a) The Maternity Benefits
(Amendment) Bill, 1988.

b) The Delhi University
(Amendment) Bill, 1988.

c) The Islhi Rent Control
(Amendment) Bill, 1988.

d) The Jamia Millia Islamia
Bill, 1988.

(4) Discussion on the Resoiution
seeking disapproval of the Be-
nami Transaction (Prohibition of
ti.u Hight to Recover Property)
Ordinance, 1988 and considera-
tion and passing of the Bill, in
renlacement thereof.

(5) Consideration and passing of
the Code of Criminal Procedure
(Amendment) Bill, 1988.

(6) Discussion on the National
Housing Policy.

SHRIANANDA PATHAK (Darjeeling): |
would like to make the following submis-
sions regarding the Government Business
for the following week:—

1. In keeping with their repeated
assurance the Government
should spell out the facilities that
they intend to provide for the
development of different lan-
guages including Nepali Lan-
guage pending their inciusion in
the Eighth Schedule of the
Constitution.

2. The Government should raake

@
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special effort to bring back the
beleagured economy to health
and restore the damaged and
destroyed properties of the
Central and State Government
in the course of GNLF agitation
for the last twp years.

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): The following item may be included in
the next week’s Agenda;:—

Nationalised text books including
NCERT text books are not available in re-
quired quantities. This is affecting students
in their studies. There is black marketing of
nationalised text books.

SHRICHINTAMANI JENA (Balasore): |
request that the following may be included in
the next week’s agenda:—

State Government of Orissa had sub-
mitted schemes for soil conservation work in
catchment of upper Kolab and Indravati riv-
ers at an estimated cost of Rs. 65.13 crores
for both. State Government had also submit-
ted a scheme for Integrated Watershed
Management of Subarnarekha river at an
estimated cost of Rs. 75.50 lakhs. Planning
commission has not heard these schemes.
These need to be cleared early.

SHRI V.S. KRISHNA IYER (Bangalore
South): The following item may be included
in the next Agenda:—

The closure of the office of the Press
Information Bureau in Hubli, Karnataka, has
created lot of resentment in the minds of the
people of Karnataka. It is really ununder-
standable, how that office, which was ren-
dering very useful service 10 the people was
closed as a part of rationalisation,

Even in a smaller State like Kerala,
there are two PIB offices. in Tamil Nadu also
there are two PIB offices. It is absolutely
necessary to re-open the PIB office in Hubli.

| urge the Government to take a favour-
able decision in the matter.
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[ Translation)

DR. CHANDRA SHEKHAR TRIPATHI
(Khalitabad): Mr. Speaker, Sir, the textile
industry is passing through crisis of raw
material again and the rates of cotton and
synthetic fibre are rising exorbitantly simul-
taneously. As a result thereof economy of
the mills is deteriorating. Although the Gov-
ernment has formulated new textile policy in
order to solve these problen:s yet it has been
observed thatthe assurances have notbeen
fulfilled so far. For instance in addition to the
assurance of providing remunerative prices
of cotton to the farmers assurances were
also given to provide cotton to the textile
industry at reasonable prices, to evaluate
the working of Cotton Corporation of India
de-novo and to follow the policy of maintain-
ing buffer stock in case recession. In order to
keep check on the prices of synthetic yarn
and provide benefits of concessions to the
consumers, the Government should issue
directions to the growers so that the prices
may remain stable.

So, | demand a discussion on Textile
policy in the House next week.

SHRI RAJ KUMAR RAIl (Ghosi): Mr.
Speaker, Sir, the following subject may
please be included in the next week’s List of
Business.

The Ghagra is oneof the major rivers of
Uttar Pradesh and we do not remember a
year in which there was no flood once or
twice in it. Lakhs of people and cattle are
affected by floods and hundreds of them die.
Lakhs of acres of land get submerged which
cause a heavy loss of foodgrains, property -
and lives of people. We have been urging the
Government of Uttar Pradesh and the Cen-
tral Government for the lost several years to
formulate a plan to control floods and make
arrangements to provide essential com-
modities before hand.

| demand that the Central Government
should set up a high level committee to find
a permanent solution to save the flood vic-
tims,
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SHRI MANKURAM SODI (Bastar): Mr.

Speaker, Si, the following items may be
included in the next week's List of Business.

Ammangements are being made to pro-
vide clean drinking water 1o the people by
instaling hand-pumps in every vilage of
Bastar district of Madhya Pradesh. But due
to the effect of lon-ore mines in Beltadiia on
underground water level, iron-ore comes out
with water from most of the hand pumps.

So | urge the Central Government 1o
allocale additional amount 10 the State
Govemment for the instalation of fiter-
pumps.

[English}

SHRI SG. GHOLAP (Thane): M.

Speaker, Sir, | request that the foflowing may
be included in the next week’s agenda:

in Dimbival Telephone Exchange,
2555 persons are on wailing list and no
telephone connection has been given since
1979.

There s a proposal 1o have an ex-
change of 10 thousand lnes for which ma-
chinery has also been purchased and the
work building taken up in hand. The matter
may be expedited so that instead of cross
bar exchange, electronic-exchange is pro-
vided in Dombivah.

SHRI BALASAHEB VIKHE PATIL

(Kopargaon): | request that the following
may be included in the next week’s agenda:

in my constituency, Kopargaon
(Ahmednagar) for the last five years, there is
drought. So the farmers, farm labourers and
industry labourers are facing a very serious
situation in getting employment. To avoid
sickness of sugar industry in my constitu-
ency and for the employment of maximum
people, maximum funds’ for cane develop-
ment may be allotted immediately, from the
Cane Development Fund, Department of
Food.
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in my constiluency at Kopargaon
(Ahmednagar), only 4 inch rainfall has been
regorded so far. Due to this, farmers are
suffering very badly.

Govemment should postpone recovery
of loans, penal interest shouid not be
charged and they should be eligible for fresh
loan. Previous lban should be rescheduled.
Necessary instructions may kindly be issued
in this regard.

SHRI JAGANNATH PATTNAIK
(Kalahandi): Sw, | request that the following
item may be included in the next week's
agenda:

Communal dishanmony in many parts of
the country has threatened the very basic
fabric of our philosophy of secularism, unily,
integrity of the country. Al Constitutional,
legal, social and economic measures should
be taken to see that a communal hanmony is
maintaned.

MR. SPEAKER: Heén. Minister, Shn
Bhagat. ‘

SHRI HK L. BHAGAT: Sk, | have lis-
tened to the observations made by the hon
Members and they would be placed before
the meeting of the Business Advisory
Committee.

MR. SPEAKER: The Minister may now
move the motion.
12.13 hrs.

BUSINESS ADVISORY COMMITTEE
[English]
Fifty Eighth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT): | beg to move:

“That this House do agree with the Fifty-
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eighth Report of the Business Advisory
Commiliee presented to the House on
the 22nd August, 1988~

MR. SPEAKER: The question is.

“That this House do agree with the Fifty-
oighth Report of the Business Advisory
Committee presented to the House on
the 22nd August, 1988

The motion was adopted.

1214 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1988-89 CONTD.

[English]

MR. SPEAKER: We will be to the next
time — Further Discussion and Voting onthe
Supplementary Demands for Grants (Gen-
eral).

Shri Amal Dafta to continue.

SHRI AMAL DATTA (Diamond Har-
bour): Sir, yesterday, | started to speak on
the Supplementary Demands for Grants and
in my introductory remarks, | had pointed out
the futility of most of the supplementary
demands we have passed so far. And this
comes oul of the examination of the Supple-
mentary Demands and the Demands as a
whole by the Public Accounts Committee
over the last three years, as consecutively
reported by that Committee that the budget-
ing procedure of the Government is very
deficient.

Sir, | do not know which Minister | am
addressing.

PROF. MADHU DANDAVATE (Ra-
japur): Everyone in general, no-one in par-
ticular (Interruptions)

SHRI AMAL DATTA: What is happen-
ing. There is no Minister. (Interruptions). Is
Shri A.K. Panja substituting Mr. B.K.
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Gadhvi?

PROF. MADHU DANDAVATE: He
should substitute himself!

SHRIAMAL DATTA: This is the general
position with regard to Government budget-
ing. There is no monitoring mechanism.
There is lack of coordination between the
Government départments. This is the style
of functioning of the Government itself.

There are certain #ems on which | will
not speak because | do not think there is

much time left. Somehow or the other, so

little time is devoted to this.

Rs. 627.64 crores is to be spent on non-
Plan expenditure for maintenance of value
of payments to IMF in the form of rupee
securities. What does it mean? R means that
the value of rupee has fallen. As a result, we
have to spend more rupees to keep up our
contribution to the IMF in terms of IMF's own
standards. Why has this happened? & is
because of the Govemment's policy of al-
lowing indiscriminate import of capital goods
and durable consumer goods directly and
indirectly, indirectly because in pursuance of
the Government's policy by allowing the
richer section, the elite section of the society
to enjoy all the luxuries that such people .
elsewhere in the world are enjoying.

12.16 hrs.
[MR. DEPUTY SPEAKER in the chair)

They are allowing these imports in the
form of components to be assembled in india
for the enjoyment of the very small section,
miniscule section of the Indian population.
But it is draining hundreds of thousands of
crores, of rupees from our exchequer and,
therefore, our value of the rupees is decreas-
ing which the Government is unable to fill up
or even keep at that lavel in which it was in
1984 when this Government took office,
because of the non-pursuit or lack of suc-
cess of its policies in the field of getting the
capital receipts from non-resident Indians in
the form of bank deposits which is dwindling
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[Sh. Amal Datta]

and also the non-fulfiiment of its plans for
increasing income from tourist traffic. As a
result, the Indian rupee’s value is falling.
Indian trade gap and the balance of pay-
ments is becoming more and more adverse,
the foreign exchange reserve is at a record
low. The somewhat legitimate estimates of
our Government flow of foreign exchange is
also being assisted by the further flow of our
exchange in an illegitimate fashion in vari-
ous ways by the Government’s people who
are patronised to the Government and also
by other various deals and scandals, which
the Parliament has been discussing for the
last one year or so, the Bofors deal, the
submarine deals and various other deals.
On this account also, hundreds of crores of
rupees, all these scandals put together in-
cluding the Prime Minister's frequent visits
abroad, hundreds of crores of rupees are
flowing out. As a result, the balance of pay-
ments position is becoming more and more
precarious. So, the Government's style of
functioning, the Government’s own objec-
tives, the methodology and its policies are
responsible for this particular amount which
is to be provided for now under the terms of
IMF.

Another big item in the Budgst is the
Rs.440 crores being given to Punjab. This
item is provided by this “Other expenditure
relating to Punjab.” Rs.440 crores is on
account of Plan Expenditure and Rs. 78.67
crores on account of Non-Plan Expenditure.
| have no quarrel with it. The munificence of
the Central Government in this particular
case of Punjab is very creditable. They
should go on doing it. But, should they not
think of other States in this context also? The
Minister will kindly explain or kindly enlighten
us as 1o what is the amount of expenditure
being made to the Statg of Punjab and in
comparison what is being made to the other
States. Somehow or the other, it appears to
me to be a reward for the type of agitation
which is going on in Punjab and | would only
say that if this is the kind of reward which the
Government is going to give, then are they
not going 1o encourage the same type of
political agitation in other States? So, this
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matter, | am throwing to the Government to
think further...

SHRIMURLI DEORA (Bombay South):
Are you against the allocation to Punjab?

SHRI AMAL DATTA: No, | am saying
that a date should not be given. | am not
taking any notice of what Shri Murli Deora is
saying.

SHRIMURLIDEORA: | cannot mislead
you at all. (Interruptions)

MR. DEPUTY SPEAKER: When his
time comes, let him say.

SHRI AMAL DATTA: Sir, | am sure that
the money which should be spent in Punjab
will be well-spent but again | will warn the
Government that the way the activities are
being carried on in Punjab, there is a likely-
hood of the money going into the wrong
hands. They should properly safeguard
against this.

Sir, one item of expenditure of Rs. 30
crores is for Delhi. What is the actual item?
It is grant to the Municipal Corporation of
Delhi for maintenance of resettlement colo-
nies transferred from DDA to the Corpora-
tion with effect from 1.6.88. | would like to be
enlightened, because |am so ignorant about
this matter, as to why this particular item of
expenditure could not be provided for in the
original Budget grants? This particular
amount was settled between those two or-
ganisations and approved by the Delhi
Administration long ago. This money was
not spent at that time when it was supposed
to be spent, when the cholera epidemic has
taken place in Delhi. The toll of cholera
epidemic has been untold in terms of suffer-
ingandinterms of death, it has exceededthe
300 no. That is the Government's figure. So
it is because of the lack of fore-sight of the
Minister — may be this Minister or that
Minister. But he has to bear the burden
now... (Interruptions) Because of the lack of
fore-sight, we did not know it at that time
when the cholera epidemic discussion was
going on in this House. They had not pro-
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vided forthe funds. They had only thought of
it. They discussed it. They have agreed upon
it. But the funds had not been provided. So,
no remedial action could be taken. The
Municipal services absolutely stopped for
the period prior to the transfer of these colo-
nies from DDA to the Corporation and as well
as after that. Only they have taken action
after the cholera epidemic has started taking
its toll.

Sir, the other expenditure which re-
quires some enlightenment from the hon.
Minister is about Rs. 31.5 crores allocationto
the U.P. Government for the Tehri Project.
Apparently, the Central Government has
given a loanto the U.P. Government, part of
which is being now converted into equity
capital. ~

SHRI RAM PYARE PANIKA
(Robertsganj): That is wrong? That is a
backward area. (Interruptions)

SHRI AMAL DATTA: | have not ob-
jected to that. All that | want to submit is...

PROF. MADHU DANDAVATE (Ra:
japur): Take it up before the Public Accounts
Committee. (Interruptions)

SHRI AMAL DATTA: The confused
Minister has come now. He will create con-
fusion further. | am not objecting to this. l am
only saying that here, again, is the question
of discriminatory treatment of the Central
Government. The Central Governmant can
give to the U.P. Government this grant, but
when it comes to the question of West Ben-
gal, there is no question of any grant; when
it comesto the question of Kerala, there is no
grant; when it comes to the question of
Karnataka or Andhra Pradesh, there is no
grant. Because they are Opposition-ruled
States, they get a step-motherly treatment
from the Central Government. This is what |
am objecting to. Can the Minister give us
figures to show thatthey have given a similar
treatment, similar loans conversion to eg-
uity, in the case of any other State project?
{Interruptions)
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Sir, can Mr. Panja substitute for Mr.
Gadhvi when Mr. Gadhvi is present in the
House? ltis not possible. Piease have a look
at the list of business. Who is to present the
Budget? (Interruptions)

MR. DEPUTY SPEAKER: Mr. Panja is
duly authorised already.

SHRIAMAL DATTA: Mr. Gadhvi is now
present in the House. Why does he want Mr.
Panja to do it? (Interruptions)

MR. DEPUTY SPEAKER: He has au-
thorised Mr. Panja. When he is authorised,
he is in-charge.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): The hon. Member is my friend and
he likes my face, | think. (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): But why shoild you hold his baby?

SHRI AMAL DATTA: When he is pres-
ent here, why should. he nét do it himself?
(Interruptions)

MR. DEPUTY SPEAKER: Order, Or-
der.

SHRI AMAL DATTA: Who will reply to
the debate?

SHRI A.K. PANJA: | will do.

SHRI AMAL DATTA: Then why does
Mr. Gadhvi's name appear in the list of
business?

SHRI A.K. PANJA: Mr. Gadhvi was at-

tending to his business in the Rajya Sabha.
Now he is slightly free. So, he has come to

assist me.

SHRI AMAL DATTA: He is assisting
you! Then, you should have taken care to
see that the name of Mr. Panja appears in
the list of business and not ot M:. Gadhw
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THE MINISTER OF STATE IN THE
- DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHR!I BK.
GADHVI): it will take years for Mr. Datta to
understand the administrative adjustments.

(interruptions)

PROF. MADHU DANDAVATE: That is
compositor's mistake. They all represent the
Prime Minister.

SHRIAMAL DATTA: What | was saying
was this. | would like to have examples of the
Govemment's munificence which they have
shown in regard to Punjab in regard to UP.
with reference to the Opposition-ruled
States. With reference to the Opposition-
ruled States, please show us that you have
given this amount of money to any Opposi-
tion-ruled State as you are giving to Punjab
and to U.P., for the same type of projects.

(Interruptions)

MR. DEPUTY SPEAKER: Please wind
up.

SHRI AMAL DATTA: | think. the Gov-
emment is now leading the country into a
dept trap, an external debt trap and also an
internal debt trap. This is a very unfortunate
situation in the country that he is facing. This
Government's life is not long. t may be
another one year or so. Then in the next
elections it will be defeated, and the nex:
government will be left with all this debt
burden. This Government is going on in this
reckless manner in creating debts, in throw-
ing money here and there; and its style of
functioning is such. lhave giventhe example
of the Prime Minister’s visits abroad where
he has spent money lavishly. We have got,
only the other day, the answer to a Parlia-
mentary question that Rs. 2.80 crores were
spent on plane fare. The Air Incia says that
they have not made any loss because this
money, they got from the Government. That
means, the Government has spent Rs. 2.80
crores on air-fare only. What about the other
expenditure? On a similar occasion | have
asked for the total expenditure on the Prime
Minister's tour and they have never given
that. Sometimes they say eventhat it relates
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to an individual. | have not named Mr. Rajiv
Gandhi as the Prime Minister. Even then,
that kind of an answer has come. | would like
the Minister to say that at least so far as this
visit is concerned or even the earlier visits of
the Prime Minister, to give us the totality of
expenditure incurred by the various agen-
cies of the Govemment which have assisted
in organising tours. How much they have
spent on that and you show, by this style of
functioning, how much this country is losing?

[ Translation)

SHRI AZIZ QURESHI (Satna): Mr.
Deputy Speaker, sir, | rise to support the
supplementary demands for grants. In the
first batch a demand of about Rs. 668 crores
has been made and about Rs.925 crores
have been asked for in respect of technical
demands.

Demand Mo. 1 is in respect of agricul-
ture. We are grateful to the Government that
they have allocated a sum of Rs. 56.50 lakhs
for National Agricultural Cooperative Mar-

‘keting Federation in the form of support

operation for giving assistance for oil-seeds.
Moreover | congratulate the Government for
allocating an amount of Rs. 44.4€ crores to
evaluate the implementation work.

An allocation has been made for the
selected districts of the States under the
special Foodgrain Production Programmein
this very demand, | would urge the admini-
stration to increase the number of districts
and give adequate consideration to the
people living below the poverty-line, Adiva-
sies, Harijans and backward classes as well
to the number of the unemployed people
while determining a district for the purpose.
The administration should pay special atten-
tiontowards this aspect. There should notbe
any other influence, political or otherwise to
determine such districts. The number of
such districts of Maghya Pradesh should be
raised which are backward like
Baghelkhand and Vindhya Pradesh and
maximum funds should be provided for
them. ’



369 Suppl. D.G.

Anotherissue is related tofisheries. ltis
quite unfortunate that we could not achieve
fisheries development in this country to the
desired extent. lf the Government pays a
little attention to this issue, the problem of
unemployment can be rooted out through
carrying out programme for development of
fisheries. Not only this even the quantity of
foodgrains can be increased which would
ultimately solve our food problem.

I would like to remind the Government
that Fisheries Development Corporation
was set up in every state under the guide-
lines provided by the Central Government.
Accerding to that programme, fisheries
whether inland or marine fisheries should
havé developed a lot in every State. Both
types of fisheries had to be develope.u. But
unfortunately, all these corporations failed
one by one. Wherever corporation succeed,
bureaucrats put obstacles. lwould like to cite
an example. Madhya Pradesh Fisheries
Development Corporation was earning
profit. Madhya Pradeshis a place where only
inland water fisheries could be developed as
thereis noseaand itis amajor supplierofthe
same to feed Calcutta and Howrah markets.

The corporation was running in profit there

and the main thing was that the middle-man
and contractors were removed. Only the
fishermen and the -corporation combined
were doing the whole work. But in between
1985-87, the then LA.S. Secretary of fisher-
ies in Madhya Pradesh, who was a Rajaof a
princely state in collaboration with the man-
aging director of the corporation, destroyed
the corporation. No action has been taken
against them till now. It is unfortunate that
the corporation, where — from contractors
and middle-men were removed, is now a
centre of corruption and the L.A.S. officers
posted there are responsible for it. These
officers took this corporation as their own
property and handed over it again in the
hands of the contractors. inspite of repeated
requests, no action has been taken against
them. The Central Government has posted
these officers in Delhi on deputation. The
Government should probe these serious
allegations. Strict actions should be taken
against such corrupt officials, who work
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against the policies and the principles of the
Government. Strict actions should be taken
against the then Secretary and Managing
Director of the Corporation to make good the
loss incurred by the corporation.

| fully appreciate the working of the
Central Institute of Fisheries. This Institute
has contributed to a great deal. The officers
posted there deserve appreciation. Through
this Institute, they have helped the people a
great deal in the country.

Indemand no. 4, refers to rural develop-
ment. | would like to submit that the manitor-
ing agencies for.R.D.P.,N.R.E.P. and other
develcpment programmes for the poor,
unemployed and rural people should be
formed by the Central Government because
the Members of Parliament have got no say
in these programmes. The central Govern-
ment should evolve a new policy to enable
the M.Ps to have more involvement in these
programmes. They should have the rights to
do something for the starving and the poor
people. They should have their say so that
they may actively participate to get the pro-
grammes implemented properly.

in demand no. 20, refers to power. in
this connection, | would like to submit that
the Central Government should get it exam-
ined as to why the implementation of R.E.C.
scheme, sanctioned :0-15 years ago has
not been completed yet. The hon. Minister of
Power is present here. | want 1o bring this to
his notice alzo. | got the opportunity of being
the ministe: of irrigation and power in
Madhya Pradesh. | had sanctioned the
R.E.C. scheme for ‘ichhawar’ in 1974.
Nearly 134 villages were to be electrified and
out of these most of the villages were domi-
nated by the scheduled castes and back-
ward classes. It is unfortunate that electrifi-
cation was done in all the villages of rich
tfarmers but a 1/3 villages of Harijans were
left. The scheme has not yet been completed
though along period of 15 years has passed.
| urge that you should examine and get the
work completed in the ‘Ichhawar' block in’
Sihor district of Madhya Pradesh. Responsi-
bility should be fixed for not completing the
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work and it should also be seen that for what
reasons and for whose negligence, the
scheme has not been completed? | urge that
this work should be completed immediately.

Demand No.23, refers to external af-
tairs. | would like to submit one thing. | had
asked a question but didn't get the reply. It
should be enquired as to how much property
has been bought by our embassies and
ambassadors in African, Asian and back-
ward countries and how much in European
and American countries. In my view, many of
the foreign services personnel don't want to
go inthese backward African countries. The
Government should find out the reasons for
not buying property in these countries. The
Governmant should pay attention to it.

| support demand no. 29, and appreci-
ate the Government for allocating Rs.30
crores for tho development of Golden
Temple complex. The Government should
provide it more funds are needed for this
work. The Golden Temple complex should
ba davelopad in accordance with the feel-
ings of tho people of Punjab.

I sugport the allocation of Rs. 10 crores
for colice bising schemas and | am of the
viaw that ore funds should be provided if
needed.

Demand number 68 is related to De-
cartmant of Mines. Inmy constituency, there
are some mines of ime stone which are
inked with the Bokaro Steel Plant. | am
r21sing this matter for the last three years. It
is unfortunate that two types of wages ate
paid in a Central Government Undertaking.
One is paid directly by the officials of the
mines, ant the other is paid to th contrac-
tors inste.ud to that of labourers, who were
employed by the contractors and brokers. If
the fmed wage is Rs, 40, then those labour-
ers are paid half the wage. | have raised the
malter many times, but it is unfortunate and
shameful that we make tall claims and give
big assurances, but in a Government con-

* cern we adopt duel wages system and put
ine labourers to exploitation and injustice.
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Whenever | go to my constituency, | feel
ashamed, when the labourers ask that why
contractors give them only twenty rupees,
when they get rupees forty as wages. This
should be stopped immediately.

In the end, | would like to say something
about demand number 89, which is related
to Delhi. What happened in Delhi? People
died of cholera and suffered from other dis-
eases. We must be sorry for that. Leave the
trans-Yamuna area, you have allocated
funds to N.D.M.C. also. | want that the hon.
Minister and some responsible persons
should go to the Connaught Place and see
the slums there. One is ashamed to see the
slum between the Connaught Place,
Janpath and Curzon Road. This place is not
worth living. N.D.M.C. employees had cut
the trees, blocked the sewerage and con- °
structed a building there in a totally wrong
way. It is a matter of surprise that in ths
capital of India, no one is there to stop such
activities. 25-30 years old trees were cut and
building was constructed, but nobody
checked it. What are the- reasons for not
taking action against such activities?

In the same way, water supplied by the
N.D.M.C. to the houses of Members of Par-
liament contains dirt and soil. It is not known,
what is the fate of the common man. | want
that the Government should take strong
actions against the N.D.M.C. As the Hon.
Prime Minister himself gave instructions to
take strong action against the Delhi Mu-
niciple Corporation and Delhi Administration
and to provide relief to the people, the same
way strong action should be taken against
N.D.M.C.

You have rang the baell six times. With
these words, | support the demands but in
the end, | would like to submit that the
Government started Vayudoot service for
coming in power and after elections, it was
stopped. | want to know why this injustice
has been done. People are very much agi-

tated. The Government should pay attention
to it.

Likewise, an assurance is being given
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for last three years to set up a T.V. station in
Satna and start the work this year itself, but
no work has so far been started. it is alright,
it it is started now, but its fate will go uncertain
with the coming of the next Parliament. So |
urge that the T.V. station should be started
thers.

With these words, | conclude.
[ English]

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Deputy Speaker, the first batch of
supplementary demands involved a net
expenditure of Rs.668 crores. Besides this,
the technical supplementary grants
ainounted to Rs. 925 crores. But, of course,
they do not involve net cash outgo because
there will be balance by additional receipts
and also the corresponding savings. But |
take these supplementary demands debate
as an opportunity to all of us to focus the
attention of the House on the financial as
well as administrative performance of the
concerned Ministries for which the demands
are being made. It is exactly that which |
would like to undertake in the brief observa-
tcns

As {ar as the demands of Ministry of
Finance are concerned, they are for pay-
roe nts ta financial institutions. Since this is
the subjact, | would like to point out to you
certainimportant aspects related to financial
mstitutions which have created lot of prob-
lems tor us. Sir, when the Ministet comes
forward with certain demands for grants, he
must give us an evidence that the Ministry is
functioping in such a manner that they de-
serve demands to be sanctioned. But unfor-
tunately that is not so. We are already in-
volved in a debt trap. If you look at all the
documents that have been submitted to us,
the external debt service charge has cometo
Rs. 2,080 croras. It means the debt service
ratio is about 24 per cent. |f the debt service
ratio is 24 per cent, it means that one-forth of
our total earnings are utilised merely to pay
back the loans which we have taken. Now
this is the great drain. Further, if you look at
the domestic borrowings, the position is stiff
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worse. As tar as domastic borrowings are
concemned, 70 per cent of new domestic
borrowings are spent on repayment of the
old domestic borrowings. # is a strange
situation. Seventy per cent of the new bor-
rowings are to be utilised to pay back the old
domestic borrowings. That is how we are
completely in a debt trap and that is how our
economy has become almost insolvent.

in this connection, | would like to draw
your attention to the fact that the World Bank
has already produced a report. And an inter-
national finsincial institution says in this re-
port— and which has been confirmed by the
former Finance Minister — that in a single
Swiss bank, the amount of money that has
been lying idle is Rs. 1,632 crores of those
who have indulged in FERA vioiations and
those who have sent the money out, instead
of that money being utilised for capital devel-
opment activities in this country. Rs. 1,632
crores are lying idle in a single Swiss bank.
One does not know as far as other banks in
other countries are concerned, what is the
position. But this is what has been confirmed
by the World Bank and the former Finance
Minister. And when | referred to this is one ot
the debates, it was not contradicted by the
existing Finance Minister at all. Now such a
big amount 1s there, so many FERA viola-
tions, amount getting locked up, so much of
corrupiion « high placest

S, corruption issue, we had been rais-
ing not as a moral issue. Coriuption issue is
raised in the economic context of the prob-
lems of the people. Due to the economic
problems, the people suffer and economy
has remained stagnant because large
amounts are locked up due to corruption in
high places and they are lying in foreign
banks. Thatis why we have been raising this
issue. if we have raised the question on
Bofors, it is not that we have particular al-
lergy for a particular Minister. The quastionis
that corruption in high places is actuaily
ruining out entire economy. FERA violations
are respcnsible for taking our entire amount
outside our country and that amount is get-
ting locked up in the foreign countries. in this
connection, | would like to pose a question
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that is it not a fact that the Government of
Switzerland have already publicly an-
nounced thal they are prepared to help india
and Sweden in making thorough investiga-
tions into the irregularities that are involved
in Bofors. But | still do not understand why
this particular offer by the Swiss Govern-
ment has not been accepted bacause they
are in the know of a number of bank accounts
of those who have taken commissions or
kickbacks. Allthese kickbacks or winding up
charges or bribery or corruption, all these
accounts having operated through Swiss
banks, they are fully in the know of all the
details. Therefore, | fail to understand why
they are not trying fo take the assistance or
the offer of Swiss Government when they
are prepared to make the necessary assis-
tance in this connection.

There are Demands for Grants on Page
5 regarding the Ministry of Communications.
Mr. Indrajit Gupta has raised a question.
While we are discussing the Demands of the
Communications Ministry, | would strongly
plead with the Government, that as far as the
employees of the Communications Depart-
ment are concernead, they are having a pro-
longed agitation. As a result of that, the net
output of work is suffering a lot and | am
surprised why the Government is not taking
cognizance of their legitimate demands.If at
the proper time, we do not take cognizance
of the legitimate demands of the Communi-
cations Department employees, | will not be
surprised if at some stage the entire system
comes to a halt. Therefore, | utilise this
opportunity to make a request to the hon.
Minister that this particular aspect should be
looked into.

There is another aspect. A very impor-
tant dignitary has publicly said that large
sophisticated equipment has been imported
in this country and that is baing utilised to
violate the citizens right to privacy. An alle-
gation has been made that sophisticated
imported miachinery has been imported by
the Telecommunications Department which
is being utilised in Delhi at the headquarters
to intercept the important messages of a
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number of dignitaries as well as a number of
politicians. | have already said on the Floor of
this House, and | will repeat it today. | had
taks with the former Rashtrapathi, Shri Zail
Singh and when | taked with him, he cate-
gorically told me that his sources had al-
ready indicated and revealed to him that
even the telephones in the Rashtrapathi
Bhawan are tapped. | am referring to Rash-
trapathi Bhawan. | am not referring to Rash-
trapathi. | am giving you the information on
the basis of one who is no more a Rashtra-
pathitoday. During my talks with him, he told
me categorically what his sources has re-
vealed. Therefore, | want to point out that
even in Rashtrapathi Bhawan, when tele-
phones and messages are intercepted, it is
avery serious thing and that is being done by
the sophisticated imported machinery, im-
ported from different developed countries.
Such an expenditure is utilised to threatened
and violate the citizens right to privacy. In
this connection, | would like to point out that
all are disturbed about it. | also want to point
out that there is an important Bill which is the
greatest threat to citizens right to privacy,
that is, the Indian Post Office Bill. That had
remained pending with the previous Rash-
trapti, it has remained pending with the pres-
ent Rashtrapati and probably he will leave it
as a heritage to the coming Rashtrapaiti....
{Interruptions)

. | know you cannot cast aspersions on
the President, you cannot discuss his con-
duct, but we are always allowed to enquire
whether the Bill that has been sent to the
President for assent has been sent back or
not. | may tell you that printed documents
have been circulated by the Secretariat of
Lok Sabha in which they have given the list
of Bills which have been sent to the Presi-
dent and the list of Bills that are pending
assent. | am fully within my code of conduct
in Parliament and within the framework of
the rules prescribed; I canrefertothe Bill that
is pending assent from the President. | am
not discussing his conduct; | am not casting
aspersions. In fact, | want to congratulate
him, he has taken the right step.

SHRI SHANTARAM NAIK: You cannot
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quote the President of India to influence your
debate. That is the rule.

PROF. MADHU DANDAVATE: | pity his
ignorance; he is exercising his fundamental
right of ignorance, as if it has been guaran-
teed by the Constitution.

it has been umpteen times established
that during the debate in the House, any
reference to the Bill which has received
assent or which has not received assent can
be made and discussed. it has been dis-
cussed; probably, he has forgotten that
during the Indian Telegraph Bill and also the
second Bill, this aspect was also touched
and actually a reference was made in the
House appealing to the President not to give
his assent. This is not to influence the de-
bate; | am not utilizing the President’s name
forthat. lonly say that that Bill is still pending.
That itself shows that there are lacunae in
the Bill. Whenever any Bill is referred either
tothe Supreme Courtor it is advised that you
take the opinion of the Supreme Court or
when the Attorney General advice is also
sought, orwhen itis kept pending and assent
is not given, it indicates thatthere are certain
legal lacunae in the Bill or there are certain
aspects of the Bill which threaten the Funda-
mental rights and as a result of that, the Bill
has remained pending without assent.
Therefore, | am fully within my rights.

I would plead with the government once
againto have asecond look at this Billand try
to repeal the Bills and if that step is taken, |
think, universal acclaim will be there for
respecting citizens’ right to privacy.

Now, | come to the Ministry of Home
Affairs. On page 13, the demands have been
made. My friend, Shri Amal Datta has also
referred to it. In demand No. 13, it is stated
that the Supplementary Demand is required
for meeting the expenditure arising outof the
implementation of the action plan for Punjab
tocheck inflow of arms and ammunition from
across the Indo-Pak border.

Asfar as the objective is concerned, it is
quite laudable. | would like to go on record
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that there will be no hesitation on the part of
the Parliament to sanction any amount and
any payment that will ensure India’s security
and stability and integrity, but the question is
while we sanction these amounts, what is
the manner in which you are conducting the
administration and is it likely to be spent for
the purpose for which we sanction it?

As far as the Indo-Pak border is con-
cerned, | raised this question earlier also and
| wish to raise it again and it was confirmed
and itis afact, that as far as Indo-Pak border
touching Punjab is concerned, there is
smuggling including smuggling of narcotics
to the tune of Rs. 600 crores of rupees and
it has been established through various
reports. Unfortunately, the authorities, the
police and other forces ate involved in this.
They have developed a vested interest in
this and when the administration, the police
and other forces develop a vested interest in
the smuggling that is taking place across the
border, the very same forces will never be
able to seal our borders effectively.

13.00 hrs.

They will never be able to see that arms
and ammunition that are coming across the
borders are also checked effectively. And,
therefore, it is a fact that during a number of
debates on Punjab, even the Home Minister
admitted, that despite our efforts smuggling
across the border is taking placa. Smuggling
of ammunition is taking place. He himself
has admitted that the ceiling of border has
not been effective.

When on alithese fronts you have failed
miserably, merely asking for a demand, that
it you sanction this demand we will be able to
strengthen the indo-Pak border and we will
be able to prevent the smuggling of arms and
ammunition, | don’t think will help you.

Sir, while we are discussing the Home
Ministry’s demands, | would like to raise a
very sensitivé point without casting asper-
sions on any individual or any office. In fact
| am one among those who believe that one
should be p‘rep!ared to attack the Ministers
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here but not the officers for the simple rea-
son that the Ministers can stand up in the
House and defend themselves or admit their
guitt. (Interruptions)

Sir, | would like to point out to you that
there are certain sensitive areas of admini-
stration whose sensitivity is to be respected
and they have to maintain the dignity, auton-
omy and also, independence and non-parti-
san attitude. Sir, we have the CBI. Now,
unfortunately agencies like the CBI, during
the recent Committee's proceedings on
Bofors and also in several other matters, are
being utilised as pawns in the hands of the
ruling clique. Sir, we find that the CBl agency
is today functioning in such a manner that
. they themselves appropriate to these so
many powers has rights as if they can sit over
the judgement. Recently, | don't want to
make concrete reference, we find a murder
case being enquired into by the CBI! and
when they confiscated some material, some
diary or some letters, they go on addressing
the Press conferences and revealing all the
details to the CBI. Sir, It never happened in
the pre-independence period also. It never
happened in early days when Pandit Nehru
was the Prime Minister of the country. This is
the new culture, new style and the new ethos
that has developed, i.e. before the court trial
begins release all the material to the CBI
agency, cast aspersions on the characters
of the concerned person, give a real or false
evidence to the Press and conduct cases
through the media before the case takes
place in the count of law. This is highly
objectionable.This is prostituting the CBI
machinery and in a democratic set up this tis
highly objectionable. Through this Parlia-
ment | want to warn the Government and the
CBI that in a democratic polity, we cannot
allow the CBI agencies to be utilised to
subserve the interests of the clique in the
aura of politicians among the ruling party and
they cannot be utilised that way.

There is a court of law, Dignity of judici-
ary has to be maintained. All the facts and
figures have to be placed before the judiciary
and it is the law that will cast its final judge-
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ment. You cannot cast aspersions on the
people taking for granted that they have
indulged in killing and immoral activities,
Officers in CBlcannot sit over the judgement
of the morality and the so called criminality of
persons. It is the job of the court and not of
the CBI. The job of the CBI is only to inves-
tigate, produce necessary documents, put
them before the court and not to give them to
the Press and try to make media as a mini-
ature court before the real court starts func-
tioning. It is highly objectionable. It is un-
democratic and immoral. The Home Minister
who presides over the Home Ministry hasto
explain this point of view to this House before
he comes forward forthe demands that have
been put forward here.

Sir, cursorily, | will only make a refer-
encetoone aspect. Consistently lhave been
demanding in this House and Business
Advisory Committee, a discussion on the
Mishra Commission’s Report. Sir, If there
are atrocities on 10 people, there is adiscus-
sion in the House. If a single murder takes
place, there is a discussions in the House. If
there is eve-teasing in the buses, there is a
discussion in the House but if more than
2000 men were killed, there was no discus-
sion. Have you come across a single discus-
sion on the persons who were killed in Delhi,
in the Capital city of the country, in 19847
This House has not discussed the murder of
2000 people. Nobody justified that; none
from the ruling party justified that; and none
from the Opposition justified that. But it is a
tragedy that when those 2,000 innocent men
were killed, their widows could not hear a
word of sympathy in a debate in this House.
The other day, many members of the Oppo-
sition and some members of the Ruling Party
had gone to the Boat Club where all those
widows had assembled. ! asked one of them,
“Madam, how much compensation do you
want? What are your demands? She said,
Mr. Dandavate, forget about the compensa-
tion. My child had been burnt alive. My
husband had been killed. My daughter had
been killed. And they were all killed in broad
daylight. | do not want any compensation. |
am prepared to die. But let me be assured
that your sovereign Parliament would give
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us justice and discuss and debate the atroci-
ties committed on our family members.” |
could not assura that to that lady. | could not
assure her that we would discuss the issue
in the Parliament because | know my Parlia-
ment, lknow my Government and | know my
Business Advisory Committee. | said to her,
"Madam, please excuse me. | have filed
miserably after 1984 to organise a debate on
this subject in Parliament.” | said so with a
sense of shame.

SHRISHANTARAM NAIK: (Panaji) : He
is casting aspersions on the Business Advi-
sory Committee and on the Parliament.
(Interruptions)

PROF. MADHU DANDAVATE: | am
admitting my sense of shame. (Interrup-
tions)

I am not yielding. | am on a very serious
issue and | am stating a fact.

| have been in this House for 16 years.
Not a single riot, not a single attack, not a
single atiocity has gone uncovered and as
tar as | am concerned, | have always raised
the issue. Now, | hang my head in shame
that in the case of 2,000 murders in this
country, | concede to my total failure in not
being able to persuade my colleagues in the
Parliament, the leaders who dominate this
Parliament and the leader of the House as
also the Business Advisory Committee to
take up this issue. | say this is not an asper-
sionon you Mr. Naik. This is an aspersionon
myself. | hang my head in shame. After 16
years of my parliamentary life, | have not
been able to voice the anguish of those
2,000 widows whose husbands had been
killed, whose children had been killed and
whose daughters had been killed. | have not
been ableto assurethem that the Parliament
would echo their sentiments and emotions.
parliament's heart does not throb in unision
with the hearts of those widows who had lost
their husbands and children. That is the
tragedy. | only expressed my agony. | do not
want to cast aspersions on anyone. | say this
is atailure of all of us together in Parliament,
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When these things happen even the
Home Minister ought to have come before
the House to announce suo motu that he
would initiate a discussion here. He must
have said, "Here is the Report of the Mishra
Commission and here is the Action Taken
report and | initiate a discussion on these
reports. “ The Report of the Mishra Commis-
sion itself has admitted that more than 2,000
people have been killed. This House ha
discussed five men’s death, ten men's death
and 20 men’s death. But it has no time to
discuss the death of 2,000 men. On this
occasion, l requestthe hon. Ministertocome
forward suo motu with a statement on the
implementation of the recommendations of
the Mishra Commission’s Report. You your-
self had appointed the Mishra Commission.
He has given a report which you are sup-
posed to implement and you are supposed
to give the action taken report. On this occa-
sion, ldemandthatthat report should also be
discussed over here.

Ishallconclude withonly one request as
far as the Ministry of Agriculture is con-
cerned. | will not go into details. On the other
day | referred to the Narmada Development
Authority Project and I said that the total cost
of the project was Rs. 25,000 crores. The
Minister had stated that it was Rs. 2400
crores. And Mr. Speaker Sir, you also asked
me to check up my details. You said that it
might be Rs. 2400 crores only. Sir., |gave a
note to the concerned hon.Minister. | do not
blame her because she is new. | said that it
is not only one dam. It is not the Narmada
Sarovar alone. The Narmada Development
Authority Project consists of 30 major dams,
130 medium dams and 3,000 small dams
and altogether their total cost is Rs. 25,000
crores. And what is the ecol®gical loss that is
going to take place? That will be around Rs.
30,000 crores. The cost of this project com-
prising 30 major, 130 medium and 3000
small dams is going to be Rs. 25,000 crores
and the total environmental loss is going to
be of the order of Rs. 30,000 crores. At the
same time if all these projects are imple-
mented, how many agriculturists and com-
mon-men will lose their livelihood? Ona
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Million. There were discussions three or four
years back. There were disqussions withthe
agencies. They have not been able to estab-
lish and therefore—1 will conclude with only
one sentence — | will appeal to Minister
concerned that please go into this problem
where one million people are likely to lose
their livelihood. Therefore, take care to see
that all arrangements for rehabilitation are
done. First arrangements and provision of
rehabilitation; then only your project. That
should be the attitude that you have to take.
Since this Government has miserably failed,
as atoken of my protest, | would oppose the
Demands for Grants which have been
placed before the House.

SHRI MURL! DEORA: You walk out.

PROF. MADHU DANDAVATE: i do not
walk out. | stay in and fight you.

[ Transiation)

SHRI BHAJAN LAL: Mr. Deputy
Speaker, Sir, with your permission | am
ready to make a statement right now, but the
hon. Members will get the copies only about
one and a half hours later, as 850 copies are
to be prepared. Should | make the statement
right now or at 4.00 o'clock.

[English]
MR. DEPUTY SPEAKER: Mr. Minister

at 4.00 o'clock, you can make your state-
ment.

SHRI BHAJAN LAL: Thank you, Sir:

SHRI SHANTARAM NAIK: | want to
raise a point of order.

MR. DEPUTY SPEAKER: Whatis your
point of order?

SHRI SHANTARAM NAIK: | am raising
my point of orfler under Rules 376 and 380.

Prof. Dandavate during the course of
his speech has said that he has not been
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able to assure one of the widows who had
come and assembled at the Boat Club
whose husband died in 1984 that he would
not be able to hold a debate in this House
because, hae said: “| know my Parliament, |
know my Business Advisory Committee.”
This means clearly casting an aspersion on
Parliament and the Business Advisory
Committee. These remarks should be ex-
punged. This is my clear submission. You

give your ruling.

MR. DEPUTY SPEAKER: 1 will go
through the record and if at all there is any
violation of tules, | will see that it is ex-
punged.

KUMARI MAMATA BANERJEE: Sir,
this is a clear aspersion.

PROF. MADHU DANDAVATE: Kumari
Mamata Banerjee, | thought that you wouid
show sympathy on those widows. | never
expected that you would hide behind the
rules.

SHRI DINESH GOSWAMI: When we
raised this subject in the Business Advisory
Committee, the Business Advisory Commit-
tee did not allow a discussion on this subject.
The fact remains there. The Opposition were
insisting on a discussion. Therefore, when
he says that “l know my Business Advisory
Committee” no aspersion is cast. it is a
statement of fact. (Interruptions)

PROF. MADHU DANDAVATE: You
learn your Constitution.

SHRIMURLIDEORA (Bombay South):
| rise to support the Supplementary De-
mands for Grants presented by the Govern-
ment. Prof. Dandavate initially said that to
speak on the Supplementary Demands is to
speak on the economic administration of the
Government. During his twenty minutes

speech he hardly spoke on the finance...

PROF. MADHU DANDAVATE: Fi-
nance and administration.

SHRIMURLIDEORA: He has covered
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the topics from Mishra Commission to Tele-
phone Tapping and uplo riots. | think 90 per
cent of his speech was devoted to these
topics. | congratulate him on one or two
points where he spoke for a very little time.

Sir in the original demand which s pre-
sented in the Budget, there, the deficit was
shown as Rs. 7484 crores. Now in the Sup-
plementary Demand, it is Rs. 668 crores.
That means it will go up to nearly Rs. 8152
crores. When the Prime Minister Shri Rajiv
Gandhi presented the Budget last year, he
gave a commitment to this House that the
Govermnment will see to it that this deficit will
not grow more and more every year. | would
request you and through you | wil draw the
attention of the hon. Minister, that in the last
few years from 1981 to this year, a fotal of
Rs. 40,000 crores of uncovered defict has
taken pilace in our country. One biggest
problem which is responsibie for this deficit
isthe interest charges. | would like to bring to
the attention of the Government that this
year in the Budget presented in 1988-89, the
interest charges is only Rs. 14,100 crores,
originally it was Rs. 2600 crores in 1980-81.
It has gone up by nearly seven times in six
years. The real reasonforthis is the high rate
of interest charges which has been effected
by the Government these days.

(interruptions)

Eleven per cent is tax-free, my dear Mr
Ananda Gajapati Raju. The bank charges
are 18% and 16% for the Government...
(Interruptions) | will just give examples.

The interest rates shouid be high
enough to encourage savings, but they
should not be so high that the cost of borrow-
ing and the cost of money become very high;
and, therefore, | would request the Govern-
ment and say that there is need for further
reduction of interest charges. This will help
investment. This may reduce a fittle bit of
savings; but you cannot just encourage
savings at the cost of invesiment. Other-
wise, people will not put money in industry;
they will rather put the money in the fixed
deposits and get interest on that. Today,
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there are some tax-free Bonds where the
inerest charges are 10% and 11%, tax-free.
Without this tax-free benefit, in the NTPC
and Telecommunication Bonds you have
16% and 14% interest rates. The rate for
commercial bostowings from banks is 16%
or 18%. ltis not 9%. Nine-and-a-half per cent
or 10% are the special subsidized interest
rates for exporters. It is only in respect of
exports.

PROF MADHU DANDAVATE: They
have not buik up a2 more self-reiant econ-
omy.

SHRIMURLIDEORA: One point where
I support Mr Dandavate is this. He referred io
the Balance of Trade Payment, and he said
that debt service ratio had gone up from 16%
two years back, to 21% last year and 24%
this year. | would like 1o raise a query, 10
which | would kke the hon. Minister to reply
when he reples 1o this debate. Even this
24%, Mr Dandavate, is not correct —what is
shown by Government. What is shown inthe
Economic Suivey about debt charges is also
24%, there, they have hidden several fig-
ures. One figure which | want 1o point out is
about borrowings from Non-Resiklent Indi-
ans who are depositing more than Rs. 9500
Crores now.

Mr Amal Datta is not here. He said that
SLRs and NRI deposits had gone down.
They have not gone down; they have gone
up.

PROF MADHU DANDAVATE: Twenty
four per cent is only with respect to financial
institutions.

SHRI MURLI DEORA: Yes; but what |
am trying o say is that even in the debt
service ratio of any country or any instiution,
all the borrowings shouid be kept together.
Government is not reflecting this Rs. 10,000
crores or Rs. 9500 crores in these borrow-
ings. f Government shows them really, the
debt service ratio will go up to much more
than 24%. it wil go up 1o nearly 28% or 28 1/
2%. So, | say that the total borrowing of the
country today is Rs. 140,000 crores, whichis
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nearly 59% or 60% of the GDP, which is one
of the highest in the world, leaving Vene-
zuela, Paraguay, Brazil, Mexico and some
other countries. | hope we are going to see
that we do not follow these countries.

What | am advocating today is that in
respect ot borrowing money, in respect of
borrowing money from foreign countries,
and commercial borrowings from the World
Bank and other financial institutions, it is
necessary to mop up the resources which
are available internally and overseas. No
country in the world discourages foreign
investment more than what India is doing.

lam glad; | must congratulate the Prime
Minister — after his visit to Japan and Ger-
many, Government is coming up with posi-
tive policies for encouraging foreign invest-
ments. We have a massive resource crunch.
We have no money. So, either we borrow
money from abroad, or we allow the foreign
investment to take place. And if foreign in-
vesiment is allowed to take place, it will be
better for the country. Why? Because those
who are investing rather than lending, will
have a stake inthe industry in which they are
investing. They will allow new technology to
come in; they will have participation or in-
volvement in the country itself. It i1s shocking
to see that the total foreign investment in our
country is to the tune of nearly two billion
dollars i.e. Rs. 2400 crores or Rs. 2500
crores. This much foreign investment s
there peryear, every year, in small countries
like Australia and New Zealand where there
is $ 2 billion or § 1 1/2 billion of foreign
investment every year. In our country, the
average foreign investment is nearly $220
miltion or $210 million i.e. Bs. 250 crores,
which is nothing. We have got other meas-
ures to check these people, if our country
allows foreign investment. If we have a fear
or if we are worried or scared that they may
play havoc with our economy or our system
here, there are other measures available,
with the Company Law Board and other
departments, to chec'. them.

| would advocate today that in order to
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take care of the mass resource crunch in our
country, especially the foreign exchange
reserve crunch, instead of borrowing money
at such a high scale with such a high rate of
interest, it is better to allow the people, to
allow the foreigners, NRis and non-NRils, to
invest in our country; that will be better than
borrowing.

I was just referring to NRIis and other
deposits. | do not want to speak on the
barking because the hon. Minister's depart-
ment is not banking. There are NRIs all over
the world who are borrowing money at a
lower rate of interest and depositing it in our
Nationalised Banks at a higher rate of inter-
est. Foreign banks all over the world are
advertising today saying that in India they
can get a highest rate of interest in their
investments on the NRIs' deposits. This
must be checked. We must certainly encour-
age NRIs investment, the savings of smali
and big NRIs abroad, but we should not
allow this racket to take place whereby they
are borrowing money at a little 1/2 per cent
more than the liberal rate, London Bank rate
of interest and deposit it here at 2 1/2 per
cent, 3percent more. This must be checked.
| had raised this point earlier also, but, unfor-
tunately, so far no reply has come to this

point.

It we see the Economic Survey, we will
tind one most distressing paragraph, that is,
the negative growth in employment in or-
ganised private sector; this is the most dis-
tressing point which is referred in the entire
Economic Survey this year. It is shocking
that when the governmentiis putting somuch
money on massive employment generation
programme in the private sector, organised
private sector, the employment is negative
as compared to what it was earlier; it was
less than what it was generated earlier. The
government must do something to generate
massive employment to channelise the
energy of our youths who are coming day-
by-day. If the licensing policy is liberal, if our
investment is allowed, it the capital market
-- 1 am not talking about the share market,
pec ause she always says about the share
market—1s developed, if the rural and urban
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savings are tapped up and harnessed in a
right way, this will give amassive boosttothe
public investment. If the investment is more,
more industries will come up; if more indus-
tries come up, more jobs will be created.
Government must do something with regard
to this.

Wae were talking about BOP. There was
a massive fall in foreign exchange reserve. |
am sure the government is doing everything
to boost up the export. There are two major
items of export which are employment-ori-
ented as well as foreign-exchange earning
oriented; they are ready-mace garments
and gem and jewellery and diamond and
jewellery. Some time back, it was referred by
the gem and jewellery people that their
exports had gone up this yearby 45 per cent,
50 per cent. lf what is happening there is that
the Gold Control Act, nearly 100 tonnes of
goldis smuggledinto India. This isthe official
record of the Bullion Exchange of London;
these are published all over the world. Why
don't we scrap this Gold Control Act? Why
don't we allow small ornament manufactur-
erstodoit? These people are throughoutthe
country. There are so many traditiona! arti-
sans, handicrafts to manufacture gold. To-
day they have to maintain so many ac
counts; it is just not possible to do this thing.
The diamond export is going up so rapidly. If
we see today in the Far East we will find that
China, Bangkok and Thailand are coming;
and China will come if we do not act quickly,
if we do not liberalise our policy, as far as
diamond exports are concerned. China and
Thailand will avertake us. There are several
NRlIs in Edinburg, Brazil and other countries
who are ready to invest money to set up
diamond export, diamond cutting and polish-
ing from India. But they are not ready to
come because there are so many bureau-
cratic delays, local delays. Even if the Gov-
ernment of India rationalise some of the
policies, the Sales Tax futhority is there in
the States. | do not know why there is no
coordination between all the State Govern-
ments and the Government of India even on
the items which are meant for export. The
Sales Tax Authority in Bombay and ali over
the consuntry are harassing the exponters,
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especially the diamond exporters.

Garments export is the highest employ-
ment generating export item that we have
got. But due to faulty quota system, due to
the quota system which is prevailing in the
Western countries specially America and
due to unrationalised duty drawback and
cash incentive scheme, the exports are not
picking up. The Government must do it. We
had three committees, the Alexander
Committee, Abid Hussain Committee and so
on. So many committees have been consti-
tuted on exports. But, hardly, the recommen-
dations of even one or two committees are
fully implemented. The time has come when
we must do something for garment export
diamond and jewellery exports, then only it
will give more jobs and more boost to the
exports.

One point lwould like to add. There was
atime when India was known as a country of
villages. It is still known so. | am not saying
thatitis a country of urban areas. Today one
out of four people live in urban areas. By the
end of the century one out of three persons,
one-third of the total population in our coun-
try will live in the urban areas. The time has
come when we must have a proper urban
policy. We must have proper urban trans-
port, proper urban housing, proper urban
policies, then only we will be able to take
care. What is happening is, that in the urban
areas there is no money available. | will just
give one small example of Bombay. Shri
Madhu Dandavate will agree with me. We
have a system called, the BEST, the trans-
port system. Ninety-seven out of one
hundred buses are on the road during peak
hour traffic. Instead of giving any subsidy to
the publictransport system, the Government
of Maharashtra — the Government of India
is doing nothing — has levied a passenger
tax. | do not wantto cry about Government of
Maharashtra here. But no subsidy or no help
is given in any way to the urban transport
system. But you see the DTC, the Delhi
Transport Corporation, here, more than Rs.
100 crores losses are suffered and all that is
born by the Government just because Delhi
is under the Central rule.
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What | am trying to say is that there
should be a comprehensive urban policy
which sees to the urban growth all over the
country. We have got more than 12 cities
today which have more than one million
population around the country. And this will
grow further and further. | would advocate, |
would request the Government, that the time
has come when massive money is to be
spent inthe urban areas, over and above the
rural areas, — | am not against spending
something in the rural areas—but also due
share should be given to the urban areas.

With these words | support the de-
mands.

SHRI ANANDA GAJAPATH!I RAJU
(Bobblll) Mr. Deputy-Speaker, Sir, I stand to
differ with the Government's viewpoint that
Supplementary Demands should be voted.
Last tlmo while presenting the Budget the
Finance' Minister said that the budget deficit
would not exceed Rs. 8000 crores and odd.
But today we find from newspaper reports
that already the budget deficit, that is the
credit given by the Reserve Bank to the
Government has increased to over Rs. 8000
crores. In addition to that, these Rs. 600
crores and odd are being asked to be voted.
We are not differing with the purpose for
which these amounts are being voted. But
we are differing with the manrfer in which itis
being done. It has become habitual on the
part of the Government to always come in
every session to Parliament, and request for
monies to be voted. This is in addition to the
budgetary deficit that has already been put
at a highfigure. Therefore, | beg to differ with
this demand made by the Government.

| would like to basically deal with the
state of the economy in general and alsq in
certain- -specific areas, hecause the micro
aspects have already been dealt th by the
speakers who have spoken before me. But
what | would like to say is, the state of the
economy is in a very bad and poor shape.
Today you find that none of the rpsy pictures
that hava been put forward by the Govern-
ment have been either achieveg,or imple-
mented.
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| would like to refer to one of the compo-
nent parts of the economy, namely, unem-
ployment. In this very session, | had the
opportunity of putting a supplementary
question. When | put the supplementary, |
requested the Minister to let us know what is
the sectoral approach of the Government
towards providing more employment, how
would they go about it, and how would the
capital output ratio which is a major détermi-
nant of employment be reduced. In both
these cases, the Minister said that about the
capital output ratio, he had noidea and about
the sectoral figures regarding increase in
employment, he said that such figures have
not been worked out. So, if you take various
components of the economy, then you will
find thatthere is no strategy on the part of the
Government either towards creating more

.employment, either towards reducing pov-

erty, either towards reducing inequalities or
any such thing. There is no approach. It is
just an aggregation of figures. When the
Government wants to discuss about plan-
ning, they aggregate all the figures and say
that we want so much of investment, we
want so much of saving, capital output ratio
would go up by so much, the interest rates
would be reduced by so much and the
growth would be so much. These are the
tigures and according to me, these are plati-
tudes because they are not achievable.
Rigbt from the beginning, every Plan has not
achieved the target, which they sought to
achieve. That is the major lacunain planning
in this country. While speaking on the Sup-
plementary Demandsforgrants, itis our duty
to point out that there are serious lacune.

I'here seems to be no serious purpose
in the Government's pronouncements. In
this connection, | would like to bring to the
notice of the hon. Minister the observations
made by the Comptrolier and Auditor Gen-
eral of India. He said that internal and
external debts of this country are fartoo high.
He said that the internal debt was over Rs.
two lakh and twenty thousand crores and
extarnal debt was much more. Our debt
servicing ratio, even though it was claimed to
be twenty four per cent by the Government
today, was very much more because many
figures were concealed. In fact what the
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Govermnment does s to take into considera-
tion the loans and grants which come in.
These external loans and grants are also
taken into consideration while working out
the ratio. Therefore, the ratio is very less in
comparison. Then, when you cut out NRI
funds and the aid, | think you willfind that this
figure would be easily about 35 to 40 per
cent, which means surely the Government is
in debt trap. Internally we are also in debt
trap because we have to pay interest on the
borrowings that we make. This year we will
have to pay Rs. 14,000 croras towards inter-
esfandthis Rs. 14,000 crores will be the total
amount realised out of borrowings made by
the government. Now, there is a move by the
Government to reduce the interest rates on
those borrowings. After all, what is the
Government paying. On a twenty year bond,
they are paying only 10 per cent, 10 1/2 per
cent, 11 percent and 11 1/2 per cent. Now if
they reduce it further to 8 per cent, it means
the productivity to which the Government is
utilising this amount is of a very low order. |
would like to point out that non plan expen-
diture is increasing at a rate of over twenty
per cent every year. | had an opportunity to
raise a supplementary question in this
House... (Interruptions)

SHRI MURLI DEORA: Whatis the non
plan expenditure in Andhra?... (/nterrup-
tions)

SHRI ANANDA GAJAPATHI RAJU: In
Andhra, we have covered our deficit be-
cause we are collecting more money by way
of excise and salestax. So, we have covered
the deficit and we are waiting for the 9th
Finance Commission to be more generous
towards the State Government... (Interrup-
tions) Mr. Deputy-Speaker Sir, | am not heré
as a Minister to answer their questions...
(Interruptions)

SHRI MURLI DEORA: Thank God for
that.

/
SHRI ANANDA GAJAPATHI RAJU; |
do not have to answer you and you do not
have to be at my back dlso... (Interruptions)
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SHRI RAM PYARE PANIKA
(Robertsganj): But for some of the ques-
tions, you have replied well... (Interruptions)

SHRI ANANDA GAJAPATHI RAJU: |
was a Minister previously. So, the observa-
tions made by the Comptroller and Auditor
General of India are of great importance and
I would like the Minister to give his reactions
to CAG's observations while replying...
(Interruptions)

SHRI H.A. DORA (Srikakulam): He will
conveniently ignore.

SHRI ANANDA GAJAPATHI RAJU: |
would request the hon. Minister to kindly
reply as to what are his reactions to CAG’s
observations.

The Government has gone in the proc-
ess of running the economy on the basis of
ad hocism and on prescriptions given by the
World Bank and the IMF. & is a very sad
commentary on the country that the import
policies should be decided on the basis of
what the World Bank and the IMF fesl. You
find that all the moves and all the gestures
towards privatisation, all the gestures to-
wards cutting down money to the rural poor,
cutting down subsidies, the rationalisation in
their view of industriai set up are all prescrip-
tions made by IMF and World Bank. | would
like the hon. Minister to contradict how and
why we are following the prescriptions given
by the IMF and World Bank in our policy
procedures.

Today it is the general criticism made. it
has appeared in the press several times.
And | also share this view. Those countries
which are pressurising IMF and the World
Bank to prescribe certain policy measures
for India, are themsalves not following free
trade. They say that free trade should be part
and parcel of India’s foreign policy regime
and foreign trade regime. ¥ you rightly see
this, USA has passad a Bill — of courss, it
has to be signed by the President of the
United States — called Restrictive Trade
Bill. They want to increase the tariff and
countervailing duties on the goods coming in
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the country. They are doing that. But when it
comes to our country, they tell us, no you
must go in for more liberalisation, you must
import freely, you must decide on freeing the
constraints that the economy has. Every
time, they go on mentioning that FERA and
MRTP are constraints. In my opinion, FERA
and MRTP are not constraints. If FERA and
MRTP are not to be there, then big industrial
capital would have spread its wings through-
out the country and small man could never
have survived in this set up. That is why, |
request the Government not to go by what
the World Bank, IMF and other developed
countries say, but have our own policy pre-
scriptions as to how we should manage our
own economy. Now, Western Europe is
saying that they will not take our imports
beyond centain quotas. But they are forming
a market within themselves and they are
consolidating themselves economically and
they are raising tariff barriers. | would sug-
gest that we should also look within and
decide on more import substitution. In fact,
according to the liberalisation policy we
should not go for import substitution. But |
say that we should go in for more import
substitution because this only proves that
India will conserve its scarce foreign ex-
change in the direction of petro-chemicals,
edble oils, petroleum, non-ferrous metals
and other things which are eating up our
foreign exchange to the extent of Rs. 3000 to
Rs. 4000 crores per year.

| would end by speaking about prices,
growth and employment. We find that deficit
financing, the way it is going today, is defi-
nitely to raise the price level beyond the
comprehension of any common man. You
cannot find growth in the country unless you
provide employment. But this process of

_ providing employment is also not taking

place.

As far as inequities are concerned, this

" country is nddled with inequities. Inequities
* which were sought to be removed by earlier
_ Plans and this Plan in particular, could not be
. removed. | would like to sum up by saying
. thatthe tformer and late Prime Minister, Mrs.
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Gandhi, had said that garibi should be re-
maved — garibi hatao. But what | find is
something totally different

Sir, lfind the slogan ‘Garibonko hatao’ is
taking place.

SHRI RAM PYARE PANIKA: That is
what is happening in Andhra Pradesh.

SHRI ANANDA GAJAPATHI RAJU:
We are doing a lot of good things for them. If
you want to learn the lesson, please learn it
from us.

[ Translation)

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Deputy Speaker, Sir, |
am thankful to you for providing me an op-
portunity to speak.

It is quite natural that if a popular Gov-
ernment is active and it has established the
credit of its success in the people, it will have
to bring forward supplementary Budget to
fulfil its commitments. it gives us great satis-
faction that our Government have brought
this Budget and achieved success.

Sir, presently our economy is strong. |
am happy that despite the severe drought
and havoc caused by floods and other natu-
ral calamities in different parts of the country
last year, the people did not feel the impact
of these calamities because our Govern-
ment made good arrangements.

The country witnessed the most severe
droughtofthe century in 1987. In spite of that
we did not affected any cut in the targets of
the Seventh Five YearPlan. Of course, there
has been a marginal fall in the agriculture
production, but we have tried to make good
the shortfall 1o a large extent by providing
better irrigation facilities and supply of
seeds, etc for ensuing rabi crops. You will be
surprised to note that our industrial produc-
tion instead of going down has registered an
upward trend even under such odd circum-
stances.
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When we make a comparison between
our Government and that of the Party to
which Shri Madhu Dandavate belongs, we
find that the industrial production has gone
down to — 1.54 during 2 1/2 years regime of
that Government in a similar situation of
.drought. You can yourself make the com-
parison and you will find that our Govern-
ment is a Government that works and that
was the Government which merely talked.

You can yourself review our achieve-
ments. The production of coal has gone up
by 7 per cent and that of power by 9 per cent.
In the petroleum sector, whether it is the
case of exploration, refineries or any other
thing, there has been aconstantrise. We are
making good achievements. It is a Govern-
ment for making achievements for the
people. It is active in making developments
for the people and that is why it has asked for
a supplementary Demands for Grants for
Rs. 668 crores. This amount has been asked
tor the work of very essential nature. This
Budget has been brought to undertake work
in the field of agriculture, 1.R.D. and rural
development. It is our resolve to remove un-
employment. We have since made the re-
solve to eradicate poverty. It may also
please be noted that we have got a working
force of 24 crores. Out of them only 0.03 per
cent belongs to organised sector. Presently
the country is passing through a very critical
phase and we are making endeavours to
overcome it. WorkonN.REP RLEGP.,
Povenrty alleviation and other such program-
mes to remove unemployment are going on.
We are carrying on all these programmes
through the State Governments. But in prac-
tice, the programmes launched by us are not
being implemented by the State Govern-
ments properly. Arrangements have been
made to provide wheat to poor people and
the Adivasis, but the labourers do not get
wheat. Similarly, minimum wages have
been prescribed for the whole country, but
different State Gavernr: ts have adopted
different rates of w .1« What is happer.. o7
to-day. Though Parliament i1s providing
funds but due to wior g policies of the State
Governments the: workers are not getling
TMinimumw e Int! - connection a meet-
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ing of the State Governments was called and
it was decided thereinto revise the minimum
wages after every two years or when the
wholesale price index goes up by 50 points.
The Government should revise the wages
accordingly. But it is a matter of distress that
it is not only the private sector, but also the
various departments of the Government are
not paying minimum wages, rather they
have taken exemption in order to escape
from the provisions of the Minimum Wages
Act. | appeal to the Government that no
sector or the government department should
be given exemption from paying minimum
wages. When we voiced our resentiment
that the Forest Department and the P.W.D.
are paying less wages in Uttar Pradesh, both
the Departments took exemption in Febru-
ary, 1988 in a bid to save themselves from
being charge sheeted under Minimum
wages Act. Why does it happen so. When a
decision was taken by all State Govern-
ments in a high power meeting, what does it
mean to back it out. It is, therefore, neces-
sary that laws should be made here with due
considerations and it should also be ensured
that in no case any law is violated. | would
also like to say that most of the government
departments functioning in far flung areas
are violating this law. The resources being
made available by the Centre and the funds
allocated in the Budget are not being utilised

properly.

I would like to make one thing very clear
here that the performance of the banks is
very unsatisfactory these days. (Interrup-
tions). Of course, there is one thing that the
C.P.M. union is dominating there and these
people are boosting the moral of the bank's
employees so much so that without paying
commission to them the Adivasi people do
not get even a penny under the various
programmes such as {.R.D.P., poverty alle-

viation, self emp! .rrent etc. | shall ¢ .~

credittothe hon. ht  .rrif he himselt draws
money from the . panks without payiri;
commission. Wty has such a situation de-

~'oped? Doer the people belonging to
«.P.M. who talk of poverty alleviation and
upliftment of the downtrodden from the type
of unions wh « 1 heln *h. and the capital-
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ists in stead of common people. You will be
surprised to know the huge amount, of
money being amassed by the management
and the executives of the nationalised
banks. By transferring funds of one under-
taking to other undertaking, they are becom-
ing millionaire. Money belonging to one
particular undertaking is deposited in one
bank during a particular year, next year it is
transferred to some other bank and during
the following year to third bank. Why does it
happen so? For example, if a company
requires to take Rs. 10 crores from a private
sector, it will approach a broker and request
him to arrange the amount from a bank. The
bank will approach a Government undertak-
ing and get their money transferred from one
bank to the other by requesting its Managing
Director. In this way the percentage will be
shared between the broker and the bank
people. This type of bungling is taking place
in the banks. The Government did not take
the control of these public sector undertak-
ings into its hands in the name of autonomy.
A white paper is 1o be issued about these
banks. On these they have their Board of
Directors.

{Englishi

Now they are Rajas and Maharajas. What
are we doing, when they are earning a lot?

[ Translation)

A reference is often made about politi-
cal corruption prevailing in bureaucracy. A
study may be conducted as to what was the
assets of an LA.S. officer at the time of his
joining service and at the time of his retire-
ment. The achievements of our Government
is in conformity with its promises. The Prime
Minister of our country had also said that
Govemnment would make efforts to ensure
that the price index did not cross two digits.
|am glad to knowthat this goal was achieved
last year. The developed countries of the
world are sutprised to note that despite
floods, drought and various financial con-
straints, how the Government could be able
to control inflation. The rate of inflation in the
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developed countries is about 21 per cent,
whereas in our case it is only 8 per cent and
even less than that say about 410 5 per cent.
We will have to take further steps in order to
achieve further progress. We wili have to
build an economy for which we are commit-
ted. Just now, an hon. Member from the
C.P.M. was speaking. He has agrudge as fo
why Punjab and Uttar Pradesh are given
special treatment in the matter of financial
assistance. They bring politics in the matter
of Central assistance also. When the ques-
tion of allocation comes, they blame the
Central Govemment for not sanctioning
funds to them. When they are asked to
furnish details of accounts of the expendi-
ture incumred, they do not furnish the same.
it is, therefore, essential that monitoring of
the funds being provided by the Central
Govermnment must be made. The funds
being allocated to West Bengal are being
spenton their cadre building. West Bengalis
such a state, where employment exchanges
have been opened but they have become
infructuous. These have become meaning-
less because recruiting authorities threm-
selves send the names of the people to be
sponsored by the exchange for recruitment
and the list are prepared accordingly. What
sort of work is being done by the C.P.M.
people for the proletariat. Our hon. Minister
belongs to Bengal. His activities are causing
great difficulties to them. He has spoken
such things which are not in his parnty’s
interest. We want to aliocate money to West
Bengal in the Budget under the New Educa-
tion Policy. We have allocated funds to all
the States and all of them have taken it. But
the Government of West Bengal asserts that
it was against their interest. We provide
money to them but they are the people who
implement the national programme. There-
fore, they do not want to accept this money.
They want to take money so that they can
use it for conducting studies on Chaoco-Mao
instead of Gandhiji and Nehruji. You shall
have to take up the monitoring responsibility
in the interest of national integration and
national economy. Some States have been
squandering the hard eamed money of the
people. if they are not able to spend the
entire amount allocated to them, we shouid
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formulate schemes at the centre and should
implement them. We do not want to raise the
question that State Government should do it
or not. if State Government is worthless, we
should have a watch on it and if that State
Government indulges in anti-national activi-
ties, it will be in the fitness of things for the
centre to dismiss such a State Government.
The programmes which are being under-
taken for the development of the country and
pertain to alleviation of poverty, should be
implemented properly. | also want to say
something about industries. The private
sector is not generating employment. Pri-
vate sector, public sectors or joint sector has
no meaning in this age because all the
money invested in them belongs to the
people. Whatever rules and regulations are
framed in regard to the employment genera-
tion should be applicable to the entire private
sector also because 90 per cent of their
capital belongs to the people at present.
Even then some mills are rendered sick
under a conspiracy. You may see what is
happening in West Bengal. People try jointly
to make the mills sick and then the Govern-
ment proposes to take initiative for their
revival. At this juncture we should decide the
basic things involved in it. The report of
Sarkaria Commission is very good. When a
motion in this regard was tabled by Mr. Patel,
that was discussed. We should implement it
for the unabated development of the coun-

try.
[English]

SHRIMAT! CHANDRESH KUMARI
(Kangra): Mr. Deputy Speaker, sir, | rise to
support the Supplementary Demands. The
Government is doing very good works dur-
ing the drought period. But there are a few
burning problems in my Constituency which
have been there for a long time and | would
like o highlight them. The major problem of
my Constituency is regarding the Pong dam
which started about 20 years ago which
rendered 30,000 families homeless and
landless. Out of these 30,000 families, the
Govemment decided that 18,000 families
would be rehabilitated and given compensa-
tion. That number was then reduced to

BHADRA 1, 1910 (SAKA)

(Genl,) 88-89 402

10,000 and these 10,000 fam{ilies were iden-
tified to be given irrigated canal land in
Rajasthan and to be given all the facilities
that they had in Himachal Pradesh but it is
sad to say that to this day only 4,000 famifies
have been rehabilitated.

SHRI MOHD. AYUB KHAN: They do
not want to go there.

SHRIMATI CHANDRESH KUMARI:
is not a fact that they do not want to go there.
It is the Rajasthan Government machinery
which is misguiding the Government and not
letting them go there. That is why, | am
bringing this to your notice. | think the people
of Rajasthan should have the patience to
hear our complaints. We helped them with
water. We gave water to their dry land. Only
4,000 families are rehabilitated and even
these families who have been given land,
have not been given irrigated land.

| know what is happening. There are
some mischief-makers from Himachal
Pradesh and they, in connivance with Pat-
waries and the Government machinery, are
misguiding both the Himachal Pradesh
Government and the Rajasthan Govern-
ment. What is happening is that if a man from
Himachal Pradesh has been given Moraba,
the mischief-makers from Himachal
Pradesh get in touch with Patwaries and get
that land re-allotted to somebody else and
take commission. It is not the ousters they do
not want to settle there but their Moraba has
been re-allocated to someone and it is
cancelled. So they cannot settle in Rajast-
han.

14.00 hrs.

| am repeatedly requesting the Rajast-
han Government and the Himachal Govern-
ment that they should both together sit down
and look into their problems and solve those
problems because these people have
helped the Energy Ministry and the Water
Resources Ministry by sacrificing their land,
home to improve the energy situation and
the water situation in this country. Now, if we
will-not look to their problems and if these
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problems hang for 20 year, in future nobody-
elseis ever goingto give you land til they are
accommodated first. So,  would request the
Minister to have this matter looked into and
help them. Besides that, there is another
problem that the Pong Dam oustees are
facing and the problem is that they were
given a compensation which was increased
by the District Courts and the High Court._
Later on, that was reduced by the Supreme
Court. Now, recoveries are being taken from
them. These people do not have money to
pay back because they have already used
that money. The Himachal Government
approached the three Governments of Hary-
ana, Punjab and Rajasthan who are benefit-
ing from this Pong Dam that these recover-
ies should be waived off; all the three
Governments should sit together and decide
to help these people. The assurance has
been given to the Pong Dam oustees re-
peated that these recoveries would be wnit-
ten off. But, so far, these recoveries have not
been written off and they are getting notices
fromthe Countforrecoveries. They are being
harassed. This 1s one of the major problems
that my constituency is facing.

The second problem that is faced by the
people, especially the people of Kangra
District, 1s this — But | think it i1s a major
problem throughout India. We have been
taking this matter up repeatedly. | have re-
ceived a letter from the Ministry also. There
is a tremendous disparity between the old
ex-Servicemen and the new ex-Service-
men. Ithink that 1973 1s the mark which says
that the old pensioners will get less and the
new pensioners willget more. (Interruptions)
Ithank them. 1dothank the Detence Ministry
for they have increased the pension of the
people. But | still feel that thete should be no
discrimination between the old and new
pensioners because these people have
served the nation and they have given up
their young lives to protect us, to help us and
;most of our problems took place during the
period before 1973. The 1962 aggression,
the 1965 aggression and the 1971 aggres-
sion are all before the period of 1973 and |
feel that it is very necessary that all the
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pensioners — ex-Servicemen — should get
the same pension. it should be one-rank one
pension. The Pay Commission has rejected
this proposal but it was approved by the
Ministry about three or four years ago. This
should be re-considered and the all the ex-
Servicemen should getthe same pension for
the same rank. This is my request.

My next point is that the Hill State faced
a major problem every year. When heavy
rains come, lands and homes are washed
away. | would suggest that the Ministry of
Water Resources and the Ministry of Agri-
culture should bring up -a project of soil
conservation and channelise the waters
properly so that the waters do not damage
the people’s properties and lands. | have
recommended to the State Government of
Himachal Pradesh that in all the mountain-
ous areas, there should be some check-
dams which would channelise the water in a
proper way. Even when there is a drought
situation, that water could be utilised prop-
erly. Besides that, if the bigger rivers like the
Beas and the Sutle} are properly channel-
1sed, then they would not erode into the
people's land and property. This would he p
tremendously.

Last but not least, | wouid suggest one
thing. Of course, that is nothing to do with this
Demand but even then. | would like to say
that there has been a repeated request from
the Himachal Governmentthat the road from
Pathankot to Mandi should be declared as a
national highway. | strongly recommend this
case and strongly support this case of Hima-
chal Government because this will become
the second road which will help to go to the
border areas. It would be helpful for the
Defence purpose because this would avoid
Punjab which is a disturbed area. Sir, you
know that the road from Chandigarh to
Mandi is already a national highway and the
road from Pathankot to Jammu and beyond
1s already a national highway. If the middle-
links have been declared a national highway
and Government of India takes it up, then it
would become a second supply line and it
will be a great help to the nation.
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With these words, | once again thank
the Central Government for helping the
Himachal Government during the drought
period. But we will request for help this year
also. Because of excess rains, there has
been a lot of damage to property, to land, to
roads, to buildings, and the State Govern-
ment has already sent a request for help. |
hope the Central Government will be liberal
and will give us extra money.

SHRI DINESH GOSWAMI (Guwahati):
Sir, | oppose the Supplementary Demands
for Grants. At the time when the last Budget
was presented, in spite of contrary assertion
from the Finance Minister, we pointed out
that the inflation would be more than the
projected inflation in the Budget and there
would be price rise. Our prediction has come
true. Mr. Panikka is not here. He took pride
in the fact that inflation has been under
control. 1 do"not know; | would like to ask the
lady Members of this House who are present
here to give their own opinion whether infla-
tion is under control. Today in Delhi no
vegetable is available for anything less than
Rs. 10. In fact, the danger that | see today is
that people have stopped talking about
price-rise. People, with almost a philosophi-
cal indifference, has accepted the price rise
as if itis a phenomenon which is beyond the
control of this Government, beyond the
control of this country, beyond the control of
this Parliament. In spite of this, | would have
supported these Supplementary Demands
for Grants if the amounts had been spent for
productive purposes and if the Demands
had taken care of some of the most pressing
problems of this country. | have gone
through the various reasons why the supple-
mentary budget has become necessary and
| have found that it has become necessary
bscause of interest charges, it has become
necessary because of court decree, it has
become necessary to provide increased
capacity for a power corporation to borrow
larger funds, for the purpose of conversion of
private ownership into joint ownership, for
salaries and allowances, for repayment to
the IMF — that alone comes to Rs. 627.64
crores; though it has been claimed that there
will be no net cash outgo, the fact remains
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that we have been involved in the creation of
non-negotiable, non-interest bearing securi-
ties in favour of the IMF. Grants are being
asked for to provide for payment of pay and
allowances, to take over the stadia from the
DDA and the NDMC, to pay amounts arising
out of judgments of courts, to pay money for
rents of offices, to pay money for transport
subsidy, 1o pay money for setting up offices,
to achieve debt-equity ratio and also to make
ready-made flats. i you look at the figures,
you will 1...u that the productive expenditure
is much less than the unproductive expendi-
ture. That is why, these Supplementary
Demands for Grants will have their own
effect on price-rise. In fact, there has been
no effort on the part of the Government to cut
down the unproductive expenditure in spite
of the fact that it has been claimed from
housetops that serious efforts are being
made. Even otherwise, | have got strong
objection to these Supplementary Demands
because they have failed to take note of
some of the most pressing problems of this
country. The Supplementary Demands
cover grants for water resources and for
energy. Amounts have been providedfor the
SYL Canal; | have no objection if more
money is provided; | am ready to vote for it.
But we expected that, in the Supplementary
Demands for Grants, some provision would
have been made to meet the most difficult
problem that the North Eastern Region is
facing, that is, the problem of tloods. We had
the problems of five floods in the last two
years. We have already had three floods and
wae are expecting two more floods. Added to
it has been the problem of the earthquakse,
and this may not be the last because the
prediction is that the North-Eastern Region,
including Assam, is likely to suffer the heavi-
est of damages from the earthquake within
this decade. Now the entire energy of the
farmers have been snatched and it is impos-
sible for a State like Assam with its limited
resources to tackle the Brahmaputra. There
are projects pending with the Government of
India. The Subansari Project can give elec-
tricity and irrigation at the lowest price, low-
est cost. Infact, | wrote to the Prime Minister
and | wrote to the Water Resource Minister
that if this Project is implemented, not only



407 Suppl. D.G.

[Sh. Dinesh Goswami)

the North-Eastem region but even the Bihar
and West Bengal can be supplied electricity
at an estimated cost of 23 paise per unit
which is currently the lowest cost. But no
amount has been earmarked for this. No
amount has been earmarked for any shon-
term measures, for the Brahmaputra Board
which was the Board set up by the Central
Government may take or has taken for the
purpose of solving this problem. In fact, a
Master Plan is ready. The Master Plan was
circulated to a number of Ministries. | do not
find that this Master Plan has gone any-
where beyond being on the files of the differ-
ent Ministries.

[SHRIMATI BASAVARAJESWARI in the
Chair)

14.11 hrs.

_ Also in the Supplementary Demands,
we have granted amount for petroleum and
natural gas. Now there was a commitment
for anoil refinery to Assam during the Assam
Accord. But unfortunately, though years
have gone by no refinery has come. In the
morning, there was a reply from the Minister
of Industries that the Government is going
for more petro-chemical complex because
the Government has not been able to meet
the demands of the petro-chemical prod-
ucts. But in spite of the fact that there is a
demand, no amount has been earmarked in
the last Budget and | do not find any amount
being earmarked even inthe Supplementary
Grants.

The other important point is that the
Government of India is yet to delermine the
increased royalty which is due to the govern-
ment of Assam and the Government of
Gujarat and also the other crude producing
States. And it is in the fitness of things if the
amount that has been fixed on the additional
royalty is provided. But | do not find anything
regarding it. ‘

In the Home Ministry, amounts have
been provided for control of arms from
across the border. Well, | am saying that we
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are prepared to provide any amount for that.
But this problem of infiltration has become a

‘major problem in the North-Eastern region.

In fact, in the State from where the Hon.
Minister comes, there is this problem. And in
the Tripura Accord, which the Government
of India signed only a few days back, one of
the commitments is that the infiltration would
be stopped. Now this has not been provided
inthe Supplementary Grants and no amount
has been provided in the Supplementary
Grants about the construction of the border
roads which is a commitment of the Govern-
ment of India to the people of the North-
Eastern region to prevent influx. These are
some of the vital problems which have not
been taken note of at all in the Supplemen-
tary Grants.

Prof. Dandavate referred about the tele-
communication and phone tapping. Wall,
the fact as it remains today, our telecommu-
nication system is almost in a state of desti-
tute. You do not get calls. If you ring up a
number, you will get some other number.
After attempting for hours together, you can
get some trunk calls. Now we do not mind
granting money for the improvement of tele-
communication. | greatly feelthat this money
if utilised for the purpose of bringing sophis-
ticated things, for phone tapping and other
things, nobody can support it. After this,
some sort of statement should come from
the Home Minister. May | point out that the
former Minister of Communication wrote that
even phone of Prime Minister Indira Gandhi
was tapped. The day he went into the
Communications Ministry, he was aston-
ished to find that — this was during 1969-71
era—the phone of the Prime Minister in this
country was tapped. This is the position to
which we have reduced ourselves. There-
fore, there must be an assurance also from
the Government that amounts will not be
spent for unproductive purposes. So, for all
these reasons, Madam Chairperson, | stand
here to oppose the Supplementary De-
mands primarily because the Grant will go
against the interests of the people. It will add
toprice rise. ltis not adding tothe production,
it is only adding to the non-productive ven-
tures. | don't know why in this moment of
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crisis when the country is facing flood and
drought, when we have got an earthquake of
a magnitude which we have not seen re-
cently, we should go in for a ready made flat,
we should go in for setting up of stadia or
setting up of office, pay more rents on office
and all these non-productive ventures.

Intact, once more it is time tor us to look
back and review our position regarding the
IMF an¢ our borrowings from the interna-
tional organisations. Because though the
Gevernmont of India will deny, we are proba-
bly at acrossroad of entering into a debt trap
— even it tt1s conceded or claimed that we
have not already entered into the debt trap.
It we do not tackle this situation seriously at
this mement we may reach a.point of no
return.

Idon'tfind that in the entire supplemen-
tary demands any seriousness is shown to
curtail expenditure for non-productive pur-
poses. | find that there are 13 items where
amounts have been earmarked for
absolutely non-productive purposes. There-
fore, for two reasons | oppose the supple-
mentary demands because it is meant for
non-productive purposes and it has not
taken into account some of the most press-
ing problems the different parts of the coun-
try are facing and at least my region and my
State is facing.

[ Translation)

SHRIR.S. KHIRHAR (Sitamarhi): Hon.
Madam Chairman, | support the supplemen-
tary demands presented by the Govern-
ment. Which are indicative of the progres-
sive steps of the Central Government. It
cannot be denied that whenever the Con-
gress Government was In power in the
States after independence, they tried their
bestto promotethe cause of the poor and the
backward classes by keeping contact with
the lowest rung of the society. Not only this,
it has a strong desire to work for the
upliftment of these classes for which pro-
grammes like N.R.E.P.,, R.LE.G.P. and
I.R.D.P. are being implemented. It has re-
sulted in substantial development of these
classes and the society has moved forward.
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Wae should look to it quite carefully that the
wealth which belongs to the entire nation
and is meant for such purposes, is proparly
utilised. :

It appears from the pc:<iion of the works
being undertaken in Sitamarhi which is my
constituency that our Central Government
and State Government have remained indif-
ferentand it has gone out of the control of the
Government. | have repeatedly raised my
voice in this House that this is not being
monitored properly, but no attention was
paid to it.

Now, | will like to draw your attention to
2-3points. lwilllike to know from the Minister
ior Water Resources the reasons for non
completion of the big projects which were
scheduled to be completed earlier. | would
also like to qliote some examples. There
were Gandak, Bagmati and Kosi river proj-
ect for the northern border area of Bihar.
While speaking on the Budget for the year
1985, I had stated that initially, the estimated
cost of Bagmati.project was Rs. one crore
which has now escalated to Rs. 36 crores.
Completion of the work of these projects is
beyond the capacity of Bihar Government. |
have repeatedly urged upon the Govern
ment in this House that the projects involving
expenditure of crores of rupees, should be
taken over by the Central Government. it will
convince us and the people of Bihar that
these projects will be successtul and will be
completedintime. Youknow that itis beyond
the capacity of the Bihar Government, but
the Central Government also did not bother
and did not provide for its supervision till
now.

My second point is regarding self em-
ployment. Government wanted to set up
small scale industrial units to provide jobs
under self employment scheme for those
people in the rural areas who had been
unemployed after the completion of their
studies or had spare time after their agricul-
tural work or share cropping. Our Finance
Minister is sitting here. He must be knowing
about bungling in banks under the self-
employment scheme. Everybody knows it
that banks have become the centre of cor-
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ruption and the unemployed people who go
there for loans for the small scale industries,
are asked a percentage of that amount by
the banks. We have written hundreds of
letters to different banks like Bank of India,
State Bank of India but did not receive any
reply from them. Government has no control
on the Officers working in these banks. My
submission is that instead of giving subsidy
of Rs. 5,000 to 10,000 on a loan of Rs.
25,000 to the unemployed under the self-
employment scheme, government should
provide them interest free loans of Rs.
20,000 in place of Rs. 25,000 for 10 years.
Being it so, the unemployed will not have to
pay bribes to the bank officials or tace diffi-
culty in connection with the subsidy. More-
over, he will get money for a period of 10
years to stand on his own legs and also he
will not have to pay interest on the amount of
loan. | hope thatthe Finance Minister will pay
attention to the points raised by me.

My third point is regarding the Harijan
colonies and particularly Indira Nirman Grih.
Indira Nirman Grih have been built or are
being built in Bihar. | want that the Minister
should hold an enquiry with in time and see
that the roof of these houses is & feet above
the earth and the mud wall of one brick has
been built up for these houses which sup-
portsthe roof. lurge uponthe Minister to see
it himself in Bihar, that these walls may give
in with the slightest push. Such is the posi-
tion of construction in Harijan colonies and
particularly in regard to the Indira Nirman
Grih. Do you think that you are providing
houses to the Harijans or laying death traps
for them. | submit with a stress that in this
way Budget allocations are being misused
andbeing shared by the contractors, officers
and the other aerking partners. It is also a
fact that sgome of our colleagues also have
stooped to a very low level. This is quite a
basic thing and | insist that Government
should take the question of alleviation of
poverty quite seriously and should stop the
misuse of public money.

In the end, | want to convey my whole-
hearted thanks to the Hon. Prime Minister
who took pains to pay a visit to Biharto listen
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ta the woes of the people of Bihar at this time
of the calamity they are facing due to earth-
quake which has rocked Bihar and caused a
heavy loss of Ife and property. He has also
sanctionad Rs. 30 lakh from his relief fund
and provided all sort of assistance and
medica} care to our people amidst their diffi-
culties. But the amount of assistance is not
adequate. Report on loss sustained due to
collapse of houses have been received
here. | would like the Finance Minister to
keep in view the loss of life and property
suffered by the state and make a special
provision in the Budget for the reconstruc-
tion of houses and ensure timely availability
of medical care to the people. | want to say
one thing about Baghra-Chhitoni bridge, the
foundation stone of which was laid by our
dear leader Shrimati Indira Gandhiwhois no
more, but the Government has dropped the
scheme on the pretext that the amount of
money which was to be shared by the Gov-
ernment of Uttar Pradesh and Bihar has not
been paid by them. Thus, the entire scheme
of Bagaha-Chhitoni has ended in smoke
which a matter of great shame for the people
of Congress. | shall insist upon the hon.
Finance Minister who is present here, to
provide funds necessary for the construction
of the bridge for which the foundation stone
had been laid by Shrimati Indira Gandhi.

Another point, as my friend Shri Swamiji
has also stated, is about the proposal of the
Government regarding the construction of
road in the border area for its protection. |
have already made a mention in this House
on 2-3 occasions that a road has been con-
structed by China in Nepal from village
Godariyan and arms and immunitions have
been dumped by them in an area covering
125 feet which is causing anxiety in the
border areas of north Bihar. | had stressed
that Government should connect Misha-
modh on northern border by a national high-
way via that area, but no attention is being
paid to it. The hon. Minister is sitting here, it
is my request that he should get it sanctioned
in consultation with the Planning Commis-
sion and other concerned authorities. It will
ensure the security of the border areas of
Bihar and Nepal. With these words, | support
it.
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KUMARI MAMATA BANERJEE
(Jadavpur): Hon. Madam Chairman, first of
all | want to thank you for giving me an
opportunity to make my submission. whole-
heartedly support the suppiementary de-
mands.

One of the procedures is the presenta-
tion of supplementary Demands for Grants
andthereby Government has soughttoraise
Rs. 925 crores under it for their expenditure.
It is very unfortunate that our country is
reeling under floods and droughts and con-
sequently, government has got to incur an
extra expenditure to face the natural calami-
ties. Until steps are taken to check the recur-
rence of these natural calamities, the situ-
ation in our country will notimprove. Govern-
ment is making its all out efforts in regard to
the effective controlling of floods in a scien-
tific way. In this connection, | want to draw
the attention of the hon. Minister to two or
three points.

Firstly, | support what Shri Dinesh
Goswami has submitted. There is heavy
price rise nowadays. The prices of com-
modities are skyrocketing. People are fed up
of the constant price-rise. This matter has
been raised in the House many times as to
why the prices of commodities are rising.
The common man, the fixed salaried class
are the worst-hit. Still the prices have been
increasing and posing a problem for them.
To counter it, Government had passed the
Essential commodities Act and the Con-
sumer Protection Act. But not a single state
Govermnment is implementing it. Therefore, |
want to request thg Central Government to
pay more attention to it and monitor it
closely. The State Governments are not
implementing it. The Central Government
should pay attention to the fact that it is very
essential for our country. Government has
taken a number of measures for the welfare
of the people. But | want to submit that the
Government machinery which is respon-
sible for their implementation is not capable.
Eventhe Ministry for Programme Implemen-
tation is also not efficient and is not imple-
menting the policies properly. | want to sub-
mit that it should be streamlined.
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Another submission which | want to
make is that it is necessary to pay more
attention to the Industrial policy of the Gov-
ernment. When | was listening to hon. Shri
Amal Dutta of West Bengal, { was expecting
that he would say something about the in-
dustries in West Bengal. But he did not
mention it at all and ended his speech with a
note of protest against the heavy expendi-
ture being incurred by the Rajiv Gandhi
Government. He did not make a mention of
the problems of his state. These sort of
people are only a gossiping lot and we are
the ones who work. | wholeheartedly support
the submission made by Shri Dinesh
Goswami and as regards the point made by
hon. Shri Madhu Dandavate that Rs. 1632
crore of Indian money has been stashed in
the Swiss Banks and that action shouid be
taken against the guilty of FERA violations,
I support it as well. Our money is deposited
not only in the Swiss banks but also in the
banks in Kathmandu. You may get an
enquiry conducted into it and after negotiat-
ing with the Swiss Government and the
Government of Nepal you should get those
funds repatriated to the country and utilise it
for strengthening our industries and for set-
ting up new projects. It will benefit our coun-
try considerably and | support .

Again, | also lend my support to several
other points of the industrial Policy of our
Government. For example, without moder-
nisation and adoption of modem technology,
we cannot compete in the world market but
our policy should not be to close down the
industries because it will adversely affectour
industrial policy. Recently, in my area, an
employee of ‘Scooters India Limited’
committed suicide because he was jobless.
In our state, 4 lakhs workers have been
rendered jobless and government needs to
pay attention in this direction. What should
we tell the State Governments. They do not
take any initiative. Shri Gokhale used to say
that.

[English]

‘What Bengal thinks today. india will
think tomorrow’.
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What has happened to the economy of West
Bengal after the Leftist Government has
come to power. Today the industries are
closing down there, people are not getting
employment and the people in the Ruling
Party are calling for ‘Bengal Bandh'. They
organised a ‘Bengal Bandh’ on 14th Sep-
tember and | want to know as to why did they
do so? | also want to know trom hon. Shri
Basudeb Acharia regarding the closing
down of industries as to why he does not
requ.estthe hon. Chief Minister to consultthe
Hon. Prime Minister for finding a solution to
this problem. (Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
We have approached the hon. Chief Minister
several times in this regard.

KUMARI MAMATA BANERJEE: You
only do politics. You organise ‘Bengal
Bandhs’, ‘Rail Rokos' etc. for your political
ends, how many mare ‘Bengal Bandhs and
other ‘Bandhs’ will you organise? It is affect-
ing industria’ production and the workers,
they are the ones who are sutfering losses,
it is not affecting you at all. Today, the
socialists, the Marxists have all become
capitalists parties. They have set up such
large-scale industries. But in my State 1
thousand big industnes have closed down
and 29 thousand other industries have also
closed down and all this is happening on
account of the wrong policies of the State
Government. | want to draw the attention of
the hon. Minister to it. The Central Govern-
ment should make its own efforts because
the State Government 1s physically handi-
capped and incapable fo doing anything in
this regard. Therefore, the Centre should
pay attention and improve the situation. At-
tention should also be paid to the Industrial
policy and amendments shouid be made in
it. Another point which | want to make 1s that
a monitoring cell should also be set up for
monitoring of those industries which are
lying closed in the State. The Centre and the
State should make concerted efforts for
sefting up of this monitoring cell as otherwise
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what will be the fate of 4 lakh of unemployed
people in our State. Either the Centre or the
State must do something about it. Another
request is that Government should give
excise duty relief to the Metal Box company.
The Bata company in West Bengal is lying
closed since last one month and 3 thousand
workers have been rendered jobless. The
case of M.C.C. is also similar where 3 thou-
sand workers have been jobless because of
its closure 17 thousand people have been
affected by the closure of the Steel and Qil
Products Limited. Similarly, Biko Lawrie and
Mohini Mills have been denotified and on
account of it, more than 3 thousand workers
have been thrown out of job.

So many industries are lying closed in
cur State Government should pay attention
to it. (Interruptions).... Talks were held with
Hon. Shn Vengal Rao in this morning today
for the opening of these industries. Hon.
Prime Minister had sent a note calling him to
his chamber in this regard. He said that he
will not be able to do anything. We said that
if you decline to take any action, we shali sit
on a hunger strike in the chamber We were
told to go to the chamber of the Hon. Prime
Minister. But we said that we would go to the
Chamber of the hon. Minister of Industries.
Either you take an early decision about the
reopening of the industries or we will be
compelled to resort to hunger strike in you
chamber. ..... (Interruptions)..... | want to
request you to give an early clearance to the
Bakreshwar Thermal Power Project and
Haldia Petro Complex project. | want to
submit to the hon. Minister of Communica-
tions aiso that telephone corporations exist
inthe metros of Bombay ard Delhi but not in
Calcutta. You should think about Calcutta.
The position of telephones in Calcutta is
deplorable. | also want to reiterate that the
ban on recruitment should be lifted to pro-
vide opportunities of employment to the
unemployed. | want to make another point.
The poor unemployed youths have to pay
Rs. 25 or Rs. 30 towards postal order for
applying for various Government posts. it is
not possible for them to pay such a heavy
amount. It should be waited. This will enable
the poor and the unemployed to apply for
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Government jobs. Besides this, there was a
case of adulteration of rapeseed oil in our
State. 400 persons were hospitalised due to
that case and in many families all the mem-
bers have become paralytic. The affected
people have not recovered sofar. The State
Government has given Rs. 500 for each. of
the victims. This will not do. | request the
Government to give relief to these people
from the Prime Minister's Relief Fund. A
monitoring committee should also be set up
for the implementation of the 20 point pro-
gramme. There are many States which util-
ise the funds but no one comes to know
about it. The M.P.s should also be included
in the 20 point programme and a montoring
committee should be constituted to keep
monitoring over the implementation of the 20
point programme. & should also be seen
whether the funds allotted by the Central
Government to the State Governments are
spent by the latter or not. At present many
district magistratas, block development offi-
cers, and leadeis of political parties have got
huge amounts of money. You should get it
investigated as 12 how people who did not
even have Rs. 5 have today got Rs. 5 crores
with in such a shoit span of time and what is
their source of income. Recently two boys of
Youth Congress died in Bihar while resorting
1o agitation against adulteration in rape seed
oil. Some arrangements should be made-to
provide employment to their family mem-
bers. Shri Amal Datta said that the hon.
Prime Minister goes on foreign visits and
spends lavishly. The hon. Prime Minister will
surely go on foreign visits because it is our
custom; you have no customs. Will you tell
the House about the expenditure incurred by
your Chief Minister on foreign tours. There
are many Ministers in our state who visit
China and Russia and atter their return tell
us that a boiled fish was restored life. This
should also be considered. | want to say
something on the freight equalisation policy
mentioned in the supplementary demands.
You should make a uniform policy. This will
be very good for the eastern regions be-
cause Bihar, Orissa, Nagaland, Tripura,
Mizoram face a lot of problems under the
freight equalisation policy. You should,
therefore, make a unorm policy.
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SHRI RAM NARAIN SINGH (Bhiwani):
Madam Chairman, | rise to oppose the sup-
plementary demands. According to the pol-
icy, the Central Government has not found
out any permanent solution to root out the
problem in India, like, corruption, price riss,
Punjab problem, poverty and unemploy-
ment. The Government has totally failed in
solving any of these problems. |, therefore,
oppose it. Since there are limitations of the
time and itis not possible to discuss allthese
points, therefore | would like to say some-
thing only about garibi hatao. So far as the
poor are concerned, India is a poor country
where 90 per cent of its poor population live
in the villages and 10 per cent in the towns.
80 per cent of India’s population live in vil-
lages. The Government has formulated a
number of schemes in the direction of re-
moving poverty and the late Shrimati Indira
Gandhiwas the first one to give the slogan of
garibi hatao, but today that slogan is getting
week. Nobody pays any attention to it.
Manipulated figures are shown in the papers
and there is no change in the life in the
villages as poverty has not been removed.
On one hand the Central Government gives
funds for the upliftment of the standard of
living and eradication of poverty from the
villages, on the other hand there is so much
corruption that a major portion of the money
provided by the Government is pocketed by
the corrupt officers and do not reach the poor
people. You people living in the cities cannot
imagine the condition of those living in the
villages. Today a Class IV worker, employed
as even a sweeper, leads abetter life than a
common in the villages. He lives a better life
as compared to the poor man living in the
villages. Earlier people could earn some-
thing from the land and managed their live-
lihood, but with the imposition of land ceiling
laws you have fixed the limit to 18 acres. |
feel that its cost will be at the most Rs. 10
lakh. On the other hand, many people inthe
cities have properties worth Rs. 100 to 200
crores. You have never thought in this direc-
tion. No law regarding urban ceiling has
been made. We are told that it is not feasible,
not possible. But why? If all the buildings,
shops and lana are rendered c. rplus and
factories are established then the common
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people as well as the Government will be
benefitted. it has been said by the Members
of the ruling party as well as of the Opposition
Party that # the money deposited by the
Indian citizens in Switzerland or other coun-
tries under the law is confiscated by the
Govemment then the entire foreign loan of
India can be paid and the economic condi-
tion of the country can be improved. The
condition of the villages does not improve
because the funds do not reach them. Our
problem is that one year we are struck by
floods and the next year we have to face
* drought, for which the Government has to
spend thousands of crores of rupees. But
when the Members of the ruling Party and of
the Opposition give any suggestion, no one
pays attention to them. We gave the sugges-
tion that dams should be constructed on all
these rivars of India which are struck by
floods, so that their water may be properly
utilised, canal may be constructed and elec-
tricity may be generated. If the villagers get
the benefit of electricity, they will go prosper-
ous. Yes, Pandit Nehru did pay attention
towards this and Bhakra Dam was con-
structed during his rule, due to which Punjab
and Haryana have become number one
states in India. Pongdam is under construc-
tion in Punjab but it has not been completed
even after 10 years. The Rajasthan Canal is
also under construction since last 20 years
but has not been completed till now. The
construction work of S.Y.L. Canal started in
1976 when its expenditure was estimated to
be Rs. 45 crores, but today it has increased
to Rs. 366 crores but there is no possibility of
its completion in near future. The provision of
funds made by you in this Budgset is inade-
quate. Similarly many other important
schemes are lying incomplete since last 10
to 15 years. Ori the other hand there is no
check on increasing wasteful expenditure in
every government department. it is right that
in the present situation defence comes first
and enormous amount of money can be
spent on it. Irrigation and electricity come
next. if you formulate a plan and besides
defence, you spend the whole amount in
making the facility of electricity and irrigation
available to the people, then may be that the
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people have o suffer temporarily but the
whole of india will go prosperous in the long
run. Your slogan of garibi hatao witl also bear
fruit. But is seems that there is difference
between the words and the action. You do
not want to implement any policy properly.
You should also see that people living in the
areas struck by floods, other calamity or
drought and where the crops were de-
stroyed, should be given compensation. If
the crop has been destroyed by hailstorm or
by any other calamity then the farmers
should get compensation. Due to such ca-
lamities families are ruined. We are proud
that Haryana is the first state where the
labourers and the farmers get compensation
at the rate of Rs. 400 per acre where the
crops has been destroyed by the hailstorm.
They have now started a new thing that Sper
cent compensation will be given to the Har-
ijans where destruction of the crop has
caused by hailstorm. in this way the farmers
should be compensated where drought and
flood strike. Assam, Punjab, Bihar and Hary-
ana are the states where fioods strike every
year. We spand every year but do not con-
struct dams. if dams are constructed then
the problem will be solved for ever, buj the
Government does not make any effort in this
direction.

64 per cent of the total water in India
goes waste as it flows into the sea and even
after 40 years of independence, there is only
30 per cent irrigated land in the country and
the rest of the 70 per cent land is fallow fand.
The Govemment is importing 20 lakh tonne
foodgrains from America but you do not give
appropriate price to the farmers in your own
country. You have given the price of Rs. 173
per quintal for wheat. Do you get wheat at
this price? The price was Rs. 200 even when
the crop was there. In Delhi the price of
wheat is Rs. 300 per quintal and in Punjab
and Haryana it is Rs. 250 per quintal. On the
contrary you fix a price Rs. 173 per quintal.
In this way, instead of giving incentive, you
are harming the poor farmer. Today the
situation is such that whatever goods the
farmer buys are expensive, their prices have
increased, rather lwould say that their prices
have increased five time while the cost of the
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tarmer's produce has not increased in
the same proportion. In 1967 a farmer could
purchase a tractor by selling 200 quintals of
wheat, but the situation today is such that he
has to sell quintals of wheat in order to buy a
tractor. In this way the increase in the price
of foodgrains is comparatively less than
those of other commodities.

The hon. Minister said that the price of
fertiliser has been reduced by Rs. 8-9. Can
such a small reduction be of any help? If the
Government really wants to reduce the price
of fertilisers all taxes on fertilisers should be
withdrawn. Fertilisers should be available to
farmers at cheap rates. They will never get
benefitfrom mere lip service. People pay Rs.
2,000 for a room in a five-star hotel. On the
other hand we see people staying under
staircases in M.Ps' flats in Delhi. Families of
such people have no protection against rain
or cold. But the ruling party is blind to all this
even though it is happening under its very
nose. When a party comes in power it be-
comes blind to the country’s problems and
when it is out of power it becomes alive to the
problems. So | request the Government to
do something for the poor people, 90% of
which live in rural areas. Such a step would
only benefit the Government at the time of
next general elections, otherwise they will
have to face odds.

Madam Chairperson, the Government
has introduced a crop insurance scheme. |
call this a bogus scheme, a scheme which
exists on paper only. Nowhere have crops
been insured. In villages where crops have
been destroyed due to drought, no farmer
has received any compensation. Any of the
hon. Members sitting in the House will con-
firm that everything remains at the paper-
work stage. The crop insurance scheme
should be a comprehensive one. In order to
implement this scheme, all villages in a dis-
trict should be considered as one unit.

Madam Chairperson, in Delhi which is
the seat of the Government, village land is
acquired at Rs. 15/- per square yard
whereas its market rate is Rs. 1000/- per
squareyard. Land prices have gone uptoRs.
10,000/- per square yard in villages. After
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acquiring land at Rs. 15/- a square yard, half
of the profit is pocketed by the D.D.A. This is
the condition in Delhi. | cannot understand
why the Government does not favour pros-
perity in the farming community. The prac-
tice of acquiring village land at cheaper rates
must be stopped.

In urban areas in a family of 10 mem-
bers, as many as five members are in serv-
ice, whereas in rural areas out of 100 fami-
lies living in a village there is hardly one
member of particular family is in service. The
people in villages do not even dreamt of
high-status jobs but they can at least be
made peons, watchmen or jawans in the
armed forces. Even this is not done. The
urban poor are given jobs but not the rural
poor. If the Government wants to remove
poverty at least one member from every
family mustbegivenajob. It is often reported
inthe newspapersthat 25% othe candidates
qualifyingthe Civil Services Examination are
from rural areas. This is nottrue because the
actual figure is just 2%. In villages 5% of the
population is rich. People who come into
Government service are either wards of
politicians or those with influence. They live
in cities but give villages as their places of
residence.

It has been reported in the newspapers
that U.P.S.C. employees have been prose-
cuted for changing answer-sheets of candi-
dates. If a candidate wants to verify his
answer sheet, it is not shown to him. In the
Universities, there is a practice of revalu-
ation. Here even that is not done. If the
answer sheet is shown, the Chairman will
come to know of the loopholes and can take
remedial steps to check the corruption con-
tinues and malpractices. Inthe given circum-
stances, a villager can not enter into highet
jobs.

All members of the ruling party take:
loans from banks. Bribes are taken from
villagers at the rate of 10% of the amount. An
educated man cannot afford to spend Rs.
25,000 in bribes to secure a job and thus
remains devoid of a job.

In every meeting | have objected to the
tendency of ‘Gramin Banks’ to take bribes.
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lakhs of villagers who have land up to two
acres should be given aloan of Rs.’5000/- by
the Government. *

The Government should ensure that a
villagers are given loans amounting to Rs.
5000/-, Rs. 3000/- or Rs. 2000/- without
paying any kind of bribes. If such a thing is
ensured, people will not have to look for
agents to obtain a loan.

. Before Independence the area from
Rawalpindi to_Gurgaon was called United
_Punjab. Atthat time there was a law that no
person’s Land would be disposed of by
auctioned to recover the amount of loan. But
this law was repealed after 1947. A law
should be made prohibiting auction of land to
recover the loans of the farmers owning 2-4
acres of land. Loans were waived at the time

of the British. People belonging to the erst- |

while Punjab state may be aware that the
last Chief Minister Sir Choturam made the
law for waiver of loans: But in the 41 years of
Congress rule, loans of the poor have never
. been waived. Loans amounting to Rs. 2000,
Rs. 3000 or Rs. 5000 are not being waived
‘but the loans amounting to Rs. 4720 crores
‘given to the high ups have been waived.
Loans of rich people are waived without any
qualms.

May | know from the hon. Minister why
loans given to the rich are waived? Has any
defaulter belonging to that category ever
been prosecuted? Poor rural folk are impris-
oned and their land auctioned to recover
loans given o them. Loans of these people
should also be waived.

With these words | thank you for giving
me time to speak.

15.00 hrs.
[English]

MR. CHAIRMAN: Before | call the next
speaker, | would like to bring to the notice of

the House that the time allotted for this
. budget is over; already we have completed
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‘three hours and there are more members

who would like to participate in the debate.
What is the opinion of the House. Mr. Minis-
ter, what are you going to suggest?

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIP. NAMGYAL): We have to finish the
Railway Budget also today. If all the hon.
members cooperate, then only it can be
finished. But here the difficulty is that once a
member gets up to speak, he wil! go on
speaking without any time limit. In .\..3 way
we cannot accommodate a'l the members. If
the hon. members cooperuie, we will.try to
accommodate all the members and at the
same time we will take up and finish the
Railway Budget also Already we have taken
so much time.

MR. CHAIRMAN: We have taken three
hours. If allthe members cooperate-and take
oply five minutes each, we can finish it. So,
| fequest the members o cooperate and
finish their speeches within five mini:tes.

ShriUms 1t Mishra

Trans/ation
[

SHRI UMAKANT MISHRA (Mirzapur):
Madam Chairperson, | support the Supple-
mentary Demands for Grants. | take this
opportunity to express my views.

We had good rains this year. For this we
should thank Mother Nature and congratu-
late‘the farming community. A bumper har-
vest is expected if this favourable situation
continues,

The hon. Finance Minister has sought
funds for rural development. | want to ex-
press my views on rural development. The
Seventh Planis nearly coming to an end and
the Eighth Plan is in the pipeline. Our Hon.
Prime Minister and hon. Finance Minister
have resolved to develop villages and re-
move poverty and unemployment from the
rural sector. Removal of unemployment was



425 Suppl. D.G.

the slogan adopted by the All India Congress
Committee at its meeting held in Madras.
Such a slogan is most welcome.

We will have to make provisions in the
Eighth Plan to remove unemployment in
rural and urban areas, specially among the
educated unemployed.

One of the ways to do this is widespread
industrialisation of rural and backward ar-
eas. The number of educated unemployed
has increased in our country. Large number
of engineering graduates, diploma-holders
in r. -hnical trades, B.Ed's, B.T.C.s, scien-
tists and doctors are unemployed. The ranks
are increasing everyday. People with High
Schon!. Intermediate, B.A. and M.A. qualifi-
ca’.or. are sitting idle. A solution should be
tound to such a serious problem

To prevent the situation from becoming
ur~ inageable the Eighth Plan should have
ampie provisions for employment to techni-
cal, non-technical, scientists and other edu-
cated unemployed people. The announce-
ment of our Hon. Prime Minister to tackle
poverty and unemployment is a welcome

one.

In order to do so, the Government
needs to spread a network of cottage indus-
tries, small, medium and large-scale indus-
tries at the rural level. Industries should be
decentralised. Development blocks should
be taken as a basis for providing facilities
and concessions relatedto industrially back-
ward areas. Development blocks should be
declared industrially backward. Develop-
ment blocks should be declared as back-
ward areas.

In the end, | would like to speak about
my parliamentary constituency. 11 develop-
ment blocks of the three tehsils namely
Mirzapur, Gyanpur and Bhadauhi in my
constituency, and the backward blocks of
every districtin east Uttar Pradesh should be
declared as industrially backward areas and
facilities and concessions should be givento

the entrepreneurs for establishing new in-

dustries so that unemployment-and poverty
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inthe backward areas can be eradicated and
the people in rural areas may prosper.

With these words | suppont these de-
mands. :

SHRI MOHD. AYUB KHAN (Udham-
pur): Madam Chairman, | am thankful to you
for giving me an opportunity to express my
views, but time allotted to me is so short that
| cannot go in detail. | would confine myself
toonly one issue that is the major problem of
maintaining the unity of the country which is
being faced by our country at present. Sowé
should try to find out the reasons which are
threatening the unity of the nation some-
where in the name of communalism and at’
some other place in the name of language or
regionalism, | think that this apprehension
can be warded off if the Government formu-
lates a policy to provide equal opportunities
of progress to all at a uniform level.

Unfortunately when we go through the
record of the past 40 years, we find that
some states have made a fast progress due
to their geographical or topographical situ-
ation or for some other causes, while some
others as compared to them have been
legging far behind. Even in these States,
some regions have prospered and some
others have been trailing behind. It needs
realistic appraisal at present and the Eighth
Five Year Plan which would be prepared
accordingly, should be need based and a
realistic one so that we can remove the
irritants and the causes responsible for ten-
sion among them.

inthe present circumstances, there is a

"need to review the method of central assis-

tance. For instance, Jammu and Kashmir
comes under special category State. But
central assistance is not being provided to
them according to the special category
norms and the way it is being provided to the
pther eastern regions of the country. Usu-
ally, other States belonging to this category
get 90% of the amount as grants and 10% of
that as loans while Jammu and Kashmir get
70% of it as loans and 30% of it as grants.
This difference creates major problems. The
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grant which is sanctioned for mainte-
nance.....

So far as resources are concerned,
Central Government is providing assistance
in this way. '

{English)

This pattern of Central assistance puts
a very heavy strain on the resources of the
State. The Non-Plan deficit for the Seventh
Plan period has been dstermined at 438.68
crores as against 215.24 crores in the Fourth
Plan. A major portion of this deficit is due to
repayment of central loan and interest
thereon. Because of the huge non plan defi-
cit, the State’s Seventh Plan has got step up
of only fifty five per cent over the Fourth Plan
(Rupees Nine hundred crores) which was
much less than is the case for most of the
other States.

[ Translation]

The Government should remove this
discrepancy.

[English)

Inadequate grant available for mainte-

nance of capital assets.
[ Translation)

An amount of Rs. 75 crores was worked out
as expenditure for the Sixth Five Year Plan
which had gone to the extent of Rs. 338
crores after its recalculation on the basis of
growth rate. But againstthis amount the total
amount sanctioned by the Central Govern-
ment stood at Rs. 122 crores. As a result of
it, we lost an amount of Rs. 215 crores out of
Rs. 1400 crores meant for our State for the
Seventh Five Year Plan.

, [English]

This distortion needs to be removed by
making a realistic appraisal of the States
Plans.
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[ Translation)

Inthe matter of grants, Central Govern-
ment is not doing justice with us.

[English)

The Eighth Finance Commission has
provided Rupee Forty five crores for upgra-
dation of programme of various Depart-
ments in the State administration. The Fi-
nance Commission recommendations give
elaborate guidelines and the phasing of
these programmes both in terms of physical
and financial outlays for each year of the
report. These proposals formulated by the
Departments are first to be approved by the
State and then by Inter Ministerial Empow-

ered Commiittee. !

[ Translation]

As a result, the Central Government
delays the release of the sanctioned amount
which in turn, is not invested properly. So
attention should be paid to solve this prob-
lem.

There is arestraint for us even in regard
to the institutional finances. The time at my
disposal is short. Hence, | would like to urge
that the discrepancy in regard to the institu-
tional finances should also be removed. |
have got the facts and figures for the year
1986. The total expenditure incurred on
industries and public sector at the national
level amount to Rs. 40 crores but Jammu
and Kashmir gets just Rs. 7 crores which is
only 0.02 per cent of the total.

People say that it creates someirritants.
So far as public secttor is concerned, justice
is not being done with Jammu and Kashmir.
We are grateful to the Hon. Prime Minister
that he has been taking personal interest in
the development of this State for the lasttwo
years. Similarly, many other schemes have
been lying incomplete. For instance power.
Iwantto provide you some information about
it. Ten thousand kilowatts of electricity can
be generated at Chinab basin. Besides, this,
there are many other projects which require
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funds First stage of the Salal Project has
been completed. But the work of the second
stage is yet to commence. in the same way,
there are several other projects like Sawal
Kot Project, Bagliar Project and Dool Hasti
Project. The major problem with us is that of
want of energy. Electricity can be generated
in our State but that requires a substantial
capital. Moreover, firm determination is re-
quired to overcome this power-shortage.
This state is, in fact, capable of supplying
power to allthe States of the country. it would
also be able to eradicate unemployment and
poverty. Mini hydel projects require less
expenditure. Attention should be paid to it.
Supplementary grants are presented in
regard to the Ministry of Water Resources. |
would like to urge that so far as Ravi Tavi
Project is concerned, the State Government
has got the responsibility of preparing the
distributory system and the Government of
Jammu and Kashmir has completed 90%
work of the distribution system. But con-
struction of Shahpur Kandi barrage for the
utilization of the money spent on Ravi-Tavi
Irrigation complex was the responsibility of
the Government of Punjab. Unfortunately,
the Punjab Government could not find time
to complete the Shahpur barrage. Besides
this, the Government of Jammu and Ka-
shmir has also its share of water in the Ravi
Project. The river Ravi passes through
Punjab as well as through Jammu and Ka-
shmir. Innumerable people of our State have
been rendered homeless and no measures
have been taken for their rehabilitation. |
would only like to draw your attention to this
problem. | do not want to take much time and
with these words | conclude my speech. lam
thankful to you for giving me an opportunity
to speak.

*SHRIR. ANNANAMBI (Pollachi): Hon.
Madam, Chairman, | support the demands
for grants in respect of Budget (general) for
1988-89 on behalf of AIADMK.

Madam, | am extremely sorry to say that
Tamil Nadu is being neglected as far as
industrial development in the country as a

BHADRA 1, 1910 (SAKA)

(Genl,) 88-89 430

whole is concerned. For the past many
years, no new industry has been set up in
Tamil Nadu. Permission was also not ac-
corded.to start any new industry in the State.
For the past 4 years | have been appealing
to the government to set up at least one small
industry in Pollachi, which is my Parliamen-
tary constituency. The government is un-
moved. | hope at least by this time govern-
ment would think of setting up a small indus-
try in Pollachi. | appeal to the Hon. Minister

. in this regard on behalf of the people.

Electricity is essentially required for
industrial production and development. On
many occasions the Tamil Nadu govern-
ment made repeated pleas to the Central
Gowt. for peFmitting to set up power stations
in the State with a view to increasing the
industrial development. The Centre govern-
ment is yet to grant permission to those
requests. | urge upon the hon. Minister to
give clearance to all the power projects
proposed by the State Government and
pending with the Central Government.

Coal is an essential input for thermal
power production. Two years back, Tamil
Nadu did not have sufficient coal for thermal
power production and an acute suffered.
The state government sought the clearance
of the Central Government to import coal
mined in Australia which contains less ash
content. That was not permitted by the
Central Government. Unless the Central
Government cooperates and lends a helping
hand to the State, the industrial develop-
ment of the state is bound to suffer. Iit's
economic development will also suffer.

Madam, at present, there is a separate
education policy of the Centre and States
have their own education policies. People do
not get a clear picture and often the educa-
tion policies of the centre and a state do not
coincide. This results in confusion among
the public. Itis high time to consider whether
this sector should continue to be admini-
stered both by the centre and the states. |
feel that education should be the sole con-

* Translation of the speach originally delivered in Tamil,
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cern of the State. Then only they will be able
to fulfill the regional aspirations. Clashes on
the basis of language and culture would not
occur. The Central Government advocates
three language formula and the Tamil Nadu
Government recommends the two language
formula. This causes confusion. lf education
is purely entrusted to the respective States,
this confusion can be avoided. The State
Governments can cater to the regional
needs of the people. The States know well
the culture and linguistic affinities of the
respective population and governthe people
accordingly, thus, clashes on parochial
considerations would not certainly occur.

| also urge upon the government to
impart compulsory technical educationto all.
Compulsory technical education should be
imparted in all the States. This would instil
confidence in the minds of youth and unem-
ployment would be automatically removed
when youths take to self-employment.

The government should increase the
number of adult education centres. Adult
education centres should be set up in all the
villages. That would open the eyes of our
aged, illiterate population

| would also like to share a bit of my
personal opinion about the malpractices
prevailing in educationalinstitutes. In private
educational institutions in Tamil Nadu, capi-
tation fees in crores are being charged. To
get admission in a Medical College, one has
to pay 3 1/2 lakhs. A doctor graduating out of
that college will think ir terms of making up
that amount while practising his profession
and, therefore, cannot be a honest citizen of
this country. These malpractices must be
checked. Institutions charging capitation
fees must be proceeded against.

Let me say a few words about agricul-
ture. Madam, the agricultural produce of a
panticular State must first be utilized for the
needs of that state and the remainder, then,
be transported to other parts of the country
for consumption. Farmers in Tamil Nadu are
under distress due to drought conditions.
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The prices for their produce must be In-
creased and remunerative prices must be
paid to the farmers. The continuous drought
conditions, fiash floods and hailstorms have
affected severely the small farmers. Consid-
erable damage has been caused to coconut
and plantain trees. A Central team has also
visited the sites: |, therefore, request the
government to write off the cooperative
loans of the poor farmers.

| also request the Hon. Minister to take
steps to provide free electricity to adidravida
villages. Drought condition has affected the
Jo0r agricultural labourers also. They work
in the fields all through the day but they do
not have shelter to sleep at night. An exclu-
sive housing scheme must be evolved by the
Central Government for providing houses to
agricultural labours in Tamil Nadu through
slum clearance boards.

Oil has been found in the Cauvery
basin. In Narimanam area, oil is being
extracted. The oil so obtained and refined

" should first be used to meet the demands of
the State. Then it can be transported to other
parts of the country.

Villages are the backbone of Indian
economic development. Ration shops
should be set up in all villages. Small indus-
trial units should be set up in the villages.
Cooperative handioom industries must be
set up in all the villages. Preference in
employment in these handloom mills should
be given to women particularly widows and
Harijans.

In Tamil Nadu, many people have ap-
plied for telephone connections. Doctors,
newsmen, traders and other professionals
have applied for telephone connections.
Lakhs ang lakhs of such applications are
pending with the telephone department. The
economic development of the State contin-
ues to suffer on account of non-clearance of
the telephone connections. Telephone con-
nections should be provided to doctors,
newsmen and traders as they are contribut-
ing to the economic development. In Coim-
batore, the editor of a newspaper “Daily
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Thanthi” applied for a telephone connection.
| also talked to the officials concerned and
requested to provide the connection. My
request has not been acceded. | urge upon
the hon. Minister to accord preference to
newsmen in the matter o{giving telephone
connections.

Lastly, Sir, Dr. M.G.R., the former Chief
Minister of Tamil Nadu who identified him-
selt with the Naticnal mainstream and who
implemented a number of programmes to
alleviate the miseries of the poor and down-
trodden is nc more with us. 8 months have
passed since he died. No samadhi has so far
been built over his graveyard. | request the
hon. Minister to take immediate steps to
construct a Samadhi on the site where his
body was buried and beautify the same. With
these words, Madam, | thank you for the
opportunity given.

SHRI JAl PRAKASH AGARWAL
{Chandni Chowk): Mr. Chairman, Sir, lrise to
support the supplementary demands pre-
sented in the House and would like to re-
quest the hon. Minister that the provision of
amount made for the sanitation in some of
the colonies of Delhi and for shifting of cer-
tain dairies is inadequate. | would like to tell
the hon. Minister that the actual position of
Delhiis quite different. You might have seen
that in the last few years a large number of
people have come in Delhi and settied here,
the result is that a large number of Resettle-
ment and J.J. Colonies have come up. The
provision you have made for their develop-
ment is not adequate. For this purpose a
demand of Rs.106 crore was made so that
all facilities like roads, sewerage, drinking
water etc. may be provided in those colo-
nies. These facilities could not be provided to
them because of the shortage of funds and
40 to 50 thousand people in these colonies
are deprived of these facilities. Navjivan
Colony, near Kalkaiji is one of such colonies.
A provision of Rs. 10 or 20 crores made for
the development of these colonies is not
adequate. You will have to provide more
funds for them'only then it will be possible to
take them out of the hellish life. Cholera
epidemic was an example, conditions may
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go still worse, if the Government cculd not
control it and provide more facilities there.
Old Delhi, though centuries old, looks
like a resettlement colony. Recently, 100
houses collapsed in the two cay’s rainfall.
Once, late Prime Minister had visited Old
Delhi and prepared a scheme for that area
but that scheme was abandoned. The
money was diverted to slum properties and
was not made available to the people living
in slum Katras. Today, the position is that

" twelve people are living there in asmall room

in different shifts of 6 hours. Even the sun-
light does not reach those Katras. | would,
therefore, liketo requestthat besides provid-
ing money for the development works in
Resettlement and J.J. Colonies, money
should also be provided for ithe development
works to be undertaken in old Delhiand slum
Katras in order to take people out of that
miserable life. :

My sacond suggestion is that the gar-
bage dumps constructed in side the colonies
in Delhi be removed. On one hand we claim
to enter the 21st century and on the other
hand there exist garbage dumps in old Delhi
which are the breeding centre of mosquitoes
and other insects and which continue to

- stink. You would not be able to breathe for

half an hour if you happen to pass by those
dumps. But people are still living there. Their
kids are dying in such unhygienic conditions.
In this connection | am to say that a mackine
may be installed by which this rubbish may
be crushed and removed from there so that
the people living in that area iny be liberated
from the heliish living. Similarly, sewage
system there is very old and the water pipes
are also very old. The sewage water leaks
into these under ground drinking water pipes
and such a contaminated water can neither
be used for drinking purposes nor for any
other work. The Government should, there-
fore, provide funds for the scheme formu-
lated for the development of old Delhi so that
the difficulties of the people may be re-
moved. My another submission was that
times and again we have to make requests
to Haryana Government for drinking water
supply to Delhi. Some permanent solution
should be evolved for providing drinking
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water in Delhi. It was just a few days back
that they refused to supply water and the
result was that there was no drinking water in
Delhi. How long we will go on requesting
them? Suppose, Haryana is governed by
the party other than the Congress then, cant
they refuse supplying water to Delhi. Will the
people in Delhi die thirsty? k was wrong to
say that no water will be supplied to Delhi.
Everybody shouid get water, be may be
living in Haryana or in Delhi. Nothing can be
mgre cruel then imposing a ban on water.

Similarly, lwould like to draw your atten-
tion towards the wasteful expenditure being
incurred by the Government. On one hand,
there are no funds to undertake the public
weltare works, while on the other hand
underground parking is being constructed in
Chandni Chowk at a cost of Rs. § crores. |
coukld riot understand why such abig amount
of 5 crores of rupees is being spent on
constructing an underground parking at a
place wheretraffic willremain jam for 3 hours
daily due to incoming and outgoing of 100
vehicles, where the light is not available for
eight hours, where the Chains from the
necks of the ladies going on road are
snatched, purses are snatched and where
sterioes are stolen from the cars. The Police
department has also not given the no-ohjec-
tion certificate for the construction. There will
be murders and the people will be looted. |,
therefore, request that Government to stop it
and divert these funds to be utilized on the
welfare programmes for needy and the poor

people.

The power supply in Delhiis very erratic
Sometimes we do not have power supply for

8to 10 hours at a stretch. The cables are 50-

years old. Street lights are in deplorable
condition. The generation capacity is inade-
quate. Old transformers are blasted off
evary day. | would, therefore like to request
the Government to pay attention towards old
Delhi so that the people of that area may get
some facilities and they may be benefitted.

" SHRI CHANDULAL CHANDRAKAR
(Durg): Mr. Chairman, Sir, | suppont the
supplementary demands being discussed in
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the House. | would like to discuss two-three
big projects which are under consideration
of Central Government and some of them
have been approved.

There are tWo big dam projects in
Madhya Pradesh-ome is the Narbada Dam
Project and the other is Bodh Ghat Project.
| will not take much time. Theretore, | would
like to say in brief that the ‘Sal’ Trees dre
found only in three countries of the world one
is Bangla Desh, second is Thailand and the
third is this area in India, where the Narbada
Valley Project and Bodhghat Project are to
be constructed. A ‘Sal’ tree accumulates
under ground water in a year equal to the
capacity of a well. This is the only tree in the
world which can accumulate so much quan: *
tity of underground water and even then the
Bodhghat Project of Baster is under the
consideration of Government. |t is correct
that it has not been cleared so far. |, there-
fore, request the Government not to clear
these two projects. It these projects are
cleared, contractors will go millionaires and
the tribals will be no where and the whole
Chhattisgarh region will go a desert. These
will the three results.

Narbada Valley Project has been
cleared by the Government but the matter
has been taken to the court. | want to submit
that there are lakhs of Sal trees in this area
and the cost of each tree is more than §
thousand. Crores of rupees can be eared by
selling these trees and the Government will
have to give not a singie penny for Bodhghat
Project. But the Government is providing
funds for this, where this money will go
nobody knows. |, therefore, request the
Government not to clear this Project. if it is

" cleared then all trees will be cut down, whole

areawillbe converted into a desert and there
will be not water in that area. As regards
supply of water to Gujarat, | would like to say
that after 20-30 years there will be no supply
of water to Gujarat because there will be no
water for supply. | would, therefore, like to
request tha Government not to clear this
project.

Government should construct stop
dams on all the 14 big rivers in Madhya
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Pradesh. It will create great irrigation poten-
tial in the State. There is a vast area of
agricultural land in Madhya Pradesh and the
irrigation facilities are almost nil. Unless
stop-dams over these 14 rivers are con-
structed we will not get desired success and
the Central Government will have to invest
crores of rupees for the purpose. Instead of
constructing river valley projects, Govern-
ment should construct these stop-Dam proj-
acts. Then only, the state may go a prosper-
ous state.

On the one hand, Government want to
clear Bodhghat Project to the people of
Bastar which they do not want and on the
other, Government is not acceding to their
long outstanding demand for laying a Rail-
way line between Bastar and Bhopal. The
matter has been under consideration since
the time of Late Shri Lalit Narain Mishra but
this tribal belt has not been connected with
railway line. Our Prime Minister sanctioned
an amount of Rs. 500 crores for the develop-
ment of Bastar, but what happened to this
big amount nobody knows. We shall b
grateful if something is told about this.

Today, almost all the hon. Members
have said that there has been good rains this
year in the country. But, it is the most unfor-
tunate that there has been no rainfall in the
month of July, August in the Durg and Raipur
district of Madhya Pradesh. There is a
drought like situation in that area. The Bhilai
Steel Plant, in which four thousand crore
rupees has been invested by the Central
Government, is located there. People work-
ing in the Bhilai Steel Plant takes water from
the near-by canal there. There is a Shivnath
river in the vicinity. It is a strange that whole
of the Drug district is facing almost drought
conditions but there is a flood in this river. If
tho Bhilai Steel Plant takes water from this
river from the month of July to December, it
will serve two purpose. On the one hand
flood will be controlled in Shivnath river and

on the other the canal will be able to provide °

more water to farmers for irrigation pur-
poses.

It is generally complained that industri-
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alists do not set up job oriented industries,
which could provide employment to a large
number of unemployed youths. It is a fact.
They should set up job oriented industries.
Just the reverse is going on in Bhilai Steel
Plant. in my area, there are 75 rolling mills in
which 25 thousand workers are employed.
35 thousand tons of bilets and slabs manu-
factured in Bhilai Steel Plant are sentto other
places fordistribution, due to which 75 rolling
mills located in our area hardly get 200 tons
of the substances. | fail to understand the
policy of the Government. It is declared
policy of the Government that the raw mate-
rials are provided to the factories set up in a
particular area locally available so that ex-
penditure incurred on freight could be
avoided. You have also promised that Bhilai
Steel Plant would be given 180 megawatts
power, but now, only 130 megawatts of
power is being supplied and a penalty is
being levied on it. Why are you doing all this.
It is very necessary to provide 180 mega-
watts of electricity to the Bhilai Steel Plant. In
addition to it, all steel plants are required to
be modernised which involve some addi-
tional expenditure. It is absolutely essential
because production cannot be increased
without it and increased production has the
directbearing onthe living condition of work-
ers employed in Steel Plants.

My third suggestion is regarding selec-
tion of beneficiaries for self-employment
under .R.D.P. and other schemes to ametio-
rate the lot of the poors. it has been rightly
said that the procedure is faulty. Even in-
come-tax payers are being selected under
self-employment schemes. They owe prop- .
erties also. Hence, so long as the persons
guilty for wrong selections are not punished,
this malpractice will continue to be practised.

Before | could conclude | would like to
submit that as we are facing drought this
year, assistance may kindly be provided to
the extent possible as also billets and slabs
be supplied to the rolling mills of the area
from Bhilai Steel Plant, so that the 25 thou-
sand workers employed there could get
more work and unemployed youths of that
area could also get employment.
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SHRI CHARANJIT SINGH WALIA
(Patiala): Mr. Chairman, we are discussing
in this House today the Supplementary
Demands for Grants put before this House.
| cannot support these demands. The Gov-
ernment needs it because it spends on
unproductive items, wrong planning. It
should rather try to mobilise its own re-
sources for the various projects and
schemes. It should take strong and stern
steps to bring out blackmoney. It should take
strong steps against the economic offenders
who are playing havoc with the economy of
this country. This is acommon talk that there
is corruption in the higher political circles and
corruption is the fashion of the day. We have
been discussing this problem whether it'was
in the shape of Bofors or the Submarine deal
or the Fairfax deal or the other scandals
which rocked this whole country and which
was also discussed in this very House. The
Government, I feel, is reluctant to take steps
to stop smuggling, whether it is gold smug-
gling or smuggling in narcotics or other in-
toxicants etc. because morally when they
accept hundreds of crores of Rupees as
commission, how can they curb this menace
of smuggling which is eating the very roots of
our economy. This is responsible for the
lopsided development of the whole system
in our country.

I should suggest to the Government that
they should come out with radical, drastic
and progressive measuresto putaceilingon
urban property so that the property or the
money is utilised for the poor sections of the
people and the resources are utilised in
those sectors where they are needed the
most, Punjab was the most progressive
State; perhaps, that is so even now in spite
of the best efforts of the Government of India
to wreck that State economically by creating
the present Punjab problem and by lingering
on it — they do not want to solve it. They
should take steps to solve it. They have
played with it for suhiciently a long time.
About five or six years have passed. Now
they chould try to bring normalcy to that
State. They have played with the. people of
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that State for sufficiently a long time. We
have heard that, in such a situation, every
sector of that State is affected; the develop- .
ment works have suffered. We have been

listening for a pretty long time from respon-

sibie persons in the Central Government

and the Punjab Government — even the

Governor of Punjab has been saying so

many times — that the Prime Minister of

India is very much anxious to announce

some development package programme,

he is very much interested in the develop-

ment of that State, he is going to announce

so many schemes for the development of

that States. The Rs. 1000 crores develop-

ment package programme has been in the

air for a pretty long time. We are surprised

who has stopped the Prime Minister from

announcing that packeage programme. Why

is he not coming out with the details of that?

In that State, which is primarily an agricul-

tural State, agricultural production has al-

most touched the saturation point. So, that

State needs industrial development. The

Centre should come out with some major

Central, industrial projects which are there

for a pretty long time; for example, petro-

chemical project, electronic switch system

project, video cassette recorder project and

some projects based on agro-industry. This

will help in the industrial development of that

State and this will also provide employment

opportunities to the educated as well as

uneducated young people who are allowed

in the absence of employment opportunities

to other adventures. Punjab should be de-

clared ‘A’ class industrially backward State
for some period at least for five or ten years

as has been done in the case of Jammu and

Kashmirand Himachal Pradesh so asto give

incentives for the industrial investment in

that State. In Punjab, 66 blocks out of 118

blocks have no industry at all. Ghanaur, .
Bhunarheri and Samana blocks of Patiala
and Samana Lehra Gagga blocks in the
Sangrur division have no industry at all.
Government should develop industries ‘in
that area.

Similarly, all the resources of hydel
power have been tapped there and that
State needs the power which is the back-
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bone of every activity whether it is agricuiture
or industry. | would request the Government
to approve the third stage of the Bhatinda
Thermal Plant, third stage of the Ropar
Thermal Plant and also a gas-based power
plant to that State. They should also come
out and sanctiun the atomic power plant
which is hangirgfor the last decade or so. An
Expert Commitiee has already toured the
country and they have selected the site at
Patran in Patala District and Chanikaur
Sahib in the Ropar Distnict. They should give
justice lo that State instead of having political
considerations instead of seeing everything
from the poiiticai angle they shouid come out
with hroad-mindadness to help that State in
its endesvonrs {9, the development of power
and inaustry and other things.

15.58 hrs.
[MR. DEPUTY SPEAKER in the Chair

On the other hard, the Government is
spending a lot of money on the security
forces on the para-military forces on par and
that is a big drain on the resources of the
State. They are-always banking upon the
security forces for the solution ofthe problem
in their State. Basically, this problem is a
creation of the Government itself. Instead of
spendinyg so much on amraunition, on equip-
ment, on the securily forces, they should
solve the Punjab problem and divert the
amount which is being used for security
forces, on the development of tha country.

Recently, State has suffered hundreds
of crores of rupees due to floods. Property,
live-stocks, human lives, roads and every-
thing worth, perhaps, three to four hundred
crores of rupees have been lost. Patiala and
Sangrur districts are the worst sufferers.

| would request the Hon. Agriculture
Minister and the Central Government to give
liberal aid and assistance to the people of
Punjab who have suffered a lot due to the
recent floods.

16.00 hrs.

In the end | would request the Govern-
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ment to announce the once thousand crore
development project or the package deal for
the State. They should also give liberal 2id
and assistance to the State so that it tries to
stand on its feet because it has in the recent
pastsuffered a lot dueto uncertain sftuations
and conditions in the country.

| cannot support these Demands. |
would requast the Government to mobilise
its resources by taking stern and strong
action against economic offenders and
smugglers and al5o take stern action to root
cut corruntion from higher poiitical circles.

'thank you Sir for ining me this oppor-
tunity. /’

!

16.01 hrs. {
STATEMENT RE: DAMAGE DUE TO
EARTHQUAKE
[English]

THE MINISTER CF AGRICULTURE
(SHRI BHAJAN LAL): Sir. As Honourable
Members are aware, an eaithquake shock
suck Eastern and North-eastein parts of the
country at G439 hrs on Sunday, the 213t
August, 1988. Its epi-centre lay abaut 70
kms. northeast of Darbhanga nwar the Bihar/
Nepal bordet. It had an intenaity 2t 8 5 on
Richter Scale and a focal depti of 20 kms.
Another tremor, of somewhat iess intarsity
and with approximately the same epicentre,
followed 15 minutes later at 0454 hrs,

The most serious impact of the earth-
quake fell on Dhar. The worst affected dis-
tricts in Bihar are Darbhanga, Madurai and
Munger. The earthquake also affected
Saharsa, Motihari, Beth and Hazari Bagh.
Besides Bihar, the earthquake impacted on
West Bengal, Assam, Sikkim and Tripura.
Shocks were felt in Darjeeling, Kalimpong
Kursiang and Calcutta in West Bengal; but
loss of life has been reported only from
Bihar. No information has been received of
damage to National Highways. Nor is there
any information about damage to major irri-
gation projects. Also, it would appear that no
major damage has been caused to public
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buildings.

On receiving information about the
earthquake, the Prime Minister rushed yes-
terday to the worst affected areas of Bihar.
He was accompanied by Union Ministers of
Health, Urban Development and myself. He
held initial discussions with the Chief Minis-
ter and his colleagues at Patna airport. He
then proceeded to Darbhanga, Madhubani
and Munger. At all these places, he met and
talked to a large number of people, including
those who had come into the towns from
rural areas. Flying at low levels by helicopter,
he made an aerial survey of the 3 most
setiously affected blocks in Madhubani dis-
trict: Jhajharpur, Andhthrari and Rajnagar,
as also river embankments in the area. At
Darbangha and Munger, the Prime Minister
visited the hospitals where injured have
been admitted. In Darbangha he also visited
the Medical College Students Hostel which
was surely damaged and the madarsawhich
had collapsed. The Prime Minister was
deeply moved by the loss of life, the large
number of persons injured and the damage
to property caused by the earthquake.

Upto 9 P.M. yesterday, the Government
of Bihar have received reports ot 164 per-
sons dead and 1209 injured. It is anticipated
that, as further reports come in from rural
and remote areas, the toll might rise but
probably not to the levels earliser appre-
hended.

The Prime Minister announced a grant
of Rs. 30 lakh from the Prime Minister's
Relief Fund. From this grant, Rs. 10,000 will
be given to each of the tamilies of the de-

ceased. Assistance will also be extended to

those who have injured and have lost their
dwellings. The Prime Minister expressed the
hope thattotackle the situationthe voluntary
agencies and the people will themselves
come torward.

The Prime Minister made enquiries at
the hospitais he visited about the medical
assistance being extended to the patients.
There was a reported shortage of medicines
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in the hospital in Munger. At his instance the
Union Minister of Health stayed behind at
Patna to make arrangements for all medical
requirements to be met.

Detailed information about damage to
dwellings is being collected. The Prime
Minister has directed the State Government
and the Union Minister of Urban Develop-
ment, in consultation with the Ministry of
Agriculture, to make afull assessment of the

" damage caused to property with a view to

extending the required assistance including
the preparation for a Special Scheme for
assistance to the economically weaker sec-
tions whose dwellings have been seriously
damaged by the earthquake.

Immediately on receipt of information
about the earthquake, the Prime Minister
directed all Departments and Ministries
concerned to establish contact with local
authorities involved in relief work, to take
stock of the situation and coordinate the
relief assistance with a view to providing
succour to the affected people. On Sunday
itself the Agriculture Ministry had estab-
lished contact with all the affected States to
ascertain the extent of damage and to make
sure thatthe necessary measures are taken
promptly by the State Governments,

The Ministry of Agriculture convened a
meeting of the Crisis Management Group
which include representatives of all Depart-
ments/ Ministries concerned to assess the
situation and to extent help to the State
Governments wherever necessary. The
Ministry of Defence has despatched 5 Army
Columnsfor assisting the Bihar Government
in rescue operations.

Column -of Engineering was des-
patched to Bihar by air yesterday. The Min-
istry of Health has sent a team of 8 Special-
ists from New Delhi to Bihar along with
essential medicines.

It has been ascertained from the Bihar
Government that adequate stocks of essen-
tial commodities, including petroleum prod-
ucts are available in the earthquake affected
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areas.

1

The Inter-Ministerial Crisis Manage-
ment Group in the Ministry of Agriculture is
meeting every day to monitor the relief
operations and to provide necessary sup-
port and direction. The Committee of Secre-
taries headed by the Cabinet Secretary
reviewed the situation yesterday and will
meet at regularintervals to oversee the reljef
operations.

Itis wellknown that severe earthquakes
of this type are often followed by after-
shocks. These have to be regarded in the
proper perspective and the need not cause
any undue concern.

The immediate tasks before us are to

provide medical attention to the injured,

extend assistance to the bereaved families
and provide relief- and help tc rebuild the
damaged dwellings and to rehabilitate the
affected people. As a result of the Prime
Minister's visit, the people’s spirits are high
and their self-confidence fortified.

In a natural calamity of this type the
sympathy of this House and of the entire
Nation is, of course, with those who have
been-affected by the earthquake. | have nc
doubt that the nation will meet this challenge
with a stout heart and will alt the resources at
its command. | would like 10 assure the
House that the Government will take every
possible step to see that adequate relief is
effectively provided most expeditiously 10
the affected people.

SHRI BASUDEB ACHARIA: Sir, there
should be a discussion on it.

MR. DEPUTY SPEAKER: You give a
proper notice for that.

16.10 hrs

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1988-89 ~CONTD,

[English]

MR. DEPUTY SPEAKER: The House
will resume discussion cn the Supplemen-
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tary Demands for Grants in respect of the
Budget (General) for 1988-89. Already we
have taken four hours whereas the time
allotted was only two hours. | would request
the hon. Members to be very brief and finish
his speech in five minutes as the Minister
has also to reply. Shri N. Tombi Singh...

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Deputy Speaker, Sir, | appreciate
your desire that the Members should be very
brief. | have also been advised by my Whip
to be brief. | will confine only to a point which
| would like to mention taking advantage of
this discussion on the budget, although this
is a supplementary budget. Here is a subject
which | can discuss with some convenience
and justification under the general discus-
sion on a budget,

This regime of the Prime Minister is a
regime of solutions. We have solved so
many intricate, tricky and knotty problems.
We have solved the problem in Assam by the
Assam accord. Tripura has been settled.
Mizoram was settled long back. A few days
back, we have settled the Gorkha Liberation
Movement. We can also mention the Punjab
accord. If things have not come to our satis-
faction so far out of that accord, it is not the
Government to be blamed. There have been

- other factors.

| am raising a measure which does not
involve any expenditure under the Home
Ministry, although the Finance Ministry is not
directly affected. | will request the hon. Fi-
nance Minister to convey this to the Home
Minister. This is about opening of the Eighth
Schedule of the Constitution. Many of our
friends - leaders belonging both to the Oppo-
sition and the ruling side - do not know the
implications of the demand for reopening the
Eighth Schedule.

There are certain communities and
States which are still deprived of the right to
aplace in the Eighth Schedule. Manipur is a
language of the Manipuri people. It is the
official language of the Manipur stat e.itis
the LINGUA FRANCA of the different tribes
and communities in that State. It is also
spoken by people residing in Assam and
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ripura. This language deserves a place in
the Eighth Schedule. It has got arich history.
Ithas got all the important translations. It has
translated the Vedas, Upanishads, the Gita,
the Ramayanaand the Mahabharata. Then,
there are original writings, essays, novels,
short stories dramas and poems in this lan-
guage. This stands at par with the rest of the
developed languages in the country. The
argument is that the Eighth Schedule is
overloaded. If the Eighth Schedule is over-
loaded with 15 languages, why it cannot
have 16 languages. The deserving lan-
guages should not be deprived ¢t a position
in this. We had met the Prime Minister with a
delegation of the Manipuri Sahitya Parishad
recently. This Parishad, with the help of the
Manipur Governmerit, organised exhibitions
about scriplures and literature, iiterature in
order to convince the learned penple, politi-
cians and the public men that there is a
language which deserves a place in the
Eighth Schedule. '

Sir, young people are angry. The edy-
cated people are angry. They are on the
warpath. But how can we contain their an-
ger? When we joined the Indian Union in
1949, many people do not rememberthe fact
that we did not have a part in the Constitution
making. We do not have our say whetherour
language should be in the Eighth Schedule
or not. We also do not have a say where the
Manipuri people shou!d stand in the
Constitution - either in the scheduled castes
or the schedule tribes or in some other
backward class. We still stand deprived of
this very legitimate right of our people.
Therefora, you should fulfil the legitimate
desire of the people of that State. It has a
language which is at par with every other
language in this country. But is has not been
given a position. So, in this context, | would
appeal to the Finance Minister to convey fhis
desire from this community which | repre-
sent that Manipurt should be included in the

- Eighth Schedule as quickly as possible.

Another point is of equal importance
which is regarding art and culture. In fulfil-
ment of the desire of Pandit Jawaharlal
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Nehru who had fascination for the culture
and traditions of that region, a dance acad-
emy was opened named as the Jawaharlal
Nehru Manipuri Dance Academy which is
run by the Central Government through the
Sangeet Natak Academy. This Dance Acad-
emy requires thorough reorganisation and
much more funds has to be spent on it
because we have been demanding that this
institution should be upgraded to the status
of a deemed university. Now, the Governor
is the Chairman of the Advisory Committee
of this institution. He is a busy man because
of his high status. It is difficuit for the officers
to approach him very often. When meetings
are tc be held, we have to get the consent
from the Governor from time to time which is
not very convenient. Therefore, | would
suggest that the Education Ministiy should
have a fresh look in this Jawaharlal Nehru
Manipuri Dance Academy so that the ad-
ministration can be reorganised and more
funds are allotted to upgrade this institution
to the status of a deamed university.

With these words, | conclude.
[ Translation]

SHRI C. JANGA REDDY (hHan-
amkonda): Mr. Deputy Speaker, Sir, you
must have read about Gorkhaland Develop-
ment Council in today’s newspapers. This
council is an aftermath of a sequence of
events that a handful of people were first
instigated to launch a mavement, then they
were befriended followed by an agreement
which led to the birth of this Council. Imme-
diately after Shri Rajiv Gandhi came to
power, a number of agreements have been
signed hut what were there results? What
fate did the Punjab agreements meet? Gork-
haland agreement is likely to moet the same
fate. You are interested only in sighing
agreements. On the one hvand, + ou instigate
and provide money for starting agitation, on
the other you try to solve it by .ompelling the
State Government. )

Similarly, an agitatior. has been started
in Rayal Seemain Andhraf -adesh. Who are
involved init? tis the Congre.'s menwho are
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spearheading it. 12 legislators belonging to
Congress Party from Rayal Seema areas
are on hunger-strike in the State Assembly.
They are demanding a solution to the Rayal
seema problem. | want to ask the people
belonging to Congress Party as to what
steps were taken by them solve this problem
during the last 40 years when they were in
power barring 4 to S years. Why did you not
do anything during those period? Atthat time
Shri Sanjiv Na#+4 who belonged to Royal
seema arecs was the Chief Minister of
Andhra Pracesh, but what has be done?

Bachhawat Accord is the legacy of the
Congress Govarnment, not of the Opposi-
tion Governmant, \What have you done?
Now hue and cry is being raised on it be-
cause they want to tarnish the image of
N.T.R. at any cost. That is why they are
demanding so much cuantity of water to be
allocated for the-m.

I am not awa:« ot the delails of Bachha-
wat Accord but water should be distributed in
accordance with the provisions of the agree-
ment. At that time, Telugu Ganga project
was not meant for Rayal Seema, it was
meant for Telangana and Andhra areas
only. Now they are asking that the excess
water of river Krishnabe given to them under
the BBachhawat Accord. Congress Party
was in power for the last 35 to 40 years, but
why did they not do it? They are raising this
issue with a view to defaming this Govern-
ment. | want 1o know how much funds vou
are going to provide for Gorkhaland Devel-
opment Council. Now you are instigating the
Rayal Seema agitation in Andhra Pradesh.
You are inciting all these agitations tc sub-
serve your own vested interests. In this way,
the unity and the integrity of the country can
never be achieved. You should fully utilise
the available water. Just now an hon. Mem-
ber from Madhya Pradesh was stating that
they did not want Bodhghat Project. | don't
know why they don’t want the project. Now
Madhya Pradesh and Maharashtra are not
inclined to start Inchampalli Project. An
agreement has been reached between
Madhya Pradesh and Maharashtra Govern-
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menis re‘garding sharing of water. We have
no objection, if you fully utilise your river
water in your own state. We have no objec-
tion if Madhya Pradesh and Maharashtra
utilise the waters of rivers Indravati and
Pranhita.

SHR! VIJAY N. PATIL: You give it in
writing.

SHRI C. JANGA REDDY: | have no
objection in giving it in writing. | only want to
say that the Government should work for the
welfare of the public. They should take every
tning in national perspective. Water is an
essential for human beings. So the Govern-
ment should previde potable water for drink-
ing. Efforts shouid be made tc reach an early
seftlement of water disputes between the
States. The schemes submitted by the
Andhra Pradesh Government are required
to be cieared without any further delay and
putting obstructions in their way. A similar
hunger strike in front of the residence of Shri
Rajiv Gandhi from our side is in the offing.
We have learnt all this from the Congress
Party. After being in power fcr so many
years, when you can do such thing which is
against the rules of Lok Sabha and Legisla-
tive Assembly, then what is the harm if we
also reply you in tit for tat fashion as we have
beeninpowerforlesserperiod of 4to 5 years
only.

In the last 40 years, you remitted an
amount of Rs. 45 thousand crores due
against industrialists. You remitted this
amount, because they give you funds for the
elections. When you can remit the loan
amounts of industrialists, why can't you
remit the loans of farmers amounting tc
Rs.11 thousand crores. Today we are im-

‘porting pulses, rice and cotton etc. from

other countries. This year, when the produc-
ticn of cotton was good even afterthat cotton
is being imported. By doing this you are
preventing the farmers from getting fair price
of cotion. This noiicv is not good.

With these words, | conclude.
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SHRIMAT! BASAVARAJESWARI
(Bellary): Sir, | rise to support the supple-
mentary demands. Atthe outset, | would like
to inform the House that we are inthe year of
prosperity. There is a good rainfall ard |
hope that this will continue for the next 20
years. We have started with Prabhav and for
the first 20 years there will be Uttam, next 20
years Madhyam and for another 20 years
there will be Kanishth. We have passed the

.Kanishth and we are now in Vibhav. It has
started with the prosperity and | hope that
this will continue. We are hopeful of achiev-
ing our targets set for this year. The Govern-
ment has made every effort to see that the
targets are achieved. )

Sir, the people of Karnataka and also
the Government of Karnataka feel that the
Steel Authority of India should take over the
big VISL unit which has been started by our
great architect, Sir M. Visveswaraiah. The
unit has incurred heavy losses and not only
that it needs a lot of improvement. A huge
amount is required for its diversification,
modernisation and expansion. The unit is
almost closed. Labours are very much intar-
ested in its taking over by the Steel Authority
of India. We, as the representative of that

area and also the Karnataka Government.

are pressing tha Central Government take
cver this unit as early as possible, Al the
formalities have already been complet=ad A
number of meatings were held at varous
levels and a number of agreements have
hegn reached but stili the Government has
a0t riecided abot this, hape the conditions
tnat have boen impased by both the pariies
witl be removad and on the birthday of Shn
i Visveswaraiah the unit will be taken over.

Regaiding Vijayanagar Steel Plant, |
weuld bke 1o say that it has become the
dream of the life. Late Madami indira Garidhi
{aid the foundation of this plant. Thousands
and thopsands of acres of iand has baen
rept vacant since then and the fannars
slarted growing crops thare. | would like to
nNisrmine Housa that very few pecple have
recaived compensation for the land which
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has been acquired for this Vijayanagar
Plant. Many poor, illiterate people could not

. approach the court in time and they have

been denied their due compensation. Very
few people under protest could receive
some compensationbut most of the illiterate
people could not get compensation for vari-
ous reasons. | came to know that in
Visakhapatnam also there was a situation
like this and when our Hon. Prime Minister
visited Visakhapatnam, he was kind enough
to have given the compensation to the per-
sons who were denied of their due share. So,
| make an appeal for the tarmers of Thoran-
gallu village where mostly poor and illiterate
people have beendenied the compensation.
This should be considered on top pyiority. It
is our dream that Vijayanagar Steel Plant will
be set up at least during the Eighth Plan.

‘
-

I have come to know that you are going
to set up a Sponge Iren Plant in that area in
the Joint Sector. This Plant is going to the
scrub which is very much less at present.
The whole thing has been worked out and
they have even gorieto the extent of collabo-
rating with the German Company which will
produce sponge iron. This would certainly
supplement the existing position.

| come from an area where a lot of
mining activities are going on. Manganese
and lron ore are in plenty there. Riachur is a
place where gold mines are in abundance.
But stillwe are notin a position to explore tha

~ entire quantity of gold which is there. There-

fore, | request the Government that mining
activity should be started there and this will
give employment to thousands and thou-
sands of people. This is one industry which
is highly profitable. While many industries
are on the verge of sickness, because of the
high price for gold, this industry is highly
prciitable. Sizeable quantity of gold is found
in the Raichur sectar and the MMTC is
extracting the gold ore. | request that in this
sector, wherever there is a possibility of
finding gold, exploring aclivity shouid be
started as early as possible.

In Bellary area, a lot of iran ore is found.
This ore 1s a high-grade ore and iis quality is
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excellent. At present Japan is purchasing
the ore and this ore is sent by Railways.
Thereby, Railways are also getting huge
- income out of it. Small mine owners are able
to take small patches of area on lease be-
cause of the bank assistance. But the Gov-
ernment is not in a position to take the ore
extracted by these small miners because of
certain restrictions. | request that the ore
excavated by the small mine owners should
be taken by the Government and it should be
sent to Japan.

As regards agriculture, | would like to
say that we are hopeful of achieving the
target, as | mentioned earlier. Regarding the
loans that the farmers have taken from the
scheduled banks, the farmers have been put
to a lot of difficulties. The interest on the
loans taken from the cooperative banks has
been written off. The interest as also the
penalinterast are written oft and as far as the
principal amount is concerned, certain time

is given to repay the entire portion of the

principal. Accordingly, the farmers have
repaid the amount and in most of the coop-
erative banks, the recovery rate is as high as
90 to 95 per cent. The Government also
should come forward to help the farmers to
some extent, and the interest and penal
.interest portions of the loans that have been
borrowed from the national banks should
also be written off and the principal amount
should be recovered within a stipulated
period. lf this concession is given to the
farmers, their burden would get reducedto a
great extent. Most of the States are on the
verge of either famine or fiood and under
these circumstances, | request the Govern-
ment to make up their mind once for all and
see that the farmers would get rid of this
burden. '

MR. DEPUTY SPEAKER: Please con-
clude.

SHRIMATI BASAVARAJESWARI.
During this session, | have not spoken at all,
This is the first opportunity that | have taken.

r’lease allow me to speak for another two -

minutes,

.
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The hon.Home Minister is here. | have
been requesting him again and again to
include the Nayak, Beda, Talwar, Parivar,
etc. communities in the list of Scheduled
Tribes. Since there is some area restriction,
the Government of Karnataka has recom-
mended to the Central Government to in-
clude these communities in the list of Sched-
uled Tribes. | may mention here that in
various other States, these categories come
under Scheduled Tribes, whereas in Karna-
taka we have been denied this opportunity.
| would request the hon. Minister to bring a
comprehensive Bill on this issue so that all
these communities are ,immediately in-
cluded in the list of Scheduled Tribes.

| would also request the Government
that housing programme should immedi-
ately be taken up. Telecommunication sys-
tem should be improved. Each Mandal
should have at least one rural telecommuni-
cation system.

Humpy is a famous historical place
ruled by the Great Emperor Krishnadeva
Raya. The Department of Archaeology is
doing good work there. This place i..ust find
a place on the Tourist Map of India. People
who have visited this place are full of appre-
ciation of this place and many valuable
things of historical importance are found
there. The archaeological excavations also
reveal many beautiful and imaginative
things.

Finally, to improve the lives of the agri-
culturists | would like to make one sugges-
tion. One member from each agricultural
tamily, whether he is a big farmer or small,
should be given one job. if employment is
provided to at least one person in one family,
it will improve the financial position of the
agriculturists to a great extent, Our farmers
will benefit from health point of view,
children’s education and so on, Our Prime
Minister has been saying again and again
that he is going to solve the unemployment
problem. While doing so, this factor may
kindly be taken into consideration.

Since you are asking me to resume oy
seat, | conclude with these wards.
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16.35 hrs
[Englishi

STATEMENT RE DEMANbS OF THE
GORKHA NATIONAL LIBERATION
; FRONT

THE MINISTER OF HOME -
AFFAIRS(S. BUTA SINGH): Sir, it gives me
great pleasure to inform this august House
that negotiations with the Gorkha National
Liberation Front (GNLF) with regard to their
demands have been successfully con-
cluded with the signing of two Memoranda of
Settlement. The fwst Memorandum was
signed on 22rd August, 1988 at Calcutta by
Shri Subash Ghising on behalf of the GNLF,
Chief Secrelary, Government of West Ben-
gal on behalf of the State Government and
the Union Horne Secretary on behalf of the
Government of India. The second Mernoran-
dum was signed in New Delhi this morning
by Shri Subash Ghising on behaif of the
GNLF and the Union Home Secretary on
behalf of the Government of India. The sign-
ing of two Memoranda of Settlement be-
came a necessity because certain demands
putforth by the GNLF pertained exclusively
to the Union government. i am placing a
copy each of the two Memoranda of Settle-
ment on the Table of this House. [Placed in
library See No. LT 6447/28])

As the House would réca!!, the GNLF
has been spoarheading agitation in Darjee-
ling Hill areas since the early part of the year
19886, for acceptance of their demands. The
mam gemands putferth butthe GNLF were:-

(i) A separate State of Gorkhaland
within the Indian Union should
oe formed;

(i) Thequestion ot citizenship of the
settied Gorkhas should be re-
solved on the basts of incorpora-
tion of territories (as provided for
in Section 7 of the indian Citizen-
ship Act, 195E) and for this pur-
00SE: A notiﬁcation{ should be

- —— s = =

AUGUST 23, 1988

Demands of G.N.L.F. 456 *

issued by the Government of
India;

(i) A separate Indian Gorkha regi-
ment exclusively for the Indian
Gorkhas should be created; and

(iv) Inclusion of Gorkha language in
the Eighth Schedule of the
Constitution.

In keeping with the Government of
Indian’s declared policy to resolve all dis-
putes and differences peacefully and bring
into the mainstream various diverse groups,
ethnic, social or cultural, talks were initiated
with the GNLF from December, 1986 at the
initiative of our Prime Minister, Shri Rajiv
Gandhi. Right at the outset, il was categori-
cally made clear i the GNLF that the Gov-
ernment of India will not countenance any
division of West Bengal. It was also made
clear that the GNLF must abjure violence.
Within this {ramework, we invited Shri
Subash Ghising and the Government of
West Benga! 1o iniliate a dialogue so as to
redress the gernuing grievances of the Gork-
has of the Darjeeling Hills in the best pos-
sible manner as alsoto give them a sense of
participation and a sense of belonging.
Consultations peiween the Government ot
India and the Government of West Bengai
on the one hand and Government of India
and the GNLF leadership on the other, were
held over a long period which eventually led
to the first tripartite talks on 25.1.1988 fol-
lowed by another tripartite talks on
29.6.1988 and the final cne on 25.7.1288. It
is a matter of great satisfaction that these
discussions finally culminated in total agree-
ment between all the parties concerned as
set out in the two Memoranda of Settlement
referred to above.

The Memorandum of Settlement
signed in Calcutta on the 22nd August, 1988
to which the GNLF, the Government of West
Bengal and the Union Government are par-
ties, envisages setting up of an autonomous
Hill Council covering three Hill subdivisions
of Darjeeling district, viz. Darjeeling; Kalim-
pong and Kurseong plus thineen Mouz as of
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Siligun subdivison contiguous tc Kurseong
subdivison. The Hill Council is to be set up
through an Act of the State legislaiion. The
salient features of the Hill Council are:-

(i) The name of the Council will be
“DARJEELING GORKHA HiLL
COUNCIL."

(i) Tne executive powers of the
» Council will cover 19 subjects
including  Agriculture, Educa-
tion, tourism, transport, public
health, small scale and cottage
industries, eto.

(iii) The Council shall exercise gen-
eral powers of the supervision
over Panchayat Samities, Gram
Panchayats and Municipalities
falling within the areas of the
Council’s jurisdiction.

(iv) The General Council will have a
total of 42 members out of which
28 will be elected and the rest
nominated by the State Govern-
ment.

(v) TherewilibeanExecutive Coun-
cil and the Chairman and Vice-
Chairman of the General Coun-
cil will be ex-officio members of
the Executive Council with the
Chairman of the General Coun-
cil functioning as the Chief Ex-
ecutive Gouncillor. The Chief
Executive Councillor will nomi-
nate5 memberstothe Executive
Council from out of the elected
members of the Council and the
State Government will nominate
2 members to the Executive
Counci! from out of the non-offi-

cial nominated members of the -

General Council.

(vi) The Chairman of the General
Council cum Chief Executive
Councillorwill have the ex-officio
status and privileges of a Minis-
ter n the Council of Ministers in
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the State.

(viii) The State government agrees to
laase to the Council after it is
formed, or acquire for it, the use
of such land as may be required
and necessary for administrative
and developmental purposes,
anywhere in the State and in
particular in or around “Darjee-
ling More’ in Siliguri subdivision.

The Bill for setting up of the Hill councii
will be introduced and passed in a special
session of the State Legislature which has
been summoned towards the end of this
month, The elections to the Council areto be
held by 15th December, 1988.

By virtue of this agreement the GNLF
have agreed to deep the demand for a sepa-
rate State of Gorkhaland and withdraw all
agitational activities and aisc to extend full
cooperation to the State Administration for
the maintenance of peace and the normali-
sation of the political process in the Darjee-
ling area. The State Government on its part
will review all cases registered during the
course of the agitation and take action to
withdraw the same. This, however, will not
cover cases involving murder. Similarly,
disciplinary cases against Government
employees will also be withdrawn.

The second Memorandum between the
GNLF and the Government of India ciarifies
the position in respect of the three demands
which were the exclusive concern of the
Government of India. viz. the citizenship
issue, formation of a separate Indian Gorkha
Regiment and inclusion of Gorkha language
in the Eighth Schedule of the Constitution. It
has been decided to issue a Gazette Notifi-
cation clarifying the citizenship status of
Gorkhas who have settied in India.

With regardtoraising of separate Indian
Gorkha Regiment, the policy of the Govarn-
ment of India of not raising any new reqiment
on class compositicn was acknowledged. it
is not obiigatory for Gorkhas settled in India
to join only specified Gorkha Regiments and
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they have the option to join the regiments of
theirchoice. The this extent, suitable instruc-
tions will be issued by the Army Headquar-
ters.

The GNLF has accepted the Govern-
ment of India's position in respect of non-
inclusion of more languages in the Eighth
Schedule of the Constitution as this would
create repercussion and reactions. It is the
endeavour of the Government tn develop
the cultural and literary heritage of all lan-
uages irrespective of their inclusion in the
Eighth Schedule.

The settlement has been welcomed by
all sections of the people in Darjeeling area
as well as in the country as a whole. It has
generated a new wave of enthusiasm for
peace and davelopment of this area. It has
once again demonstrated the strength.of the
democratic process as envisaged in our
Congtitution. This settlement brings to an
er:d the disturbed conditions in the strife tarn
Narjeeling Hillareas andopens upanew era
of peace and progress for the brave people
of thig beautiful Hill District. The valour of the
Gorkhas inthe defence of our country is well
known and | tervently hope that these brave
people will make their own unique contribu-
tion towards development of the Darjeeling
Hill areas and be equal participants in the
progress of our country.

~ 1 would like to express through this
House the Government of India’s apprecia-
tion of the understanding, patience and
cooperation extended by the people of West
Bengal in general and the people of Darjee-
ling in particular to enable us to arrive at an

ceceptable solution. | would like 1o express
ry gratitude towards the Hon'ble Prime
Minister whose sagacity and timely guid-
ance kept us on the rails and saw us through
to a rappy and peacelul negotiated settle-
meni. My soecialthanks are due to Shridyoti
Basu, the Chief Minister of West Bengal and
Shri Subash Ghising, the leader of the GNLF
whose forebearance, patriotism and na-
tonal outiook made this agreement possible
l.ast hut not the least | would thank the
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Hon’ble Members of this House for the coop-
eration and understanding shown during the
long course of negotiations.

I have a word for Shri Inder Jit, who has
been helping us in the process as a guide
and as afriend. Last but notthe least, Iwould
thank the hon. Members of this House for the
cooperation and understanding shown dur-
ing the long ccurse of negotiations.

16.48 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1988-89

[ Translation]

SHRIMATI MANORAMA SINGH(
Banka) : Mr. Deputy Speaker, Sir, | heartily
support the Supplementary Demands for
Grants sought for by the Government. | want
to draw your attention only to the two-or four
points. My first point is regarding irrigation
which is very essential for the development
of a country. Seventy five per cent popula-
tion of our country still depends on agricul-
ture. the Government allots funds for major
schemes but, the schemés are not com-
pleted within scheduled time. In six legisla-
tive Assembly segments of my Parliamen-
tary Constituency the Schemes involving
crores of rupees were formulated but no
Scheme has been completed within sched-
uled time. When so much amounts are allot-
ted by the Central Government for a
scheme, at least a committee should be
formed to see as to why these schemes are
not being completed in time. A scheme re-
garding construction of a Dam in my con-
stituency was formulatéd but no officer ever
visits at its sites for inspection. A scheme so
formulated is requiredd to be completed
within its scheduled time and estimated
costs but when it is not completed within its
scheduled tire, several difficulties arise in
its execution. The same was also happened
in our area. When there are terrible floods
and heavy rains, the villagers apprehend
the collapse cf the Dam under construction.
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The construction of a dam takes ten years
time and yet another five years are taken in
constructing the branches of the canal. the
Government allocates a certain amount of
funds for constructing branches of the canal
but the villagers are not fully benefited with it
because Dams or Canals get broken at
several places and when complaints are
made to the concerned officers to undertake
repairs, they express their inability and help-
lessness onthe groundthatthey do not have
funds for that. |, therefore, request the Gov-
~ernment to increase the amount to ensure
its proper maintenance. The Government
must pay attention to it and take the respon-
sibility of their maintenance.. In my constitu-
ency, a scheme named Barua Dam was
completed in 1956 during the regime of first
Chief Minister of Bihar but on arecent visitto
my constituency, | found the banks of canals
could not e constructed as yet. The scheme
submitted by the State Government is under
consideration of the Central Government
and nc clearance has been given as yet.
This scheme will provide irrigation facilities
to about 25 thousand hectares of land. The
Covernment is requested to clear the
Schemes submitted to them on priority basis
so that they could be accomplished in
Scheduied time. | have conmie to know that
the amount which was earmarkedin 1956 for
maintenance of a scheme, has not been
incteased despite considerable increase in
price 'ndex since then. | want to known that
when the prices of each and every thing is
rising day by day, how is it possibie to under-
take maintenance of a scheme with the
amcunt earmatked long ago in 1956, how its
calans can be constructed? Today the
scheme is in a dilapidated condition in
abzence of proper maintenance and the
people cf this area are not fully benefited
vithit. As 1egards irrigation projects, 1 urge
upon the Government to complete the proj-
ects envisaged within scheduled time. In my
constituency, the estimaied cost of the Orni
river Project has increased from Rs. 26 crore
to Rs. 70 crores and still its construction work
is ncomplete, Thisis a very important issue,
As the elections are round the ccrner, |,
trerefore, urge uponthe Government to pay
its proper attention to all these things.
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Now, | wantio draw your attentiontothe
Rural Development Programme. Program-
mes launched under this scheme have a lot
of drawbacks. Our brother Shri R. S. Khirhar
has rightly stated that for houses being
constructed for Harijans under 'Indira Awas
Yojna, instead of chimney baked bricks, kiln
baked bricks are being used, whereas chim-
ney baked bricks are being used in other
construction works, why these kiln baked
bricks are being used for Harijans, houses. |
have myself see in a colony that if a brick is
just crushed by hand, it breaks into powder.
| do not understand as to why this sub-
standard material is being used in the
houses meant for Harijans, why this foul play
is being committed with them? The houses
for harijans will not be build again and again.
The Governmert should also see to it that
when tan houses are constructed under a
scheme and twenty harijan’tamilies are liv-
ing in that area, why govt. wants to create
bickering among them by allotling houses
only to the taen families out ot 20. They will.
start quareling with each other on this issue.
Therefore the Government s requested to
rectify this draw back. If some welfare
schemes have been started for harijans,
they should Besides building houses for
Harijans be implemented without discrimi-
nation efforts should be macdie for construc-
tion of community-Halls, toilets, drinking
water and schools for their children. Their
colonies should be linked with roads. Only
then the Government can achieve success
in its goal of upliting Harijanz trom poverty
line under Integrated Rural Development
Programme, only then the Harijans will be
fully benefited with it. Fthink that the Harijans
are not fully benefitad of the funds allioted
and sent to the States by the Central Gov-
ernment. lurge uponthe Government to give
this amount to Harijers in cash through
cheques in lieu of kinds such as cow, ox,
she-buffalo, sewing machine or-riksha so
that the bank officials as well as the other
local officials do not exploit them and they
could get full benefits of the tunds aflotted for
them and they could get full benefits of the
funds allotied for them and the practice of
taking commission by the m -Idle men is..

eliminated completelv.
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Thridly I would like to invite the attention
of the Government to school buildings being
built under Rural Development Programme.
| have myselt inspected several schools
" buildings and | found that these buildings
would collapse much before its normal life-
span. Many school buildings that were con-
structed only last year are now leaking. The
- children of these schools undertake their
studies sitting under trees. On being asked
the reasons for this. | was told that school
teachers did not want to take the risk of the
lives. of the students as the building may
collapse any day. |, therefore, urge upon the
Government to monitor the funds of alithese
schemes which are being operated under
Rural Development Programme either by
the Central Government or by the State
Governments. What is the fault of the
people? The people are not getting full
benefits of the funds allotted for the
schemes. At present our hon. Finance Min-
ister is present in the House. | request him to
pay his full attention to it as the elections are
due only after 14 months. Government is
requested to improved the situation by im-
proving things, when the funds are allotted
by the Government under some scheme, it
becomss the responsibility of the Govern-
ment to get information as to how the money
is being used.

*SHRI M. SUBBA REDDY ( Nandyal) :

Mr. Deputy Speaker, Sir, once again the
Jovernment is seeking the approval of the
Hdouse for supplementary grants, Earlier,
~vhen the budget was presented for this
iscal year, the estimated deficit was Rs.
3000 crores. Another deficit of Rs. 150
srores is being added to that figure through

~ his supplementary demands. The total defi-
;it for this current year has thus reached on
- staggering figures of Rs. 10.000 crores al-
eady. | do not know what is in store for the
uture in the remaining past of the year. This
wuge deficit speaks volumes about the mis-
rraple performance of the gevernment and

* 1ver worsening condition of our economy.
" dur couniry is in a miserable condition now.
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Presentation of the Supplementary De-
mands is not at all justified keeping in view
the present position of our economy. We are
borrowing huge amount from foreign coun-
tries. But inspite of huge borrowings, we
could not achieve much on any front. Qur
agriculture is in doldrums today. We could
not increase our irrigation potential. There
are floods everywhere. Every year there are
floods. Money has not been spent prope!ly in
constructing major irrigation projects to save
the country from floods. Water management
is quite poor. Sir, MLAs belonging to Con-
gress | are on fast in Andhra Pradesh. Their
own party is the ruling party at the centre.
They are agitating for providing more water
to Rayalaseema. We, the Members coming
from that state, had been constantly de-
manding the clearance of the Telugu Ganga

project. But, it has not yet been cleared. It is

really surprising that the Congress MLAs in
the State agitate for more water while their
own party members ruling the country from
the centre refuse to clear an important proj-
ect like Telugu Ganga. Their stand has been
quite contradictory, Just now Hon. Mr. Janga
Reddy was saying that we thé Members of
this House would have to foliow the foot
steps of Andhra Congress | MLAs in going
for a fast and dharna to get clearance for
Telugu Ganga from the central government,
sufficient water can be providedto all parts of
the State if the Godavari river water is har-
nessed properly. Telugu Ganga, Pocham-
pad, Polwaram are imponant projects. 90%
ot the Godavari river water is now flowing
waste into the sea. If the sanction is ac-
corded to Polavaram project, it will help in
utilising the Godavari waterto a large extent.
Even the farmers in that area are reads to
pay the betterment levy. When everyone
has shown eagerness and readiness in
having the project, it is only the central gov-
ernment which is delaying matters by refus-
ing to accord sanction early. It is most unfor-
tunate to note that the central government is
hesitating to accord permission. This stand
of the Gowt. Is quite amazing and not in tune
with the need of the people and the country.
This is the performance of this gcvernment

* Translation of the speech onginally detiverad in Teluqu.

)
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on the irrigation front.

The performance in pcwer generation s
s0 so. ltis as miserable as on any other front.
Power generation has remained static and in
fact has come down. Many industries have,
been closed or are on the verge of closure
due to non availability cf pcwer. So, Sir,
there is not even a single sector where we
made any progress and cantee!proud of, So
to sum up, we are going backward rather
than marching forward.

if at all there is any progress in the
zountry, it is the population growth, in-
creased poverty and illiteracy. Itis this nega-
tive growth that the country achieved so far.
The law and order situation is no better. The
situation is fast deteriorating ir the country.
Everywherethere are thefts robberies, Even
the communication system has not been
developed properly. Transport system is
quite horiible in the country at present.
Nauxaliteis are raising their heads once
again. So what is the development that has
taken place during the past 40 years? Al-
ready we have borrowed huge amounts
froim abroad. We could have borrowed some
more money and completed out irrigation
projacts. That way we could have atleast
sclved our unemployment problem to some
extent. Agriculture would develop automati-
caily when irrigation develops. We are im-
porting food grains even today. We are

importing edible oil. It all show that we still |

are dependent on foreign countries for our
food requirements. | do not know when the
country will develop and when we can stand
on our own legs. Black marketers are ruling
the roost in the country today. The are dictat-
ing terms. We implemented land ceiling. It
would have been wiser had we implemented
ceiling an urban property also. The entire
economy of the country is in the grip of 400
odd persons. Our economy is directed and
controlled by these rich persons. Are we
really independent today? Our economy is
still an enslawed economy. Millionaires are
becoming multimillionaires’ while the poor
are becoming poorer. Tha gap between the
rich and the poor is widening further. Now

the gap seems to be unbridgeable. The
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disparity between the rich and the poor is
growing. In no other country will one find
such abig disparity between tha rich and the
poor. Even a small country like South Korea

- which was nowhere in the economic map of

the world, has developed to such an extent,
within a short period, that they are exporting
food grains to other countries. They are
exporting sophisticated industrial products
too. On the other hand, we have remained
where we ware forty years ago. Now our
developmerit and progress have become a
laughing stock. Hance there must be some
self introsnection atleast riow to set the
things right. We borrowed nearly Rs.
2,35,000 crores from foreign countries. It
hardly matters if we borrow a hundred crores
of Rupees more for the completion of the
irrigatior, projects Our irrigation potential
would increase. It will generata employment
intherural areas Agricuiture would develop.
it would completely wipe off unemployment
problem in rura! areas.

Birth contro! is our other important field
where we failed miserably. Look at China,
how. effectively they have controlied their
population. Sit, if birth control is not imple-
mented effectively, a day will soon come
when our population will he much more than
that of China. Growing popu'aticn is a major
problem and the government is quite ineffec-
tive in solving that problem. The ruling party
is afraid to implemented the policy of birth
control for the fear that it would lose votes in
the elections. Letthem rule the country for 10
years more, but let them control our popula-
tion. Now there are families where the
rumber of children are 20 or even more.
Providing education and other facilities to
them is a very big pioblem. There are not
sufficient number of schools to accommoda-
tion all these children. One can easily imag-
ine the problem of feeding them. All our
plans to provide education and health have
gone awry because of the ever increasing
population. Sir, the scheme of providing rice
atRs. 2 akg has helped the pooralotin A.P.
But for this scheme many poor would have
starved to death. The government has re-
duced the supply fo rice to the State by 50%. -
it is most unfortunate. Atleast providing a
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square meal a day for every poor main in the
country should be uppermost in the mind of
government of India.

. {

Sir, now the time has come to have
some self introspection. The Government
shouldtry to assesthe reasons for its failures
and take coirective measures to set the
things right. Otherwise, | am afraid, one can
not even think of what the country’s position
would be by 2000 A.D. We are borrowing
money from others because it is easily avail-
able. But that is no solution to the mounting
problems of the country. Black marketeers
are controlling cur economy. The govern-
ment has failed miserably in collectingtaxes.
The tax collection is quite insignificant now.
Ifthe situation is allowed to continue like this,
the entire economy will be in the hands of a
few peopls. Let me hope that the govern-
ment wakes up atleast now and takes the
measuras to improve our economy.

Sir, betore | conclude, | can again re-
quest the government to clear the Telugu
Ganga project early. | request you to use
your good offices in getting the clearance for
this project. Sir, the citizens fo Madras have
a shortage cf drinking water. The problem
would be much more acute in 3 years time.
The position is no better in Rayalaseema. It
continues to be worse. That is the reason
why congress MLAs belonging to that area
are on afast in the state. Atleast to tulfil the
" desire of their own MLAs, the congress
government at the centre should immedi-
ately clear Telugu Ganga project. | once
again appeal to you, Sir, to use your good
office in getling the clearance for Telugu
Ganga.

Ithank you very mush for giving me this
opportunity to speak and conclude my
speech.

[English]

SHRI VIJAY N. PATIL (Erandol) : I rise
to support the Supplementary Demands for
Grants.
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I will start with the farm sector. It is a well
know fact by now that crop insurance
scheme which was to start on a large scale,
is proving abortive. The reasons are many.
Butthere is a need to look into the locpholes
and difficulties. The insurance companies
and the Government together should again
take up this scheme on alarge scale all over
the country so that the risks which tarmers
face because cf drought, floods or excessive
rains, will be reduced.

Recently there is a trend to get cheap
popularity to get votes. The trend is that
some party people are telling that the loans
of the farmers will be written off They have
also been trying to write off those loans,
whether it is Haryana or Maharashtra or
Kisan Sangathan led by Sharad Joshi, who
is asking the farmers to fill in forms that they
are free from debts. Why the farmers are
falling prey to this is because of the increas-
ing burden of loan and interest on them.
They are not able to repay it. | would like to
suggest that the Central Government
should think of reducing the rate of interest
futher. We thank and congratulaie the
Prime Minister for reducing the interest by 1
or 2 per cent. But still if it can be reduced to
4 per cent, it will be a great service tc the
farmers in the country. We are giving sub-
sidy to the farmers in the shape of fertihisers
to the tune of thousands of crores of rupees.
But many small farmers do not use much
fertiliser. They need hard cash. And on this
cash, the rate of interest should be such that
they can bear it.

I thank the Prime Minister for starting
Food Processing Department in the Gentral
Government. At the same time, | would
suggest that the cotton monopoly procure-
ment scheme which was started by Mahar-
ashtra, should be adopted all over the ccun-
try. There are many welfare and develop-
mental things which were started by Mahar-
ashtra and later on adopted by the Centrat
Government. The employment guarantee
scheme was started by Maharashtra earlier.
Afterwards Central Government also started

rural employment generation scheme.
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As far as industry is concerned, it is the
habit of the industrialists to establish their
industries in bigger towns only. So, in future
while giving licences, to medium or large-
scale industries, efforts should be made to
give them the licences in the ‘No Industry
Districts’ or where there are small-scale
industries.

Here, Some special thinking is neces-
sary as far as the gas based industries are
concerned. Our gas is being wasted in mil-
lions of cubic metres everyday because it is
not being utilised. There was a proposal to
start gas-based fertiliser projects but |
understand that two of these projects are
being dropped and ‘gas-based thermal
power plants are proposed inthe alternative.
| would suggest that one of these thermal
power plants may be located in Chopra in my
area of Jalgaon district, where water is also
available nearby. The Hajira-Jagdishpur
pipeline can have a branch line so that this
gas-based thermal power plant can be lo-
cated there.

In the end, | would like to thank the
Government for giving more grant to
Metkem Silicon Limited which is going to be
converted into a joint sector company forthe
production of silicon, which in turn, will be
useful for producing alternative energy.

Iwillconclude by saying thatour exports
have increased, specially this year... (Inter-
ruptions). | want to reply to you Dandavate
Sahib, when you say that the Prime Minister
is wasting Jlot of money on foreign tours ...
(Interruptions)

PROF. MADHU DANDAVATE: | never
said it.

SHRI VIJAY N. PATIL: When | say’
you,’, | mean Opposition people. | want to
maintain that unless a Head of the State
meets the other Heads of State, economic
and commercial agreements cannot be en-
tered into. Because of the visits of our Prime
Minister abroad, we are abeltoincrease cur
exports and these will he further increased.

" With these words.. (Interruptions).
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PROF. MADHU DANDAVATE: But |
never made that complaint.

SHRI VIJAY N. PATIL: You are repre-
sentative of the Opposition parties. So, Str,
with these words, | thank you for giving me
this opportunity.

PROF MADHU DANDAVATE: | want
this global image to grow, Sir.

SHRICHINTAMANI JENA ( Balasore) :
Hon. Deputy Speaker, Sir, | rise to support
the Supplementary Demands for Grants for
1988-89 and oppose all the Cut Motions
moved in the House. .

Toremove the regional imbaiances and
disparities, many under-developed States
need to be given prioritywise allotment of
funds. While deciding to have some new
projects, the States like Orissa, Madhya
Pradesh and Bihar and some portions of
eastern U.P. as also the North-Eastern
States, which are under-developed need 1o
be given top priority. Besides many other
factors, one major tactor behind this under-
development is that these States are af-
fected by natural calamities like flocds,
drought, cyclones, etc in almost every year .
Some of the States, including my State
Orissa, were affected by recent severe
floods. My own constituency is also sever-
ally affected by floods. My State ac well as
other States affected by floods, like Assain,
West Bengal, efc.have sustained heavy
losses. So, the flood control measures
should be given to ppriority.

In this connection, | would like to submit
that there is one Subarnarekha multi-pur-
pose project, which is being made not only to
control floods but also for power generation’
and for providing irrigation facilities. But
unfortunately, the Centre is not coming fer-
ward to finance that project for which the
World Bank assistance is available. But the
loan to be given by the world Bank is to ba
repaid by the three States, that iy, Bihar,
West Bengal and Orissa, who wouid be
benefited by this project. So, | would request
the Centre to come to their rescue since they
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are not tinancially sound to repay the warid
Bank loan. Besides, drainage scheme
should be giver top priority. In this connec-
tion, several times | have peinted out thar if
we carninot control the flood totally but if we
give top priority to drainage scheme in those
areas which are flood prone areas, then |
think 50% of the calamities would be over. In
this connection, | would like to point cut that
‘ong time back. the then Union Minister of
Irrigation, ShriK.L.Rao, who was an eminent
Engineer, visited Orissa and he had chalked
out some schemes for the construction of
basins in the rivers of Subarnarekha,
Budhabalang, Baitarani and Brahmani.
These schemes aie now remaining in pen
and paper. Necessaiy action should be
taken to work out those drainage schemes.
Apart from this, to remove the disparity and
aiso to solve the gigantic problem of unem-
ployment, those States which have no-in-
dustry districts should be given top priority in
establishing at least some industries.

In this connection, | must congratulate
our hon. Prime Minister who has taken avery
welcome and courageous steps for moder-
nisation and expansion of the steel plants
like Rourkela, Bhilai and also Bokaro which
were established some 30 or 35 years ago.
Recently wher: our hon. Prime Minister vis-
ited the countries including West Germany.

hey had singed an agreement for expan-
sion and modarnisation of Rourkela Steel
Plant which should be given top priority in so
far as implementation part is concerned.

Sir, in the end, i would submit that in
considering the existing infrastructure and
availability of raw materials the steel plant at
Daitari which was decided to be set up inthe
year 1981 is now only on paper. ‘| would
therefore reyuest that in case there is re-
source constraint, if the Government of India
is inclined to establish that steelplant at least
a mini-steel plant and sponge iron factory
may be set up in this place where infrastruc-

ture is available and also raw materials are

!

available.

Sir, ours being an agricultural country,
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our economy is wholly dependent upon
agriculture. Top priority should be given to
agriculture and also minor irrigation which
are to be financed by the Centre. Witir these
words, | support the Supplementary Grant,

« SHRI PIYUS TiRAKY (Alipurduars) :
Mr. Deputy Speaker, Sir, the Centre has
come up with a demand for huge money by
bringing forward a Supplementary Grant in
this House. Of course, the funds will always
be given for the purpose ot solving the prob-
lem of the people of this country. The
people’s demand is very little, Theirdemand
is very small. But still the Government is not
able to meet their demands. Their demands
arethe shelter, education, health care, cloth-
ing and justice. Even after a long period of
time, after our country's independence, the
Government has failed to meet the simple
demands of the people of the country.

Sir, we have a number of schemes and
programmes for the people. The people
have always been given the assurance that
the Government would meet all their de-
mands from the grassroot leval, from the
block level, from the village level and the
district level under the 20-point programme.
But what is happening to the 20-pcint Pro-
gramme? It amounts to 420 because it is
never fulfilied.

This is a new 20-point programme.
What is this 20 point programme? it is :

1. Attack on rural poverty.
2. Strategy for rain ted agriculture.
3. Better use of irrigation water. |
4. Bigger harvest.

5. Enforcement of iand reforms,

6. Special programme for rural
labour, '

5. Giean drinking water

8. Health for all ’ .
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9. Two child norm
1.0. Expansion of e’ducatio'n

11. Scheduled Castes and Sched-
uled Tribes /

12. Equality for women

13. New opportunities for youth,

14. Housing for the people

15. Improvement of slums

16: New strategy for forestry

17. Protection of the environment

18. Concern for the consumer

19. Energy for the villages

20. A responsive administ;ation.
So, Sir, in all sectors you have failed. In

respect of all these 20 times of the pro-
gramme which you have pronounced every-

where—right from the Prime Minister to the

lower level, the panchayat level you have
failed. In fact, you have failed to meet any
one of those points.

About this huge money, what for this
huge money you are getting from the Gov-
ernment? ltis perhaps just to satisfy yourself
that the money is being spent.

We are at the block level organisation.
Inthe block you are giving money. Why don't
you ask the people in the block to give
training to the people in agriculture and other
trades? Every block can goindependently to
meet all its requirements. But you have not
done it. Money is given, but it is nobody's
responsibility to spend that money and to
work out the output of it. | admit that money
is spent like anything. But nobody is respon-

_ sible for the work. So, you must be careful,
this is public money and public money
should not be spent in that way and if you
have organised the block level, there are a

BHADRA 1, 1910 (SAKA)

(Genl.) 88-89 474

few people, a few villages, and every village
must be self-sufficient for its food and cloth-
ing, drinking water. education justice and
every thing. But you have not ensured it and
you have no intention to do it because if the
people get well, you will lose your grip on
them. So you want to suppress the poor
people. You want the poor people of India to
remain poorer so that you can rule for a
longer period. Our living standard is going
down. We are among the poorest in the
world. All sorts of disease still exist in India
whereas many of the developed countries
got rid of them. But you have totally failed to
eradicate them. .

This is a rich country, we have all the
resources here, But the peopls of our coun-
try are going poorer . All the money and the
resources are in the hands of the rich. In
India we have zamindari pratha that is still
going on. The Minister from Bihar is sitting
here, he will understand what is happening
there. You have the tribal development plan
and all these things. But what is happening
in Chotanagpur? Fourteen divisions of para-

.military people are sent there’to check the

peaceful movement of tribals who are fight-
ing for justice. Atrocities on women, atroci-
ties on poorer sections, atrocities on Har-
ijans and all these things are going on thare.
So, everything of this sort is going on a it will
not be improved even if you are given double
the amount you are just asking

Sir, let me conclude. | have not...

MR. DEPUTY SPEAKER: You will take
one year. | cannot wait up to that.

SHRI PIYUS TIRAKY: This is the prob-
lem because their basic policy is totally
wrong. You should change your basic policy
and economic policy and the class division is
there. There are exploiters. You must know,
in whose hands the Government is there, by
whom it is being run. In spite of the Prime
Minister's good wishes to the poor and the
tribals and everything, your Government has
failed to meet their demands and their aspi-
rations and to solve their problem. You must
be careful in this.
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MR. DEPUTY SPEAKER: Hon. Minis-
ter

PROF. SAIFUDDIN SOZ (Baramulla) :
| have all the respect for the hon. Minister.
But | want to speak for two or three minutes.
You should kindly.show respect to the
Members.

MR. DEPUTY SPEAKER: What can |
do? time is over. Mr. Minister

PROF. SAIFUDDIN SOZ: This is not
fair. There are so many functions which we
have missed and we are sitting here. Itis our
privilege to come 1o Parliament when we
like.

MR. DEPUTY SPEAKER: You are
welcome at any time.

PROF. SAIFUDDIN SOZ : | will speak
for5 n}inutes.

MR. DEPUTY SPEAKER: | cannot al-
low. | have called the Minister.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) Sir, must go by the order of the
chair.

PROF. SAIFUDDIN SOZ. tam raising a
point of order on this. | want your ruling. |
want to know the authaority by which you say
~ that you will not allow me. Give me a ruling.
| represent a Party. | represent a State.

MR. DEPUTY SPEAKER: Time is al-
ready over. We have now exceeded more
than 2 hours.

PROF. SAIFUDDIN SOZ: W e will go,
by and large, by the decision of the Business
Advisory Committee. But we are not slaves
of the Business Advisory Committee.

MR. DEPUTY SPEAKER: What can |
do for that? If you do not want that commit-
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tee, you can abolish it. Time is already over.
(Interruptions)

SHR! JAGANNATH PATTNAIK : You
should allow us.

PROF. SAIFUDDIN SOZ: You should
cooperate with us. You provoke the Mem-
bers it I shout, I feel, it is a disrespect to the
Chair, But you compel us to do it.

SHRI AK.PANJA: Through you, !
appeal to the hon. Member to take his seat.

SHRIJAGANNATH PATTNAIK: This is
very unfair. We are sitting here for 5 hours.
Because we are disciplined, you are not
calling us.

MR. DEPUTY SPEAKER: Minister you,
can carry on.

PROF. SAIFUDDIN SOZ; You should
have a sense of accommodation.

SHRI HARISH RAWAT: You may ac-
commodate him.

MR. DEPUTY-SPEAKER: There is no

'chance. What can | do?

(Interruptions)

SHRIA.K.PANJA: Sir, thave heard with
patience all the Members who spoke...
(Interruptions)

MR. DEPUTY-SPEAKER: Nothing is
going on record except the Minister’s.

(Interruptions)*

PROF. MADHU DANDAVATE:
You allow him to give some suggestions.

MR. DEPUTY-SPEAKER: You allow
me to take some decision. If all of you inter-
fere, | cannot do anything. | am very sorry.
For five hours, you have not come. Just

* Not recorded.
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when | have decided to call the Minister, you
want to speak. Now how can | allow? The
time allotted is over. | cannot allow.

SHRI A.K.PANJA: Mr. Deputy-
Speaker, Sir, | have heard with great pa-
tience all the Members who spoke and took
part in the debate regarding Supplementary
Demands for Grants. So far as the Opposi-
tion is concerned....

(Interruptions)*

MR. DEPUTY SPEAKER: Please don't
waste time. Please you carry on.

(Interruptions)*

ME. DEPUTY SPEAKER: | Cannot say
anything. Nothing will go on record except
the Minister's speech. Nothing will go on
record.

(Interruptions)*

SHRI AK.PANJA: Many imponant
points have been debated from the side of
the Opposition and also from this side.

(Interruptions)*

MR. DEPUTY SPEAKER: Nothing
will go on record, whatever he is saying.

(Interruptions)*
Prof. Saifuddin Soz then left the house.

SHR! A.K.PANJA: So far as the Oppo-
sition is concerned, starting from Mr. Amal
Datta who started the discussion, it appears
that the Opposition is suffering from depres-
sion, despair and dismay, three
D’(Interruptions). 1t is a sad thing for me to
hear that Prof. Madhu Dandavate with his
long career in parliamentary life, utter in
despair his lack of faith in the system of
parliamentary democracy. lknow there must
have been something which has agitated his
mind. But, so far as we are concerned, the
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entire people throughout the country are
looking at this very temple from where the
entire democracy flows down.

On the Supplementary Demands for
Grants, not a good word is uttered by.any
Member of the Opposition and there is still
laughter from Mr. Amal Datta.

SHRI AMAL DATTA (Diamond Har-
bour) Why do you want good words from the
Opposition?

SHRI! A.K.PANJA: Because they must
study and it is not the duty of the Opposition
to paint bad picture only, of the economy of
the country, because the entire future econ-
omy depends on how the country feels
confident. | am confident that under the
leadership of our Prime Minister, the econ-
omy is being managed well. | will readily give
the facts and figures.

It has been agitated by Members why so
much money is being spent. during 1986-87,
the GDP at factor cost increased by 4.1 %
but the growth rate was lower by about 1 to
2 % in 1987-88 because of the severe
drought conditions in the country.

It is expected that the GDP growth
would pick up by 9to 10% during 1988-89 as
a consequence of the steep recovery in a
agriculture and the good work done and the
dynamic programme undertaken in industry.

As regards rainfall and food production,
since 1st June, 1988 all the 35 out of 35
meteorological sub-divisions. have received
rainfall or slight excessive rainfall some-
where up to 17th August, 1988. this has
brightened 1988 kharif crop prospects
consequently.lt is expected that the
foodgrains production in 1988-89 is likely to
increase by 30 million tonnes i.e. the tar-
geted level of 166 million tonnes will go up to

- 167 million tonnes as against 137 million

tonnes in 1987-89. This is because of the
hard-work done by our farmers, the agricul-
turists, the experts who are working for us in

* Not recorded.
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these fields. Regarding prices, in the current
financial year, here has been a marked a
declaration in the Wholesale price Index
which recorded in increase of 4.1 per cent
only upto 6th August 1988 as against 7.9 per
cent during the same period last year. Simi-
larly the increase in the consumer Price
Index up to June this year has been only 3.9
per cent as against 4.2 per cent during the
corresponding period of 1987-88. Industrial
production recorded an increase of about 8
per cent in 1987-88 despite severe drought.
In April 1988, there has been a stepup in the
industrial growth of 8.6 percent over April
1987. So far as this year is concerned, the
outlook is quite good and encouraging. For-
eign trade and Balance of payments situ-
ation is difficult but manageable. There has
been some improvement in the foreign cur-
rency reserves of the country in August
1988. On the 12th August 1988, foreign
currency reserves amounted to Rs. 5668
crores which at the end of July 1988 had
declined to Rs. 5485 crores. So far as the
exports side is concerned, exports are doing
well. During the first two months of the cur-

rent financial year- April and May- exports

have recorded an increase of 19.6 per cent.

SHRI AMAL DATTA : Mr. Minister,
could you please clarify whether it is actual
export or payments received ?1 do not know.
Let it be recorded. He doesn’t know that. Is
it in terms of payment or in terms of value of
exports or what? Please clarify.

SHRIA.K.PANJA: Don'ttry to put words
into my mouth. That is the difficulty. When all
the Members present understand, if one
person doesn't understand what can | do?
(Interruptions)

MR. DEPUTY SPEAKER; Order,
please.

SHRI AMAL DATTA; Mr. Deputy-
Speaker, Sir, why are you standing in the

way of my seeking clarification? (Interrup-
tions)

MR. DEPUTY SPEAKER; When he is
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not yielding how are y‘ou interfering in his
speech? At the end, you may ask. Please
don't interfere.

SHRI AMAL DATTA: At the end, | will
not be able to remember all these things
{Interruptions)

MR. DEPUTY SPEAKER: Then what
can ldo? when you were speaking he did not
interfere. How can you interfere in his
speech now? Mr. Minister, please carry on.
(Interruptions)

SHRI A.K.PANJA: He is looking at his
own mirror. ' ,

SHRI AMAL DATTA: | need not look at
my own mirror... (Interruptions)

SHRI'A.K.PANJA : It seems that Mr.
Amal Datta is not interested in getting an-
swer on some small points. If he wants, | will
give the answaer. Sir, he has raised a ques-
tion. That is due to lack of understanding and
deep sense of ignorance. | am very sorry to
say. He is saying that when the money is
available and there is saving atthe end of the
year, why we should bring Supplementary
Demands for grants. He is asking this ques-
tion, as if he doesn’t know that Supplemen-
tary Grants are put in batches even in the
State of West Bengal where the Chief Minis-
teris of his own party. This is a current batch.
Rs. 668 crores, of which for Punjab alone it
is Rs. 519 crores, Rs. 100 crores for the
backward areas subsidy. These are never
read, probably not told to him. Out of the Rs.
668 crores, Rs. 619 crores are for this pur-
pose, Sofar as the balance in other cases is
concerned, it is always done and aﬁypody
‘with a rudimentary knowledge of budgeting
will understand that it is a token which is
takep to comply with the constitutional re-
quirements. Nothing can be spent unless
they get the blessing and sanction of this
House. Therefore, ‘others’ require only a
technical type of clearance and as a matter
of token. that is why ‘others’ are given in the
other Demands which have been given
here. .

So far as resettlement colonies in Delhi
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are concerned, Mr. Amal Datta argued why
it was not thought of at the time of
budget.Probably, he is not reading his pa-
pers allright. If this book which has been
supplied had been read, he would have
known that the resettlement colonies were
transferred to the DMC on 1st June 1988.
When they were transferred on 1st June,
1988 naturally the expenditure could not be
provided for in the budget.

So far as Tehri hydel project is con-
cerned, no special favour has been shownto
U.P. Pending formation of Corporation — a
little study is required by Mr. Amal Datta —
the U.P. Government was incurring this
expenditure, and so far as the Centre was
concerned, they were advancing this
money. Now [t is necessary towards the
Central share of expenditure. Now it has
been transferred. It had to go to the Corpo-
ration. That is why, it had to coma in the
Supplementary Demands... '

SHRI AMAL DATTA : Will the hon.
Minister please yield? This is not my ques-
tion. My question was; to which other State
have you given the grants...

SHRIA.K.PANJA : Iwould have yielded
if 1 had known that the motive was good. He
doas not want to give me time to answer all
his points. That is the motive | am standing
against. | am not yielding.

So far as monitoring is concerned, he,
as the Chairman of the Public Accounts
Committee, cannot bring his spacial knowl-
edge within the Parliament and have it de-
bated here. But hen he has done so, taken
advantage ot that position...

SHRI AMAL .DATTA: The report has
been laid on the Table of the House. The
report on the basis of which | have made the
* statement has been laid on the Table of the
House. | can certainly quote. Any Member
can quote from that, -

SHRI A.K.PANJA: The hon. Member
has forgotten that, when he was taken in,
and everybody acceptad him, as the Chair-
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man of the Public Accounts Committee, he
has certain responsibilities to dischargs. All
Parties, avery side of the House, must have
faith in him. He cannot utilise that position
here, and | do object to.his taking advantage
of that position...

SHRI AMAL DATTA : What is he say-
ing? Let him explain what he is saying. This
is in the report. The report has been laid on
the Table of the House. That is the property
of the House, and everybody can quote from
that. If he is ignorant, I cannot help it. Most of
the Minsters do not read these Reports.

SHRI A.K.PANJA: If everybody knows
abut it, nobody argues. The Chairman
should not...

SHR!I AMAL DATTA: | am saying that |
am entitled to argue based on the report
which has been put on the Table of the
House.

PROF. MADHU DANDAVATE: Mr.
Minister, you have raised a procedural point. _
Willyoupleaseyield ? Pleasetake your seat,
it you do not mind.

Sir, he is right in saying that no discus-
sions or observations made in the Public
Accounts Committee can be used here. But
once the report has been laid on the Table of
the House, it has been the convention of this
House to quote from that because that is the
property of the House, and there is nothing
wrongin it. Let him not go to that extent. That
is all my request to him

SHRI A K.PANJA.: | fully agree with the
hon. senior Member. What | am on is that,
when it has been tabled in the House, cer-
tainly Members can discuss, but the Chair- -
man must remember that he had been the
Chairman of that Committes...

SHRI AMAL DATTA : The Chairman
cannot quote from that ? What is he saying

? Sir, | want your ruling on this.

SHRI A.K.PANJA: f anybody is made
the Chairman, he should nottake advantage
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of his position. So far as monitoring is con-
cemned...

SHRI AMAL DATTA : The Chairman
cannot speak on that?

MR. DEPUTY-SPEAKER: There is no
rule like that.

SHRI AMAL DATTA: Then, this should

be expunged.

MR. DEPUTY-SPEAKER: This is not
unparliamentary. Anyway, | will go through
that.

SHRI AMAL DATTA : He cannot give
the interpretation on rules.

PROF. MADHU DANDAVATE : His
Chairmanship of the Committee has already
been expunged, Sir.

MR. DEPUTY SPEAKER : | will go
through the record. }

SHRIA.K.PANJA : So far as monitoring
is concerned, it has been stated that no
monitoring took place. So far as monitoring
is concerned, strict instructions have been

given to all the Ministries to monitor on a -

monthly basis the flow of expenditure and
take appropriate remedial action as may be
necessary.

The Supplementary Grant is largely for
on-going projects, as | already stated. It
appears that the preset batch includes Rs.
10.80 crores for Haryana for SYL Canal. The
expenditure on this Canal is taken over by
the Central Government.

On the question of foodgrains produc-
tion thrust, it is stated and asked by Shri
Datta that whether any non-Congress(l)
State was similarly dealt with, The
Foodgrains Production Thrust Programme
which is the Demand Number 1 includes the
opposition ruled States also. | can read from
the list which is know probably and which
includes eight selected district for intensive
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rice cultivation which is called Foodgrains
Production Thrust Programme. Andhra
Pradesh 8 districts. Assam-three districts;
Haryana-7 districts out of which five for rice
cultivation. Then Karnataka -9 districts out of
which 8 districts are for rice cultivation and
one for Arhar. West Bengal - 7 districts. Out
of seven districts seven are for rice
production.Therefore, the statement that
non-Congress States were not looked after
is not correct.

The Grant Number 46 about the Mahila
Sangh, which is being provided for the pur-
pose of adult education for women includes
only one State in the South-and that is
Karnataka. Therefore, it is not a correct
allegation that only the States which are
governed by Congress (I) Government are
being given Supplementary Grants (Inter-
ruptions)

SHRI AMAL DATTA (Diamond Har-
bour) : You have given rupees one lakh to
the opposition ruled States and Rs. 100

- crorestothe Congress (I) ruled States (/Inter-

ruptions)

SHRI A.K.PANJA: So, far as point
made by Shri Gajapathi Raju is concerned,
he has stated that the original deficit will go
on if we go on making Supplementary
Grants. There must have been some com-
munication gap. Last year the deficit was Rs.
5. 688 crores. During that year, there
batches of Supplementary Demands were
presented involving a net additional expen-
diture of Rs. 3, 173 crores. Butthe final deficit
came to Rs. 5,900 crores only. Therefore,
the final deficit does not depend only on the
Supplementary Grants but various other
factors also come into operation.

So far as Shri Murli Deora is concerned
- though the Hon. Member, is absent and |
need not dilate on it- he has stated about
debt servicing. This has received our atten-
tion and, as you know, the Planning
Commission in its exercise on the Eighth
Plan, is giving considerable thought over this
issue.
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So far as our senior Member Shri Dan-
davate is concerned, Ithink, he was alittle bit
agitated for something else because he did
not talk anything about the Supplementary
Grants. Some extraneous matters were
brought in like the telephone tapping. | take
strong exception, with all humility and all my
honour to the Hon. Member and state that
CBI is not corrupt. ltis not correct to say that
the entire CBI is corrupt (Interruptions)

PROF. MADHU DANDAVATE: (Ra-
japur) :1 did not use the word ‘corrupt’ if you
see. | said: " It is being used as pawns in the
hands of the Government.”

SHRI A.K.PANJA: It is not used as
pawns in the hands of the Government ei-
ther. In this House whenever something
came out in the newspaper, it is the opposi-
tion who first took it up and started a debate.
In fact, various important matters had to be
debated because something came outinthe
newspaper whether it was connected with
the ruling party or not. It is Mr, Dandavate in
the opposition, who has raised that dust first.
He cannot now complain that he cannot see.
Prof. Dandavate said: ‘why the press should
be allowed to pass judgment’. In fact, he
used the word; 'the media should not be
allowed to pass judgement. “ 1 very much
agree with him. But it is the Opposition who
started this. Because now some writing has
goneinthe Press somewhere against some-
one of the Opposition, they are taking up this
cause. this should have been thought of by
the Hon. Members long time ago. In this
session the first three weeks passed be-
cause something came out in the newspa-
per and judgements had to be passed
against persons who are not even present in
the House. If the whole House agrees and
adopts aformulathat everyday whatever set
down in the House should be carried on and
anything cames up should be with due notice
to you and to the Hon. Speaker and the
Business Advisory Committee, it does not
disturb the proceeding of the House.

Now, Mr. Dandavate cannot come and

say that Press had said something against
someone-just because he belongs to the
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Opposition-and that the media cannot pass
judgements. They cannot, | fully agree with
him. But it is the system in which we are
allowing them to take advantage, they are
publishing. We cannot blame them. Some-
thing is alleged to be happening and they are
reporting it. It is for us to use our restraint so
that the business of the House, important
legislations coming up, supplementary
grants coming up, various other important
things coming up do not get disturbed. If we
take care of this, certainly we will find that we
will be able to guide ourselves accordingly.

So far as Mr. Dinesh Goswami is con-
cerned, he made a point that Assam is not
being looked after and nothing is provided in
the supplementary grants. Mr. Goswami
probably forgot, | might remind him- he is not
present —that so far as Assam is con-
cerned, provision has been made in the
Budget itself — this is the supplementary
grants and if there is something new coming
only we can bring them in the supplementary
demands— of the current year the provision
made in the Budget itself of Rs. 7 crores for
Brahmaputra Board, Rs. 21 crores for Flood
Control Measures of the Brahmaputra Val-
ley and the Budget also includes Rs. 155 crs.
for the development of North Eastern Re-
gion of which Rs. 6.8 crores are for North
Eastern Electric Power Corporation. There-
fore, sufficiant provision has been made and
probably Mr. Goswami forgot about it. | must
remind him of this and through you to the
people. It is not that just because Assam is
not a Conyress ruled State it is not being
looked after or we have missed. something
in the supplementary demands.

SHRI H.A.DORA: (Srikakulam) : It is
true. Non Congress -—I ruled States are not
properly looked after by the Centre.

SHRI A.K.PANJA: That is not correct. |
have given the facts and If we examine the
supplementary grants, Demand No. 1 is — |
am sure Mr. Dandavate has gone through it-

special Rice Production and National Oil
Seeds. The total amount is Rs. 2,14,74,912.
The division for this is, so far as the special
rice production programme is concerned,
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Rs. 114.85 lakhs have been provided and
Rs. 99.89 lakhs have been provided in so far
as national oil seeds development project is
concerned. As a token it has been provided
in the supplementary grants Rs. 50 thou-
sand required.

The nextoneis a provision madeforRs.
156.,50 lakhs for oil seed production thrust
project. A lot of oil seeds had to be imported
last year and the year before also so that we
can become self-sufficient and less import
takes place. There is no separate provision
made for this and as a token Rs. 50 thou-
sand has been allotted sofar as oil seeds are
concerned which is a necessity.

The next one is — | have already
stated-—14 States special rice programme,
169 districts have been identified where
special rice programme in 14 States will be
done and a sum of Rs. 25, 88 crores are
already available for special foodgrains
production programme under the Major
Head 3601. Four States have already sent
proposals out of the 14 States and the other
10 States have not yet send their proposals.

| need not touch other grants. | would
only touch the grants on which some points
have bsen made. | would take up’ Badli
workers’ who are working in the Delhi Milk
Scheme. We haveto abide by the judgement
given either by CAT or the Supreme Count.
These workers were agitated for certain

amounts to be given on the ground of Con- -

stitutional equality of equal pay along with
thevegular employees. They went upto CAT
and thereatfter to the higher courts and the
judgement came. The judgement came
between the budget passed and now.
Therefore it had to be in the Supplementary
Grants because the court has fixed up atime
by which it has to be paid and we have to
honour those judgements and also to look
after the benefits of these Badli workers.

So far as the Central Institute of Fisher-
ies is concerned some points were made. it
. had to be paid again because of the judge-
mént of the Madras High Count. There was
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an arbitration and from there an award was
made. We tried to challenge the award but
Madras High Court upheld the award.
Therefore, this amount had to be paid.
Probably Members forgot to make some
points on Demand No. 4. Underthis Demand
No. 4 the Life Insurance Corporation has to
cover the benéeficiaries of Integrated Rural
Development Programme. Four Million
beneficiaries in 1988-89 are to be covered
and for this the cost sharing is on 50 : 50
basis. Out of the total costthe premiumis Rs.
15 crores. So Centre’s share is Rs. 7.5
crores and the balance will be from the
States. This is of great i acessity. This was
the commitment made by the Finance Minis-
ter in his budget speech and, therefore, this
has been given a provision for.

The next point is about the Golden
Temple complex. Thirty metres area was
required for beautification so that proper
spacing could be made and arrangements .
could be made. Now if we take up
somebody’s house which falls within thirty
metres it is necessary to pay compensation:
We just cannot throw them off. Thereiore,
this provision has been because mace of
great urgency and the work has started.
Some money has already been released
and more money will be released as soon as
they send more programmes and schemes
for the purpose of carrying out his work.

Nextone is Demand No. 37 in respect of
adult education for women. This is of great
importance. In fact, as a starting point it has
been started with a Mahila Sangh so that
directly Centre could help them without
waiting for any formality of going through any
agency or through the States. Three States
have been chosen—Karnataka, Gujarat and
U.P. for this purpose. This is directly being
done by the Education Ministry. We had
made a provision for Rs. 3 croresfixed under
the head of the State Government. Now we
propose to transfer these Grants to the vol-
untary organisations and that is why a token
supplementary grant of R. 1 lakh has been
proposed.

)
L}

Demand No. 52 concems the Bhopal
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Gas tragedy. Again probably hon, Members
in the Opposition have forgotten about it. We
have to pay compensation in a proper man-
ner to the Bhopal gas victims. Therefore, we
had Bhopal Gas Leak Disaster (Processing
of claims) Act. 1985. This scheme was
formed so that quick disposal of processing
of claims could be made. That is why we
have made some provision so that his wel-
fare measure could be taken up as quickly as
possible.

SHRI AZIZ QURESH]I: Has compensa-
tion been paid to all the victims? -

SHRI A.K. PANJA: Probably | could not
make myself clear. Processing of claims
was necassary for which we wanted certain
posts to be created so that processing of
claims could be done expeditiously without
waiting for any other agency. This is only for
expediting the processing of claims. The last
but notthe least is the subsidy. | find that this
was also missed. |

This was very much necessary for the
purpose of giving subsidy. In demand No.
50, it has been given. This was very much
necessary forthe purpose of giving subsidy.
In this, three catefories of the districts have
besn made—as it is known, ‘no industry
districts’. This has to be done as quickly as
possible. This subsidy is comingto about Rs.
100 crores for development of industrial
units in the backward areas. Therefore, on a
scrutiny of all this, | do not think any of the
hon. Members—even on the Opposition—
will have any objection whatsoever. It they
had any objection, that objection will be
withdrawn by them so far as passing of the
supplementary grants is concerned.

There are 85 crores of people in the
country. The entire activity is taking place in
5,80,000 villages which are again controlled
by 5,082 administrative blocks. These are
again controlled by 438 districts, 25 States
and 7 Union Territories. Therefore, after the
budget is made, while work is going on,
something new is coming up like a judgment
of court, the Government also feels that new
schemes have to be implemented forthwith,
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That is the reason supplementary grant in
the first batch has come. Thereforse, | say
that the entire grant, without any objection
for the demand, be approved.

PROF. SAIFUDDIN SOZ: May | seek a
clarification very briefly?

Sir, long-term issues relating to devel-
opment cannot be taken while we are dis-
cussing the supplementary demands for
grants. Butsome situations sometimes arise
in states for which there should be a cushion
in the budget so that people's difficulty is
removed.

Recently, in Jammu and Kashmir State,
when the road was closed due to landslides
for 15 days, there was no petrol, no kero-
sene, no diesel. And what happened at a
district headquarters, that is, Kupwara? An
Education Officer—a Deputy Director—got
amassive heart attack. He couldn’t be taken
to the hospital because there was no diesel
inthe ambulance. When he passed away, he
could not be taken to his home-town be-
cause there was no petrol. So,indJammuand
Kashmir State, we visualise a situation
where there should be dumps of kerosene
oil, of diesel, of petrol. Therefore, there
should be a storage capacity so that when
the road is closed, you answer to the needs.
Then, for so many commodities, there is a
price spiral because of closure of the road.
Would you kindly react to this situation and
provide for necessary grants for construc-
tion of storage capacity for these essential
commodities?

SHRI A.K. PANJA: So far as petrol and
other difficulties are concerned, i will bring to
the notice of the Petroleum Minister a par-
ticular difficulty faced by the J&K State.

PROF. SAIFUDDIN SOZ: You shouid -
also provide necessary grants. .

SHRI A.K. PANJA: | cannot say so
because this is a supplementary grant. It
cannot be said. But 1 will certainly bring it to
the notice of the Minister for Petroleum.



491 Suppl. D.G.

MR. DEPUTY SPEAKER: | shall now
put the Supplementary Demands for Grants
(General) for 1988-89 to vote.

The question is:

“That the respective supplementary
sums not exceeding the amounts on
Revenue Account and Capital Ac-
count shown in the third column of the
order paper be granted to the Presi-
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dent out of the Consolidated Fund of
India to defray the charges that will
come in course of payment during the
year ending 31st of March, 1989 in
respect of the following demands en-
tered in the second column thereof—
Demand Nos. 1,2,4,11,20, 21, 26,43,
46, 47,50,52,60,68,77,80,81 and 89."

}

The motion was adop;ted

Supplementary Demands for grants (General) 1988-89voted by Lok Sabha

Name of Demand Amount of Demand for Grants voted by
- - the House
1 2 3
No. of Demand Revenue .Capital
Rs. Rs.
MINISTRY OF AGRICULTURE
1. Agriculture 1,00,000 —
2. Other Services of Department of Agriculture .
and Cooperation : 1,00,000 —

4. Department of Rural Developmem 1,00,000 . —
MINISTRY OF COMMUNICATIONS
" Telecommunica;ion Services ‘ 1,00,000 1,00,000

MINISTRY OF ENERGY

20. Department of Power

21. Depariment of Non-Conventional Energy Sources

MINISTRY OF FINANCE
26. Payments of Financial Institutions
MINISTRY OF HOME AFFAIRS (VOL. I)

43. Police

T
— 231,50,00,000

60,00,000
—_ 627,64,00,000

- *78,67,00,000
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1 2 . 3
MINISTRY OF HUMAN RESOURCE i
DEVELOPMENT
46. Department of Education 1,00,000 -—

—_ 5,38,00.000

47. Department of Youth Affairs and Sports

MINISTRY OF INDUSTRY

50. Department of Industrial Development

100,00,00,000 ‘ —

52. Department of Chemicals & Petrochemicals -1,00,00,000 | —

MINISTRY OF PETROLEUM AND
NATURAL GAS

60. Ministry of Petroleum and Natural Gas
MINISTRY OF STEEL AND MINES

68. Department of Mines

MINISTRY OF WATER RESOURCES

77. Ministry of Water Resources

DEPARTMENT OF ATOMIC ENERGY

—_ 36,00,00,000
— 80,00,000

10,60,00,000  ~ - — L

80. Nuclear Power Schemes — 2,00,000

’ DEPARTMENT OF ELECTRONICS
81> Department of Electronics 1,00,000 2,00,000
MINISTRY OF HOME AFFAIRS (VOL. Il)
89. Delhi 30,03,00,000 —
TOTAL 141,69,00,000  980,64,00,000
18.00 hrs. DEPARTMENT OF REVENUE IN THE

APPROPRIATION (NO. 4) BILL*
[English]
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI AK.
PANJA):On behalf of Shri B.K. Gadhvi, [ beg .
to move for leave to introduce a Bill to au-
thorise payment and appropriation of certain
further sums from and out of the Consoli--
dated Fund of India for the services of the

* Published in Gezette of India Extraordinary, Part Ii, Section 2, dated 23.8.88.
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tinancial year 1988-89.

MR. DEPUTY SPEAKER: The question
is:

“That leave be granted to introduce a
Bill to authorise payment and appro-

. priation of certain further sums from

and out of the Consolidated Fund of
India for the services of the financial
year 1988-89.”

. The motion was adopted.
SHRI A.K.PANJA: lintroduce** the Bill.

SHRI A.K. PANJA: On behalf of Shri
B.K. Gadhvi | beg to move':

“That the Bill to authorise payment and
appropriation of certain further-sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1988-89, be taken into considera-
tion.”

MR. DEPUTY SPEAKER: The question
is: .

“That the Billto authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1988-89, be taken into considera-
tion.”

The motion was adopted.

~ MR. DEPUTY SPEAKER: Now the

- House will take up Clause-by-Clause con-

e

ey et Wiy
FERSERN

PR

& sideration of the Bill. The_question is:

"That Clauses 2 and 3 stand part of the
- Bill."

The motlon was adopted.

Clauses 2 and 3 were added to the B:II
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MR. DEPUTY SPEAKER: The question
is: '

“That the scheduls, Clause |, Enacting
Formula and the Long Title Stand part
of the Bill”
The motion was adopted.
The Schedule, Clause, 1, Enacting
Formula and the Title were added to the
Bill
SHRI A.K. i’ANJA: | heg to move:
That the Bill be passed.”

MR.DEPUTY SPEAKER: The question

is. -
“That the Bill be passed.” -
The motion was adopted.
18.02 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1988-89

[English) '

MR. DEPUTY SPEAKER: The House
will now take up Discussion and Voting on
the Supplementary Demands for Grants in
respect of the Budget (Railways) for 1988-

, 89.

Motion moved:

"That the respective supplementary
sums not exceeding the amounts
shown in the third column of the Order
Paper be granted to the President of
India our of the Consolidated Fund to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1989, in

** Introduced with the recommendation of the President.
"t Moved with the recommendation of the President. N
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respect of the heads of Demands én-
tered in the second column thereof
against Demands Nos. 2 and 16.”
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Supplementary Demands of~Grants (Rail-
ways) for 1988-89 submitted to the Vote of
Lok Sabha

_No. of Name of Demand Amount of Demand
Demand for Grants submitted
to the Vote of the |
House
1 2 3
Rs.
2. Miscellaneous Expenditure (General) 1,00,000
16. Assets—Acquisition, Construction and Replacement
Other Expenditure
Capital 1,00,000
Railway Funds 1,50,01,000

SHRI H.A. DORA (Srikakulam): Mr.
Deputy Speaker Sir, one has to realise that
wrong decisions in economics result in se-
vere penalties to be paid by the country.

MR. DEPUTY SPEAKER: You may
continue on Monday. Now the House stands
adjourned to reassemble on Monday, the

29th August, 1988 at 11 A.M.

18.03 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 29, 1988/
Bhadra 7,1910 (Saka).
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